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LOK SABHA DEBATES 

LOX: SABHA 

Friday, M11rch 7, 1986/Phalguna 
16. 1907 (Saka) 

The Lok Sabha met at Eleven of the Clock. 

[MR. SPEAK.ER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

[ En,llsh] 
Recovery or Loans 

•1ss. SHRI IC..D. SULT ANPURI : Will 
the Minister of FINANCE be pleased to 
atate: 

(a) the recovery position of loans gran-
ted by the various nationalised banks during 
the last three years : 

(b) whether Government are · satisfied 
with the recovery position ; and 

(c) jf not, the steps Government pro-
pose to take to strengthen the machinery to 
improve the recovery position ? 

THB MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA.POOJARY) : (a) to (c) A 
'Statement ia 1iven below. 

Statement 

The recovery performance or public 
1eetor banks in the case of direct agricul-
tural advances during the last three years 
bat been as f ollowa :-

(Rup.ees In crort.)) 

Year ended %aae of recovery 
JUDe Demand Recovery to demand 

' ' . ' 

.1983 
·1984 
1985 

222,·. 
l725 
3.292 

118~ 
1406 

1794 

S3~2 
St 6 
u.s 

2. The pcrf ormance of public NCtor 
banks in the field of recovery is 1Ntioa 
regularly monitored. The banks have been 
advised to improve their method -.of appral· 
sal and supervision of credit so as to mini· 
misc the incidence or overdues. The State 
Government have also been requested to 
extend necessary assistance to the .banlca in 
affecting recovery of their dues. The 
Reserve Bank of India has further · advised 
banks to monitor the recovery performance 
branchwise and to pay special attention to 
the areas where the recovery is teu· than 
SO% of demand. 

[Translation] 

SHRI K. D. SULTANPURI : Mr. 
Speaker, Sir, with regard to the roply.1iven 
by the hon. Minister, I would like to 
know from him the number of lvaneea 
owi rig more than rupees one crore tq the 
banks who have failed to repay the loans? 
The hon. Minister has also indicated the 
recovery performance of the public sector 
banks in the case of direct agricultural 
advances daring the last' three years. I want 
to know whether · this recovery perta.ins to 
the agricultural sector alone or. .docs 
it include the recovery pertaining to 
indutrsialists and truck operators ? 

[Eng/i.,·h] 

SHRI JANARDHANA POOJARY : The 
present data reporting system d~c, not 
yield infoi-mation as asked · by the·; hon·. 
Member. But I can say about the ainount 
that is locked up in the bia industriet, 
medium industries and small scale·· indus-
tries. There are about 93,182 Iara~. ~cdlum 
and small scale Industries whic~ hive; be-
come sick, and a sum of. . Rs. 3,~38.39 
crores is locked up in these industries. 

[Translation] . : ." ,\, 

·i . SHRI K.D. SULTANPURI :. I am no,t 
satistled with thls answer. The ho,~ Mini,. 

· ter has funber said in bis reply · .that the 
nerfnrn"ulnrie ·nt 111nhlir. AN-tnr ~nlr• . in t.h. 
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leld of recovery is , being re1ularly rnoni· 
tored and that the banks have been advised 
to improve their method of appraisal and 
supervision of credit so as to minimise the 
lncidcnce of overdu!s. But I would like to 
point out that from the actions of the bank 
oliciala, Ocneral Managers and Chairmen 
of the Boards. it appears that the entire 
credit is aoin& to the industrialists and the 
farmers are · getting just a fraction of it. I 
waot to know from the hon. Minister what 
tteps he la taking in this regard ? What 
procedure has he adopted to push up th~ 
recovery of loans worth crores of rupees 
which have become overdue and the time 
by which this money would be recovered 

• from the defaulters 'l 

[B'n,11.th] 

SHRI JANARDHANA POOJARY : It 
11 not ce>ucct to say that farmers are no\ 
1ettin1 any loan from the bank ..... . 

· [Trmulotlon] 

SHRI K .D. SULTANPURI: You will 
reveal the information imparted to you by 
the officers. 

[English] 
SHRI JANARDHANA POOJARY: 40 

per cent of the total advances sh<:>uld go to 
the priority sector ; that is the target, and 
we nave crossed that target ; our perfor-
mance is 43.2 per cent ; the amount that 
bas been advanced in the priority sector is 
lls. 20,S95 cr\)rcs. So far as direct advances 
to agricultural s:ctor is concerned, the 
taraet i1 1S per cent ; \\'e have crossed that 
taraet ; our performance is lS.5 per cent ; 
fhc amount that has been advanced is 
}ls. 7,377 crores. So fat as the weaker 
~tiona are concerned, the target is 10 per 
cent ; we have crossed that target ; the 
amount that has been given is Rs. 4.844 
crores. The amount that is given to the 
bis industrialists has to come from the rest 

··., of the a·mount that is available for the 
b1nkin1 sector to advance. 

[ Traulatlon] 
SHRI CHARANJIT SINGH 

· . :.ATHWAL : My qlle$t.ion · i.s that the 
nationalised banks in Punjab .•nd Haryana 

•.. :.·.~ ..• mb,~~~~1 .. r.~-~-Joi:·Q.f;·k$~~,11>.~~~!·. csp~.c i~Hy, . . 

give the full amount or loan at a time. 
The terms and conditions or the nationau .. 
sed banks are such that the actually needy 
persons cannot get loans. Out of a loan 

.. of Rs. 5,000, the banks pay Rs. 3,000 in 
the first instalment and Rs. 2.000 in the 
second instalment and as a result neither 
the money can be properly utilised nor 
the banks can make the recovery effectively. 

My second supplementary is whether in 
view of the situation obtaining in Punjab 
during the Jast 3-4 years. Government 
propose to show an v leniency to the 
Harijans and poor people or not 7 

[English] 

SHRI JANARDH.\NA POOJARY : 
The mode or payment to the borrowers 
depends upon the economic activities 
which they are going to adopt. In some 
cases the amount need not be paid in the 
beginning itself. At the time of acquiring 
of some assets that has to be paid. In 
some cases where . the amount has to be 
paid in the beginning itself, the banks 
have to pay. 

In so far as the allegation is concerned 
that unnccessariJy it is being delayed, 'we 
will look into it if any specific case is 
brought to our notice. So far as the 
question of recovery is concerned-
whether we can show any concession-it 
is after all the public amount and no 
concession could be shown. It is the 
duty of every borrower to pay back the 
amount. 

SHRI RAM PY ARE PANIK.A : 
J would like to know from the 
hon. Minister what is the ratio 
between the recovery of agricu1tural 
advances and th~t or the industrial 
advances in the country. Actually, 
I have been told that so far as the 
agricultural advances are concerned, 
the recovery is very good and satisfactory. 
But the .. dvances in lndustriat sector is 
very bad rather we should say unsatiafac· 
tory. ls it a fact ? 

SHRI JANARDHANA POOJARY : lo 
the beginning itself when the -hon. 
Member asked the question I have stated 
that the present date reportiq system . . 
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tbe recovery position from industrial 
· tector. (Jnterruptlonl·)-Thc bankwisc 

. ovcrdues as a pcrcentaae of sectorwise 
outstanding advances of public · sector 
banks as · on 31·12-1983 is so far as· larae 
and medium scale industries are concer-
ned it is 10.S%, So far as the small scale 
indu1tric1 are concerned, it is 17.3%. 
That is the bank wise. sccto1 wise overd·ues 
a, a percentaao of sectorwise outstanding 
advances of public sector banks. So far 
u the agricultural sector is concerned it 
It 21.9%. That is the overdue position. 

So, in the case of big and smalJ scale 
industrial sectors we are aiving cash 
credit and term loans etc. Now I have 
alao instructed the Reaerve Bank of India 
to have the position and the data report-
ina system shouJd yieJd the Information 
re1ardin1 the industries also. I have 
asked them to get that also. So far as 
the agricultural sector recovery position 
is concerned, it is 54.5%. There also 
improvement is required. We are not 
aatisfied with this position. Steps arc 
being taken to improve in that area. 

SHRI AMAL DATTA: The question 
ia about recovery of loans. Wt! often 
find articles on bank accounts. It all 
depends upon the hearsay and the 
Minister should make it clear. 

It says that lot of Joans have been 
written off during the last three years. 
It also says that suites have been filed for 
fantastic amounts ranging to thousands 
of crores of rupees. Then there are 
sticky loans also consisting of huge 
amount and the rest of the accounts are 
disorderly. Will the hon. Minister 
clarify how much or the loans either in 
quantity or in percentage have been 
written off during the last 3 years and for 
how much suites have been filed in the 
last 3 years in quantity and percentage 'l 

SHRI JANARDHANA POOJARY : 
Sir, the hon. Member is an exp.ericnced 
member of the House and he knows the 
position also. The law that has been · 
paaacd by the Parliament says that we 
should not disclose any inf9rmation 
. reaardina bad debts. So, .. J am not in a 
position to disclose it. 

(lntlrrllJ)t Iotas) 

SURI AMAL DATI'A : You cannot 
disclose the particular account . 

SHRI JANARDHANA P001ARY : I 
have already stated that in 93,282 sick 
industries a sum of Rs. 3,638.39 lakhs 
have been locked. I do not want · '.. to 
supress which is permissible. When there 
is a statutory bar I £ m not in a position · 
to disclose. (/nt~rruptlons) 

MR. SPEAKER : Let me handle: it. 
Let me speak. They are asking about- bad 
debts and not names. 

SHRI JANARDHANA POOJARY :' ."As 
per the law. I cannot say what is the .... 
(lnlerrupr/ons) 

MR. SPEAKER : Order. Order. If I 
understand correctJy ... 

(Interruptions) 

MR. SPEAKER : When I am aakin1 
certain things why are you interrup~n1 
unnecessarily all the time ? Is it the way 
to behave 1 I think what Mr. Amal 
Datta asking is the amount. 

SHRI AMAL DATTA : The percent-
age of bank loans which have been written 
off. I am not asking individual banks 
and individual accounts. 

MR, SPEAKER : He is asking about 
the percentage Joss. 

SHRI JANARDHANA POOJARY: 
That 1s what I am submitting. It is not 
even pubHshed in the balance sheet and 
we are not expected to publish it also. 

( Interruptions) 

MR. SPEAKER : Let me ask him. 
· Please sit down. Whatever the rules · are 
we will let them prevail. · 

AN HON. MEMBER : The House 
should know. 

· [Translation] 

MR. SPEAKER : We shalJ sec to it, 
if the House is entitled it will be informed. 

[E,rglish] 

SHRI AMAL PA'ITA Sir, they can 
caU the Attorney Oencral here to explain 
the legal position. ·· · · · : ;. 
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[TranslatiQ11] 
1
MR. SPEAKER : You can ask your 

question when your turn comes . 

SHRI GIRDHARr ,LAL VYAS : Mr. 
Speaker, Sir, the capitalists are cornering 
the entire- loans. You are _not giving us 
an opportunity to speak . ..... ·(fntermptions) 

MR. SPEAKER : I allow the hon. 
M.!mbers to put supplementaries. Whom 
else do I allow ? Nowhere it is written 
that unless Shri Vyas speaks, the things 
will not move. You can speak when 
your tun, comes . 

[English] 

· 1 want that you should first clarify 
this point to yourself and then I shall 
allow Half-an-Hour discussion on this. 

SHRI JANARDHANA POOJARY: I 
want to clarify at this stage . If you want 
me to disclose it ... 

MR. SPEAKER : No I do not want 
you to do anything which is against the 
rules. I want that you first satisfy your-
self and then satisfy the House. 

SHRI T~NARDH/,NA POOJARY; 
Sir, one more point ... ... 

SHRI H. M. PATEL; Sir, let the 
Minister quote the law under which ... 

MR. SPEAKER : That is what I have 
asked him to make sure what he is to 
say and what he is not to say as per rules 
prevailing. That is what I told him . 
Then, when we have the half-an-hour 
discussion we will know about it . 

(Interruptions) 

MR. SPEAKER : No, you won't 
suppress. I have not said that you want 
to suppress anything. .I only wanted you 
to be sure ... 

(Interruptions) 

MR . . SPEAKER : . Please don't 
interrupt me. It is a very bad habit . 
I am trying to get something for you. 
Please listen to me. 

~Interruptions) 

MR. SPEAKER : You make sure that 
your ground is firm and you stand on 
firm footing and good ·w:ck<.:t and then 
come. 

Export of Indian Textile , to United States 

*186._ SHRI V. T ULSIRAM : Will the 
Minister of TEXTILES be , pleased to 
state : 

(a) whether export of Indian textiles 
to the United States is on the increase ; 

(b) if so, the total value of textiles 
exported to the United Staks during the 
last three years ; 

(c) the share or textiles exported from 
Andhra Pradesh ; 

(d) whether it is a fa.::t that India ia 
facing a tough competition from other 
Asian countries in US market ; and 

(e) if so, the steps taken to face the 
competition and boost our exports ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) Yes, 
Sir. 

(b) The total value or textiles and 
PROF. MAOHU DANDAVATE: The clothing exported to the United _States 

Finance Minister says that no Jaw prevents... . dur ing the last three years were :-
(Interruptions) 

MR. SPEAKER : We shall see. 
(Interruptions) 

MR. SPEAKER : If there is no law, 
then we shall have the infomation. If there 
is law, 'Yes, well and good'. 

(Interrupt ions) 

SHRI JANARDHANA POOJARY 
f)ir1 I <;lon't want to suppress anything. 

1983 
1984 
1985 

(Rs. in crores) 

279.41 
410.29 
476.12 

(c) The statistics or State-wise textile 
exports are not maintained. 

(d) These is competition from sorne 
Asian countries. 

.. 



. :P!IALGUNA I~ t*>f·(SAl'A) 

' . ·.(,) A· Statemesit i• aivoJ.1. below. 

Stateiaent 
The f ollowina measures have been taken 

to boost textiles exporta:-

(a) Soft loan acbome is available for 
modern·isation of the textile products. 

(b) Sophisticated textile machine~ not 
manufactured indigenously aro allowed to 
be imported o.n OGL. 

(c) Wide width shuttleless looms and 
rotor spinning machines are allowed to be 
imported at concessional import duty 
linked with e,aport obligation. 

(d) CCS rates have substantial1y in-
creased with effect from. 1st January, 1984. 

·These rates were continued during 1985. 
These rates have been. extended upto 31st 
December, 1986 subject to review to be 
completed by March, 1986. 

(e) .Import entitlements under REP 
licences have been liberalised vide Appen-
dix 17 of the Import-Export Policy for 
198.S-SS. Some items of raw material/ 
fabrics are permitted to be imported under 
the Advance Licensjng Scheme and Duty 
Free REP Scheme vide Appendices 19 
and 21 of Import Export Policy for 198S-88. 

(f) Under the 100% Export -Oriented 
Units and Free Trade Zone Schemes, 
facilities for liberal import of capital goods 
and raw materials along with many other 
concessions are given with necessary export 
obligation. 

(g) Foreign collaboration is allowed 
to modernise indigenous textile machinery 
to enable eJ1portera to have access to 
modern machinery. Sophisticated machines 
not manufactured indigenously are allowed 
:to be imported on OGL. As many as 
114 machines necessary for garments and 
hosiery manufactures have been placed 
under the OGL, 97 of them enjoying 
conce,ssional import duty vide Appendix 1 
part B of Import-Export Policy for 1985-88. 

(h) Government has announced intro· 
duction of new Import-Eaport Pass Book 
Scheme for manufacturer-exporters under 
the. new Import-Export Policy. 

.(l} Government has decided t.o set up a ·Fashion Technology IQstitute in Delhi 
for oducation, research, service and tra'in· 

i111 in the areas of fa1bion . def Ip : · ·Cllf.lCl-
ally for .the garment trade •. 

(j) Government has been 1i~in1. additio-
nal assistance for new products and .DfW 
markets. 10% higher R.BP is aivon · for 
new products and new markets. 

(k) Government bas been 1ivin1 Ut,oral 
assistance for sponsoring and fwsdiQa 
promotional activities such as market 
studies, Buyer-Seller-Meets, participatioa 
in international fairs and exhibitions etc. 

(1) Duty drawb~ck rates for aarmea.ts 
have been liberalised. 

[Tranalalion] 

SHRI V. TULSIRAM : Mr. Speaker, 
Sir, l want to know the contribution of 
Andhra Pradesh in the textile exports to 
the United States. Since, Andhra Pradesh 
is surging ahead in all the fields, I just 
wanted to know if we are not Jaaiq 
behind in this particular field. lo Andltra 
Pradesh the hand!oom industry is workio1 
on a large scale. Therefore, I want to 
know the quantum of te:x:tilc exports made 
from Andhra Pradesh ? 

MR. SPEAKER : The hon. Minister 
says that he does not have these Baures. 

SHRI V. TULSIRAM : But he should 
maintain such figures. 

MR. SPEAKER : He does not bavo 
these figures for any State. Why then 
will he keep particularly in respect of your 
State. 

SHRI V. TULSIRAM : That is why I 
said that he should have maintained tbON 
figures. t· 

MR. SPEAKER : You give yoUr 
suggestion. 

SHRI V. TULSIRAM: The hon. Minit-
ter should give this information. Ito 
must be having figures of exports witb 
him and he can find out on the basis of 
those figures.. I want to know from the 
hon. Minister the time by which be would 

. be able to send me the reply 'l 

[Engllsh1 

SHIU .K.HURSHID ALAM IC.HAN ·: 1t is very difficult to maintain these ·statiata 
State-wise and District-wiso. 1 



r · ·1 ·-1: ,AMAL DATTA: You can't 
.i · do it with computers ·also ... ? 

· •' ··81 KHURSHID ALAM KHAN: 
. :~6., we don1t have computers. 

.[Trofillot ton] 

,; :, SHIU V. TULSIRAM: Mr. Speaker, 
• · view of the tough competition, the tex-
tile exports to the Untied States and other 
countries should be of a superior quality 
IO that they can stand in the competition 
there. I want to know what steps he is 
1oin1 to take to push up exports of tex-
tiles to these 01 arke•s ? 

SHRI KHURSHID ALAM KHAN : 
Sir, we have already taken steps to this 
effect. These include payment of duty 
drawback and C.C.S. We also arrange 
buyer.seller meets We are setting up 

.. . an institute in textile designing. It will 
be a fashion inistitute. It wiJI prepare 
aood designs of quality garments and will 
help the people so that exports are pushed 
up by improving the quality control. 

[E,rglish] 

SHRI MURLI DEORA : The hon. 
Minister has stated that in order to give 
boost. there is an increase in the CCS 
and other incentives for exporting textiles. 
I would like to know from the hon. Minis-
ter whether he is aware that there is in-
ordinate delay in getting this incentive 
aa well as lh-, duly dra"' back and in view 
of the fact that in the recent budget, the 
Government has announced this Modvat 
iystem whereby you can get automatic 
credit. · 1 would like to know f~om the 
hon. Minister whether he will allow this 
.facility to the exporters whereby automatic 
duty drawback is available. 

SHRI KHURSHlD ALAM KHAN · 
twould certainly like to avail of the dut; 
)>Pt my friend here in the Finance Ministry 
~"01;1Jd have to be more cooperative. 

SHR.I INDRAJIT GUPTA: The 
~ftaures given by the Minister about the 
,atue of export for three years are showing 
a rising trend. That, of course, is quite 
1ratifyin1, but I would like to know from 

·bim ·whether the potential of export of 
·{our.textiles to the USA market is beina 
seriously affected or not by the hilh protec-

.. ii: 

tionist tariff barriers imposed by tho United 
States authorities on import of textile 1ooda 
from India. If so, I would like to know 
whether they have impoaed a .quota 
system, and that it is only accordiQI to 
that that we are in a position to export • 
What are. we tryin1 to do to take tbia 
matter up with the USA authorities ? 

SHRI KHURSHlD ALAM KHAN: Tho 
quota system is under the MFA, multi-fibre 
agreement and the exportina developina 
countries are not in favour of this multi-
tibre agreement, but unfortunately, the 
importing countries and the developed 
countries "are very much in favour or 
maintaining this aareement. Actually. we 
want that this should be under the GA TT 
which provides that there should be no 
restrictions and no quota system, and 
only the importing countries can increase 
the tariff, but the tariff should be uniform 
for all the countries and there should be 
no discrimination against any country. 

SHRI RANJIT SINGH GAEKWAD: 
Recently, the Festive of India organised by 
us in the USA had a very good impact on 
the American people and it was a very 
good oppqrtunity to exhibit some of our 
textiles in these exhibitions. I would like 
to know from the hon. Minister, whether 
these exhibitions bad any favourable effect 
on the export of textiles . 

SHRI KHURSHID ALAM KHAN: 
The Festival of India in the United 
States had a very large impact on all 
aspects, of tourism and trade ; and in 
trade, the textile are also included. 

Demand of Tea Industry for Unrestricted 
E•port 

* 187. SHRI ANAND A PATHAK : Will 
the Minister or COMMERCE be plcaaecl 
to state: 

(a) whether it is a fact that the tea 
industry demanded unrestricted tea export 
in 1986 ; 

(b) if 10, the reaction of Government 
to the said proposal ; and 

(c) the steps taken in this regard 1 

THE MINISTER OF COMMERCE 
AND FOOD AND ~IVIL SUPPLES (SHRI 
P. SHIV SHANKBlt): (a) Yes, Sir. 



(b) :and (c) The export quota r~stric-
tjQna ·.: .and the Minimum Export Price 
~uirements had already been withdrawn. 

SHlll ANANDA PATHAK. : In 
answer to my main question, the hon. 
Minister bas stated that the e~port quota 
restrictions and the m101mum export 
price requirements had already been with-
drav,n. The restrict.ions are, however, not 
limited to the export quota and minimum 
export price. There arc ot.her maladies 
a)so. The Government have not been 
able to forn;iulate a firm policy on pro-
duction, export and supply of tea to 
domestic market. Toa e:xiport fecched 
Rs. 74S crores of foreign exchange in 1984 
and Rs. 700 crores in 1985. The tea 
industry also paid around Rs. 200 crores 
to the Government exchequer in the form 
of duty, taxes, cess etc.. This industry 
also provides direct employment to more 
than 10 lakhs of people and indirectly to 
almost the same number. In view of the 
above, and the importance of this industry, 
I would like to know what concrete pro-
posals the Government have to formulate 
a national tea policy so that the country 
may meet the need of international as wel I 
as domestic markets and maintain its 
position irrespective of casual fluctuations 
in the market. 

SHRI P. SHIV SHANKER : In fact, 
it is because of a very consistent and a 
progressive national policy with reference 
to the tea production and tea marketing 
that every year the situation is improving. 
In spite of the fact that even this year, 
the international prices have gone down, 
our exports, unitwise, have increased and 
our foreign exchange . is also available in 
a very comfortable measure. I would not 
like to ao into the details of figures 
because it takes time. Actually, the 
position is like this. In the year 1985, we 
'bavc been able to export 222 million KO, 
which is quite high a1 compared to the 
earlier years and foreign exchange of 
Rs. 711 crores has been earned. Now, if 
•.t is a question of value part of it, in the 
context of value, it is slightly less as 
compared to the previous year because of 
the. fall in the inter-national prices. But 
tbe quantity of the tea that has been 
ewported is more than the quantity ex-
ported ·in the previous year. 

OratANw,,, 
i~ 

·1' 

SH;RI ANANDA PATHAIC : Tiie 
Minister has stated that the q.uantity' of 
export is more this year and I think-•• 
per the taraet, it may go up. Biit ·bepiaa 
in view the pace of the production. I do 
not . kru,w how far the target can be 1111t.· 
Secondly, it is hearten1na to note that th, ' 
tea industry has a firm domestic market. 
But the price in the domestic market 
is so high and it is beyond the'reach of 
the common peopl~ of the country, who 
arc below the poverty line. You know 
that the dom"stic demand was 416 million 
KG at the end of the Sixth Plan and at 
the end of the Seventh Plan. it wUI be · 
about 503 million KO. I would like to 
know from the Minister cate1orically 
whether the Government is considering to 
fix: a reasonable price for tea in the 
domestic market. 

SHRI P. SHJV SHANKER : Sir, the 
position is that as on today, the price of 
tea is very comfortable, In January 1986, 
the price at Calcutta market was Rs. 23 
per KG as compared to Rs. 29.43 per ICG 
during January t98S. Therefore. to aay 
that the price position is not comfortable 
in the internal market may noL be that 
true. 

(Interruptions) 

SHRI AMAR ROYPRA.DHAN : We 
never get at such prices. 

(Interruptions) 

SHRI P. SHIV SHANKER : What is 
your objection ? If you tell me, I can 
answer. 

MR. SPEAKER : You answer to 
Sbri Ananda Pathak. 

SHRI P. SHIV SHANK.ER; I want 
to know the objection 10 that I ca.a 
answer. 

AN HON. MEMBER ; Can you atiafy . 
the whole House? · 

SHRI P. SHIV SHANKER : True. t 
have to satisfy the whole House on the 
basis of the question. 

(Interruptions) 

SHRI O. 0. SWELL : They are !lot 
getting tea at the price mentioned by dal 
Minister. That is the question. 

(Interraption.r) 
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• .• 
1SJIBJ . P. SHIV SHANltER ; Ir the 

;~jectjoo ~ that the tea is not available at 
the pri~ 1hat I am referricg to. I will go 
ibw it.· It is not as if I would like to 
escape myself. · I am saying this so far as 
the.auctions are concerned. The price has 
tieen determined on the basis of the auction. 
hi' fact this concept has been introduced in 
recent times for this purpose that so far 
aa the arowers .are concerned. they should 
set an appropriate remuneration for the 
efforts that they put in for growing tea. 
In the three markets of C: chin, Gauhati 
and · Calcutta 75 per cent of the tea pro· 
duced in the country and particularly the 
one which is called ere. which is used in 
the internal market is now auctioned so 
that various buyers can come there and the 
price can be settled at a proper rate. And 
it is on that basis, I submit that so far as 
January is concerned, the prices were rang~ 
ins in Calcutta at the rate of Rs. 23/- per 
q. which is much less than the corres-
ponding period of last year. Now, Sir, so 
far as the fixation of the price is concerned 
that is not done in the internal market. 
Because the internal market price is settled 
0 n the basis of the auctions. It is true 
that the minimum export price is fixed on 
certain occasions. As I said even that 
b as been withdrawn because it depends . on 
1ccrtain circumstances, which I need not go 
nto at this stage because the question only 

related with reference to the internal mar-
ket. He did not ask wi th. reference to 
external market. Therefore, I am oot 
making any statement. 

PROF. G. G. SWELL : Sir, the hon. 
Minister has said that the export quoto has 
been withdrawn, the ceiling of the export 
pr.ice of tea has been withdrawn. That means 
there is unrestricted export. I would like to 
know, how much tea is produced in the 
~ountry today and ·how much of that tea is 
likely to be exported under the new a rran-
pmeo t and whether it will have an. adverse 
effect on the internal tea consumption. 

· SHRI P. SHIV SHANKER: Sir, in the 
year 1985, the tea production stands at 657 
million kas. The internal consumption is 
41S million kgs. The external export is 222 
million ~11. The situation is absolutely 
UIMier .«>ntrol. 

PROF. 0 .0. SWELL : I am asking you 
bow much of this tea is 1 ikely to be eJQpor· 
tcd under the new arranaemcnt and whether 

a study baa been made that it is llke1J to 
have an adverse effect on the tea CODI\IIDP-
tion in the country? How much ·11 likely 
to be exported ? 

SHRI P. SHIV SHANgBR : I have 
said at least 220 million kgs. And the situa• 
tiou is, it will not affect the internal market 
in any form whatsover. 

Promotion or Tourism In Haryana 
+ 

•188. SHRI CHIRANJI LAL SHARMA: 
SHRI M. RAOHUMA REDDY : 

Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) the steps taken or proposed· to be 
taken by the Union Government to pro-
mote tourism in Haryana during the Seventh 
Five Year Plan ; 

(b) the details thereof including the 
places to be developed ; and 

(c) the funds aJlocated therefor ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H. K. L. BHAGAT) (a) to (cJ A 
Statement is given below. 

Statement 

The Department in consultation with 
the State Government has identified (1) 
Badkhld (2) Dharohera (3) Gurgaon (4) 
Hodal (5) K.aleswar (6) Kamal (7) Kuruk· 
sbetra (8) Naraingarh (9) Palwal (10) 
Panchkula (11) Panipat (12) Pinjore (13) 
Rohtak (14) Sidhaura (IS) Sultanpur (16) 
Sobna (17) Surajkund and (18) Tajcwala in 
the state of Haryana for development of 
tourism infrastructure in a phased manner 
through the combined resources of the 
Centre, the State and the private sector. 

The Central Government has already 
sanctioned an amount of Rs. 31.65 lakba 
for construction of a Yatri Niwaa at 
Kurukshetr~. In addition, the State 
Government bas been requested to earmark 
suitable sites for con1trnction of Yatrikas 
at A1roha and Kurukahctra. The conatruc-
tion or Yatrika1 is undertaken by Bhar· 
tiya Yatr Avasi Vikas Samitl, a rc1i1tered 
society which receives about 90 per cent of 
its expenses as . grant-in·aid frum the 
Department of Tourism. 

. j 



SHRI CHIRANJl LAL SHARMA : I 
would like to know from -the hon. Minister 
.as to when these places m:ntioned in reply 
to the question, that is (1) Badkhal, (2) 
Dbaruhera, (3) Our$aon, (4) Hoda], (5) 
Kaleswar, (6) Karna)~ (7) Kurukshetra, (8) 
Narainaarh, (9) Palwal, (10) Panchkula, 
(11) Panipat, (12) Pinjore, 03) Rohtak, etc. 
have been identified as such and what is 
the er iteria for such identification and· 
whether the Government of India or the 
Ministry of Tourism had made any contri-
bution in the development of these places, 
so far ? 

SHRI H. K. L. BHAGAT : Sir, these 
places were identified lo.ng ago in consulta .. 
tion with the State Governments. So the 
Government of India has made some con-
tribution for development of these places 
in all the Plans they are going to make 
contribution in the Seventh Five Year Plan 
alsor But it "depends on the merit of the 
scheme. Ce, t,tin schemes have been sent 
by the Haryana Government which are 
under co.1sideration. One or two have been 
sanctionrd, but largely the Haryana State 
Government itself has spent a larg: amount 
of funds on development. of tourism in 
Haryana and they have developed it well. 

SHRI CHIRANJI LAL SHARMA : In 
reply to the question the hon. Minister 
has answered for the development of 
tourism infrastructure in a phased manner 
through comb incd resources of the Centre, 
the States and the private sector. May I 
ask the hon. Minister as to what contribu· 
tion has been made by the private sector 
in the development of these places·at tou-
rists spots ? 

SHRI H.K.L. BHAGAT: Sir, I do not 
have the figures with me as to bow much 
the private sector has done in regard to 
this. We are very keen about the private 
sector ; coming in a big way in the tourism 
sector, particularly in the sect Jr of accom-
modation, transport and amusement. But 
cxactly·how much the private sector did in 
reaard to these schemes so far is difficult 
for me to say. Largely it was the State 
Oovcrnmen1-Haryana Government-which 
did it with some assistance from the Cen-
tral Government. 

SHRI M. RAGHUMA REDDY : Have 
• a.ny details been worked out about sharing 

by Central and State Governments, with 

regard to the infrastructural development of 
tourist centres in Haryana, as well as else· 
where in the country 1 

S'HRI H.K. L. BHAGAT: There is 
no formula of sharing anything. Here, the 
situation is like this : in the Plan alloca· 
tions, there are separate Plan allocations 
for each State. For example. in Haryana, 
in the 7th Five Year Plan, it is Rs, 11 
crores. 

So far as the Centre is concerned, the 
Centre does not allocate funds which it 

gets, State.wise. There is no allocation State. 
wise. The schemes are considered on merits, 
keeping in view the attraction of the schemes 
the number of tourists, places, and what 
they are going to do etc. The States get 
for their own Plans, separate funds from 
the Centre for tourism. And from non· 
Plan funds also, they spend something on 
tourism. 

SHRI DHARAM PAL SlNGH MALIK: 
May I knew from the hon. Minister 
\\'hether any crmprehen&ivc plan has been 
drawn up to fuJly e:,,.plo1t the potential of 
Haryana, particularly to provide protec-
tion to wild life ; and also to increase the 
flow of tourists to Soncpa t and Kur uk-
shetra 'l 

SHRI H.K.L. BHAGAT : As I said, 
these places have been identified. Govern-
ment of India's policy, as also that of the 
State Government is that wherever wild life 
touri!m is possible, it should be done. For 
Kurkshetra, we have a number of schemes. 
Already, the other day we have sanctioned 
a Yatri Niwas for Kmukshetra which is a 
ve1y important place of tourist attrac-
tion. 

For Sonepat, so far we have not recei-
ved any scheme. But in respect of any 
area when we get schemes from the State 
Government, we certainly give considera-
tion, keeping in view the finances available 
with us. We are very keen on Haryana. It 
is very attractive ·place for development of 
tourism. It has a good infrastructure. 
They have done well. In a way, 
they a have been the pioneers in this. 
Then the State is close to, and is part 
of the northern wing whfch includes 
Haryana, Rajasthan, Delhi, Himacbal, 
Jammu and Kashmir, Punjab and U.P. 
They can all get to1ether. 
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Wo have also decided that some zonal 
committee should be set for the purpose of 
drawing up of schemes for or1anized aroups 
touring on the basis of some concessional. 
packages etc. We are keen that Harya na 
develops in a big way. 

Replacement of old r~a Bu:,htH 

•1s9 SHRI BASUDEB ACHARIA: 
Will th~ Minister of COMMERCE be pica .. 
sed to state. 

(a) whether Gover :iment. are aware that 
almost 40 per cent of the tea bushes in the 
country are over 50 years old and need 
replacement soon to avoid import of tea 
by 2000 A.O. ; and 

(b) if so, the re medial mc.asurcs being 
taken in this regard 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES (SHRI 
P. SHIV SHANKER) : (a) and (b) A state-
ment is given below. 

Statement 

It is true that a large percentage of tea 
bushes in India are very old since organised 
tea plantation was started about a 100 years 
back. Govcrnm~nt is fully aware of the 
importance of extension, replantation and 
replacement of tea bushes to increase pro .. 
duction. An area of about 1.33 lakh · 
hectares out of tota I area under tea of 
3.98 lakh hectares has been covered und\!r 
such measures from 1950 to 1984. In 
addition to this in hilly area, where replan· 
ting may be costly and difficult. large scale 

ej uvenation, pruning and infil1ing has been 
rcarried out. 

These are among the measures which 
have Jed to increase in tea production from 
285 M.kgs. in 1951 to 657 M kgs in 
1985. 

The main constraint in expediting the 
pace of replanting has been the crop loss 
on acrnunt of gestation period of tea 
bushes. Tea industry bas been reluctant 
to cut the old bushes in years of high 
prices and there has been a problem of 
funds in years of poor prices. 

Tea Board has been opeta ting Replan· 
tation Subsidy Scheme to compensate for 
crop 1oss. RccentJy a Scheme has been 
sanctioned to allow tax-free carry over of 

OrJ AIIIWitl, 

profits deposited with NABARD for uao in 
years of poor profitability for thcto·· act ivi .. 
ties. 

SHRI BASUDEB ACHAlllA : It baa 
been stated by the Minister that there 
were around 4 lakh acres of tea bushca 
in the country in the year 1984-SS, of 
which 40% or the bushes were more than 
SO years old. Young bushts in the age 
group of S to 30 bearing full leaves repre-
sent only 2.5°/o; 

MR. SPEAKER : He is not beating 
about the bush; he is trying to root out 
the bush. 

SHRI BASUDEB ACHARIA : The 
production target in the last year of the 
6th Five Year Plan viz. 198S was 689 
mi1Jion Kgs.; but the actual production 
was only around 645 mill ion Kgs It 
has been stated by him. 

SHRI P. SHIV SHANKER : 6S7 million 
Kgs. 

SHRI BASUDEB ACHARrA: The 
target was 689 m:llion Kg~. The target 
for the last year of the 7th five year Plan, 
i.e. 1990 is 806 millJon Kgs.; and for the 
year 2,000 A.O. it is 1084 million Kgs. 
These are the tar gets. But at this 
rate of increase. can these targets be 
achieved 1 What steps does Government 
propose to take, to increase the rate of 
production to reach the targets ? 

SHRI P. SHIV SHANKER : I am 
sorry my hon. friends, fi~ures are not 
entirely correct. 

SHRI BASUDEB ACHARIA : What 
are the correct figures ? 

PROF. MAOHU DANDAVTE: His 
question is whether the figures are correct 
or not. 

SHRI P. SHIV SHANKER : I will 
say his figures are not correct. That ia 
why I said not entirely ; that is the expres-
sion I used. For the year 1985, the target 
that was fixed was 6SS mi11ion kgs and 
what we have hit is 6S7 million kas, two 
million kgs more than that ; and on the 
basis of that, I submitted earlier also that 
415 million kgs for the internal consump. 
lion leaving a surplus of 242 million kp. 
Even with re£crence to the Seventh Five 
Year Pian, the taraet that has been fiud 1, 
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760 million kgs, and the internal consump. . 
tion .that would arise for this period would 
be 475 million kas. leaving a good surplus 
of 28, million kas. to be utilized for the 
purposes of the exporr. The hon. M~ber 
was pleased to ask me about various 
measures. So far as 2000 is concerned, 
of course n , target has been med so far. 
When we 'enter the 21st century, we will 
certainly do it. I do not know whether 
I shall survive to give the figures to my 
friend. But various measures have been 
taken for the purpose of increasing pro-
duction and also a scheme has been 
introduced. Among the measures are 
short-term measures such as optimisation 
of input and improved cultural practices ; 
medium short-term measures are : irriga-
tion, drainage, rejuvenation, pruniQg and 
infilling ; long-term measures are : ex.ten-
s ion. planting and re-planting ; vanous 
schemes are: tea plantation finance scheme, 
tea board lo.m for re-planting. extension, 
planting and replacement, tea machinery 
and ir:-igation equipment, hire purchase 
scheme. tea board loan for irrigation 
equipri1 !Ot and the machinery, tea re-
plantation subsidy for replanting old 
bushes, tea area rejuvenation and con-
solidation scheme. subsidy for rejuvena-
tion pruning and infilling. new tea units 
fina~ci ng scheme, special loan and subsidy 
for extending tea cultivation in non-
traditional areas, Darjeeling interest subsidy 
scheme special scheme for reviving Darjee-
ling garden which has · been languishing on 

· account of high cost of production and 
Joans from banks and tea board at S. l per 
cent interest subsidy. The area coverage 
is 9500 hectares. Then deveJopment fund 
scheme is there. A tea company can 
deposit upto 20 per cent of their profit ta,o. 
free ·ror use of productivity purposes later 
on. These are various measures and 
the schemes that have been taken for the 
purpose of improving producti n of tea. 

SHRI BASUDEB ACHARIA : In view 
of the fact that tea being one of the 
highest foreign exchange earners. is there 
any proposal to nationalise tea industry ? 

SHRI P. SHIV SHANK.ER : As on 
today, there is no such scheme, but as 
and when it is found that it is goin1 to be 
an adva·ntase to the country, certainly we 

: will not hesitate to nationalise it, if it is 
. 1oin1 to be advanta.seous to the country. 

PR.OF. MAOHU DANDAVATE: Do 
not nationalise consumers ? 

. SHRI THAMPAN THOMAS : In 
Neelairi District of TamiJoadu and lddiki 
District of Kerala. there are oldest planta-
tions ; they · are facing a big crisis and 
most of these plantations had suff~red 
under the previous owners. They are old 

· and the new owners are converting them 
into other plantations for other areas and 
fragmentations is coming up. Has the 
government got any scheme to prohibit and 
prevent such conversion of tea estate and 
transfer of tea estate and also re-plant 
these areas directly by the government ? 

SHRl P. SHIV SHANKAR : As on 
today, there is no such scheme that has 
been introduced, but I have given the 
figures. In fact. the m.:asures that have 
been taken would provide adequate pro-
tection in the country even in the SeYeoth 
Five Year Plan. 

I have given those details ; I need not 
read them. Even the measures for increas-
ing the prod uctio!l had been taken. 
National production even at the end of 
the Seventh Plan is going to be absolutely 
comfortable. 

MR. SPEAKER : Shri Mool Chand 
Daga. Next question. He is absent. 

Dr. T. Kalpana Devi. She is also 
absent. 

AN HON. MEMBER: Sir, I want to 
ask a question. 

MR. SPEAKER : Some time next. 
Optimism is a very fine thing. There was 
nothing more in this question. Shri 
Sarfaraz Ahmad. He is also absent. Shri 
Satyendra Narayan Sinha. 

Government Access to Off-shore Funds 

•192. SHRI SATYENDRA NARAYAN 
SINHA : Will the Minister of FINANCE 
be pleased to state : 

(a) whether Government have been 
seeking access to off-shore funds parti• 
cularly in Europe through foreian banks 
in India ; 

(b) if so, the results thereof; 
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(c) ·whether Indian banks abroad are 
alao participating in arranging off•shore 
funds; and 

( d) whether such off-shore loans also 
jnvolve arfaegements for currency swap? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d) A 
statement is given below : 

Statement 

Government Acce.)s to Off-Shore Funds 

Parts Ca) and (b) 

Undertakings both in the private and 
public sectors are selective]y permitted by 
Government to raise commercial loans 
abroad through various international banks 
and financial institutions op.!rating in 
India and outside India, mainly for 
financing the requirements of projects. 
Such borrowings have b~en organised on 
quite attractive terms. 

Part (c) Yes. Sir. 

Part (d} Currency Swap does not nor-
mal ty form a part of the origina 1 loan 
mechanism but has been resorted to 
separately, in a few cases with a view to 
reducing the debt service costs of the 
borrower. 

SHRI SATYENDRA NARAYAN 
SINHA : May I know whether part of 
these off-shore funds are actually black 
money abroad, and if so, what are the 
steps that are taken by the Government to 
prevent their inflow ? 

SHRI JANARDHANA POOJARY : 
Black money 7 This information, we are 
hearing for the first time. We will look 
in to it. 

SHRI SA TYE ND RA NARAYAN 
SINHA : I wouJd like to know, whether 
the Government is givjng some commission 
to cerlain agents to arrange funds, and if 
so how much is given, and whether the 
Central Bank and the other banks too 
give it and are involved in commercial 
transactions for arranging these funds. 

· SHRI JANARDHANA POOJARY : 
We are not giving any commission to any 
individual parties and in fact this money 

Oral "411,w,ri ·~ .· 

sJ)ould bo routed throu1h the prime financial 
banks, that is, the norms that have boon 
fixed. 

[Translation] 
Indo-Pak Trade Agreement 

+ 
•t93. DR. CHANDRA SHBKHAR 

TRIPATHI: 
SHRI VIRDHI CHANDER JAIN : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether any trade agreement has 
recently been signed between India and 
P-akist•n ; 

(b) if so, the names of the commodi-
ties which India will import and· ,xport 
under th is agreement ; and 

(c) the total value of goods 1 ikely to 
be imported and exported every year under 
this agreement ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHlV SHANKER) : (1) No, Sir. 

(b) and (c) Do not arise. 

DR. CHANDRA SHEKAR TRIPATHI: 
Hon. Speaker, Sir, the hon. Minister has 
very cleverly denied that any ag1eement 
was signed, but on the other hand, 
'Jansatta• dated 27th January had carried 
a news item that an 'Adjournment Motion• 
was moved in Pakistan Senate against the 
recent agreement signed between India 
and Pakistan. Speaking on the Motion. 
the speakers had pointed out the likely 
disadvantages to Pakistan if it exported 
raw material to India in lieu of finished 
goods. While replying to the debate, the 
Commerc~ Minister of Pakistan. Saleem 
Saifulla Khan had opposed the Motion 
and assured the Senate that trade of 
Pakistan would not be adversely affected 
due to this agreement. This clearly shows 
that an agreement has definitely been 
signed between India and Pakistan. If no 
agreement has been signed, may I know 
whether some talk has been held in this 
regard ; if so the details thereof ? 

SHRI P. SHIV SHANKAR : This 
question basically relates to trade and the 
supplementary asked by you also relau:s 
to agreement on trade. That was why I 
said that no aarecmeat on trade has ·boon 
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1f1nod with Pakistan. Of course, some 
talks have been held· and if you want to 
have some information in that regard, I 
can give it to you. But the positkn 
remains the same. However, during the 
course of his visit to Pakistan, our 
Finance Minister had held extensive talks 
on trade. It is just possible that based 
on those talks, some trade agreement can 
be si1ned in future, but no agreement has 
been signed so far. 

DR. CHANDRA SHEIC.HAR. 
TRIPATHI : I would like to know from 
the hon. Minister the 1oods which used 
to be exported to Pakistan heretofore and 
what impact they had on balance of 
payments and balance of trade? 

[English] 

SHRI P. SHIV SHANKAR : I would 
like to ex.plain that among items we have 
exported there are items like tea, iron ore 
and becdi leaves. aluminium phosphide 
tablets, tamarind, . refractory bricks, 
machinery and transport equipment. 
Our e,cports from Pakistan had been urea, 
rock salt, cotton seeds, etc. 

Then, so far as the question of 
balance is concerned, it is true that the 
balance had been adverse. 

MR. SPEAKER : There is too much 
of talking on this side, right side. 

SHRI P. SHIV SHANKAR : Ir my 
hon. friend wants to know, in 1984-85 the 
aports were to the tune of Rs. 12.91 .crores 
while the imports from Pakistan were to 
the tune of Rs. lS.75 crores: the adverse 
balance was of Rs. 2.84 crores, so far as 
India is concerned. 
[Translation] 

SHRI VIRDHI CHANDER JAIN : 
The talks that were held between the 
Finance Ministers of India and Pakistan 
on 27th January ..... · 

(Interruptions) 

SHRI P. SHIV SHANKAR : Not on 
27th January, talks were held from 8th to 
10th. 

SHkl VIRDHI CHANDER JAIN : 
What deciaion was taken after those 
talks? Wilt the hon. Minister kindly 
at.ate whotber talks would be helcj .again i 

MR. SPEAKER : W~o else wJll hold 
the talks ?. ·····(Interruptions) 

[English] 

SHR.I P. SHIV SHANKAR: Minutes.· 
or course, were recorded at the meeting 
that bas taken place in which we have the 
Government of Pakistan put up a list of 
certain items for purp:>ses of exports frorn 
this country and imports to that country. 
It was also agreed that a team of senior 
officers from Pakistan would visit India 
in February, 1986. It is likely that the 
team of officers may visit shortly. 
Pakistan, of course, announced during 
this visit private sector trading in certain 
items. But that is only a matter which 
bas aot to be gone into in a little detail. 
For other items, trade through State 
orpnisa.tions will have to continue. It 
was agreed that a joint business council 
would be set up between FICCI and the 
Federation of Pakistan Chambers or 
Commerce & Industry. It was also agreed 
to identify areas for setting up joint 
ventures in India and in Pakistan. It was 
also agreed between two countries that 
their trade would be conducted on the 
basis of GATT obligations. 

Need for St"'amllnni~ the procedure~ for 
Clearance or Foreign Technical 

Col laboratioo 

•194, SHRI K. RAMAMURTHY : Will 
the Minister of FINANCE be (>leased to 
state: 

(a) whether the chances of getting new 
foreign technical collaborations are 
getting adversely affected due to the 
cumbersome procedures for clearance of 
payments of royalties, lumpsum amounts, 
engineering fees, etc. and the conditions 
like getting no-objectron certificates from 
income-tax authorities and getting them 
vetted by the Reserve Bank of India ; 
and 

(b) if so, the steps being taken to 
streamUne these procedures 1 

THE MINISTER OF STATE IN. THE 
MINISTRY OF FINANCE . (SHR.I 
JA~ARDH.ANA POOJARY) : . (a) 



21 Drol Aniwer, MARCH 7, !986 Oral An1w,r1 28 

Statement 
(a) and (b) The number of foreign 

collaborations approved during the past 
five years is as under :-

1981 == 389 
1982 - S90 
1983 = 673 
1984 - 752 
198S - 1024 

It will be seen that over the years 
there has been an uptrend in the number 
of collaborations approved. However, 
the tax and exchange control formalities 
to be observed before remittances under 
approved collaborations can be effected 
are constantly kept under review and steps 
for improvement taken, wherever 
necessary. 

SHRI K. RAMAMURTHY : I am 
glad to know that the present industrial 
policy is in favour of inviting more and 
more foreign . cqllaborations to our 
country. And I find that in 198S as many 
as 1024 collaborations were approved by 
the Government. May I know as to how 
many of these collaborations have taken 
effect ? How far the procedures laid 
down by the Finance Ministry come in 
the way of entering into foreign collabo!'a· 
tions by our entrepreneur ? Is there any 
monitoring cell in the Finance Ministry 
which coordinates with other Ministries 
and follows up collaborations till their 
approval by the Finance Ministry'? 

SHRI JANARDHANA POOJARY : 
We allow foreign technology on a 
selective basis in high priority are as like 
cement, fertiliser, petro-chemica1s, electro-
nics, etc. The performance is being 
monitored. In fnct, the Finance Ministry 
is also taking s eps to monitor the 
performance. The Government has alrea-
dy taken some steps and because of those 
steps we can say that there is substantial 
improvement in this area, 

SHRI K. RAMAMURTHY : My 
question has not been answered. The 
Finance Ministry has sanctioned so far 
1024 collaborations in 1985. I want to 
know as to how many of these collabora· 
tions have taken effect, in other words, 
how many industries have started running 
in nur countrv under these collaborations ? 

of no objection certificate from the 
Administrative Ministry alone, collabora• 
tions are pending for more than 3 years. 
In the last five years, whatever collabora· 
tions the Finance Ministry has cleared, 
whether those collaborations have now 
taken effect in our country by running 
industry or some other forum ? 

SHRI JANARDHANA POOJARY : In 
the case of composite applications for 
industrial licence and foreign collabora-
tion, and capital goods import, these are 
considered by the Project Approval Board 
which is required to decide within ninety 
days. Secretary, Industry is Chair.ing 
this Board and he is practically reviewing 

. the performance. Finance Secretary is 
Chairing the Foreign Investment Board 
and there also steps are taken to see that 
delay is removed. The SIA, that is, 
Secretary for the Industrial Approval is 
supposed t ) coordinate with all other 
ministries. 

So, it will take time to know the imple-
mentation of Foreign Collaboration appro· 
val by the Government. RBI conducts 
periodical surveys in this respect. So, 
the performance in all the areas is being 
monitored. 

[Transl at ion] 

SHRI GIRDHARI LAL VY AS : The 
hon. Minister repl icd that clearance is 
given by the Board within 90 days, and 
thereafter the hon. Member had asked 
what action was taken to clear .. over 1,000 
cases which were pending for the last two 
years and what action was taken against 
those who did not clear these cases within 
90 days ? 
[Engf fah] 

SHRI JANARDHANA POOJARY 
Sir, I have stated that in the case of 
composite application only it takes ninety 
days. In other cases they have to dispose 
of the applications within sixty-days. 

Sale of Cigarettes at Higher Prices 
+· 

*195. SHRI RAM BHAGAT 
PASWAN.: 

SHRI MANPHOOL SINGH 
CHAUDHARY: 

wm the Minister of FINANCE be 
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(a) whether Government are aware 
that some multi-national c igarette 
companies have started new brands 
without approval of price and certain 
cigarette brands are being sold at a price 
much higher than that printed on thdr 
packets ; and 

(b) if so, the action proposed to be 
taken by Government against those 
companies? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHA.NA POOJARY) : (a) 
Clearance of cigarettes not being under 
self-removal procedure, prior approval of 
price is not necessary. However assess-
ment of excise duty is made at specific 
rates on the basis of sale price printed on 
the package of cigarettes . There have 
been reports of sale of certain brands of 
cigarettes in retail at prices higher than 
the declared printed sale prices. 

(b) State Governments have been 
asked to take suitable action in such 
cares un dn the prO\ is ions 0 f the 
Standard~ of Weights and Measurts Act, 
1975 and tlie rules made thereund er. 

[Translation] 

SHRI RAM BHAGAT PASWAN: Mr. 
Speaker, Sir there are many companies who 
sell thei r products arbitrarily without gett-
ing the price apporved by the Government 
and without marking the price on the 
packets and as a resul . of that the Govern-
ment connot make assessment of the excise 
duty leviable on the stocks produced by 
them. The I .T .C. has started a number of 
new brands of cigarettes during 1984-85. 
has secured no approval either from the 
State Government or the Central Govern-
ment. I want to know what act ion Govern. 
me oropose to take in this regard. If they 
diL , d an approval, when did they get it? 

[English] 

SHRI JANARDHANA POOJARY : 
The prices are mentioqed on packages of 
difforent brands of cigarettes and in some 
cases different prices are mentioned on 
packages of identical brands, The Govern-
ment has taken action against those people 
wherever it has been brought to the notice 
of the Government. Whenever there is 

misuse of this provision, we have already 
been taking act ion. In two cases we have 
taken action and there the investigation is 
in progress . 

[Translation] 

SHRI RAM BHAGAT PASWAN: 
Against whom have you taken actio n ? 

[Eng lish] 

SHRI JANARDHAN.<\ POOJARY : 
When there is violation, they will be pro-
secuted. 

MR. SPEAKER : Qutstb n Hour i~ over 
now. 

WRITTEN ANSWER TO QUESTIONS 

[English] 

Setting up of joint ventures between 
India and U.K. 

* 184. SHKI B. V. DESAI : Will the 
\ fo;is ter <.1f CO~Ev1EFCE be J ~:.-~.:J tc: 
state: 

(a) whether the main purpose of the 
trade team from the U.K. in January, 1986 
was to look for Indian parteurs for setting 
up j J int ventures fo r expanding trade wi th 
India and for t ransfer of tech nology ; 

(b) if so, whether any agreements have 
been reached in this regard ; and 

(c) if so. the details of agreements 
signed? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SH,\NKER) (a ) The visit 
of the British delegation in January, 1986 
aimed at expanding and promot ing business 
inves tment, technical co llabo ra tio n and 
joint ventures between India and the U.K. 

(b) No, Sir. 

(c) Does not arise. 

[Trans lat ion] 

Export of Low Quarty Tobacco 

*190. SHRI MOOL CHAND DAGA: 
Will the Minister of COMMERCE be plea-
sed to state ; 
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(a) whether it is a fact that unscrupulous 
traders export low quality tobacco delibera-
tely which lowers India's image in the 
international market and adversely affects 
_our export prospects ; 

(b) if so, whether G, vernment have 
taken punitive action against such traders ; 
and if so, the details thereof and if not, 
the reasons therefor ; and 

(c) whether the work relatir.g to quality 
inspection of Virginia tobacco meant for 
export is being transferred to the Tabacco 
Board and if so, when ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) (a) to (c) A 
Statment is given below. 

Statement 

(a} No complaints were received by 
the Tonacco Board from importers on 
quality claims during the last few years. 
However, in the early 1980's some claims 
were raised on India Exp~rters by China. 

(b} The claims were settled amicably 
by the importers and exporters, except for 
one claim which is still pending final settle-
ment. The oflkers responsible for quality 
control have been proceeded against by 
the concerned department. 

(c) The work relating to qua! ity inspec-
tion of Virginia Tobacco remains with the 
Department of Rural Development. No 
deci,ion on transfer of this work to To-
bacco Board has been taken. 

[English] 

Outgo of Foreign F>:c'1.mge for Imported 
Coins 

*191. DR. T. KALPANA DEVI : 
SHRI SARFARAZ AHMAD: 

Will the Minister of FINANCE be 
pleased to state. 

(a) whether it is a fact that imported 
coins have meant a large ou.tgo of precious 
foreign exchange ; 

(b) if so, the details thereof ; 

(c} whether hoarding, black marketing 
and profiteering of coins continue unabated 
in the country ; and 

(d} if so, further corrective steps taken/ 
proposed ? 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) and (bf 
The cost of import of 2000 million pieces 
of coins of denomination of Rupee 1, 50 
Paise and 15 Paise amounts to about 
Rs. 64.96 crores. However, as India 
is a net importer of Copper and 
fully dependent on import of Nickel, the 
cost of importing these metals for manu-
facture of the above coins in India would 
have entailed expenditure of around Rs. 
37.35 crores in foreign exchange, Hence, 
the net outgo of foreign exchange is around 
Rs. 27 .61 crores. 

(c) All the State Governments/Union 
Territories have been advised to take 
action against those responsible for hoard-
ing and melting of coins under the provi-
sions of Small Coins (Offences) Act, 1971. 
Most of the States and Union Territories 
have, however, reported that no such 
activities have been noticed. Only three 
States have reported a few cases of hoarding 
of coins. 

(d) · The following steps have been taken 
to increase production and availabilty of 
coins which in the ultimate analysis will 
disc,mrage hoarding 3nd profiteering : 

(i} Incentive schemes have introduced 
in all the three Mints for obtain-
ing higher production. 

(ii) Number of working hours per 
week per shift has been increased 
from 48 hours to 60 hours in all 
the three Mints. 

(iii) As !'.'art of the modernisation of 
the existing three Mints, n new 
Coining Presses have been pro· 
cured. 

(iv) A second shift in the Calcutta 
Mint was introduced with effect 
from 25-2-1985 which would result 
in an additional production of 360 
million pieces per annum. 

(v) Orders for procurement of 14 
more new Coining Presses are being 
placed on HMT. 

(vi) In order to supplement local 
production, it has been decided to 
import 2000 million pieces of coins 
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ln the denominations of Re. 1/·, ,o 
Paise and 25 ·Paise. · 

' 
(vii) The distribution machinery has 

aJso been stren1thencd. Apart from 
openin·g more Small Coin Depots/ 
Currency Chests throughout the 
country, the . nationalised banks 
have also been brought into distri· 
bution net-work. 

(viii) It bas been decided to set up a 
New Mint at NOIDA, Ghaziabad, 
U.P .• and steps are bein1 taken to 
implement this decision. The capa-
city of the New Mint is estimated 
at 2000 million pieces of coins per 
annum. The project which is 
estimated to cost Rs. 30 crores, 
is expected to be commissioned by 
1988-89. 

ITDC Hotels in Orissa in Seventh Plan. 

*196. SHRI BRAJAMOHAN 
MOHANTY : Will the Minister of 
PARLIAMENTARY AFFAIRS AND 
TOURISM be pleased to state : 

(a) how many India Tourism Develop-
ment Corporation hotels are being proposed 
to be established in Orissa during the 
Seventh Five Year Plan period ; 

(b) whether any survey has been con-
ducted about the tourist potentialities in 
Orissa during the Seventh Five Year Plan ? 
if so, the results thereof ; 

(c) whether the Si,1th Plan proaramme 
for development of tourism in Orissa has 
been completed ; and 

(d) whether the infrastructural facili-
ties are included in the Seventh Plan 
attuned with the tourists potentialities or 
the State 'l 

THE MINISTER OF PARLIAMENTARY 
AFFAJRS AND TOURISM (SHRI H.K.L. 
BHAGAT) (a) to (d) During the Seventh 
Plan the India Tourism Development Cor-
poration does not propose to take up co()s· 
tructfon of any new hotels in Orissa. How-
ever, the following on-going ITDC hotel 
projects in Orissa wiH be completed : 

(1) Expansion of Hotel Kalinga A~~ok 
Bhubaneswar by addition of 36 
rooms with upgarded facilities of 

4-star standard at an estimated 
cost of Rs. 170.00 Jakhs. 

(2) 44·room, 3-star, joint venture hotel 
at Puri at an estimated cost of Ra. 
190 .Jakhs in collaboration with 
Orissa Tourism Development Cor .. 
poration. 

2. No specific survey has been under· 
taken by the Central Department of 
Tourism about the tourist potentialities in 
the State of Orissa. 

3. The following schemes taken up for 
implementation by the Central Department 
of Tourism in Orissa during the Sixth Five 
Year Plan : 

----------------Amount released 
(Rs. in lakh1) 

(i) Preparation of Mas- 3.20 
ter Plan or Lalitgiri-
Udaygiri-Ratnagiri 

(ii) Forest Lodge at 10.80 
Simlipal 

(iii) Lion Safari Park, Nan· 19.23 
dan Kanan 

(iv) Purchase of boats for 1.80 
Chilka Jake 

(v) Master Plan of Chilka 2.00 
lake 

(vi) Construction of toilet 2.61 
block near Sun Tem-
ple at Konark · 

(vii) Flood lighting of 7.29 
Khandagiri & Udaygiri 

(viii) Assistance under Fairs 2.14 
and Festivals : Chilka 
Boat Race 

49.07 

4. Govt. of. Orissa has submitted the 
fol lowing schemes for inclusion in the 
Seventh Plan to provide infrastructurina 
rarilities to the tourists. 

Name of the scheme Estimated amount 
(Rs. in lakhs) 

(i). Provision of basic 
amenities for tourists at 
Chandrabhata, Konark 

11.SO 



· 3S Wlrtten Answer, MARCH 1, 1986 Wrltt~n Answ,r, 

(ii) Construction of shop-
ping complex and day 
centre at Konark 

· (iii) Yatri Niwas at Satpada 
Chilka lake 

(iv) Provision of three mini 
buses, six wagonettes and 
five elephants 

16.85 

38.50 

17.SS 

(v) Yatri Niwas at Konark 29.00 

[Translation] 

Foodgralns Storage Facil lty in the Country 

•197. SHRI RAJ KUMAR RAI : wm 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact that due to 
inadequate foodgrains storage facility, 
wheat is lying in the open in various parts 
of the country ; 

(b) if so, the quantity of wheat spoiled 
in various godowns of the Food Corpora· 
tion of India during the period between 
1983 and February, 1986 ; 

(c) the estimated value of wheat so 
spoiled ; and 

(d) the measures being taken by 
Government for its proper '>torage ? 

THE MINISTER Ot. COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANK[ :t) : (a) As on 
1-1-1~86. 20 .38 1akh tonnes of wheat was 
held by the Food Corporation of India 
under cover and plinth storage in the 
country. 

(b) and (c) The quantity of \\heat 
damaged in various godowns and its 
estimated value arc given below :-

Period 

1983-84 
1984.85 
1985-86 

Quantity 
(MT) 

26.318 
25,881 

tlA84 
(estimated upto 
December, 1985) · 

Value 
(Rs. lakhs) 

StS.27 
594.58 

Yet to be 
compiled. 

(d) Efforts are being made to auament 
. the covered storage capacity. Due care for 

the maintenance of the health of the food· 
grain stocks is bcina taken by the qualified 
technical personnel throuah regular 
periodic inspection, prophylactic . and 
curative treatment of the stocks. In case 
of stocks stored under cover and plinth 
storaae. the following additional steps arc 
taken:-

(i) Stocks aro stored in the o~n on. 
'pacca' pJintbs, where wooden 
crates are used as dunnaae to 
protect dama1e to the stocks from 
the bottom. 

(ii) Stocks stored in CAP are wen 
covered with LOPE (Low Density 
PoJytbene) covers and mono6ta .. 
ment nets to protect the stocks 
from rain and cyclones. 

(iii) Stacks are built in the shape of 
domes to avoid stagnation of 
water on the top. 

(iv) Stocks stored in CAP are regularly 
aerated on sunny days so as to 
avoid moisture migration in the 
stocks. 

(Engllsh] 

" Import of Sugar 

•198 .. SHRJ G. BHOOPATPIY: Will 
the Minister of COMMERCE be pleased to 
state : 

(a) the total quantity of suaar 
imported during 1985, break-up month· 
wise; 

(b) the landed price of imported 
suaar per tonne and other charaes 
levied on. each tonne after import : 

(c) the tot'-1 revenue earned on impor-
. ted sugar ; and 

(d} the price at which imported 1u1ar 
was sold in the country 'l 

THE MINISTER OF COMMERCE AND 
FOOD AND CIVIL SUPPLIBS (SHIU P. 
SHlV -sHANlCElt) : (a) Provisional 
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ftaures or mooth·wisc import of su1ar 
durina J 985 arc aa under :-

Month Qty. in MT 

January, 1985 49,966 
February, 1985 32,932 
March, 1985 11.926 
April, 1985 
May, 1985 96,387 
June, 1985 61,579 
July, 1985 1,46,198 
August, 198S 2,19,964 
September, 198S 2,73,544 
October, 1985 2,35,263 
November, 1985 2,31,897 
December, 1985 2,85,261 

TOTAL: 16,44,917 
-------·- ----------------·· ----

(b) The provisional estimated landed 
cost of imported sugar per tonne (includ-
ing cost, insurance and freight: letter 
of credit and bank charges, customs duty 
and p:JCt handling charges) works out to 
Rs. 3839 per metric tonne in 1985-86. 
Other charges levied on each metric tonne 
after import include godown rent and 
insurance, interest and other miscellaneous 
charges incurred in storage and distribu-
ti<?n of sugar inside the country. 

(c) Total customs duty payable . on 
sugar imports in 1985-86 is Rs. 284 crores 
(estimate~).1 

(d) Imported sugar is being sold 
against levy quota at Rs. 4.80 per 
Kg. in free sale quota at ceiling price of 
Rs. 5.80 per Kg. in auction at open 
market prices. 

Measures to pre,ent Smuggling in Gold 

•199. DR. K.G. ADIYODI : Will the 
Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that' the price 
of gold in India is much higher than in 
the other countries ; and 

(b) if so~ whether there is any proposal 
t_o roduce the gap so as to p· event 
amugling of sold into (ndia ? 

11-IE MINISTER OP STATE IN TIIE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yea, 
Sir.· 

(b) No proposal to reduce the pp, 
as such, is under con&.ideration. However, 
the drive aaainst smuagling activities has 
been intensified. 

.. 
IBRD Loan to NABARD 

*200 SHRI D.N. REDDY : Will the 
Minister of FINANCE be pleased to 
state : 

(a) whether the National Bank fo 
Agriculture and Rural Developmenr 
(NABARD) team went to USA to flna1ist 
International Bank for Reconstructione 
and Developµicnt (IBRD) loan ; 

(b) if so, the outcome therco f ; and 

(c) the justification for securing more 
IBRD loans in view of over-indebtedness or India ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) A 
Government of India delegation which 
included a representative of NABARD went 
to Washington, USA in November, 1985 
to negotiate an IBRD loan for NABARD. 

(b) The negotiations have been 
completed for an IBRD loan of $ 37S 
miJlion. · 

(c) The level of the country's external 
indebtedness and the likely burden of 
debt servicing are within 1prudent limits. 
Borrowing from muJti-lateral institutions 
like IBRD, of which India is a member, 
is undertaken for high priority projects and 
forms a source of financing preferred to 
external commercial borrowings. 

Demand for Creation of new Sub-Division 
and Districts lo Orlssa 

•201. SHRI SOMNATH RATH: wm the 
Minister of FINANCE be pleased to 
State: 

(a) whether Government of Orissa have .. 
1iven any proposal for creation of new 
sub .. division at Aska in oanjam District 
and have requested the Uion• 9overnment 
of JllOtplept of funds , · 
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. (b) if so, the details in thit regard ; 

·.(c) whether Orissa Government have 
also requested for sanction of funds for 
creatina some districts in the State ; and 

(d) if 10, details in this regard 'l 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : {a) No, 
Sir. 

(b) Does not arise. 

(c) No, Sir. 

(d) Does not arise. 

Charges against the Officers of Punjab 
and Sind Bank 

*202. SHRI KRISHNA SINGH : 
SHRI C. JANGA REDDY : 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether attentio~ of Government 
baa been drawn to the press report 
captioned "Punjab and Sind Bank-a ship 
with sinking reputation" appearing in the 
'Clarity', Bombay of 25th August, 1985 ; 

(b) if so, whether any investigations 
have been carried out into the affairs of 
the Punjab and Sind Bank ; a ·1d 

(c) if so, the outcome of the investi~ 
cations and the action tak.;n against the 
officers concerned ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRY 
JANARDHANA POOJARY) : (a) to (c) 
Reserve Bank of India enquired into the 
allegations contained against some officials 
of Punjab & Sind Bank which appeared 
in the 2Sth August, 1985 issue of the news 
weekly "Clarity". Except in the case of 
the then Offlcer·in-charge of Piperia Dhani 
Branch, in respect _of whom . FIR has been 
lodaed with Police and whose services have 
been terminated, RBI's report does not 
show that direct involvement of the 
oftlcials has been established in respect 
or those allegations which could be 
verified by them from records available. 
1n. respect -f)f one official, RBI's report is 
,till awaite4~ 

India's Sl)ar,e in lntem1tlonal De,elop11te11t 
Agency and World Bank 

•.20l, SHR.I YASHWANTRAO 
GADAKH PATIL : . 

·SHRI V. SOBHNADREES· 
WARA RAO : 

Will the Minister of FINANCE be 
plc~sed to state : 

(a) whether India's share of conceasio-
nal funds from the lnt-,rnational 
Development Aaency and World Bank has 
gone down; 

(b) if so, the details thereof : 

( c) the effort made to get more 
concessional funds : and 

(d) the outcome of discussions held · 
by Government with US authorities for 
continued IDA assistance to India ? 

THe MINISTER OF STATB IN fflB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) Commitment o[ IDA credits to 
India which was approximate1i 40% of 
total credits to all countries upto the 

World Bank's fiscal year 1980 has gradually 
come down to 36. 79% in fiscal year 1981, 
33.5% in fiscal year 1982, 31.8% in fiscal 
year 1983~ 28% in fiscal year 1984 and 
22.2'}{> in fis~aJ year 1985. 

(c) and (d) India is engaged in a 
dialogue with major donor countries, 
including U.S.A., who are, at present 
negotiating the size and criteria for 
allocation of IDA VIII which will be 
effective from 1st July, 1987. 

W orklng or Raw Cotton Monopoly 
Procurement Schemes In Mahara1htra 

1733. SHRI ZAINAL ABEDIN : Will 
the Minister of TEXTILES be pleased to 
state : 

(a) whether Government have instituted 
any inquiry iato the working of the raw 
cotton monopoly procurement schemes In 
Maharashtra ; 

(b) it so. the reasons for such an 
inquiry ; and 

(c) the outcome of the inquiry and the 
1~tion taken thereon? · 
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THE MINISTBlt OF STATE.OP THE 
MINISTRY OF TEXTILES (SHIU 
ICHUR.SHID ALAM IC.HAN) : (a} to (c) 
The raw cotton monopoly procurement 
scheme in Maharaah tra. is val ld upto 30th 
June. 1986. The Government of 
Maharashtra have souaht elttension of the 
said scheme beyond 30th June, 1986. 
The Government of India have constituted 
a committee to go into the question of 
further extension of the said scheme in 
Maharashtra and other related matters. 
The report of the Committee has not yet 
been made available to the Government. 

Export of Marine Products 
17l4. SHRI MULLAPPALLY 

RAMACHANDRAN : Will the Minister 
of COMMERCE be pleased to state: 

(a) the total volume and total value of 
marine products exported from India 
during 1984 and 1985; 

(b) which is the State that contributed 
hiahest to marine export; and 

(c) what was the corresponding volume 
and value of export from that State ? 

THF MINISTER· OF COMMERCE 
AND FOOD AND CIVIL SUPPLIBS 
(SHRI P. SHIV SHANKER) : (a) Exports 
of marine products from India during 
1984 and 198S were provisionally as follows: 

Quantity 
(tonnes) 
Value 

(Rs. Crores) 

1984-85 

86187 

384.29 

1985-86 
(April to 
Dec., 1985) 

57113 

275.18 

(b) ICerala State accounted for the 
hlahett marine products export. 

(c) The volume and value of exports 
of marine products from Kerala provisi-
onally were :-

1984-SS 198S-86 
(April to 

Dec. 1985) --~~~~--~~----
Quantity 

(in tonnes) 
Value 

(Ill. Crores) 

31S10 20899 

148.U 94.45 

Upgradatlon of Food Craft lmtltute into 
Diploma Awarding Institute · 

173,. SHIU T. BASH2BR : Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND TOURISM be pleased to state: 

(a) whether it is a fact that Govern-
ment have upgraded some Food Craft 
Institute in the · country into Diploma 
awarding institutes ; 

(b) whether it is a fact that Govern· 
ment of Kerala has already ,requested the 
Union Government to upgrade the Food 
Craft Institute, Kalamassefffand 

.~ ' 

(c) if so, the decision in this matter 'l 

THE MINISTER OF PARLl~MBN· 
TARY AFFAIRS AND TOUR.ISM 
(SHRI H.K.L. BHAGAT) (a) Yes, Sir. 
It was decided to upgrade six Foodcraft 
Institutes to diploma awarding Institute& 
during the 6th Plan period. 

(b) Yes, Sir. 

(c) Keeping in view the financial and 
technical constraints, it has not been 
possible to upgrade the Foodc raft lnsti· 
tute, Kalamassery to diploma level. 

Simplification of procedure for ClearMnce 
of Unaccompanied Baggage 

1736. DR. B. L. SHAILESH : Will 
the Minister of FINANCE be pleased to 
·state: 

(a} whether he is aware that the existioa 
procedure for the clearance of unaccom-
panied baggage particularly in Delhi it 
very cumbersome and one has to go from 
pillar to post to set delivery of the baa• 
gage from the Customs Godown in the 
ewe premises at Gurgaon Road, New_ 
Delhi and spend lot of money on trans· 
port etc.; and 

(b) if so, the steps Government pro• 
pose to take to simplify and expedite the 
unaccompanied baggaae clearance opera• 
tions 'l 

THB MINISTER OF STATE IN THB 
MI.NISTRY OF FINANCE (SHR.I 
JANARDHANA POOJARY) : '(a) and (b) 
Un-accompanied Baggage is transferred 
frorn the Airport to the Godown of the 
Central Warehousing Corporation. who 
act &8 CUStOdian Of Atleh hAoai2Lt_. Cl"· 
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clearance of unaccompanied baggage, the 
passengers have to obtain a delivery order 
from the concerned Airlines and produce 
it to the custodian, who then present the 
baggage to be examined and assessed to 
duty by Customs. 

The system of customs clearance 
has been streamlined. Examination of 
goods, calculation of duty and preparation 
of duty receipt is now done by the same 
officer. A single window system for regis-
tration of documents and clearance is in 
force. Supervisory officers also remain 
present to avoid any delay or hardship. 
Individual cases or complaints of difficultie3 
experienced by passengers or delays in 
clearance are looked into for appropriate 
remedial action. 

Setting up of a High-le,·el Tribunal to settle 
Excise Cases 

1737. SHRI K. PRADHAN!: 
SHRI P.M. SAYEED: 
SHRI KAMAL NATH: 
SHRl SANT KUMAR 

MANDAL: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether a high-level tribunal is 
likely to be set up by aovernroent early 
in the next financial year to settle excise 
and customs classification and valuation 

· cases : 

(b) if so, the modalities of the pro-
posed Tribunal and how far it will be an 

improvement over the existing Central Excise 
and Customs Tribunals; 

(c} whether Government will in the 
interest of timely collection of revenue 
and to prevent the trade in dodigng pay-
ment of duties by resorting to courts for 
stay of the proceedings, consider the 
desirability of debarring the jurisdiction 
of the courts to entertain such pleas; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) A pro· 
posal to set up a high powered Customs 
and Excise Revenue (Appellate) Tribunal 
under Article 3238 of the Constitution 
for settlement of customs and central 

excise matters, including classification and 
valuation cases, is under consideration; 

(b) Detailed proposals 
worked out in consultation 
Ministry of Law; 

(c) Yes. 

are being 
with the 

(d) Question does not arise in view of 
reply to part (c). 

Betel Leaves Exports to Pakistan 

1738. SHRI HANNAN MOLLAH ; 
Will the Minister of COMMERCE be 
pleased to state the quantity (in rots.) and 
value (in Rs. lakhs) of betel leaves exported 
to Pakistan during the last three years 
(1982-85) 'l 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES (SHRI 
P. SHIV SHANKER) : Country-wise export 
data for betel leaves are available upto 
1982-83. Exports of betel leaves to Pakistan 
during the year 1982-83 were 4748 kgs 
valued at Rs. 56174. 

Increase in Allocation of Wheat to Orissa 

1739. SHRIMATI JAYANTI PATNAIK: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to stato : 

(a) whether wheat is being supplied to 
different States from the Central pool; 

(b) if SJ, the total tonnes of wheat 
demanded by the Government of Orissa in 
1984-85 and 1985-86; 

(c) the total tonnes of wheat allocated 
to Orissa under different schemes in those 
years; and 

(d) whether Government propose to 
increase the allocation of wheat to various 
States including Orissa in view of the satis-
factory stock position of wheat in the 
Central pool ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) : (a) Yes Sir, 

(b) The quantities of wheat demanded 
by the Government of Orissa for public 
distribution system and roller flour mills in 
the State were about 5.69 lakh tonnes 
during 1984-85, and 7. 19 lakh tonnes in 
1985-86, 
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(c) Tho total allocations of wheat made 
to the State Oovernme&·t ror public distri-
bution system and r9ller flour mills as well 
as various schemes were 4. 62 lakh tonnes 
in 1984-85, and 6·79 lakb tonnes in 198,·86. 

(d) Yes, Sir. Allocations of wheat to 
the various States includina Oriasa have 
been liberalised. 

Nationalisation of Textile Miiis 

1740. SHRI JAGANNATH PA'ITNAIK: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) the number of textile mills closed 
as on 31 January, 1986; 

(h) the number out of the above pro-
posed to be nationalised and the locations 
where these are situated; 

(c) whether Government propose to 
nationalise the remaining mills; and 

(d) if so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) The 
number or erstwhile cotton mills closed as 
on 31st January, 1986 is 73. 

(b) and (c) Government do not propose 
to nationalise any of these mills. 

.._ 
(d) Docs not arise. 

Development of Tourist Places In 
Uttar Pradesh 

1741. SHRI MANVENDRA SINGH: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : · 

(a) whether any comprehensive plan is 
beina drawn up to eJRploi t fully Uttar 

., Pradesh tourist potential; 

(b) if so, details thereof; 
(c) whotber the Union Government 

propose to develop places of tourist interest 
in Mathura and Brindavan of Uttar 
Pradeah; and 

(d) if so, the details thereof ? 

THB MINISTBR OF PARLIA· 
MBNTARY AFFAIRS . AND TOURISM 
(SHRI H.K.L. BHAGAT) : (a) ancl (b) 

The Department of Tourism.in consultation 
with the State Govt. has identified 25 
centres in Uttar Pradesh f.or phased deve--
lopment of tourism infrastructure through 
the combined resources of the Centre, 
State and the private sector. In the Seventh 
Five Year Plan the Planning Commission 
has allocated Rs. 24.SO crores for Tourism 
in the State Sector. 

(c) and (d) The Union Government has 
prepared a master plan through the 
National Institute of Design, Ahmedabad 
for development of Brij Bhoomi covering 
Mathura and Brindavan. The Department 
has sanctioned construction of a Tourist 
Bungalow at Mathura at an estimated cost 
of Rs. 27.64 lakhs, out of which an advance 
of Rs. S·OO lakhs has been released to the 
State Government. The Department has 
also saoc,tioned Rs. 1.15 Jakhs for consrtuc-
tion of a Rasl1la stage on the Parikrama 
Route, out of which an amount of Rs. 1.00 
lakhs has been released. Yatrika at 
Brindavan is nearing completion. 

New Cash Compensatory Support Scheme 

1742. SHRI CHlNT A MANI JENA : wm 
the Minister of COMMERCE be pleased to 
state: 

(a) whether Government have decided 
to introduce a new scheme of cash compen· 
satory support on exports; 

(b) if so, the deta_ils thereof : and 

(c) bow far it will be helpful in regard 
to increase of exports 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES (SHRI 
P. SHIV SHANKER) : (a) to (c) The salient 
features of the new Cash Compensatory 
Support scheme proposed to be introduocd 
are:-

(i) In respect of industrial products 
reimbursement of unrefunded 
indirect taxes will continue to be 
the main element for determioina 
the CCS rates. However, the 
cascaded structure of tuation wUI 
also be taken into account. 

(ii) Compensation for product/market 
development will be given only in 
highly selective manner on tho 

· basis of' a phased out prosram·mo. 
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(iii) For agricultural items, such as 
fruits and vegetables which are 
perishable in nature, a special 
element of compensation will be 
provided for the high cost of 
trans.portation within India. 

(iv) For handicraft items, the v.alue 
added by labour will be one of the 
main factors to be considered for 
determining the CCS rates. 

(v) The restriction regarding grant of 
ccs not being allowed to exceed 
25% of the value added i.e. f.o.b. 
realisation less REP entitlement 
(under the Import Policy for 
Registered Exporters) will continue. 

(vi) The present policy for granting 
CCS on certain categories of sup· 
plies within India treating them as 
deemed exports will continue. 

Cash Compensatory Support is provided to 
compensate the Indian exporters for various 
disadvantaaes which are inherent in our 
present staae of economic development and 
to make the Indian exports competitive in 
the world market. 

Nationalisation of Sree Durga Cotton 
Spinning and Weaving Mills, Konnagar 

(West Bengal) 

1743. SHIU ANIL BASU: Will the 
. ,, . Minister of TEXTILES be pleased to . -( state : 

(a) \\tbether it is proposed to nationa-
lise Sree Durga Cotton Spinning and 

· , Weaving Mills, Konnagar {West Bengal) ; 
and 

(b) if so, the details thereof 1 
. 
·; THE MINISTER OF STATE OF THE 

,, I MINISTRY OF TEXTILES (SHRI 
,.

1

i IC.HURSHID ALAM KHAN) : (a) No, 
Sir. 

(c) Does not arise. 

Export of Groundnut and Oilcakes 

1744. SHIU AMARSINH RATHAWA: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it 11 a fact that there has 
been decline iri export of groundnut and 
oikakea: 

(b) if so, the reasons therefor ; 

(c) whether h $1 also a fact that there 
is a great demantl for ,roundnut in . 
foreian countries and particularly in 
European countries ; and · 

(d) the steps being taken by Govern· 
meat to increase the e,cport of groundnut 
and oilcakes and import edible oil instead ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) India's 
exports of HPS groundnut and groundnut 
ex.traction during 1985-86 are expected to 
be lower compared to exports in the 
preceed ing year. 

(b) The decline is on account of high 
domestic prices due to drought conditions 
in the main groundnut producing States. 

(c) There is a good demand for Indian 
HPS groundnuts in foreign countries 
including Europe provided our stocks are 
free from atlatoxin and are offered at 
competitive prices. 

(d) The following steps have been 
taken to increase exports of groundnut 
and oilcakes instead of imports of edible 
oil :-

(i}4 A new regime of cash compensa-
tory support is under prepara-
tion . 

(ii) The budget proposals announced 
on 28-2-86 provide for a Cash 
Compensatory Support of 10% of 
the f. o. b. value of oil meal exports. 

(iii) Efforts are also beina made to 
diversify new markets for e11port1 
of aroundnut extraction . 

(iv) Fiscal measures have been 
announced to encourage domestic 
production of oils and to reduco 
their imports. 

Participation of Private Sector in 
lndo-Pak Trade 

1745. SHRI AKHTAR HASAN : Will 
the Minister of COMMER.CB be pleased 
to state : 

(a) whether in the light of Indo·Pak 
trade talk held recently, individuals and 
private parties will be allowed to import/ 
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export directly with Pakistan or the trade 
will bo routed through State aacncies ; 
and 

lb) whether procedures have been 
simpliftod to encouraae more trade between 
India and Pakistan 'l 

THB MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHlll P. SHIV SHANKER) : (a) Trade 
between India and Pakistan would be 
through State Trading Agencies e,c,cept for 
42 items in which private parties may trade 
directly. 

(b) No, Sir. 

Export of Cotton 

1746. SHRI LAKSHMAN MALLICK : 
Will the Minister of TEXTILBS be pleased 
to state : 

(a) whether Government have received 
reports that prices of cotton are falling in 
view of good crops ; 

(b) if so, the details regarding the 
cs timatcd production of cotton during the 
current financial year ; 

(c) whether Government propose to 
export the cotton this year also ; and 

(d) if so, the details regarding the 
quantity and the extent of foreign exchanae 
likely to be earned 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, 
Sir. 

(b) The production of cotton during 
the current cotton season is estimated at 
about 94.00 lakb bales. 

{c) and (d) Government or India have 
already relca&ed 10.00 lakh bales of long 
and extra Iona staple cotton, 52,000 bale1 
of Bengal Deshi and 25,000 bales of Yellow 
pickings for: export during the current 
cotton seasons. It Is difficult to indicate 
the foreian exchange likely to be earned 
untll the cotton is actually exported. 

Development· of Wiidiife Tourism In 
Sunderbans 

1747 .. SHRI SANAT KUMAR 
MANDAL : Will the Min is tor of 

PARLIAMENTARY AFF~IRS AND 
TOURISM be pleased to state: 

(a) whether at a seminar he Id recently · 
on the need to develop wildlife tourism, 
it was decided to identify and develop new 
areas for wildlife tourism : 

(b) if so,· the foJJow·up action bein& 
taken ; 

(c) whether the development of 
Sunderbans area famous for its wildlife, 
will also be taken into consideration ; and 

(d) if not, the reasons therefor ? 

THE MINISTER OF PARLIA· 
MENTARY AFFAIRS AND TOURISM 
(SHRl H.K.L. BHAGAT): (a) Yes, Sir. 

(b) The recommendations of the 
seminar are under consideration of the 
Government. 

(c) and (d) A high powered multi· 
disciplinary committee of experts on 
wildlife tourism is proposed to be appoin-
ted to study all aspects of wildlife tourism 
and frame long-term and short-term 
policies. Further action will be taken on 
the recommendation made by this 
Committee. Tht Central Department of 
Tourism, however, has sanctioned Rs. 7.00 
lakhs for construction of a floating 
accommodation at Sunderbans in the year 
1984-85. 

Promotion of Consumer Cooperatives 
1748. PROF. NARAIN CHAND 

PARASHAR : Will the Minister of FOOD 
AND CIVIL SUPPLIES b~ pleased to 
state : 

(a) whether Gover.nment have taken 
any steps Jor the promotion of consumer 
cooperatives in the country dur.ing tho 
Sixth Five Year Plan and in the first year 
of the Seventh Five Y~ar Plan; 

(b) if so, the nature thereof alonswith 
the number of consumer cooperatives set 
up during each one of the years of the 
Sixth. Five Year Plan and the total number 
of these cooperatives as on 31 March, 1985 
Statewise; · 

(c) whether it is propo&ed to aivc 
financial assist 1nce for the setting up 
stores-cum.shops in the rural areas for 
these c ioperativcs; 
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(d} if so, the amount earmarked for 
each one of the States for this purpose in 
Seventh Five Year Plan; and 

(e) if not, the reasons therefor ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) : (a) Yes, Sir. 

(b) Under .the Centrally Sponsored 
Scheme for Development of Consumer 
Cooperatives in Urban Areas, fii1ancia1 

i assistance is provided for setting up of 
· new retail outlets-Departmental Stores, 

Large/Small Sized Retail Outlets, Mobile 
Van Shops, Regional Distribution Centres 
etc. Assistance is also provided for s~tt-
ing up of consumer industries and for 
rehabilitation of weak/sick wholesale con-
sumer cooperative stores. Rehabilitation 
assistance to the State Consumer Cooper-
ative Federations in th~ Eastern ctnd 
Northeastern States and assistance for 
expansion/diversification of busin~ss to 
State Consumer Cooperative Federations 
in all the States is also provided. D~ta its 
or financial assistance provided under the 

Centrally Sponsored Scheme for scttia1 
up or new outlets during the 6th Plan 
period upto 31 March, 198 5 are 1iven in 
Statement-I given below. Statewise num-
ber or consumer cooperatives as on 
31-3-1985 is given in the Statement-II 
given below. 

(c) Financial assistance to the villaae 
cooperatives (Primary Agricultural Credit 
Societies. Large-sized Agricultural Multi· 
purpose Socie.ties, Farmers Service Societ-
ies, etc\) by way of margin money is pro-
vided under the Centrally Sponsored 
scheme to enable them to undertake dis-
tribution of consumer articles in rural 
areas. The Scheme is implemented through 
the National Cooperative Development 
Corporation which provides assistance 
from their own corpus of funds for cons-
truction of storage godowns by such co-
operatives in the rural areas. 

(d) and (e) Assistance under the 
Ceo tral 1y Sp .Jnso.red Scheme is provided on 
Project basis only to cooperative stores 
having potential for establishing such 
retail outlets. Therefore, funds have not 
been earmarked to various States. 

Statement-I 

Financial assistance provided under Ctnrrally Sponsored Sclleme for deve/opm~nt nf 
co11sumer cooperatii'e In Urban Areas for setiing up of new outltts during the Sixth 

Plan period upto 31st March, 1985 

SI. Statcs/U.Ts. 1980-81 1981-82 1982-83 1983-84 1984-SS Total 
No. 

--·- - ... -···~- ·-·-- .,-------·-·-- ~---- -·---·-
1 2 3 4 s 6 7 8 

1. Andhra Pradesh 3 3 
2. Assam s 5 3 s 2 20 
3. Bihar 2 10 3 2 17 
4. Gujarat 1 1 2 
5. Haryana 13 14 1 28 
6. Himachal Pradesh 
7. Jammu & Kashmir 3 1 4 
8. Karnataka 1 1 29 2 11 44 
9. Kera la 1 2 1 4 

10. Madhya Pradesh 3 1 11 l 17 

u. Maharashtra 11 s 2 s 23 
12. Manipur 

3 3 . .13.... Meihalaya ,,,.,..,,""~""'~~-\.Jl.,·, 11 v.i. .. ~; . ~~ ... ~ .,.J~1t,M~'4ttl/11fM"~~.1!. ... ,.'.ll.ll1.~· ···· 1 ..... ··~ , 
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2 3 4 5 6 7 8 

14. Nagaland 
15. Orissa 8 4 3 1 10 26 
16. Punjab 1 1 
17. Rajasthan 24 8 2 34 
18. Sikkim 

19. Tamil Nadu 17 1 '-15 7 40 
20. Tripura 
21. Uttar Pradesh 106 11 20 14 64 215 
22. West Bengal 5 6 4 3 18 
23. Arunachal Pradesh 
24. Andaman and Nicobar 
25. Chandigarh 
26. Dadra and Nagar Haveli 
27. Goa, Daman and Diu 
28. Delhi 12 ll 
29. Lakshadweep 
30. Mizoram 
31. Pondicherry 

Total 198 38 119 48 108 Sll 

Statement-II 

Sl. No. State/U.T. Total 

1. Andhra Pradesh 1534 19. Tamil Nadu 3854 

2. Assam 1305 20. Tripura 93 

3. Bihar 1795 21. Uttar Pradesh 1955 

4. Gujarat 1134 22. West Bengal 2349 

5. Haryana 96 TOTAL 27861 
6. Himachal Pradesh 128 23, Arunachal Pradesh 51 
7. Jammu & Kashmir 578 24. Andaman & Nicobar 
8. Karnataka 1569 Islands 40 
9. Kerala 333 25. Chandigarh 2 

10. Madhya Pradesh 990 26. Dadra & Nagar Haveli 5 
11. Maharashtra 2105 27. Delhi 680 
12. Manipur 146 28. Goa, Daman & Diu 92 
13. Meghalaya 41 29. Lakshad\Jleep 16 
14. Nagaland 106 30. Mizoram 227 
15. Orissa 448 31. Pondicherry 19 
16. Punjab 3220 TOTAL 1182 17. Rajasthan 4044 

18. Sikkim 38 GRAND TOTAL : (States/UTs) 28993 
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• Closure of Powerloom Units 

1749. SHRI R.M. BHOYE : Will the 
Minister of TEXTILES be pleased to 
state : 

(a) whether there has been increase in 
the varieties of cloth made by composite 
mills while those produced by the power· 
loom units in the decentralised sector has 
declined during 1984-85 ; 

(b) if so, the reasons therefor ; 

(c) whether the powerloom units in the 
decentralised sector have become criticaJly 
sick and a number of powerlooms in the 
country have been closed down in Maha-
rashtra aJ)d Gujarat which in turn has 
forced the closure of countless independent 
cloth printing and processing uo its in 
Gujarat and other States ; and 

(d) if so, the details theroof '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTlLES (SHRI 
KHURSHID ALA~1 KHAN) (a) and (b) It 
is not possible to give any precise estimate 
of the number of varieties of cloth, in 
different sorts and designs, produced by the 
composite mills or by powerloom units in 
the decentralised sector. The production 
figures for 1984-85 indicate that there was 
an increase in the total production of cloth 
in the decentralised power looms sector, as 
compared to the previous year. 

(c) The production figures for April-
September 1985 indicate that there was an 
increase in production of cloth in the 
decentralised power looms sector, as com-
pared to the corresponding period in 1984. 
Hence, there has been no decrease in the 
level of weaving activity in this sector. 

(d) Does not arise. 
.,J'oposal to raise Excise Duty on Bicycle 

1750. DR. ClUNTA MOHAN : Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether with the 12% hike in excise 
duty, the price of a bicycle would go up 
by Rs. SO ; and 

(b) if so, whether any corrective 
measures are contemplated by Government 
to protect the interest of weaker section of 
·tbs society for whom ft is a eonvenient and 

l-,~~2W!avARL~R-JlYi~Y1D~ .. 1 ...... 

• 
THE' MINISTER OF STATS IN THB 

MINISTRY OF FINANCE (SHIU 
JANARDHANA rooJARV) : (a) There 
has been no hike in excise duty on bicycles. 

.. Under the Central Excise Tariff', no duty is 
lcvJable on bicycles. 

(b) Does not arise. 

Re-imbursement on Rebate oo sale or 
Handloom Cloth In Kerala 

1751. SHRI G. M. BANATWALLA : 
Will the Minister of TEXTILES be pleased 
to state : 

(a) whether Government have reduced 
the period allowed for re-imbursement on 
the sale of handloom cloth in Kerala ; 

(b) if so, the extent of reduction ; 

(c) whether in view of the fact that the 
price of handloom cloth in K.~rala is com· 
paratively higher than in other States due 
to high wage rates and higher production 
charges, Government propose to restore the 
full original period in the case of Kcrala ; 

(b) if so, the action taken thereon ; 
and 

(e) if not, reasons thereof 'l 

THE MINISTER OF STATE OF TIIE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) and (b) 
No, Sir. 

(c) to (e) Do not arise. 

Construction of new Hotels io Kerala by 
I. T. D. C. 

1752. SHRI SURESH KURUP: Will 
the Minister of PAR.LIAMENTAllY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether the India Tcurism Develop. 
ment Corporation plans to construct any 
new hotels in Kerala during ~ the Seventh 
Five Year Plan period; and 

(b) if so, the details therof? 

THE MINISTER OP PARLIAMBNTRA Y 
AFFAIRS AND TOUR.ISM (SHRI H.K.L. 
BHAGAT) : (a) and (b) At present JTDC 
does not have any plan to construct any 
new hotel in Kerala durina the Seventh 
Plan period. 
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G'SP Ceilings for Expopt of Garments 

17S3. SHIU NARESH CHANDRA 
CHATURVBDI : WiJl the Minister of 
COMMBRCB be pleased to refer to the 
replies 1iven to Unstarrcd Question No. 
896 on 27 Ju1y, 1984 and Un starred Q'1es-
tion No. 2033 on 3 August, 1984 regarding 
GSP concession, for the exports or Indian 
prment& and OSP utilization Stati1tics 
from USA and EEC in respect of each 
cateaory or ready-made garments, respec-
tlve1y, and state the generalised system of 
preferences ceilina applicable to India and 
India's actual exports of garments against 
these ceilfnas for 1983, 1984 and 1985? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): Garments 
are not included fn the GSP Scheme of 
USA. 

Information relating to utilisation of 
ceilin11 ror garments under EEC's GSP 
Scheme is being obtained for 1983 and 1984 
and for 198S upto the period available 
and would be placed on the table of the 
House. 

Countin~ of Miiitary Sttvlce for pay fixa· 
tlon. promotion etc. or F;x-Servicemen 

Re-employed In Public Sector Banks 

1754. SHRI JUJHAR SINGH : Will the 
Minister of FINANCE be pleased to refer 
to the reply given to Unstarred Question 
No. 4865 on 20th D~cember, 1985 regarding 
couoting of military service for pay-fixation, 
promotion etc. of e~-servicemcn re-employed 
in Public Sector Banks and state : 

(a) whether any decision has been taken 
by Government in the matter : 

{b) if so, the details thereof 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE {SHRI 
JANA"kDHANA POOJARY): (a) No, Sir, 

(b) Does not a·rise. 

Demand for Raw Jute In 19 86 

175,. SYED SHAHABUDDIN Will 
the Minister of TEXTILES be pleased to 
state whether Government anticipate a rise 
or fall in the demand of raw jute in 1986 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): The Working 
Group on Jute Textiles for 7th Five Year 
Plan, set up by the Planning Commission, 
projected higher demand for raw jute dur-
ing 1986-87. 

Export of Tea 

11S6. SHRI K. S. RAO : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) th.: quantity and value of tea sold 
to each country in each financial year from 
1982·83 to 198S-86 ; 

{b) the export targets fixed for each 
country for 1986-87 ; and 

(c) the reasons for reduced export to 
some countries during the past two years ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) {a) State· 
ment indicating quantity and value of 
exports to countries which account for bulk 
of Indian tea exports for the period 1982-G3 
to 1984-85 is given below. The quantity 
covered under shipment licences issued 
during 1985-86 (April to January) is also 
indicated. 

(b) and (c) Export targets are not fixed 
on couotrywise basis. Foreign buyers have 
to compete with each other as well as with 
buyers for the domestic market for purcha· 

' sing Indian tea. The purchases of Indian tea 
by the importing countries vary f com year to 
year. since their buying depend on various 
factors like their stock position, foreign 
exchange availability and availability of 
cheaper teas from other countries. However 
the overall volume oC exports of tea from 
India has shown continuous increase over 
the past three years. 
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Settlna up Joint Venture with Euypt for 
· Pacldna and Distribution of Tea 

1757. SHIU IC.S. RAO: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) the reasons for delay in setting up 
t'1e joint venture with Eaypt for packing 
and distribution of tea ; and 

{b) the details worked out and agreed 
upon with EaYPt so far for setting up of 
the joint venture ? 

THB MINJSTBR OF COMMBllCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) and (b) 
A joint venture project for setting up a 
tea blending-cum packeting unit in Egypt 
between the Tea Trading Corporation of 
India and an Egyptian Public Sector 
a1ency was envisaged. Since the proposal 
was first mooted there has been consider-
able revision in the scope of the project 
on the Bgyp tian side. TTCI also in the 
process of being reorganized has been 
converted into a subsidiary of State 
Trading Corporation. The project there-
fore is being considered afresh. 

Tourists from Kuwait 

17S~. PROF. S.\IFUDDIN SOZ : Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether tourists from Kuwait in 
aeneral feel interested in visiting Kashmir 
and other places ii} India ; and 

(b) if so, whether Government have 
taken any m~asurea to attract tourists from 
Kuwait to take part in skiing at Oulmarg ? 

THB MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI 
H.K.L, BHAGAT) ~ (a) Yes, Sir. 

(b) Tourists from West Asia, including 
Kuwait are attracted to India not only 
for the skiing at Oulmarg, but also as a 
family holiday destination. Government 
have taken measures to promote India in 
the West Asian market by makina available 
promotional and informative Jikrature on 
tourist centres in India in the Arabic 
lansuqe as well, 

Quallty of Foodgralns supplied In Delhl 
17S9. SHRIMATI KISHORI SINHA : 

DR. A.K.. PATEL: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether Delhi Administration 
has recently found that the foodarain, 
supplied from their fair price shops are of 
poor quality ; 

(b) if so. steps taken in this reaard ; 
and 

(c) whether Government have also 
received any public complaints in this 
regard? 

THE MINISTER OF STATE IN 'THB 
MINISTRY OF PLANNING, (SHRI A.IC. 
PANJA) : (a) to (c) The Delhi Administra-
tion has informed that complaints were 
received from few Fair Price Shops in 
Delhi recently regarding poor quality of 
wheat supplied to them by the Food 
Corporation of India. The bags containing 
poor quality of wheat were replaced by 
the Food Corporation of India. The 
Government has not received any complaint 
from the public. 

Credit Camps in Jalpaiguri and Midnapore 
(West Bengal) 

1760. SHRI AMAL DATTA: Will the 
Minister of FINANCE be pleased to state : 

(a) whether the State-lcv,-J Bankers' 
Committee of West Bengal had taken a 
decision to hold credit camps in various 
parts including Jalpaiguri and Midnapore 
in West Bengal and for each of the camps 
the target was to give loan to around forty 
beneficiaries ; 

(b) if so, the details of the places, 
number of beneficiaries method of 
identification and approval of schemes of 
beneficiaries and the type of Government/ 
RBI authorised schemes under which loan 
was approved/intended ; 

(c) whether there is evidence that any 
of the · MPs, MLAs, Sabhapaties of 
Panchayat Samiti and Councillors of 
Municipalities were informed of lhe credit 
camps and their right to requisition 
arplication forms and make recommenda· 
tion for loan , and 
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(d) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY ON FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d) 
The public sector banks organise credit 
camps as a part of the overall measures 
taken to increase the flow of credit to the 
weaker sections in line with the targets 
laid down for such credit deployment. 
These camps are generally organised by the 
field functionaries of banks, and no central· 
monitoring is done or considered necessary. 
The present data reporting system does 
not yield separate information in respect 
ot the number of credit camps held by 
public sector banks, amounts and 
particular types of loans disbursed, and 
number of beneficiaries in these camps. 
The Reserve Bank of India's guidelines to 
-l>anka from time to time have set out well 
laid down procedure for identification, 
scrutiny and appraisal of bank loans, 
Including those disbursed in credit camps. 

Discontinuation of Voluntary Price 
Control on vegetable ghee products 

1761. SHRI KAMLA PRASAD SINGH: 
Will :he Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whc:ther voluntary price control 
on vegetable ghee products has been 
discontinued ; 

(b) if so, since when ; 

(c) whether the licence to sell Panghat 
ahee less then five quintals weight including 
all will be discontinued ; 

(d) if not, reasons therefor ; 

(e) whether the prices of vegetable 
ghee include an element of transportation 
charges ; 

(f) if so, the detaiJs thereof ; and 

(g) whether the element is excessive 
and if so, the measures i,roposed to check 
this? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI 
A.IC. PANJA) : (a) and (b) The voluntary 
price agreement on v.anaspati has been 
discontinued from January, 1986. 

(c) and ( d) Actording to Delb i 
Administration. any person who stores for 

sale at any time cdibJo "oils includina 
vanaspati in quantity exceedina five 
quintals, taken toaetber, is rcqu-ired to 
obtain a licence under the Deihl Edible 

· Oils (Licensing and Control) Order, 1977. 
As such, no licence is required to stock for 
sale Panahat ahee in quantities of Jess than 
five quintal1. 

(e) to (1) The prices of vanaspati 
include an element or transportation 
charges. After discontinuance of the 
price aarcement, due to competition amon1 
manufacturers, the clement of transportation 
charaes depends upon distance involved. 

[Translation] 
Licences ror Flour Mills In Sagar, 

Madbya Pradesh 
\ 

1762. SHR.I NANDLAL CHOUDHARY : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pJeased to state : 

(a) whether there is a ban on issuing 
licences for the setting up of flour mills 
in Sagar, Madhya Pradesh ; 

(b) if so, the reason therefor ; 

(c) whether his Ministry has received 
any proposa1/representation for removing 
th is ban ; and 

(d) if so, the oovernment's reaction 
thereto 'l 

THE MINISTER OF STATE IN THE ' 
MINISTRY OF PLANNING, (SHRI A.K. 
PANJA) : (a) to (b) The general policy 
of the Central Government since 1973 
was not to permit establishment <,f new 
roller flour mills in the country. However, 
keeping in view the present easy availabi-
lity of wheat in the country, it has now 
been decided to permit a limited number 
of new units of capacity upto 30 M.Ts per 
day to set up. 

[English] 

Hundred Percent Export-Oriented 
Units In Maharashtra 

1763. SHRI BANWARI LAL 
PUROHIT : Will the Minister of 
COMMERCE be pleased to state : 

(a) the number of hundred percent 
export-oriented units sanctioned for 
Maharashtra and, which are operatio 'na1 ; 
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(') :die total amoaot or foreign 
~ 1 Sr. No, .... a,.earnod ·by t~o un ts ; Location When likely to; 

a tart f 111ctioalij ; 

(c) the number of. these unit, which II&•• decided to .withdraw from the scheme 
aDd the reatoDI therefor ; and 

(d) the reaction of Government to the 
withdrawal deciaioo by these unit, from the 

tc1ae·mo1 

THE MINISTER OF COMMERCE 
Afdt:, POOD I AND CIVIL SUPPLIES 
(ilml· P~ SHIV SHANICER.} : (a) and (bl 
Af'.·N · 28th February 1986, 80 industrial 
•aita held letter, of approval in Maha rash-
tra under the lOOo/o Export Oriented Unit 
lcblmo. Of these, 13 units are in 
production and export. Exports effected 
bJ theee units upto 31-12-85 amounted to 
abo•t a.a. S2 crores. 

(c) Three units have requested for 
pMtid1slon to get de-bonded from the 
1ehome on grounds like not being 
competitive in international market. 

(d) Request for de-bonding are 
conlldeted on merits keeping in view, 
,,.,~, alla, the facilities already utilised by 
tlie amta. 

Construction of new Hotels 

1764. SHRI MOHANBHAI PATEL: 
Wftt,the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 

·11ate··1 

(a) the number and location of hote1s 
ll9der conatruction and when they are 
Hbt,.to ·start functioning ; and 

(b) the Government policy in regard 
to coutruction of more hotels in the 
country in the Seventh Plan period for the 
i,romotion of tourism In the country ? 

... TlfB~ MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURJSM 
(81&1 R.IC.L. BHAGAT) : (a) There are 
at.' ·pre1111t 11 hotel projects (includi·na 6 
Joint fflltares and 2 e~nsions) under 
oontVuctton in the public sector. Their 
~ ... q~:aad·thc1time when they are likely 

Jadlaa TosJ• De,elopmcat Corporatioa 

l. Aara 
2. Oulmara 
3, Oauhati .cm• 
4. Ranchi (do) 
5. Bhopal (do) 
6. Purl (do) 
7. ltanapr (do) 
8. Pon di cherry (do) 
9. Expansion of 

Hotel ICalinp, 
Bhubaneswar 

10. &lpanaion & 
convenion of 
Travellers Lodge, 
Bodhpya into a 
hotel 

Hotel Corporation of India 

11. Juhu Beach, 
Bombay 

1•11 
"(: 

1987-18, 
1986-m· ... 

-do,. ..... : 1••· 
·do-

198"81r· 

1-.sr 

Mid-1986 

(• JV=Joint Venture) 

(b) In the Seventh Five Year Plan,· the 
lnd:a Tourism Development Corpotatioe': 
doos not have any provision for the · 
construction of any new hotel of its on .. 
The Corporation however proposes to~ 
construct one hotel at Bombay to complotl 
its chain of hotels subject to the availel,i. · 
lity or funds and land at Bombay. Tim· 
Hotel Corporation of India, · the other: t 
public sector undertakina, also does not 
have any such provision, for the construc-
tion of any hotel in the country. 

However, the private aector i1 belq 
encouraged · to set up more · botel1 · of 
different star cateaories in the country by 
the arant of suitable inceotivcs in the form 
of tax and ftscal reliefs and otbt, 
conceS8fons . 

l•por.!:~:f:\':L:Uw~ . 
1765 . . SHRI N. DENNIS ·~. Wib · .. tJMf'.· ~ 

Mioieter of PARLIAMENTARY APPATfM. 
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··· ., · (a}· '1Vhether several .requests about 
im\,oH. of .1 machinery. and. equipment 
ret;~1ted"by 't6uiism industry are pend'ing 
e1earance with Ministry of Finance ; 

i. 11• ; ' ' ' 

,; .·' ~e~,if so, what efforts are. being made 
by his Ministry to secure early clearance 
1lJ:'thaf ~ourism industry does not suffer ; 
Q~ '.t .....,,i··"\ 

•(,: . ; . ' .~ 
.(c) whether his Ministry o~ers any 

klrit of other assistanc·e in such matters as 
a·,j,ar.t of Government's policy to promote 
toutim? 

• I 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS. AND TOURISM 
(SHRI H.K.L. BHAGAT) : (a) and (b) No, 
Sir'. The Ministry of Finance is not con· 
cerned with the import of machinery and 
equipment required by tourism industry. 
In the Import & Export Policy, there are 
1pecific provisions for the import of 
~nery and other items required by 
hotels on the approved list of the Depart-
ment of Tourism. The import applications 
are submitted to the Chief Controller of 
Imports & Exports thrcugh the Department 
of T6urism. All import applications arc 
promptly a,~tcnde<l; to as and when they 
are received. 

" (c) The Department of Tourism has 
formulated a scheme under which hotels 
on! its, approved ]ist are al' .)wed foreign 
exchange foccritivc Quota (it ; 0% of their 
foreign e.xc·hangc earnings. Foreign ex-
cllilnge. · required by hotels for essential 
im1»t,ts, overseas tours~ pl'blicity and 
advertising, etc. is rch:ased out of this 
Incentive Quota. 

Quality r,f Rice supplied through Public 
rnstrihution System 

\ '~ f. i,• 

17.66. PROF. K,V. THOMAS : 
-!. • 

,SHRI T. BASHEER : 

wm the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether Government have received 
any complaint that the rice distributed in 
1CeraJ1a· aYid some1· other southern States 
through •rit1blic ' distribution system con-
~ill~ p~bble.s, tt1s~cticides and other mate· 
rl~I~ 1~~~~~-- •. ·_ .. ~> ~ . 

THE MINISTE-R OF STATE ·JN fflE 
MINISTRY OF PLANNING (SHRI A·.~· 
PANJA) (a) No such complaint bas been 
received. 

(b) Question does not arise.· 
'. 'l 

Shifting of TPA from OGL to Limited 
. Permissible List · 

. ' 
1767: SHRI THAMPAN 1110MAS.: 

Will the Minister of COMMERCE be plea-' 
sed to state : 

' -~ 

(a) whether Government have ia1u.,, •-
pul,lic notice on 10 January, 1986 rep.r• 
ioa chaoses in the import and export 
policy ; 

(b) whether any such public notice for· 
shifting of TPA from OOL to limited 
permissible list was also is-.:ued on 29 May· 
1985, if so, the details thereof ; · 

(c) whether tbe·se changes were made 
with the p revioua perm1ss1on of the 
Directorate General of Technical Deve,19~

1 
ment; and 

(d) if so. the details thereof? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a)_ >,.. 
notification making certain amendnl&tOts/ 
corrections in the import and export policy 
was issued on 10th January, 1986. 

(b) to (d) No change pertaining to the 
Terephthalic acid (TPA) was made in the 
notification issued on 10th Jaunary 1986~ 
TPA was transferred from the List of 
Actual1 User (OGL) to the Appendix- of· 
Limited Permissible Items category' in con· 
sultation with concerned Departments, vide 
Public Notic~ No. 7-IPC(PN)/SS-88 dated 
29th May 1985. copies of which are available 
in the Parliament Library. 

Foodgrain Stocks with Food Corporatk)n · or lndla 

1768. SHRI E. AYYAPU REDDY: 
Will the Minister of FOdD AND· .CI·VIL 
SUPPLIES be pleased to state : . . : .. 

(a) 'the total quantity of foodg~ain~~i,tiia: 
in stock with the Food Cor poratiotf o't 
India as on 26 January, 1986 ; · and.. , · : · '. 

f ' ' t ,, , ~.1 I ' ~ 

· (b) whet her the bike in the is1ue priool~ 
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will have the eff'cct of wiping off the losse, 
of the Food Corporation of India out-
atanding at the end of December, 1985? 

THB MINISTER OF ST~ TE IN THE 
MINISTRY OP PLANNING (SHRI A. IC. 
PANJA) ; (a) The stock or foodgralns 
with the Food Corporation of India as on 
Jal Pebruary, 1986 was estimated at 16. 76 
mlllldn tonnes. 

(b) The increue in Ontral issue price 
of foodgraina is expected to result in reduc-
tlOD of conaumer subsidy by about Rs. 33 
crore1 during 1985-86. 

Purchase of Raw Jute by Jute Corporation 
of India 

. 1769. DR. SUDHIR ROY : Will the 
Minister of TEXTILES be pleased to 
state : 

(a) whether it is a fact rthat Jute Cor-
poration of India starts purchasin; raw-
Ju.tc after the distress sale is over ; and 

(b) whether Government propose to 
tate any punitive measures against those 
officers of the Corporation who deliberately 
deprive the poor farmers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
DIURSHID ALAM KHAN) : (a) No, 
Sir. 

(b) Suitable action will be taken 
against any officers found guilty. 

Distribution of loans by Banks under 
20-Point Programme 

· 1770. DR. 0. S. RAJHANS : Will 
the Minister or FINANCE be pleased to 
1tate : 

,' 'i 

. . (a) . the names of the nationalised and 
·non-nationalised banks which have fulfilled 
the traaets as per 20-Point Programme during 
the latt three years a 1ongwith the amount of 
loa·n·· distributed under the programme ; and 

(b) the action proposed to be taken 
••airurt those banks which have not fulfilled 
the tar1et1 ' 

.!.£:.~rlm1 

MINISTER OF. STATE IN THE 
llifNISTRY ·op FINANCE (SHRI 
J~~A.I.D~ANA. ~OOJARY) (a) and (b) 

. ' . 
advances of Pub1ic Sector Banks undor tlat, 
20-Point Programme amounted to Ila. 
S176.61 crores constituing 11.4% of total 
advances and involved 145.31 lakh bortowat-
accounts. No specific targets have been · 
assigned to the banks in respect of l~in1 
under the 20-Point Programme. The bankl, 
however, have been asked to ensure that at 
leaat 10% of their advances are in tlle' 
favour of weaker sections. The public 
sector banks aa at the end of Decembi,, 
1985 had provided 10.2% of their total ' 
advances to weaker sections. 

Registered Consumer Cooperative Socie· 
ties/Stores in States 

1771. SHRI K. P. UNNIICRISHNAN : 
WiJJ the Minister of FOOD· AND CIVIi,. 
SUPPLIES be pleased to state : 

(a) the number of registered consumer 
cooperative societies/stores fin different 
States in 1982-83, 1983-84 and 1984-85, with 
membership and annual soles and profits : 

(b) the capital, profits and reserve ; 

(c) the commodities that they are bcinJ 
allotted by the Union and State Govern· 
ments ; and 

(d) whether any study has been made 
as to their viability and role ar-d protec-
tion of consumer interest and impact on the 
wholesale and retail markets ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) (a) to (b) The information is bcina 
collected from StatesfUnion Territories and 
wHJ be laid on the Table of the House. 

Disposing of the Rice Mills owned by 
Food Corporation of India 

1772. SHRIMATI VIJAYANTHIMALA 
BALI: Will the Minister of FOOD. ANb 
CIVIL SUPPLIES be pleased to state : 

(a) whether Food Corporation of India 
has decided to dispose of 25 modern ·rite 
mills owned by it in various States includ· 
ing the four rice mills in Tamil Nadu ; ) 

(b) if so, the reasons therefor ; 

(c) whether it is a fact that the roar 
rice_mills in Tami) Nadu have been earflinl 
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(d) if so, the reasons for disposing of 
those mills also ; 

(e) whether there are any proposals to 
absorb the employees retrenched as a 
result of closure of the rice mills ; and 

(f) if so, the details thereof ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A. K . 
PANJA) (a) and (b) The Govrenment has 
allowed Food Corporation of India to close 
down its di stinctly uneconomic Modern 
Rice Mills. 

(c:) No, Sir, 

(dj Does not arise. 

(e) and (f) The F ood Corporation of 
Jndia staff working in these mills will be 
~djusted elsewhere in the Corporation and 
tpere will be no retrenchment on account 
of closure of the mills. 

Monopoly procurement of Raw Cotton 

1773 . SHRI G ADADHAR SAHA : 
Will the I\·1i i, ister of T EXTI LFS be p!ea-
~i:d to sta te : 

(a) the advan tage of monopoly pro-
curement of raw co tcon in the c ·.: tto n grow-
ing Sta tes by aut ho r ised agencies ; 

(b) whe ther the age : .:ies are being 
subsidised by Gove::- nment for procuring 
raw cotton at mere th ,, the support 
prices ; 

(c) if so, the excess aniJun t paid so far 
in this way ; and 

(d) whether any review in · this regard 
is on the ca rd, if so, the details thereof? 

THE MINISTER OF ST ATE OF THE 
MI~ISTR Y OF TEXTILES (SHRI 
KHURSHID ALA:tvf KHAN) (a) The raw 
cotton monopoly procurement scheme is in 
operation in one State only i.e . Mahara-
shtra. The ma in objective of the scheme 
is to protect the cotton growers of Mahara-
shtra from exploitation by the traders. 
The Scheme aims at eliminating tl1e middle-
men in order to secure economic justice 
to the cotton growers. The said scheme is 
being operated through the Maha t ashtra 
State Co-o perative Co tton Growers Market-
ing Federation, an agency under the control 
of ~S:t;;ite Government of Maharashtra, 

-tl\e.. 

(b) The Federation is not being subsi· 
dised by the Government of India. 

(c) and (d) Do not arise. 

[Translation] 

Problem of Sugar Cane Growers 

1774. SHRI KAMLA PRASAD 
RAWAT: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether Govern1n'.'nt are awarP, of 
the problem of cane growers of Uttar 
Pradesh and whether any representation 
has been received by Government for 
their solution ; 

(b) if so, whether any measures have 
been taken by Government to solve th.e 
problems of cane-growers ; 

(c) if so, the details thereof ; and 

(d) if not, the reasons therefor 'l 

THE MINISTR OF ST ATE IN THE 
MINISTRY OF PLAN NING (SHRI A.K. 
PAN JA): (a) The Uttar P n cJ,; ._ ,, G overnr.r;.:nt 
have info!lued about the fo liowiog major 
demands made by the sugarcane growers 
through various representations :-

(1) Cane price for 1985-86 season may 
be fixed ranging between Rs. 28/· 
and Rs . 50/- per quintal. 

(2) Double distribution system of 
sugar be abolished. 

(3) Agriculture should be defined a, 
Industry . 

(4) Uniform cane price should be 
fixed for East and West/Central 
zones. 

(5) Transport charges at out-centres 
be charged at the rate of 50 paise 
per quintaL 

(6) Arrears of cane price be liquidated 
before the start of current 
crushing season. 

(b) to (d) The position in respect of 
the above demands is explained below : 

(1) Insofar as the Central Government 
is concerned, it has fixed tile 
statutory minimum price 9f 
sugarcane payable by su_iaf 
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factories for the aeason 1985-86 
:'WI ·n.. 16.50 per quintal linked to 
·I.S% ·:recovery with proportionate 
premium for higher recoveriea. 
Thia marks an increase of 
Ile. 2.50 per quintal over the 
price 4x,cf last year and is the 
ume •• recommended by the 
Commiuion for Aigricultural 
Costs and Prices. This price has 
been fixed taking into account the 
following factors :-

(i) the cost of production of 
1uaarcane; 

(ii) the return to the grower from 
alternative crops and the general 
trend of prices of a1ricultural 
commodities : 

(iii) the avai.lability of sugar to the 
consumer at a fair price ; 

(iv) the price at which sugar produced 
from sugarcane is sold by produ-
cers of sugar ; and 

(v) the recovery of sugar 
sugarcane. 

from 

However, the mills in Uttar Pradesh 
· aNractuaUy paying a price of Rs. 23/- to 
iJl.1. 24/· per quintal which is more by 
Jll.a. 2/· per quintal than that paid last 
i,ear. 

f 1 , 

(2) The Central Government have 
decided to continue the dual price 
policy for sugar for the 1985-86 
aeaaon. Through this system, a 
certain minimum quantity or 
sugar to mm ions of consumers, 
lncludin1 weaker sections of 
1oclety, is made available at a 
uniform . retai 1 price. Besides 
additional requirements can be 
met through purchase in the open 
market. 

· (3) In the agricultural and industrial 
aec.t.ors.. the nature and processes 
of production differ widely and 
the , production depends on 
different factors. They cannot, 
therefore. be equated. 

la -reaard to the other deamnds, the 
State Government of Uttar Pradeah have 
taformod at follows :-

; ~ ,. ; I ·, 

' ' .~, . 

(4) The Uttat .. Pradesh Go~«~t 
ad vi~ .the mills in d iffel'CD t ,lpQCI 
to pay ~ice of sugarcane ~kl81 
into ~count the economic· viabilk, 
of the mills in the zones. . t". ·; 

' ·.., · ' I • ' 

(S) .. In the crushing season J98S·86, a 
difference or 50 paise per ·q\iintal 
only exists in the advised cane 
price for mill-gate and out• 
centres. 

(6) As on 31st January 1986, : ·out;: !(af 
the total cane price of lts .. 329~1 
crores due for the 1984-SS scasoia, 
Rs. 327.68 crores have already 
been cleared, leaving a balance·. of 
only about O.S%. : 

[English] 

Leasing out of Nationalised Sugar Miiis to 
Private Companies in Bibar 

1775. SHRI S.M. GURADDI : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether it is a fact that the . Bihu. 
Government have decided to lease out 
some nationalised sugar mills to privat~ 
companies ; 

(b) whether it is also a fact that even 
recently taken over six sugar mills have 
also been handed over to the privat.a 
sector ; and 

(c) whether · Union Government will 
allow this policy to be adopted elsewhere 
also? 

THE MINISTER OF STATE ·1.N THE 
MINISTRY OF PLANNING (SHRI A.IC. 
PANJA) : (a) The State GovernmeA~ :. 41,vc 
informed that no such decision bas b~n 
taken by them. 

.(b) In view of (a) above, d.oes .,fl,~t 
arise. • -4 

(c) In view of (b) above, doea not 
arise. 

[Translation] 
Memorandum from Bihar Chamber of 
Conuner.ce and Billar Industries A55:0Cia~ioo 

1776. SHRl KALI PRASAD 
PANDEY : Will the Minister of PlNANCB 

· be pleased to state : 
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· (a) whether it is a fact that the Bibar 
Chamber of Commerce and Bihar Ind ustriC!s 

")\asociation had jointly submitted a 
metnorandum to the Governor of Reserve 

-
1

~~~ of India on 31 January, 1985 in which 
''file nealect of Bibar by nationalised banks 
had been mentioned ; and 

·. . . (b) if so, the action taken on tllc 
various suggestions made in the said 
memorandum 1 

THE MINISTER OF STATE IN THE 
1MINISTRY OF FINANCE (SHRI 
:JANARDHANA POOJARY) : (a) and (b) 
The .Bihar Chamber of Commerce and 
Bibar Industries Association had submitted 
a Memorandum to the Governor, Reserve 
Bank of India on 31st January, 1986, inter-
alia, pointing out the difficulties laced by 
the industrial units in obtaining timely 
working capital, delay in the opening of 
the letters of credit, deficiencies and 
remedial measures for improving the credit 
deposit ratio and urging the Industrial 
Development Bank of India for taking 
atcpa for .improving the flow of credit in 
Bibar. The State Level Banker's 
Committee for Bihar has decided to take 
1teps for increasing the credit deposit ratio 
in Bihar during the current year as also in 
the next year. This would be possible 
provided necessary infrastructure is made 
available by the State Government. The 
Commercial banks wm be providing 
adequate working capital for all viabJe and 
bankable propo~ls. 

[English] 

Es.port or Indian Agriculture Produce 

i771. SHRI BHATIAM SRIRAMA· 
MURTHY : Will the Minister of 
COMMERCE be pleased tp state: 

(a) whether India's · export of agricul-
ture produce during 1985·86 is likely to be 
lower than in 1984-85 ; 

(b) if so, the reasons therefor ; 

(c) the value of India's export of 
aarlcultural produce during the last three 
years ; 

(d) the measures being 
Government to increase the 
aadcultural p1oduce; and 

taken by 
ellport of 

(c} the taraets for the Seventh Pin 
Year Plan 1 

THE MINISTER OF COM.MEI.CB 
AND FOOD AND · CIV·IL · SUPPLIIW 
(SHIU P. SHIV SHANKER) : (a) No, Sir. 

(b) Does not arise. ~. 

(c) The value of Itidia's exports of 
aaricultural produce· excludin1 i,lantation 
products according to provisional 1tati1tica 
for the last three years are as follows :-

Year Value in Rs. Crores. 

1982-83 
1983·84 
1984-85 

13SO 
1400 
1450 

(d) Government have taken up a 
number of measures to increase exports of 
agricultural commodities and products such 
as Cash Compansa tory Support, Import 
Replenishment to reg istercd exporters, 
facility of duty drawback assistance for 
market development, encouraaement to 
exports in value added packa, periodic 
discussions with States for increasing the 
production of exportable agricultural 
products etc. For the promotion of 
e~ports of agricultural products, the 
institutional framework bas been 1trcngtbo-
ncd with the setting up of the AgriclJltural· 
and Processed Food Products Export 
Development Authority and the propoted 
Spic~s Board. 

(e) The exports of agricultural produ-
cts .are projected to show a substantial 
increase during the Seventh Five Year 
Plan. The exports of various commod idea 
would depend upon the bchavi<;>ur of 
international and domestic price, as alao 
the availability of exportable surplus, which 
would vary from year to year. However. 
the Planning Commission's projections fo1 
the important items for the terminal yeu 
1989-90 are as follows : 

(At 1984-85 Pricea) 

(Rs. in la.tbs) 

Tobacco unmanuf a,tured 
Cashew Kernel 

258 
312 
424 
270 

Processed Food 
Spices 
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Export Units ~t up by MRTP and FERA 
· ', · · · Companie, · · 

1778. SHRI INDRAJIT GUPTA : Will 
the tJlinister of COMMERCE be pleased to 
,tatc : 

('a) how many 100 per cent· e:1port 
unit, have been set up by the MRT~· and 
FBllA companies during the Sixth Plan 
period ; · 

. (b) the total amount of expdrt earn-
in1s of these units during the period ; 
and 

(c} the percentage of their output 
which has been exported during the Sixth 
Plan period ? 

THE MJNISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) to (c) 
lnfor mat ion is being collected and will be 
laid on the Table of the House. 

Gn.wing Demand for Indian Leather 
Abroad 

1779. SHRI MURLIDHAR MANE : 
Will the Minister of COMMERCE be 
pleased lo state : 

(a) whether it is a fact that there ii a 
growing demand for Indian leather in other 
countries ; 

(b) if so, whether the countries where 
Indian leather can be marketed have been 
identified by Government : and 

(c) if not the reasons thereof.? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Does oot arise. 

Smaaling Activity in Sonamora (Tripara) 

1780. SHRI MOHD. MAHFOOZ ALI 
!CHAN ·: Will the Minister of FINANCE be 
pleased to state : 

(a) whether it is a fact that Sonamura · 
1ub·division of Tripura bordering 
BanaJadesh is fast becoming a hot-bed of 
amuuling activity and that open markets 
are held frequently for illegal transactions ; 
and 

(b) if so, the reaction pf, Govern~cnt 
with .resard to the.ropen ,~u~~i:9J.;~i-
, .~ tlle border with Banglad,!sh ? i .) ;i ,.. t , .. t 

'THB MINISTER OF STATE )#tttifa 
MINISTRY OF FINANCE :· (SHR.t 
JANARDHANA POOJARY) : (a) and (b) 
Reports received by the GovernJnent and 
seizures made indicate that Indo-Bangla-
desb border, including Soo~mura • sub-
division or Tripura. bordering · Ban,J~e~~, 
continues to be vulnerable to smug&lilll 
activities across the border. : · " 

The anti-smuggling dr ivc in the region 
has been intensified in close ·co-ordination 
with the concerned Central and St~te 
Government agencies; ' . 

Purchase of Cotton BJ1lcs In CuJant by ! 
Cotton Corporation of India 

1781. SH R I RA N JI TSING H 
GAEKW AD : Wi11 the · Minister of 
TEXTILES be pleased to state : 

(a) whether a two-member study team 
of the Agriculture Ministry visited Gujarat 
on January 10, 1986 to assess the situation 
arising out of &lut of cotton bales ' with 
cotton growers co-operative societies and 
its Federation and to suggest remedial 
measures; 

(b) if so, the outcome thereof; and 
' ( c) whether the Cotton Corporation ~f 

India has so far made purchases of :cotton 
bales from Gujarat ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHlD ALAM KHAN) ; .. (•) A 
Study Team comprising the ~epresentatives 
of _Ministry of Textile~, Gov.e~o~ftlt Rf 
India, Cotton Corporation or Tndia, the 
State Government of Gujarat and Gujarat 
Cooperatives Marketing Federation visited 
Gujarat from 10th to 12 January, 1986 to 
undertake on the spot study of cotton 
situation in Gujarat in general and the 
difficulties of the coopera tivcs in disposal 
of iheir stocks in particular. 

(b) The study team made certain 
recommendations to facilitate stepping up 
of the purchases by the Cotton 
Corporation · of India under price support 
operations and accordingly the corporation 
has since then stepped up its purchases in 

. Gujarat. ·· · t ·. 
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·. :te)' '·The cotton Corporation of India 
IMf ........ 2.00.028 bales on Ouja~at so 
ru· (II on' 25.2.1986) apiost its purchllses 
fl r,l.$15 .. bales durina correspond ina 
tMi,ct latt ,ear. 

Women Run Bank Branches 

1112.· DR. PHULRBNU GUHA ·: wm 
~. -~iniater of FINANCE be pleased to 
Mate: 

, 1 J r •• , ,_ 

Wrltetn An.,w,r, 

(a) whether there are· bank branch. 
run exclusively by women; and 

(b) if so, · the names or th~ 
1 

; ,.~ 

branches and their location ? ' 
THE MINISTER OF STATE IN TH& 

MINIST&Y OF FINANCB (Slllll 
JANMU>IIANA POOJAR.Y) : (a) v.;.· 
Madam. 

(b) Inrormation made available by 
public sector banks is furnished in. the 
statement aivcn below. 

Statement 
Nam•• and location of Stink Branches mann,cl exclusively by Women 

S. No. Name of the banks 

1. State Baok of India 

· 2.. State Bank of Bikancr & Jaipur. 
3. State Bank of Mysore 

._ 4. State .Bank of Patiala 

5. Stat• Bank or Travancorc 

6. Punjab National Bank 
7. ~dh~a Bank 

8. · \tijaya BJDk 

t. ~ of Baroda 

Name of branches and the locations 

1. Mithakha)i, Ahmcdabad. 
2. Pushker Ghat (Raja.mundhary), 

East Godavari Distt. 

• 1. Gandhinagar 'Branch. Jaipur. 
1. Cooketown Branch, Bangalore. 
2. Seshadr;puram Branch, 

Bangalore. 
3. Vylikavai Branch, Bangalore. 
1. Yadvindra Public School, 

Patiala. 
2. Sector 10, Chandigarh. 

1. Secretariatview Branch, 
Trivandrum. 

1. Tbanamept. Madras. 
1. Himayatnapr Branch, Hyderabad 
2. Suryaraopet Branch, Vijayawada 
3. Nakkal Gutta Branch, War&N&I 
4 Srikakulam Ladies Branch, 

Sr ikakulam. 
.. 1. Bcndoor, Mangalorc, Dakabio 

Kanada Distt. 
I. Ahmedabad, SM Road. 
2. Ahmedabad, St. Xaviera ll.oad. 
3. Baroda. Old Badra Road. 
4. Bombay, V.P. Road. ,. Bombay, Harkness Road. 
6. Banplorc, Place Orchards. ,. Cakptta, Jodhpur Park. 
8. Ernakulam North. 
9. New Delhi, Janakpuri. 

10. Madraa/Alwar Pct. 
11. Madru/Bpnore, 
12. Siet Colleae Avenue, Ma.drat. 
13. Luc.know, Narhi. 

•. ~udina Armed Gaurd• & Peon tor outdoor duty. 
•• E9cept a 1ub-staB' member. 
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1783. SHI.I It .. JtUNJAMBU: Will 
the Minister or fBXTJLBS be pleaeed to 
1tate: 

(a) whether any aareemen't /bll been 
1iaaed with the Soviet Union for export 
of textilea to that country durin1 1986-87; 
and 

(b) if so, the quantity and total value 
of the goods to be exported 1 

TUE MINISTER OF STATE OF THE 
MINISTRY OF . TEXTiLBS (SHIU 
ICHUllSHID ALAM ICHAN) : (a) and (b) 
A.. trade protocol for the calendar year 1986 
ba• been signed with the USSR it is antici· 
pated that about 210 million metres of 
cotton piece goods and about Ra. 370 
million worth of industrial ..fabrics and bed 
\lnen etc., would be exported to USSR 
durin1 1986. 

Mocernisatloo of Textile Industry 

1784. SHRI SUBH~SH YADAV : 
SHRI MANIK REDDY : 
SHRI M. RAGHUMA REDDY : 
SHRI DHARAM PAL SINGH 

MALIK: , 

Will the Minister or TEXTILES be 
plea1ed to state : 

(a) whether there is any proposal under 
the cosidcration of Government to moder· 
nlae textile industry; 

(b) if sq., the names c,f the public 
tector textile .uni ts which are l ikcly to be 
modernised; 

, (c) . bow far it will iocroaeo , ·tbe produ· 
etlon; and 

(d) the funds allocated for this 
propose 7 

THE MINISTElJ OF STATE OF THE 
MINISTllY OF TEXTILES (SHRI 
IQIUI.SHID ALAM !CHAN) : ta) The New 
Tatllo Policy covisaacs tbft Govcnuraoot 
·~ea wo\lld aim to accelerate tbe ~ce 
of modomi•tion in tho industry. Por the 
purpoeo of modernisation, funds · would 
contioue to be provided in adequate 
meaauro under the soft loan scheme of the 
IDBI. ID order to enable the industry to 

Written .Answ ,,s 
~" ' : " '.: ,f,,., 

aernate iateraat . i'el011rce1 for . oioderni• 
tip~, ~ ~-~Je f1~~"~t.ioQ :~Dd, ~~Jl be 
CrNteu. . .. . . n 

(b) tc, ·; :(d) The Plannina Cofti.Bli8i.o1i 
bat so Car indicated an outlay of Rs. ·t1f 
crorea for modernisation and ratlonali· 
aatloo of labour schemes of National 
Textile Corporation durin1 the 7th Plan 
period. The projections prepared by 
National Textile Corporation envisa1e that 
the production value would increase from 
Ra. 657 crorea during 1984-85 to Rs. 762 
crores in the terminal year of the plan. A 
'modernisation plan with an outlay of Rs. 
26.10 crores bas been approved for .British 
India Corporation Ltd., Kanpur. After 
the completion of the modernisation, 
production will go up to Rs. 66. 67 crores 
from the present level of Rs. 25 crores. 

CIOllll'e of Losing Mills of N.T.C. 

178S. SHIU GURUDAS KAMAT : 
SHRI N. Dl!NNIS : 
PROF. NIRMALA KUMARI 

SHAKTAWAT: 
SHRI D.B. PATIL : · 

Will the Minister of TEXTILES , be 
pleased to state : 

(a) whether a decision bas been taken 
by Government to close the losing mills of 
National Textile Corporation; 

(b) if so, the details thereof State-wise; 

(c) the to~ number of workers likely 
to be affected as a result of this closure; 
and · 

\d) tbe ateps taken or proposed 
to be taken by Government to provide 
immediate alternate employment to the 
affected workers of National Textile 
Corporation mills? 

THE MINISTER OF STATE OF TJIB 
MINISTRY OF · TEXTILES (SHRI 
mUICSHID ALAM KHAN) : (a) The 
Tatile Policy states that the co1:1tinued 
opol'ation of units, which are incapable ,of 
bocomina viable, would mean a c;ontinlMd 
drain on acarce resources and such units 
or parts thereof may have to be ~losed 
dow:n to prevent any further losses. No 
final decision has been taken reaardina 
whiQb mill• arc to be closed. 

(b) to (d) Do not ar.ise. 
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Sclaeme of Concessions to Students and 
Youths ha l.'l'.O .• C. Hetel1 

11s6/ ss1u ·' vArt6M PURosaor .. 
HAMAN: Will the Minister of PARLIA-
~~NTARY AFFAIRS AND TOURISM be 
pkaasod to state : , 

, (a) whether the scheme to give conces-
sions .to the students and youth in the 
India T.ourism Development Corporation 
hotels introduced during 1985 is a success; 
and · 

(b) if so, whether there is any proposal 
to extend that benefit during 1986 also 7 , 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRl H .K.L. 
BHAGAT) : (a) and (b) 1985 being the 
lqternational Year of the Youth, ITDC 
introduced two packages-'Youlh Package' 
and 'Students Package'-for offering 
boarding and lodgh g facilities at conces· 
sional rates to students and the youth in 
its Hotels. These packages were popular 
and successful as they generated 12813 
guest nights and 5474 stude.nts/youtbs 
utilised the offi;r. 

The 'Students Package' scheme has 
been extended during the year 1986. 

Closure of Sick Mills under N.T.C 

1787. SHRIMATI GEETA MUKHER· 
JEE : Will the Minister of TEXTILES be 
pleased to state : 

(a) whether Government propose to 
close down some of the sick mills under 
the National Textile Corporalion; 

(b) if so, the names of the mills; 

(c) when these were taken over; 

(d) financial posit.ion of these mills at 
that time; and 

~) the steps taken thereafter to improve 
t~e. situation .and· the results thereof? ·•· . . 

THE 'MINISTER OF STATE OF THE 
MINISTRY. OF TEXTIJ.,ES (SHRI 
l(.HURSHID ALAM KHAN) : (a) The 
Teatile Policy states that the continued 
operation of units, which a:te . 'incapable of 
becomin~ viable, would mea~ a continued 
drain on scarce resources and such units or 
parts. thereof . may have to be closed down 
to prevent any f urtber l.osscs.\ 

,; .(b~ N9 .. ~~a! . 4ecisi.pn. ,. ~as ~~°.. ,. ,tak~a 
reaardmg whic'b mills are to be closed. 

: 1 • " .-' • . . 
(c) to (e) Do no.t arise. 

. ' ' ~ ... 1•, . 

1' 
! 

Pending Applications for Expans Ion of 
Spindtages in non-viable Textlle Unlta 

in Kerala 

1788. RPOF. P.J. KURIEN Will 
the Minister .of TEXTILES be pleased to 
state : 

(a) the names of applicants whose 
applications art pending with Government 
for expansion of spindl ages in non-viable 
textile manufacturing units in Kerala; 

(b) whether any final decision has 
been taken in these cases ; and 

(c) ·1f not;- the reasons thereof ? 

THE MINl'STER OF STATE OF THB 
MINISTRY OF TEXTILES (SHRI 
KHURSH~p ALAM KHAN) : (a) No 
such application is pending with Govern-
ment. 

(b) and (c) Do not arise. 

Proposal to L-ocate Imported National Rubber 
Depot in Eastern India 

1789. SHRl R.P. DAS : 
SHRI BAJU BAN RIY AN : 

Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that the State 
Trading Corpoi:ation bas located its impor-
tep natur~,, f ubJ,er depots at Madras, Deihl 
and Faridabad but none in Eastern India 
where the rubb~r industry is concentrated. 
forcina additional Central Tax, Sales Ta• 
and freight charges on the industry thereby 
making its _prqducts uncompetitive ; 

, I I 

(b) if so, whether the State Tradina 
Corporation , ~ver felt the need to open 
at least one depot in that region itself ; 

(c) whether Government have any 
plan to cbmpensate rubber industry of 
the , ··Eastern . region to make its pro4uct1 
competitive ; 

·, 

,(d) 1 if so, the details thereof ; and 

(e) if not', ,the reasons therefor l 
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THE MINISTER OF COMMERCB 
AND FOOD . AND · CIVIL SUPPLIES 
($ff1U ·i,. SHIV SHAN~R) :·. (a) ·to (c) 
Rubber ia . distributed to rubber based 
biduatries apread all over India, mainly : 
by the . private aector. STC bandies . len 
than lS% of the rubber consumed i.e the 
quantity imposted to meet the 1ap between 
indisenous supply and demand . 

... 

' STC maintains a depot in Madras for 
h1"ndling the imports. The Faridabad 
and Delhi Deports cater to the require-
ments of an area accounting for about 40% 
of total consumption by the sma 11 units 
in the coua try. 

Opening of further depots is· not con .. . ' 

aidercd a v iablo proposition by STC. No 
apeciftc incentives for location of rubber 
based industries other than those covered 
by general locational policy for indu!tri,s 
are considered necessary. 

Forward Trading In Cotton 

1790. SHRI DIGVIJA Y SINH : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact that the For-
ward Markets Commission has been exa-
mining the prospects of permitting forward 
trading in cotton for a long time ; 

(b) the particulars of the agricultural 
commodities which have been given such 
permission during the last two years ; and 

: (c) when a decision is likely to be 
taken with regard to cotton 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) : (a) Porward trading in cotton 10 
the form of non-transferable specific delivery 
contracts is ah·eady beina allowed. 

· (b) During the last two years forward 
trading has been permitted in respect 
of aroundnut, groundnut oil, castonccd 
and potatoes as under : 

GROUNDNUT AND GROUNDNUT 
OIL : 1Tradin1 in non-transferable specific 
'dellvtry contracts in groundnut and around· 
nut oil was permitted with effect from 
1.10.1984 at Bombay, 1.12.1984 at Madras 
and 16-3-1985 at Adoni. 

CASTO'RSBED : Futures trading in 
caatorseed was permitted with effect from 
10.5.1985 at Bombay and 24.6J9851 at 
Ahmedabad. · '· / · ... ; ' · ,. , 

POTATOES : futures tradina in .. pota• 
toes ~a· perQ)lttcd with eitcct .... 

1

• f,:c, .. ~ 
30.11.198' at Hapur and 13. 2.1986 a\ 
ICanpur. 

(c) The question does not arise in · view 
of answer to part (a) of the question : 

[Trans lat ion~ 
Loan advanced by LIC to Madhya Pradesh 

State Road Transport Corporation 

1791. SHRI oaEEP SINGH BHURIA: 
Will the Minister of FINANCE be pleased 
to state : 

(a) whether Madhya Pradesh State; . 
Road Transport Corporation has asked 
for loan from Life Insurance Corporation 
of India ; and · 

(b) if so, the total loan advanced by 
Life Insurance Corporation to Madhya 
Pradesh State Transport Corpo.ation dur-
ing 1984-85 ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) and (b) 
The Planning Commission had allocated 
a sum of Ra. 3.8~ crores by way of loan 
to the Madhya Pradesh Stato ·Road Trans-
port Corporation in 1984-85.· The LIC, 
however, could not sanction any loan to 
MPSRTC during 1984-85 since the Corpo-
ration failed to satisfy the main criteria 
for sanctioning of loan by the LIC to State 
Road Transport Corporations, i.e . .. the 
Corporation should not have incurred 
cash losses before allowing interest on 
capital provide~ by the Central and. S~tc 
Governments and deprecia tio.g during ,the 
precedin1 3 years or at least ~ out of the 
immediate past five years. Howevef, tIC 
had advanced loans of Rs. 16. 13 crores to 
MPSRTC upto 31.3.84. 
[En,lisla] 

Private Trade in Cotton Export· 

1792. SHRI AJIT KUMAR SAHA : 
SHRI ZAINAL ABEDIN : 
DR. SUDHIR ROY ·: 

Will the Minister of TEXTILES IN 
pleased. \o sta tc : 
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. (a.) whether Govern~nt have decided tor p,:ivate export of raw cotton ; 

(b) wbetber Governme~t's decision to 
allow privat.., trade in cotton export will 
not 10 .. aaainst the interests of the , Cotton 
Corporation of India, a' public sector 
undertaking ; and 

(c)' if so, the reasons why private· trade 
in cotton is being allowed at all ? 

THE MINISTER OF STATE OF Tl-IE 
MINISTRY OF TEXTILES (SHRI 
mURSHID ALAM KHAN) (a) Yes, Sir. 

(b) and (c) As substantial quantities 
of cotton have been released for export 
during the · current cotton year, private 
trade has been allocated some quantity 
w'ith a view to boosting · export. 
Sufficient quantity of cotton has also 
been released for export in favour of the 
Cotton Corporation of India. 

Smuggling of Synthetic Textiles 

1793. PROF. MAOHU DANDAVATE: 
Will the Minister of FINANCE be plrased 
to state: 

(a) whether there has been a complaint 
that due to differential between the e~ise 
duty on polyester fibre and filament yarn, 
the smuggling of synthetic textiles has 
reached a quantity worth about Rs. 3000 
crores; and 

(b) if 101 whether the excise duty will 
be rationalised so as to reduce considerably 
the smuagling due to the excise duty diffe-
rential 'l 

TH;B MINISTER OF STATE IN THE 
MJN1STR.Y OF FIN~NCE (SHRI 
JANARDHANA POOJARY): (a) and (b) 
Smuagling, being a· clandestine activity, by 
its very nature does not lend itself to any 
quantification. 

Period Quantity trans· % of 
t'erred from averaae 
sound to dama- total 
ged grains (A) stock 
(lakb tonnes) 

8J..S4 1.01 0.85 
84-85 0.65 -0.40 

Government have. received ~ few n,pf~ 
sentations on the subJect from time to ti .... 
)~e higher prices or synthetic fabric,. ,. are 
due to various factors such as the lack ~f 
economy or scale, higher energy coata. . e~. 
Following the TeX!tile Policy statement of 
1985, excise concessicns were given to pol~ 
yester fibres, blended yarns and blended 
fabrics. Further concessions would depead 
on the response of the te,Gti)e ind111try 
revenue implications, profitability of .the 
industry, etc. 

The reports received by the Govern• 
ment and the seizure made indicate that 
synthetic fabrics continue to be sensitive to 
smuggling into the country. However, the 
trends in smuggling, etc! are kept under 
review for taking appropriate action. 

Disposal of Cereals and Pultaes by Food 
c,.rporation of India being not fit 

for Consumption 

1794. SHRI D. B. PATIL : Will the 
Minister cf FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether it is a fact that out of 
cereals and pulses purchased and stored by 
Food Corporation of India some quantity 
is destroyed or disposed of every year befna 
not fit for human consumption ; 

(b) if so, the quantity of various types 
of cereals and pulses so destroyed or dispo&-
ed of in 1983-84, 1984-85 and April, 1915 
to December, 1985 ; and 

(c) the total loss suffered in each year 
because of such distribution or dispoaal 'l 

THE MINISTER OF STATE 1:N THB 
MINISTRY OF PLANNIG (SHIU A •. 1~. 

PANJA) (a) Yes, sir.· 

(b) and (c) The quantity of foodar~ 
so destroyed and disposed of and the total 
loss suffered ori account or this are .1iven 
below : 

Quantity of % of Total I011 
damaaed averaac suffered 

foodp-ains/ total on.account 
pulses dis- stock of (B) 

posed of (B) (Rs. in crora) 
(lakh tonnes) 

0.442 0.37 10.30 · , 

0.385 0.14 7:9' 
April '8S Information not available. 
to Dec. 'IS 
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Dlcllae In Espofts or Carpets to tJS · 

1795. SHR.I HAJllSH RAWAT : . Will 
thie ,Miniltcr of TEXTILES be pleasc<J to 
1tata : 

(a) whether it is a fact that there baa 
been decline in the epxort of carpets to the 
USA durin1 the past years ; 

(b)· if ao, the porccntaae or fall in U1o 
export 0£ carpets dutin1 the ta1t three 
1ear1 ; 

. (c) · the reaaons for this decline ht ex-
por•; and· . 

(d) steps being taken :by Government 
to · increase the export of carpeta to the 
USA? 

THE MINISTER OF ST ATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) No, 
s.~ According to the figures reported· in 
the Tariff Schedule of the United States 
Annotated (TSUSA), the exports of hand 
knotted wooJlen carpets from India to the 
USA during the last three years are recor-
ded. ,as under : 

1982 
1983 

1984 

Quantity in Sq. ft. 

Value in 000' US$ (CIF) 

Quantity 

6908819 
8087503 

91164\2 

Value 

393S9 
39840 
48746 

These figures indicate a rise of 32% in 
terma or quantity and 24% in the value 
of exports of carpets Cron India to the 
USA in 1984 over the year 1982. 

(b) and (c) Do not arise. 

(d) To increase export of carpets from 
India to USA, Government will organise 
Bmiibltions of Carpets in USA in· 1986. 

[£ngllsh] 

Leaaae& in. the Opi11111 Factory and 
growth of Claudestine Opium 

Farms 
1196: PR.OF; RAMAKIUSHNA MORE : 

Wln-·the·Minister of FINANCE be pleased 
to··ttato : 

(a) whetbet Government are aware of 
the leakage• ·in the Governmen1, rub· opium 
factory In Madhya·Pradesh--.and tile 1rowt1a· 
of clandestine opium farms in the. coµntry ; 

• . ,,! 

(b) ff:10, whether Government mt'ftf r~ 
viewed the working of the opium fadtor,~ to-
know the extent of leakages and · a'8o I talt,d 
any step to know the illegal arc,wtb· 1 

, ot:· 
opium farms and the.ir contribution to the 
narcoti~s Q1ar1'ct in thc,, r country ~ 

(c) If so, the .. detAils thereof ~ and i}.i.: 
. ' . , ... ,,..~.. . 

- (d) the measures takeQ by Govei.._\,-
to pJ.ua the loopholes in the opium fact.GQ~ 
to check leaka1e1 aJ.\(1 also to check th•~ 
1rowth of clandestine opium farms? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (~ 
JANARDHANA POOJARY): (a) to (d); 
There arc no reports of any leakage,: iof'-' 
opinm from the Government ·Opium Factor~ : 
which has been declared as a •protected f 

area'. There is a two-tier security syatetn., 
under which-the staff of Central' .Iaduatrlal 
Security Force and the preventive and, 
intelligence staff of the Central Bureau of 
Narcotics. keep a strict vigil. The security 
arranaemen ts are also reviewed from- ··time 
to time. 

As regards illicit cultivation of opium 
poppy, the staff of the Narcotics Depart-
ment, particularly in the tracts notified for , 
poppy cultivatjoo, and the officials of tho 
State Government, keep a constant vigil in 
the matter. Periodical high-level mectinas 
are also, held with the state cnforceoicnt 
aaencies for reviewing the illicit traDlc · 
aituation including matters relating to 
illicit cultivation. Deterrent' punishmertt baa 
been provided for offences including those 
relating to illicit cultivation and traftlckiq.,11 
of opium etc .• unde,c the reoently.caactod: 
Narcotic Drugs and Psychotropic SubstaDCM 
Act, 1985. · ~· · 

Annual Foodgra in Production 

1797. SHRI HUSSAIN DALWAI : wm 
the Minister of FOOD AND. CIY,rL 
SUPPLIES be pleased to state ; 

(a) tti,e ts:,tal annual produc\ion oC 
foodorain'a in, lndi~. ; ' 

... •.'ll 

(b) the ·total annual requirdnentr'rt,f, 
Coodsrain1 · in f ndia ; and 
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(c) the measures taken by Government 
to utilize the surplus stock of foodgrians ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRl A.K. 
PANJA) : (a) Total production of food-
grains in India during the year 1984-85 was 
estimated at 146 22 million tonnes. 

(b) As the demand for foodgrains in 
the country depends on various factors, 
such as population growth, extent of 
urbanisation, levels of income, prices of 
substitutable foodgrains etc., precise esti-
mates of total consumption/requirements 
of foodgrains in the country are not availa-
ble. 

(c) The monthly allocations of food-
grains for public distribution system and 
roller flour mills have been liberalised. In 
addition, foodgrains particularly wheat, arc 
being provided for rural employment sche-
mes, also for distribution at specially subsidi-
1ed rates to the people living in tribal areas, 
and in welfare schemes for women and 
children, 

Perwns arrested under COFEPOSA 

1798. PROF. CHANDRA BHANU 
DEVI : Will the Minister of FINANCE be 
pleased to state : 

(a) the number of persons arrested 
under the Conservation of Foreign Exchange 
and Prevention of Smuggling Activities Act 
durin~ 1984 and 1985 ; and 

(b) the number of persons out of them 
let off by Advisory Board and the number 
of the persons whose arrests has been 
upheld by it ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) The 
number of persons detained under the 
COFEPOSA Act, 1974 during the year 1984 
and 1985 are given b~low : 

Year 

1984 
1985 

No. of persos detained 

719 
760 

(b) The number of persons released on 
the advice of the Advisory Boards and the 
number of persons whose detentions have 
been upheld by the Advisory Boards during 
the years 1984 and 1985 arc given below : 

Year No. of persons No. of persons 
released by Ad· whose deten-
visory Boards tions have been 

upheld by Ad-
visory Boards 

1984 133 S86 
1985 164 596 

Supply of more controlled cloth by hand loom 
sector and its impact on Handloom 

Industry 

1799. SHRI K. RAMACHANDRA 
REDDY : Will the Minister of TEXTILES 
be pleased to state : 

(a) whether Government have decided 
that out of seven hundred lakh metres or 
cloth to be supplied to the public at con-
trolled price in 1986-87, five hundred lakh 
metres cloth would be handloom cloth ; 

(b) if so, how this would help the hand-
loom industry ; and 

(c) whether this would help the hand-
loom weavers to get more wages per day ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHlD ALAM KHAN) (a) Govern-
ment have decided that out of 700 million 
square metres of cloth to be supplied to 
the public at controlled prices in 1986-87. 
500 million square metres of cloth be 
allotted to the handloom sector under 
the janata cloth seheme. 

(b) This would help the handloom 
industry by giving more sustained employ-
ment to the handloom weavers and by reviv-
ing garment looms. 

(c) No, Sir. However, provision of 
more sustained employment to handloom 
weavers will result in more earnings for 
them. 

Request of Andhra Pradesh Government 
for more Paddy for 'Two Rupees a 

Kilo' Scheme 

1800. SHRI N. VENKATA RATNAM: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Government of Andhra 
Pradesh had requested the Union Govern-
ment to grant permission to procure five 
lakh tons more of paddy for the vear 
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1986,:87 · to meet the · rectufretnents oir its 
•Twb •upees a Kilo' scheme:; 

( . 

(b) . whether Union Government are: 
aware that the Government of Andhra 
Pradeab have been spendirw~., ~,.- . 160 
crorea annually. on its two rufeot·a: kilo 
IO~eme and whether il has now increased to 
Ila. 180 crores annually due, to e!IQ&latioo 
of support price; 

. (c) the steps taken by Government to 
belp the State Government in. implementing 
the above rice scheme; and .· 

(d) whether Union Government granted 
permission to Oovern'1}ent of Andhra 
Pradesh for additional pr.ocurcment or five 
lath_ tons of rice for the year 1986-87 '> 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) : (a) No, Sir. They •.. f¥lve asked 
for permission to procure 12 lak~ tonnes 
of rice more. 

(b) Tbe Government of . Andhra 
Pradesh have reported that, in the 1985-86 
financial year, the subsidy on the scheme 
will be around Rs. 176.64 c:-rores and in 
t986-87 it may go up to about Rs. 206 
crores. 

(c) The Central Government supplies 
rice to all State Governments,. ,. including 
Andhra Pradesh, at a uniform Central 
issue price, which is highly subsidised, for 
distribution through the publia di~tribution 
1y1tcm and other schemes. During the 
1984 and 1985 calendar years, 10,07 lakh 
tonnes and 9.78 lakh tonnes of rice, respec-
tively. were lifted by Andhra Pradesh for 
distribution through their public diatttbu-
tion system and other schemes. bearinJ a 
Central subsidy of about Rs. 75 crores and 
Ila. 77 crores respectively. 

Additionally, the Andh·t~ . · i>radesh 
Government were allowed to purcha.ae ·10 , 

- I . ' • 
lath tonnes of rice in 1984-SS and 19,8S;86. 
within the State, with bank credit. · 

(d) No, Sir. 
jl 

Lifting of stock·s of cotton In Maharashtra 
l . and CuJarat on suppo~ .. P~,~. ~: 

·1to1. SHRI .. BALASHAB~ -.Nll(Hij > 

PATlL : wm tl\e ·Minister · of TE"1}1LES 
1w, nll'!JUtf'tt tn ~h, t,- • 

WrltttPI AnlWlr'I 

(a) wbetber."Maharasbtra i and Gujarat· 
State ·cotton Co-operative Markotidl 
Federation have approached the· Union 
Government to lift the huge stock or cotton 
on support price during 198S-86 ; ,·, . _ 

(b) if so, the detailt1 of the proposalt 
put forward by the Peder at ion ; and 

(c),. the action taken -by the . Union 
Oovernmen t as w~ 11 . as State Government 
to nrt the stock or cotton 1 . · · 

r · 
. , I ·; , 

·· TIIE MINISTER 'OF STATE·.OB·, THS-· 
MINISTRY op· ·: TEXTILES .~ (SHRI 
ICHURSHID -ALAM .KHAN). (a) 1to (c), 
The Oovcrnmcn t of Maharashtra · rcqucated 
Government of Ind.fa that the ' Cotton 
Corporation of India may be directed- to. 
purchase fu11-pressed bales of cotton from 
the Maharashtra State Cooperative . Cotton 
Growers Marketing Federation at 'support 
prices and Gujarat State Cooperative Cotton 
Fc~eration requested that the Cotton Cor-
porafion of India may be directed to under-
take pr.ocurement of foil-pressed b~s. on 
the basis of support prices for kapas., Tho:,. 
further suggested that the Government or 
India may consider entrusting the State 
level Cooperative Cotton Federations and 
other Federations lo undertake support 
price operations. T1'e said proposals were 
considered by the Government c,f Ind~a 
and have not been accepted. With a view 

): . 

to helping the State Federations and others · 
to off-load their stocks Government or 
Ind.fa_ have released substantial quantities of , 
cotton for export during the current cotton· 
season through various exporting agencies. 
The m'inimum support prices for procure-
ment of kapas during the current cotton··· 
year have also been announced · by · the·, 
Government of India. Further, the Cotton 
Corporation of India has been authorised 
to. purchase cotton at the minimum SQp.pott. 
prices wherever the market prices of cotton 
tend t9 fall below the minimum supl)ort 
prices. The said Corporation is operating 
in all the cotton growing states except . 
Maharashtra where the cotton monopoly· 
procurement scheme is operated by : the 
State :Government of Maharashtra. 

Development of Di~bn {West -Bengal) as a 
'fourlst Centre 

1802. ;SHR~ . SATYAGOPAL MIS_RA: 
Will the . M~niste( of PARLJAMENTARY . 
AFFAIRS ANO TOIJRTSM hP. nlP-a~ecf tn 
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state the plan and programme of his 
Ministry to develop Digha (West Bengal) 
as a tourist centre during the Seventh Five 
Year Plan period ? 

THE MINISTER OF PARLIAMENT· 
ARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : The Department has 
recently (Dec., 1985) sanctioned an amount 
of Rs. 40.17 lakhs (Rupees forty lakhs and 
seventeen thousand) only for putting up of 
a Tourist Lodge and Cottages at Digha 
and released an advance of Rs. 20·00 
~khs (Rupees twenty lakhs) in favour of 
the State Govt. who are responsible for its 
implementation. The State Govt. has not 
forwarded any other proposal for Central 
assistance. 

Mea sures for Upliftment of Handloom 
Weavers in Bihar and Uttar Pradesh 

1803. SHRI SARFARAZ AHMAD: 
SHRI M. RAGHUMA REDDY : 

Will 'the Minister ot TEXTILES be 
pleased to state : 

(a) whether handloom weavers of 
Bihar and Uttar Pradesh are in distress 
conditions ; 

(b) whether the Union Government 
have not provided to the handloom weavers 
of both the States for their upliftment ; 

(c) whether it has also been stated that 
New Textile Policy has caused harm to 
them rather than helped them : and 

(d) the measures Government propose 
to take for the uoliftment of handloom 
weavers in the country ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHIO ALAM KHAN) : (a) Accord-
ing to the information supplied by the 
State Governments of Bihar and Uttar 
Pradesh, the handloom weavers are not in 
distress conditions. 

(b) The handloom development schemes 
being implemented by Central and State 
Governments, which are applicable to all 
States including Bihar and Uttar Pradesh, 
are mostly on the basis of matching assis-
tance. Hence, the extent of financial assis-
tance released by the Central Government 
to the States depends on the quantum of 
funds allocated by the State Governments 

for these schemes in their own budget. 
During the 6th Plan period Bihar and Uttar 
Pradesh have been given financial assistance 
by the Central Government to the tune of 
Rs, 3.68 crores and Rs. 6.31 crores, res· 
pectively, under various schemes. Besides, 
under the janata cloth scheme the targets 
allotted to the two States in the last three 
years are as follows :-

Year 

1984-85 
1985-86 
1986-87 

(in million square metres) 

Total Target 
for Janata 

cloth 

360 
420 
500 

Target for 
Uttar Bihar 

Pradesh 

90 
100 
120 

40 
40 
SS 

(c) The new Textile Policy lists a num-
ber of steps to preserve the unique role of 
handlooms and to enable them to realise 
their full potential as also to ensure higher 
earnings for the handloom weavers. Thus 
the new Textile Policy is designed to help 
the handloom industry. 

(d) Government have been implement-
ing a number of handloom development 
schemes designed for the upliftment of 

weavars. From'1985-86, two Welfare Schemes, 
namely, Thrift Fund Scheme and Workshed-
cum-Housing Scheme have been launched. 

E:q,ort of non-Basmati Rice 

1804. SHRI V.S. VIJAYARAGHAVAN: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether Government propose to 
export nnn-basmati rice ; and 

(b) if so, the details thereof ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) (a) and (b) 
It has been decided to permit export of 
non-basmati rice within a limited ceiling 
subject to the minimum export price of 
Rs. 4000~per MT f.o.b. 

Introduction of Light and Sound Arrangement 
at important places in Bihar 

1805. SHRI C.P. THAKUR : Will the 
MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased 
to state : 
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(a) the number or places of tourist 
fntereat where hia Ministry have introduced 
1i1ht and sound arrangement for depiction 
of ·history or places ; 

(b) wbetber there are many places in 
Blhar like Patna. Bodh Gaya, Rajgir and 
Sitamarhi where such arrangement could 
boost tourism; and 

(c) if so, whether there are any pro-
posal to take up such project 1 

THE MINISTER OF PARLIA· 
MBNTARY AFFAIRS AND TOURISM 
(SHRI H. IC. L. BHAGAT) : (a) The 
ptaces of tourist interest where 
Sound and Light arrangement have been 
Introduced by this Ministry are as under :-

(i) Red Fort, Delhi. 

(ii) Sabarmati Ashram, Ahmedabad. 

(iii) Shalimar Garden, Srinagar. 

(b) and (c) Govt. of Bihar had sub-
mitted only one proposal for mounting 
Sound & Light Show at Bux.ar which w~s 
approved and the same is nearing comple-
tion. No other place has bJcn recommen-
ded by the Government of Bihar for Sound 
and Light programme. 

[Trans/at/on] 
World Bank Loans to Government aad Paldle 

Sector Undertakings. 

1806. SHR.I BANWA'RILAl, BAltlWA ! 
Wilt the Minister of FINANCE be plealCd 
to state : 

(a) the loan taken by Union Govern. 
ment for development purposes from the 
World Bank as also the amount of Joana 
taken by Public Sector Undertaktn11 .and 
Companies from the World Bank durfq 
the last three years indicating the purpo .. 
for which loan was taken by each of them ; 

(b) whether Government have allowed 
thege public sector undertakings and com-
panies to take loans from the World Bank ; 
and · 

(c) if so, the reasons therefor ? 
THE MINISTER ·OF STATE IN THB 

MINISTRY OF FINAN CB (SHRI 
JANARDHANA POOJARY) (a) The 
details of projects approved by the World 
Bank Group for loans/credits are furnished 
in the statement given below. 

(b) and (c) In the case of public sector 
undertakings, Governement of India i11 the 
borrower and the proceeds of the loan arc 
passed on to the public sector undertakings. 
In the case of the companies figuring in 
the attache4 lists, Gevernment of India 
has guaranteed the repayment of the loan. 

Statement 
·-----------------------------

SI. Name of the project and Amount of 
No. purpose of the Joan/credit loan/credit Remarks 

in US $ million . 

1 2 3 4 5 

1983·84 IBRD IDA 
1. Himalayan Watershed and 46.2 

Management. 
2 Karnataka Social Forestry. 27.0 
3. Maharlshtra Water Utilisation. 22.70 32.0 
4. Orissa Irrigation-II 105.0 
s. Upper Indravati Hydro 156.4 170.0 
6. Third ~ .. ta Urban Development. 147.0 

7. M.P. Urban Development. 24.10 
8. Central Power Transmission. 250.7 
9 Third Population. 70.0 
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1 2 • 4 -
J.....S 

1. National Agricultural Extn. I 39.l 
2. Kerala Social Forestry. 31.8 
3. Periyar Vaigai Irrigation-II 3S.O 
4. Upper Ganga Modernisation Irription. 125.0 ,. Indira Sarovar Hydro Electric. 157.4 112.0 SOR.a (Spl. Pund) 

12.4 SDRs 
'6. Tamil Nadu Water Supply and 73.0 

Sanitation. 
7. _ Bombay Urban Development. 138.0 
8. Gujarat Medium lrriaation. 172.0 
9. National Cooperative Development 220.0 

Corporation-III 
10. Cambay Basin Petroleum 242.5 
11. Second Farakka Petroleum 300.8 
12. M.P. Fertilizer 204,6 
13. Railway Electrification and 280.7 

Workshop Mode.rnisation. 
.. 14 . Nhava Shcva Port 250 

15. Dudhichua Coal 1S1 

'1985-86 

1. National Agricultural Extn. II 49.0 
2. National Social Forestry. 165.0 
9. Maharashtra Composite 160.0 

Irrigation-III 
4. West Bengal Mi ilOr lrriaation. 99.0 
s. Narmada River I levclopment 200.0 100.0 

(Gujarat) Sardar Sarovar Dam and 
Power. ,. Narmada River Development ISO.O 
(Gujarat) Water Delivery and 
Drainage. 

7. Chandrapur Thermal Power 300.0 
8. K.erala Power 176.0 
9. Kerala Water Supply and Sanitation. 41.0 

10. Nat.ional Agricultural Research-II 72.1 
11. Rihand Power Transmission 250.0 
12. Fourth Population 51.0 
13. Jharia Cooking Coal 248.0 
14. Maharashtra Petrochemicals 300.0 
J5. National Highways 200.0 

.~:~~}~ 
"flt,.,. 

16. Industrial Export (Enainecrins- 90.0Q 
fr9ducts) ••• 
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II. Loan to Companies : 

SI. Name of the Company 
No. 

Name of the project 
and purpose. 

Amount of 
loan in US 

S million 

Remarks 

1. Tata Electric Companies Fifth Trombay 
1'hermal Power 
Project. 

IBRD 

135.40 
2. Industrial Credit and 

Inevstment Corporation 
of India. 

Industrial Export 
(Engineering. 
Products) 160 

[English] 
Action Against Officials of State Bank of 

Bikaoer and Jaipur in Jodbpur 

1807. PROF, NlRMALA KUMARI 
SHAKTAWAT : Will the Minister of 
FINANCE be pleased to state : 

(a) whether it is a fact that some 
officials of the State Bank of Bikaner and 
Jaipur in Jodhpur involved in fraud hav~ 
been removed from service; 

(b) if so, the number of officials 
involved in fraud; and 

(c) the action being taken against the 
arrested officials ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
State Bank of Bikaner and Jaipur has 
reported that services of four officials were 
terminated with effect from 8.2.86 under 
the provisions of the Bank's Service Regu-
lations. The Bank has also reported that 
for involvement in fraud case, it has 
lodged a complaint with the Central Bureau 
of Investigation for a thorough probe in 
respect of these four officials. However, 
according to the Bank no arrest has been 
made so far. 

Raids Conducted by Income Tax Authorities 
in Karoataka 

1808, SHRI V.S. KRISHNA IYER : 
Will the Minister of FINANCE be pleased 
to state : 

(a) total number of raids conducted 
during 1985 in Karnataka; 

(b) the number of State Government 
officials on whose premises raids were 
conducted; 

(c) the action taken after completion 
of raids; 

(d) the amount and value of jewels 
acized during such raids; and 

(e) whether the Income Ta,c autho~ities 
have returned any amount or jewels after 
enquiry? 

THE MINISTER OF STATE IN ,THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a)_. to (c) 
During the calendar year 1985, I.ncpm~-tax 
Department conducted tob searches in 
Karnataka resulting, inter-alia, in seizure 
of cash of Rs. 51.97 lakhs approximately, 
Income-tax authorities have not retu,rned, 
so far, any money or jewellery aftet enquiry 
in respect of these searches. These searches 
have not covered any State oovernment 
Officials. Necessary action under various 
provisions of. Direct Taxes Acts h,as been 
initiated in respect of all the pers6ns 
searched. 

Imports and Exports in first Six Months 
of 1985-86 · 

1809. SHRI NARAYAN CHOUBEY: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it 1s a fact that there has 
been a sizeable increase of 24.5 per cent in 
imports while exports showed a marginal 
decline of 0.7 per cent during the first six 
months of 1985-86; and 

(b) if so, item-wise and qua.ntum-wise 
details of imports and exports with cost in 
terms of ruppes during the first six months 
of 1985-86 and how it compares with that 
of preceding year 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Yes, Sir. 

(b) The item-wise provisional figures of 
exports and imports for April-September, 
1985 alongwith comparative data for the 
corresponding period of previous year are 
given in the Statement I and Il given 
below. 



103 Written Answtr1 MARCH 7, 1986 Wrltt111 Annvr,s 104 

Stat~t-1 

l,ulitt's &port of P,l,,clpol Commodities 

(Value Ju. Crort1) 
-.::.-:" " '"" . ·:. " ·-···· .. .. .. " ... -···---~·· -·· ____ .. ____ , __ .. . " ., " ' 

Jtemt April-Sept., April-Sept., o/oehan1e in 
1984 (P) 198S (P) April-Sept., 

--...--~---- . ·- , ,-. .... . ·-· ' ...... ·- . 

l. 2 

1. T• an4 mate 
2. Coffee ancl Coffee 1ub1titutea· 
3. Toblcco unmanfactured and 

tobacco refuu 
4. Supr and aupr preparations 
,. Cuhew Kernels 
6. Veptables and fruits (other than 

c.uhew kernola) 
7. Oil cakes 
8. Spices 
9. Marine products 

10. Meat and Meat preparations 
11. llice 
12. Cotton Raw 
13. Iron Ore 
14. Manpnese ore 
15. Mica (incl. splitting,) 

mica waste 
16. Cotton Yarn 
l7. Cotton Fabrics 
18. Readymadc prmcnts 
1,. Makeup articles wholly or chiefly 

of cotton n.e.a. 
20. fabrics of man-made ftbres 
21. Silk fabrics 
l;I,. Jute manufactures (incl. twist 

and yam.) 
23. Colr and coir mfrs. 
24. Leather and leather mfrs. 

· (BJccl. footwear) 
25. Footwear 
26. Cbemicala and Allied product• 
27. QOIDI and Jcw~llory 
28. Carpets handmade 
it. Wor~• of ~rt~ 

3 

330.38 
106.~ 

100.17 
14.84 
107.91 

71.46 
62.91 
91.57 

128.48 
27.28 
48.18 
48.01 
141.22 

4.61 

8.SS 
16.08 

162.0S 
3S7.22 

35.48 
11.94 
2S.13 

141.01 
12.66 

237.27 
14.06 

164.33 
606.S9 

89.60 
69,.i6 

4 

2S6.97 
109.11 

96.28 
0.20 

123.39 

100.38 
46.46 
64.SS 

162.17 
32.30 
95.48 
46.19 

221.07 
6.27 

10.76 
15.74 

166.83 
419.82 

53.23 
11.84 
21.22 

129.26 
12.60 

259.00 
13.40 

1S7.77 
666.78 
102.73 
70.i, 

1985 over 
April..Sept., 

1984 

-22.2 
+ 2.S 

- 3.9 
-98.7 
+14.3 

+40.S 
-26.1 
-29.6 
+26.2 
+18.4 
+98.2 
- 3.8 
+SS.4 
+3S.4 

+2S.8 
- 2.1 
+ 2.9 
+11.s 

+so:0 
- 0.8 
-1S.6 

- 8-J 
- o.s 

+ 9.2 
- 4.7 
- 4.0 
+ 9.9 
+14.7 
+ 1.3 



1 2 3 4 S 

30. Metal Mfrs. (excl. iron 
and steel) 98.21 88.79 - '~6 

31. Machinery and transport equipment 232.«) 26S.9S +J4.4 
32. Iron and steel (incl. mf n) 27.01 26.07 - 3.S 
33. Crude Oil 516.33 135.15 -73.8 
34. Mineral fuels, lubricant, and related 

p~oducts (petroleum products) 106.48 90,66 -14.9 
ORAND TOTAL (lncludin1 

other items) 5140.05 5017.63 - 2.4 ---
Note : (P) Commodity-wise fiaure1 are provisiooaJ/prelimioary and subject to 

revision. 

SOURCE : DGCI&S. Calcutta. 

Statemeat·II 

India's lmporu of Principal Commoditle1 
(Vol• : Rs. Cror ,s) 

S. No. Commodity 

l 2 

1. Cereal & Cereal 
preparations of which : 

Wheat 
2. Crude Rubber (incl. synthetic 

reclaimed) 
3. Synthetic & reaenerated fibre 
4. Pulp & waste paper 
S. Fertiliiers Crude 
6, Sulphur & unroasted iron pyrites 
7. Metalliferous Ores & Metal scrap 
8. Petroleum, petroleum products &. 

related products 
9. Vegetable oils, fixed (Edible 

Oil) 
10. Organic & inorganic chemicals 
11. Medicinal & pharmaceutical 

products 
12. Fertitlizers Manufactured 
I'S. Artificial R.esins, Plaati, 

material c~. 

April· April· 
Sept .• Sept., 
1984 (P) 1985 (P) 

3 4 

111.44 41.82 
64.21 18.36 

33.56 39.59 
10.10 15.41 
57.78 109.82 
47.64 56.10 

41.'3 89.45 
37.72 142.S, 

2409.11 2621.83 

425.31 446.24 
· 312.84 344.13 

53.93 S9.88 
127.44 386.09 

65.11 90.41 

%cbanae 
in April· 
Sept •• 
198S over 

April· 
Sept. 1914 

5 

-62.5 
-7l.4 

+18.0 
+52.6 
+SN>.1 
+11.a 

+115.4 
+277.9 

+8.8 

+4.9 
+10.0 

+11.0 
+20).9 

+99.0 
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l 2 3 4 5 

14 •. Chemical Materials & Products 46.21 42.65 -7.7 ' . ~l. .P&J)er, Paper board &. manuf acturcs 
··· · therC\lf · 71.72 92.08 +28.4 ~s:· Textile yarn, fabrics & made-up 
· articles . 38.52 56.68 +47.1 

17. Pearls, precious & semi-
: · 1 precious stones 491.67 538.72 +9.6 
~8~ Non-metallic .mineral manufac~ures 

(Exel. pearls etc.) 39.97 34.07 -14.8 
19. Iro~ & Steel 3S1.92 496.85 +41.2 
20. Non-ferrous metals 169.99 203.Sl +19.1 
21. Manufactures of Metal 64.23 91.97 +43.2 
22. Machinery & Transport 

equipment 1114.11 1529.22 +37.3 ---
(A) Machinery, electric and 

non-electric 1009.60 1341.77 +32.9 

(B) Transport equipment 104.Sl 187.4S +79.4 

23. Professional scientific 
controlling instrumen.ts, 
photographic & optical 
aoods, watches & clocks 97.44 ISS.18 +59.9 

GR.AND TOT AL (Jnc1uding other items) 7344.84 9141-63 +20.s 

NOTE (P) : Commodity-wise figures are provisional/preliminary and subject to 
revision. 

: SOURCE : DGCl&S, Calcutta. 

Selllinar for COfflilumer Orpoisation1 in 
Delhi 

1810. Dll. G. VIJAYA RAMA RAO: 
wm tbe Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether his Ministry bad organised 
a 2-day Seminar in Delhi for Consumer 
Movement; 

~) if so, details thereof ; 

(c) whether a list of all voluntary con· 
eumcr orpnisations had been prepared by 
bi, Ministry ; 

(d) if so, State-w~se details thereof ; 

(e) the oraanisations which were invited 
and the icriteria · of inv itin1 the orpni1a-
UoD1; 

. - .. -

(C) whether all the voluntary organiaa· 
tions present asked for inclusion of only 
goods but all services, including those of 
the pubJic aector under the proposed Bill 
for Consumers ; and 

(s) if so, Government's reaction tbero· 
to? 

THE MINISTER OF STATB IN THB 
MlNISTltY OP PLANNING (SHRI A. It. 
PANJA) (a) Yes, Sir 

(b) An All India Seminar on Conaumer 
Protection waa orpniaed by the Depart• 
ment of Civil Suppl ie1 in New Delhi on 20tb · 
and 21st January, 1986 to discuu vario111 
administrative, lepl and monitorina mea· 
sures for conaumer protection includin1 draft 
model law on ~Dl\lmel pro*tioa to be 



adopted by the State/UTa. ·The ·Seminar was 
attended by the representatives of the Central 
Miniatries /Departments concerned with 
consumer protection laws, State Govern· 
meota and voluntary consumer or1anisa-
tion1. 

(c) Ves, Sir. 

(d) The State-wise list of 181 voluntary 
consumer orpnisations ia siven below io 
the statement. 

(e) All the voluntary consumer orpai-

Written A•wer.r ' tid 
''I 

aations referred to in ( d) above woro invited 
to participate in the Seminar. 

(0 and (g) Some of the voluntary organi· 
sations suaested inclusion of services 
including those of the public sector under 
the Proposed Bill on coneumer protectioa. 
It may not be possible to include the public 
sector services under the proposed Bill as 
this may lead to multiplicity of authority, 
since the concerned Departments of public 
utility services have appropiate machinery 
for redressal of public arievances. 

Statement 

ANDAMAN & NICOBAR ISLANDS 

l. Citizen's Alliance Council, 2. Pradesh Consumer Council, 
for PM's 20-Point Pro1raJ11me1 

~ Andaman & Nicobar Islands, 
Rajendra Bha van, Port Blair. 
P.O. Junglighat, 
Port Blair. 

3. The Youth Co-ordinator, 
Nehru Yuvak Kendra, 
Port Blair. 

ANDHRA PRADESH 
4. Visakha Consumers' Council. 5. The Vizianagaram Consumer 

16·3-S, Official Colony, Council. 19-5-13, K.anukurty 
Mahranl Peta, Street, Vizianagaram-531202. 
Vlsakhapatnam-530002. 

6. Consumer Protect ion Centre, 7. Vijayawada Consumers Council, 
26· 13-37, Sanyari Raya R.oad, 27-18-62, Congress Office 
Gandhinagar, Vijayawada-S20033. Road, Vijayawada-520002. 

8. Andhra Pradesh Consumers' 9. Akhil Bharatiya Grahak 
Council, Exhibition Grounds, Panchayat, S-1-563, 
Hyderabad. Jambagh Road, Navrang 

Cinema Compound, 
Hyderabad-500001. 

to. Federation of Andbra Pradesh 11. National Institute of 
Consumer Organisations, No. 4, Consumer Studies, Civil 
Sheabavilas, 3-6-293, Hydcr1uda Supplies Bhavan, 
Hyderabad-500029. Somaji1uda, 

Hyderabad-500004. 

12. Consumer Education Centre, 13. Consumer Guidance Society 
No. 3, St1havila1. ·3·6-293, of India, Hyderabad Branch, 

Pint tloor, Hyderauda, 7·1·644/37, Sundara Nagar, 
Hyderabad-S00029. Hydcrabad-500001. 

u. Consumer Protection Council. 15. Santbnagar Residents' 
007, 6th floor, Consumer Association. 
Srinivasa Towers, Beawn,ct, SkT 484, Santanaaar, 

H.ydorabad-500038. .Hyderabad-500018. 

'-
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16. Consumer Guidance Society, 
of India (Hyderabad), 
D/9, Vikrampuri, 
Secunderabad-500003. 

11·. IC.akinada Consumer Council, 
59-19-17, Santi Sadan, 
Paatcrpet, 
Kakinada-533002. 

20. Srikakulam Consumers Council, 
3-8-7S, lppili Street, 
Srikakulam-532001. 

22. Consumer Council, 3rd Line, 
Bbaratpet, Guntur-522002. 

24. Warangal Consumer Council, 
2·6-44, 'Aas\esha' Nakkalagntta, 
Hanam Konda, Warangal-506010. 

26. City Consumer Council, 
Ist Lane, \1 aruthi Nagar, 
Vijayawada-520004. 

BIHAR 

27. Consumer Guidance Society of 
Jamsbedpur, Avtar Building, 
Pistupur, Jamshedpur-831001. 

29. Akhil Bharatiya Grahak Panchayat, 
Sinahbhum Zilla, Road No. I, 
Q11arter No. 14/2, Farm Area, 
Kadma, Jamshedpur·831005. 

31. Bihar Pradesh U pbhokta Seva 
Sanah, Thrilling Trishul Temple 
Lane, Purance Bazar, 
Muzaffarpur-842001. 

33. Bihar Rajya Upbhokta Sangh, 
241C, Kakar Bagh CoJony, 
Patna-800020. 

3$. Akhil Bharatiya Orahak 
Panchayat, III A-176, 
Bokaro Steel City, 
Dhanbad-827003. 

37. Akhil Bhartiya Orahak Panchayat, 
Distt. Singhbhum, Ff 10, Tayo Colony, 
P.O. Oamharia, Singhbhum, 
Bihar. 

CHANDIGARH 

39. Consumers' Forum, Kothi No, 99, 
Sector 8·A, Chandiaarh-160008. 

17. Consumer Forum, 
Lourdu Nivas, 
North Lalaguda, 
Secunderabad-500017. 

19. Rajahmundry Consumer 
Council, Vikrana Hall, 
Parade Ground, 
Rajahmund ry-533001. 

21. Consumers Association, 
Bhimavaram, Sri Muvullamma 
Temple Street, 
Bhimavaram-534201. 

23. Guntur Consumers Council, 
Near PLP Park, Old Guntur, 
Guntur-522010. 

25. Consumers Council, 
Nidadavole, 
West aodavari District, 
Andhra Pradesh. 

28. Akhil Bharatiya Grahak Panchayat, 
Jamshedpur, M/31/5, Telco Colony, 
Jamshed pur-831002, 

30. National Consumers' Union, 
for Legal Assistance, 
Laxm i Mansion, 
Bistupur t Jamshedpur-831001. 

32. Bih.ir State Consumer Federation, 
Chhathcr Bhavan, 
South Mandivi, Patna-800001. 

34. Akhil Bharatiya Grahak Panchayat 
Bihar. New Area, Kadam Kuan, 
Patna-800001. 

36. National Consumers' Union. 
for Legal Assistance, Bimala 
Bhavan, West Lohanipur, 
Patna-800003. 

38. Akhil Bhartiya Grahak Panchayat, 
Moubhandar, NF-3/6, Moubandbar, 
Singhbbum (Bihar)-832303. 

40. Consumers Counter Chandigarh, 
721, Sector 7, Chandiaarh·J60007. 

·" 
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DELHI 
41. Citizen's Action (Read.) 

S Odeon Buildina, Connauaht 
Place, New Delhi-110001. 

43. Mahila Dakshate Samiti, 
2, Tcleataph Lane, 
New Delhi-110001. 

4S. Consumers' Forum (Read.) 
B-24, Maharani Bagh, 
New Delhi·l 10065. 

47. Common Cause, 32, Anand Lok, 
New Delhi-110049. 

49. Voluntary Organisation in the 
Interest or Consumer Education 
(VOICE) 108, Golf Link, 
1'1evw I>elhi-110003. 

SI. Society For Civic Rights, 
J-13, Prasad Nagar. 
New Delhi-110005. 

53. Central Consumers' Council, 
C-2/35 Model Town, 
Dclhi-110009. 

GOA, DAMAN & DIU 
54, Housewives Consumer Oraanisation, 

Vasco-de-Gama, Goa. 

GUJARAT 

5S. Jyotisanah Orahlk Suraksha Maodal, 
Sri Kivkeraben Mafatlal Mahila 
Mandir, 
Relief Road, Ahmedabad-380001. 

42. Consumer Service Society, 231, 1or 
Baab, New Delhi-110003. 

44. National Consumers' Front, 
D-11/345, Pandara Road, 
New Delhi-110011. 

46. Indian Fedcra tion of Consumer 
Organisations, 231, Jor Bagh, 
New Delhi· 110003. 

48. Consumer Protection Organisation, 
A-16, Naraina Jodi. Area, 
New Delhi. 

SO. National Consumers' Union for Legal 
Assistance, 803, National Park, 
LAjpat Nagar IV, New Delhi .. 110024 

52. All India Consumers Forum, 
151, Office Complex, Cycle Market, 
Pha~e-1, Swami Ram Tirth Nagar. 
New Delbi-110055. 

S6. Manekchowk Grahak Suraksha Mandat, 
Manda vini Pole Seva Sangh, 
Mandvini Pole. Ahmedabad-380001. 

S1. Consumer Education and Research SS. Women Equal Right Group. 
3, Aakashdcep Apartment. Centre, 

Thakerabhai Desai Smarak Bha van. 
Near Law College, Bllisbridac, 
Abmedabad-380006. 

59. Amadcvad Yuvak Samaj, Bbind 
Satkar Hotel, 
Jamahahebni Gali, Relief Road, 
LaldarvaJa, Ahmedabad-380001. 

Near Telephone Exchange, 
Navaranghpura, 
Abmedabad-380001. 

60. Bharat Seva Samaj Grahak Surak-
sha Manda), C/o Bharat Sevak 
Samaj, Nagreshet h's Vanda . 

Pankornaka, Ahmcdabad-380001. 

61. Shaher Madhyashtha Grahak St1raksha 62. Shriji Seva Samaj, 149, Gajendra 
Manda), 9/A, Parmatam Society, Society, Gujaraj .. V-2, Chandlodiya, 
Naranapura., Near Post otBce, Ahmedabad. 
Ahmedabad-380018. 

63, Consumers' Protection Council, 
31, Surabh Society, Navrangpura, 
Ahmedabad-380001. 

64. Consumer Protection CounciJ, 
'Ashish' 25, Vaundhara Colony, 
Gulbai Tekra, Ahmedabad-380006. 
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65. Vadodara Saber Grahak Surakaha 66. Ahmedabad Women's Action Group, 
Manda], S, Professors Colony, 
Opposite Police Ground, Shramsu- Navrangpura, Ahmedabad-380009. 
dhana, 
Raopura, Vadodara-390001. 

67. Rajkot ·Saber Orahak Suraksha Man· 
dal, 
'Shivkrupa' 7 Bhakt inaaar Society, 
Rajkot-360002. 

69. Dhoraji Saher & Taluka Grahak, 
Suraksha Mandal, Near Darabargadh, 
Dhoraji District, Rajkot. 

71. Orahak Hit Suraksha Mandal, 
Zarola Vago, Patvani Khadki, 
Jabhoi District, Vadodara. 

73. Bhavnagar Grahak Suraksha Mandal, 
C!o Jayotish Sanghvi, Near Aagdish 
Mandir, Kargate, Bhavnagar-364001. 

75. Jamnagar Grahak Suraksha Mandal, 
New Central Bank Building, 
Sardar Patel Road, Jamnagar.l· 

77. Consumer Protection Association, 
P.N. Institute of Medical Science 
Compound, Himetnagar-383001, 
Distt. Sabarkantha (Gujarat) 

79. Palanpur Saher Grahak Suraksha Man-
da), Palanpur Nagar, Palika, PaJanpur, 
Distt. B.K. 

68. Rajkot Saber Grahak Suraksha 
Samithi, 20, New Jayaoth Plot, 
Raj kot-360002. 

70. Rajkot City Consumer Assocn., 
11, Ramnik Chowk, House, 2nd ftoor, 
Jubilee Rajkot-360001. 

72. Surat Grahak Mandal, Dalal Sadan, 
Ghee Kanta, Haripura, Surat-395001. 

74. Consumer Protection Education 
and Research Centre, 16, Devubhaa, 
Bhavnanar-36400'2. 

76, Gandhinagar Saber Grahak, 
Suraksha Manda1, 314/B 'Anunt', 
Sector-20, Gandhinagar. 

78. Bharuch Saber Grahak Suraksha 
Manda), Dandiya Bazar, Bharuch. 

80. Navodit Grahak Suraksha Mandal, 
Nagarvada. Nadiad, Distt. Kheda. 

81. Anand Taluka Yuvak Mandal Assocn., 82. Bhuj Saher Grahak Suraksha 
Grahak Suraksha Mandal, Laxmi V Mandal, Santhosh Society, Bhuj, 
Nivas, Distt. Kutch. 
25. Ajanta Society, Anand, Dtt. 
Kheda. 

83. Anjar Grahak Suraksha Mandal, 
Anjar, Distt·Kutch. 

SS. Amreli Orahak Suraksha Manda), 
Dr. Jivraj Mehta Road, Amreli, 

87. Grahak Hit Suraksha Mandal, 
Pani Darwaja, Kodinar, Distt. 
Amreli 

89. Mehsaba arahak Suraksha Manda), 
C/o Mahila Mandal Mehsana, 
Near T.J. High School, Mchsana. 

91. Godhara Saber Orahak Suraksha 
Mandal, Oodhara Madbayasatha 
Sahakari Bhandar., Godhara, Diatt. 
Pancbmabal. 

84. Gandhidham Consumers Protection 
Council, DBZ N-168/A Arya SamaJ 
Road, Oandhidham,-370201, 
Distt. Kutch. 

86. Grahak Hit Suraksha Manda), 
Near Kacheri Darvaja, 
Kodinar, Distt. Amrcli. 

88. Jaaraj Grahak Suraksha Manda!, 
Amin Building, Oondi Gate, 
Baroda-390017. 

90. Surendranagar orahak Suraksha 
Samiti, 40, NutunaKar Society, 
Surendraoapr. 

92. Valsad Orahak Suraksha Manda!, 
Katnala Nivas, Bhutiya Meta Sheri, 
Valaad. 
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93. Shree 1Grahak Surakaha · Mandal, 

Vapi, Dlstdct-Valsad. 

95. Bilimora Grahak Suraksha Mandal 
Bilimorea. Distt. Valsad. 

91. Bhachau Grahak Saraksba Mandal, 
Bhachau, Distt. Kutch 

99. Orahak Suraksha Mandal, 
Station Road 
Keshod, Distt. Juna1arh·362220 

HIMACHAL PRADESH 
100. Himacbal Pradesh Upbho1ta Samiti, 

Simla. 

KARN AT AKA 

101. Karnataka Consumers' Forum, 
No. 9, Kunic Street, 
Bangalore-460075. 

103. Grahak Jagrathi, 20, Market Road, 
Basavangudi, Banplore-560004. 

105. Consumer Education Trust of 
Mangalore, 
Microwave Station Road, Manaalorc-
575006. 

107. Consumer Guidance Society of India 
(Dandeli Branch), H Type 10/S6, 
Banaurnagar, Dandeli·SSJ 362. 

109. Citizens' Forum, Neat Marathi 
Vidyalaya, Bijapur-S86101. 

111. consumers' Forum, Naina Build· 
ina, Sbirya-574116. 

113. Consumers' Forum, Balthanadi, C/o. 
Dr. D.C. Devdhar, S.D.M. College, 
Ujare, Karnataka. 

US. Jana Jaaarthi Trust, Near C.A. Ballk, 
Sullia-S74239. 

117. Balakedarava Vedika, 
Shayan Road, Karkala,, 
Kanara-574014. 

Anartba 
South 

119. Balakedarara ·vedita, Puttur, South 
Kanara, ICarnataka. 

121. Balakod ardara Vedika, Jain Temple 
Road, Mudubidare. Sout Kanara, 
Karnataka. 

123. Praja Jaarithi Sanah, Ballcry, 
Karnataka. · 

94. Juna.pdh Orahak Suraksha Mandat. 
3, Solanki Chamber, Opp. Bhchanin1 
Colleae, Juna1adh . 

96. Dangs Jilla Grahak Suraksha Me.ndal, 
Ahava, Distt. Danas. 

98. Morabi Vihhagiy Graha, Suraksha 
Samiti, Dr. Ambedkar Road, 
Opp. Petrol Pump, Near Janara 
Hospital, Morabi. 

102. Karnataka Consumer Service 
Society, 32-A, Benson Cross, 
Benson Town, Bangalorc-560046. 

104. Jagrath Mandeli, 947, 12th 
Cross, J.P. Nagar, 1st Stage, 
Bangalore-560078. 

106. The Citizens Forum, 'Nayan', 
No. 2, Asbokanagar Road. 
Hubli-S80029. 

108. Consumers' Forum, Upendrabaug, 
Near Kalpana Talkies, Udipi-
576101. 

110. Citizens• Forum, Near S.T.V. 
Temple, Basrcror-576211. 

112. Oulburga Distt. Consumers Forum, 
E-I-1534, Shahakari Pant's House, 
Venbtesh Ngr. Oulbarga-S8S103. 

114. Consumers' Forum, C/o. Gayathri 
Nursina Home. Sullia-574239. 

116. Nap.rikara Vedika, Kotta Post, 
Udupi, Karnataka. 

118. Balakcdara (Belaga, C/o Mahila 
Kendra Souratkal, Souratkal, 
Karnataka, 

120. Balakedara Vedika, Surathkal, 
Mangalore TaJuka, Karnataka. 

122, Nagarika Samithi, Parkala, 
Udupi, Karnataka. 

124. Consumer WeJfare Council, 
Door No. 7/471 C, South Extension, 
Kollee1al·S71440. 
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125. Jagrathi Balakedarara Vedika, 
SanJivayya Compound. Varthur, 

Bangalore. 

KERA LA 

127. Consumer Guidance Centre, Cochin. 

129. Kera)a State Consumer Council, 
Chirakkal P.O. Cannanore-670011. 

131. Consumer Guidance Society of 
India (Trichur Branch) 
Municipal Stadium, R. No. 63, 
Palace Road, Trichur-680020. 

133. Cochin Mahila Consumer Vigyan 
Kendra, Prathibha, 47 /855, 
Ashoka Road. Cochin~682017. 

135. Centre for Legal Research, 
Consumer Protection and Non-
Formal Legal Education, NIMMI 
Cottage, Mu11assery Canal Road, 
Cochin-682011. 

MADHYA PRADESH 

136. Consumer Councll of Madhya 
Pradesh, D-23/74 Bangla, T.T. 
Nagar, Bhopal. 

MAHARASHTRA 

138. Consumer Guidance Society of India, 
Hutment-J, Mahapalika Marg 
Opp. Cama Hospital, Bombay. 

140. Council for Fair Business Pradices, 
Great Western Building, 130{ 133 

' Apollo Streat, Fort Bombay-400023. 

142. Mumbai Grahak Panchayat, 42, 
Kokan Nagar, Dr. Kotnis Marg, 
Mabim, Bombay-400016. 

144. Mumbai Grahak Sanstha, 12, Sahawas 
K.nshinath Dharu Road, Dadar, 
Born bay-400028. 

146. Aki) Bharatiya G1ahak Panchayat, 
Grahak Bhavan, Tilak Marg, Pune· 
411030. 

148. Mahila Audhogik Sahakari Society 
Ltd.,Karad, Dist. Satara, 
Maharashtra. 

126. The Citizen f·orum. Hotel Dbarwad, 
Dharwad (Karnataka). 

128. Consumer Potection Wing, Centre for 
Legal Research, Consumer Protection 
and Non .. formal legal Education, 
47/720 S.R.M. Road, Cochin-682018. 

130. Consumers' Guidance Forum, 
Menanthavady, Wynad-670645. 

132. Consumer Guidance Society of India 
(Kerala Branch) Poonithra Puthana-
gady, Kottayam-686001. 

134. Kera la Consumer Service Society, 
47/855, Prathibha, A,hoka Road, 
Cochin-682017. 

137. Madhya Pradesh Consumers Council, 
8, Gorakund, lndore-452001. 

139. Citizenst Action Group, Chik.hal 
House, Jst floor, 45157. K.albadevi 
Road, Bombay ,-400002. 

141. Loss Prevention Assocn, of India, 
143. Warden House, Sir Phcroishah 
Mehta Road, Bombay-400001. 

143. Consumer Council of India, 
C/o.Smt. Kamla Raman, 307, 
Navketan Avenue Road, Chembu, 
Bombay .400071. 

145. Consumer Protection Council, 
14, Pratap Nagar, Zilla Peth. 

Jalgaon-425001. 

147. ·consumer Guidance Society of 
India (Poona Branch). C/o. 
Mrs. Virola Murthy, 7, PaJlavy 
Society, Senapati Bapat Mara, 
Pune-411015. 

149. Akil Bharatiya Grahak Panchayat, 
Vidarba Pradesh, C/o. Padbyc, 
Advocate, Ruikar Road, Mahal, 
Nagpur-440002. 
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1'°. Akhil Bhartiya Grahak Panchayat, 
Maharashtra Pradesh, C/o. Sh. Raje 
Bhau Pophali, Journalist, Oarud 
Khamb Road, Near Bhonsala Veda 
Shashtra Mahavidyalaya, Mahal, 
Nagpur-440002. 

PUNJAB 
1,1. Sirhind Consume11s Protection Forum, 

C/o. Mr. Narinder Modi, Mahalla 
Modiau, Sirhind City-140407. 

RAJASTHAN 

tsl. 'Rajasthan State Con sumer Council, 
Brij Nikunj, Civil Linell, 
Ja ipur-302006. 

TAMIL NADU 

1S4. Consumers Council of India (Regd.) 
Madras City Central Unit, 
Meenakshi Kala Nilayam, 34(27 ), 
Third Street, Royapettah. 
Madras-600014. 

156. Madras Provincial Consumers' 
Association, 89, Big Street, 
Madras-600005. 

158. Consumer Council of India, 
91, Lake View Road, 
Wel\t Mambalam. Madras. 

160. Consumer Council, C/o. Inter-
national School, L.B. Road, 
Mad ras-600041. 

162. Consumer Council of India, 
1 Azhagappa Chhetiar Road, 
Madras-600010, 

164. Trichy Distt. Consumers 
Council, No.4, Srinivasa Nagar, 
Vayalur Road, Trichy-6200 J 7. 

166. Golden Rock Consumers Council, 
Post Box No. 876, Thiruchira-
pally .. 620020. 

168. Muranai Consumers Association, 
Thevala, Oudalur (Tamil Nadu) 

170. Citizens, Foum, 6·A, 
Bashyakaralu Road East, 
R.S. Puram, 
Coimbatore-641042. 

172. Consumers Council, 2, Shesha .. 
puram, Tennure, TsiruchirappalJy. 

1S3. Consumer Unity and Trust Society, 
8. Mahavir Marg, Jaipur-302001. 

155. Institute of Consumer Protection 
Studies, 4 Venkatesa Naicken Street, 
Madras-60000 l. 

157. The Council of Public Affairs, 
28, First Main Road, Sastri Nagar, 
Madras-600020. 

159. Consumer Council of India, 
14, Chandrabagh Avenue. 
Dr. Radhakrishnan Salai, 
Madras-6. 

161. Consumer Council of India, 
No. 1, Natesan Colony, 
C.V. Raman '·Road, Madras-600018. 

163. Working Womens Forum of 7amil 
Nadu, 55, Bhimasena Garden Road, 
Mylapore, Madras-600004. 

165. Consumers" Protection Council, 
B-11, Sastry Road, Tbillainagar, 
Tiruchirapally-620018. 

167. Pandanthuria Consumers Assocn. 
The,•ala, Gudalur (Tamil Nadu). 

169. Consumers Association. 9/155. 
Thevala Bazar Street, Gudalur 
(Tamil Nadu)· 

171. Consumers Awareness of Unfair 
Trade, Industries and Organisation 
(CAUTION) S, Nenru Sta<linm, 
Coimbatore-641018. 
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TlllPURA 

li3. Consumers Protection A11ocn., 
29, Central Road, Agartala· 
799001. 

UTl'AR PRADESH 

174. Consumer Education and Protec· 
tion Centre, 326-Patel Puri, 
Sadar Bazar, Meerut-250001, 

176. Akhil Bhartiya Grahak Panchayat. 
87 B/S, Sarvodaya Nagar, 
Allahabad. 

WEST BENGAL 

177. Con~umers Action Forum. 
S/1, Red Cross Place, 
Calcutta-700001. 

tt9. Consumer, Protection Centre, 
· 24-B Dr. Rajendra Road, 

Calcutta-700020. 

PONDICHERRY 

180. AU India Consumer Council, 
81-Eswaran Koil Street, 
Pondicherry-605001. 

Incentives to Attract Investments from 
Non-Resident Indians 

1811. SHRI P.M. SAYEED: Will the 
Minister of FINANCE be pleased to state : 

(a) the important incentives announced 
by Government during the last two years to 
attract investments particularly from the 
non-Resident Indians ; 

(b) whether it is a fact that the non-
Resident Indians are also permitted and 
encouraged to purchase shares from stock 
market on ~pccific concessional conditions : 

(c) if so, the details of such conditions 
and rationale for the same : 

(d) the steps taken to create awareness 
and confidence among NRis regarding the 
aforementioned incentives; and 

(e) the reaction evoked by the Jong· 
term fiscal policy recently announced by 
Government particularly by way of settin1 
up of industries in India by the NRis ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Govern· 

175. Dakahinachal Conaumer Council, 
Robatogunj, Mirr.apur-231216, 

178. Consumers Forum, 31 A Bhuban 
Banerjee Lane, Calcutta-700007. 

meot have extended severa1 tacilities for 
attracting 1·emittances and investments by 
Non-resident of Indian Nationality/Origin. 
All these schemes introduced smce 1982 
continue to be in force. These include 
facilities for setting up new industric~ 
investments in equities, Government 
securities and bank deposits etc. lo 
November 1983, Government constituted 
a Special Approvals Committee (SAC) in 
the Department of Industrial Development 
for expeditious clearance or Industrial 
investment proposals relating to NRis. 

(b) and (c) NRls are permitted to 
make portfolio (purchase shares from stock 
markets) investment in equity shares! 
convertible debentures on repatriation 1 
basis provided (i} investment of each non-
resident investor/overseas corporate body 
in any one company does not exceed c ne 
per cent of the paid-up equity capital of 
the company in case of shares and one 
percent or the total paid-up value of each 
scriet of convertible debentures ; (ii) tho 
total NR.l investmcuts (both with and 
without repatriation benefits) in equity 
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abarea/convcrtible debentures in any 
company does not exceed five ptr cent of 
the · total paid-up equity capital/paid-up 
value or each series of convertible 
debentures. For th is purpose, it i1 
necessary that shares/debentures arc 
purchased through stock exchanges at the 
rullna prices and should be retained by the 
investor for a minimum period of one year 
from the date of registration. In the case 
or DC"D·resident Indian individuals a flat 
rate of 20% tax is deducted in respect of 
income derived from debenture interest 
and dividends on shares. 

(d) Information, advJce and assistance 
to NRis in matters relating to investment 
are given by the Indian Missions abroad, 
Branches of Indian Banks and Oversea, 
Offices of Indian Investment Centre. The 
Embassies ha vc Economic and Commercial 
Wings which ar~ supplied with all the 
information about the opportunities 
available to NRis for investment in India 
and this is. in turn, made available to the 
Indians a broad. 

(c} Long term fiscal policy does not 
directly deal with setting up of industries 
in India by NRls. 

[Trans/at ion] 

Assistance under Self-Employment 
Scheme by Banks in Faizabad (U.P.) 

1812. SHRI R.P. SUMAN : Will the 
Minister of FINANCE be p]eased to state : 

(a) the number of cases forwarded lty 
the District Industry Centre, Faizabad 
(Uttar Pradesh) to various branches of 
banks, branch-wi!e, in this district to 
provide assistance under the self-emp]oy-
ment scheme during the last three years as 
on 31 March, 1985 : 

(b) the number of persons to whom 
such assistance was granted and the number 
of cases in which such assistance was not 
siven upto 31 March, 198S ; and 

(c) the time by which the assistance 
wou1d be provided in an the cases? 

THE MINISTR OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
The present data reporting sy9tem docs 
not 1enerate data in the manner asked for. 
HQwever, th~ banks san~tioned 790 cases 

amounting to Ra. 113.82 lakhs In 1983-84 
and 79S cases amounting to Rs. 169.61 
lakbs in 1984-85 under the self-employment 
scheme in Faizabad District (U.P.) 

(c) The loan proposals are to be 
disposed of by the bank branch within 14 
days from the date of receipt. The 
disbursement of the cases sanctioned upto 
31st March, 1985 would be continued 
beyond that period. The time frame for 
the release of the assistance ma inly depends 
upon the time taken in the procurement of 
asset and phased requirements of the 
working capital. · 

Smuggling or Gold 

1813. SHRI ANAND SINGH: Will the 
Minister of FINANCE be pleased to state : 

(a) the number and details of sumgat-
in1 of gold detected indicating the quantum 
of 1old seized by the Customs and Revenue 
intelligence authorities etc. during the 
period from January 1, 1986 onwards 
and the details of any smuggling rings and 
rackets unearthed ; 

(b) the modus operandi of tho 
smugglers and others connected with the 
trade ; and 

(c) the action taken against the persons 
apprehended 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY) : (a) The 
total quantity and value of gold seized by 
the Customs authorities during the period 
January and February, 1986 is given 
below : 

Period 

January 
to 

February, 

Quantity of gold Value 
seized (in kgs) (Rs . in crore) 

326 6.53 

1986 (figures are provisional) 

(b) Oold is generally smuggled into the 
country by land. sea and air throuah 
passengers by way of concealment, 
on their pcraon or in their baggage, 
concealment in cargo and concealment 
inside vehicles, vessels and aircraft 
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(c) Stringent action is taken again st 
person! found involved in smuggling 
activitie4'. both departmentally as well 
as through -prosecution in courts. Apart 
from confiscation or the gold involved, and 
imposition or penalties, preventive deten-
tion under the COFEPOSA Act Is also 
resorted to in appropriate cases. 

Flrms/0rf?8n(~ations runnin~ illegal Banking 
Business In Thane District (Maharashtra) 

1814. SHRI UTTAMRAO PATIL: 
Will the Minister or FINANCE be pleued 
to state : 

(a) whether anv complaints had been 
received by the Reserve Bank of India. 
Bombay regarding certain firms/organisa. 
tions running illef!al banking business in 
Thane district of Maharashtra ; 

(b) if so, the particulars of the firms/ 
organisations in whose cases the complaints 
were found to be true after necessary in-
vestigation by the Reserve Bank ; 

(c) whether necessary action has been 
taken against such firmsf organisations 
under the rules of the Reserve Bank of 
India Act ; and 

(d) if so, the details thereof ? 

THE MINISTER OP ST A TE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA 'POOJARY) (a) to (d) 
The information is being collected and to 
the extent available and permissible under 
the statutes wilt be laid on the Table of 
the House. 

Imports of Sugar 

1815. SHRI MANIK REDDY : Will 
the Minister of FOOD AND CIVIL SUP· 
PLIES be pleased to state : 

(a) whether the present policies of 
Government will lead to further imports of 
sugar costing over Rs. 600 crores in foreign 
exchange as reported in the 'News Times' 
of 28 January, 1986 ; and 

(b) if so, the corrective steps if any 
proposed to be ta ken ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SURI 
A.K. PANJA) (a) and (b) The decline in 
ugar production in the last two sugar 

seasons was mainly due inter alia, to natural 
factors such as drought conditions, low 
recovery in some or the Statet. To encour· 
age the production or sugarcane and suaar 
in the country the payment of remunerative 
oane prices to the growers is being ensured. 
The imports of sugar have been necessitated 
to augment the dome! tic availability of 
sugar for ensurioJ? adequate supplies at 
reasonable prices to the consumers. How-
ever. the reported further iml)ort or supr 
costing over Rs. 600 crores in foreign ex-
change in the coming year is not correct. 

Jute Miii at Dalgaon In Assam 

1816. SHRI SAIFUDDTN AHMED~ 
wm the Minister of TEXTILES be pleased 
to state the rca sons as to why insta11ation 
or the proposed jute mm at Dalgaon in 
Assam has been withheld for the last eleven 
years? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : No appli-
cation for grant or an industria 1 licence for 
setting up or a new jute mill at Dalgaon in 
Assam is pendinc. 

Criteria for ~coordinsz Five Star or luxury 
rating to Public Sector Hotels 

1817. SHRI SHIVENDRA BAHADUR 
SINGH: Will the Minister of PARLIA· 
MENTARV AFFAIRS AND TOURISM be 
pleased to state : 

(a) the criteria being fo11owed for 
according five-star or luxury rating to 
hotels in India, details thereof; 

(b) whether the criteria are beina 
applied uniformly for rating public sector 
hotels under India Tourism Development 
Corporation and Hotel Corporation of 
India ; 

(c) if not, the reasons thereof ; and 

(d) the steps Government contemplate 
to take to rectify the anomaly and improve 
the standards in public sector hotels ? 

THE MINISTER OF PARLIA·. 
MENTARY AFFAIRS AND TOURISM 

' (SHlll H.K.L. BHAGAT) (a) Hotels ia 
I India are classified in diffenent star cate-

gories includina the 5-star cateaory, in 
accordance with the criteria \aid down by 
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the Department of Tourism. Details are 
aiven in the Anncxure. 

[Placed In Library. See No. LT 2268/86] 

(b) Yes, Sir. 
(c) and (d) Do not arise. 

Agreement with F.A.O. for production of 
Edible Oil 

1818. SHRI RADHAKANTA DIGAL : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Government have been 
taken steps aiming at increasing the produc-
tion of edible oil ; 

(b) whether Government have also 
signed pact with Food and Agriculture 
Organisation of Unitec1 Nations for this 
purpose; 

(c) the details of the agreement made ; 
and· 

(d) the steps taken to achieve the above 
objective ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) (a) Yes, Sir. 

(b) Yes. Sir. 

(c) An agreement was signed between 
Government of India and Food and Agri-
cultre Organisation on 12.2.1986. The 
project will help to assess the technological 
and economic feasibility under Indian con-
ditions of extraction of rice bran oil by 
either pressing or expelling in un.ts 
installed either at or near the rice mills. 

(d) Government has taken/is taking a 
number of measures to increase the produc-
t:on of oilseeds and oiJs in addition to the 
agreement with Food and Agriculture Organi· 
sation as follows : 

1, Implementation of the National 
Oilseeds Development project, cover-
ing special project on groundnut, 
rapeseed/mustard, soyabean and 
sunflower besides intensive develop-
ment work on other oilseeds. The 
programme, inter alia, aims at the 
development of non-traditional oil-
seeds, increase in areas under irrigat-
ted crops, particularly groundnut in 
rabi/summer seas0n, basic inputs and 

free distribution of sced-cum·f ertiliser 
mini kits on a large scale. 

2. National Dairy Development Board's 
oilseeds project : State level coope· 
rative oilseeds growers : federation 
have been formed in seven States 
under the project for restructuring of 
Edible Oils and Oilseeds Production 
and Marketing through National 
Dairy Development Board. 

3. Better incentive to producers 
through fixation of minimum support 
prices. 

4. Intensification of research efforts for 
increasing the productivity of oil· 
seeds. 

S. Increase in area under non-tradi· 
tional oilseed crop 1 ike soyabean 
and sunflower and exploitation of 
oilseeds of tree and forest origin, 
rice bran etc, 

6. Setting up of necessary processing 
and infrastructural facilities to keep 
pace with the production programme 
of oilseeds. 

7. Fiscal incentives for increased use 
of non-conventional oils in vanaspati, 
exemption from excise duty in respect 
of refined rice bran, cottonseed and 
soyabean oils meant for direct human 
consumption and also for solvent 
used for extraction of oil and for 
machinery arc some of the other 
measures for increasing edible oils 
production. 

[Translation] 

Delay in Assessment of Raid Cases 

1819. DR. C. S. VERMA : Will the 
Minister of FINANCE be pleased to 
state: 

(a) the total number of raids conducted 
throughout the country during the last 
three years on income tax evaders and the 
names of places where these raids were 
conducted ; 

(b) whether income-tax has been reali-
sed in all such cases following the raids if 
not, the reasons therefor ; 

(c) the reascms for abnormal delay in 
the assessment of raid cases which results 
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in the tax evaders ga1mng suffident time 
to complete the formalities on paper ; 
and 

(d) whether Government propose to 
take any concrete steps in this regard 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) {a) and (b) 
During the la~t 1hrcc calendar yeors i.e. 
1983> 1984 and 1985 Income-tax Department 
conducted 4349, 3548 and 6919 searches all 
over the country. Due to large number of 
searches, it is not practicable to give the 
names of all the places where sean;hcs were 
conducted. 

Income~tax has not been realised in a) I 
the search cases because relevant assess-
ments have not yet been completed in scve· 
ra] cases. 

(c) and (d) Administrative instructions 
are already in existence for early comple· 
tion of search and seizure assessments. 
Progress of such assessments is also moni-
tored at appropriate levels 

[English] 

Master Plan for Development of Kaziran.~,, 
in Assam 

1820. SHRJ M.R. SAIKIA : Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND TOURJSl\l he pkam-1 tn stale : 

(a) whether GovcrnnH. 1 '_ have <.:ontem~ 
plated a Master Plan for . :1e development 
of Kaziranga in Assam to provide protec-
tion to wild life and 8ho t~ i .1crease the flow 
of tourists to this p)ace of jmportancc ; and 

(b) if so, the details thereof? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K. L. BHAGAT} : (a) and (b) 
The Department of Wild Life and Forests 
have prepared a comprehensive project in 
consultation with the Planning Commission 
and Ministry of Finance for the preservation 
cf Rhinos in Assam including Kaziranga 
region. This is estimated to cost Rs. 5·00 
crores during the 7th Five Year Plan. The 
approval is like 1y to be accorded during 
1986-81. 

The Central Department of Tourism 
had constructed a forest lodge at Kaziranga, 

which is now being operated by ITDC. 
The State Government is also providing 
accommodation for budget tourists in the 
tourist bunglow constructed and maintained 
by them in Kaziranga. During the current 
financial year the Central Department of 
Tourism has provided funds for the 
purchase of Dne mini bus and two ele· 
phants for use by tourists in Kaz.iranga 
National Park. 

Steps for promoting Exports of Cal'ih Crops 

1821. DR. K.G. ADIYODI : Will the 
Minister of COMMERCE be p1eased to 
state : 

(a) the steps taken by Government for 
grading and quil:ty control to pro-
mote export of cash crops-pepper, ginger, 
cardamom, cashew~ tu1 mcric etc, 

(b) whether it is a fact that the numbe11 
of stafT to provide Agmark is insufficient 
to assist the producers and exporters 
of Kera]a particularly when there is a 
boom in production of cr1Jps in the State : 
and 

(c) ir not, whether Government propose 
to take immediate steps lo provide this 
facility by revamping the organisation ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHIU P. SHIV SllANKER) (a) A State .. 
ment is given below. 

(b) No, S:r. 

(c) Does not arise. 

Statement 

Black pepper, cordamom, turmeric and 
ginger are among the 34 Food & Agricul-
tnral items covered by the Sea Customs Act. 
The items covered by this Act are required 
to be graded and marked as per Agmark ,. 
standards to qualify for exports. Cashew 
kernels and Roasted and Salted Cashew 
Kernels are among the 43 Food & Agricul-
tural items under the purview of the E~port 
(Quality Control & Inspection) Act, 1963. 
None of the items under the purview of 
this Act can be exported unless it conforms 
to the standards prescribed by the Govern-
ment under the Act. 
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Proposal to Met up a F~shiou Design Institute to set up the Institute. A Society has bocn 
registered under the Societies Resist~tion 
Act, 1860 to manage the Institute. A Stat~ 
ment indicating the composition· of the 
Governing Body of the Institute is 1iven 
below. To begin with the Institute will 
cater to the fashion needs of the apparel 
industry by conducting diploma courses as 
well as through research and service ac~i· 
vi ties. 

1822. DR. B.L. SRAILBSH : Will the 
Minister of TEXTILES be pleased to state : 

(a) whether it is proposed to 1et up a 
fashion design Institute ; 

(b) if so, where is it proposed to be 
set up and its composition and functions 

· assigned to it ; and 

(c:) its likely impact on the boostin1 
of export of textiles and on the home 
market 1 

THE MINISTER OF ST ATE OF fflE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) (a) and (h) 
Yes, Sir. It has been decided to set up a 
National Institute of Fashion Technology. 
Efforts are being made to locate the land 
or building in Delhi and surrounding areas 

(c) Presently, garment exports primarily 
cater to lower segments in the fashion 
markets abroad. By providing skilled 
professionals to meet the fashion design 
and technology requirements of the garment 
industry, the Institute would help in incre· 
asing the unit value realisation of the 
garment trade within thq country and 
abroad. 

l. Smt. Pupul Jayakar 

2. Shri S. IC. Misra 

3. Shri Martand Singh 

4. Smt. Asha Sarabhai 

S. Shri S.L. Shah 

Statement 

Adviser 
(Handlooms and 
Handicrafts) 
New Delhi. 

Development 
Commissioner 
(Handlooms) 
Udyog Bhavan 
New Delhi 

Di rector 
Handicrafts & 
Handlooms 
Export 
Corporation Ltd. 
71, Lodi Estate, 
New Delhi. 

"Stra theden" 
Raj Bha van Road 
Shahibag 
Ahmedabad 

Chairman 
Apparel Export 
Promotion Council 
Nehru Place 
New Delhi 

Chairperson 

Vice-Chairman 
(Ex-officio) 

Member 

Member 

Member 
(Ex-officio) 
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6. S.K. Misra Chairman Member 
Hand loom (Ex-officio) 
Export Promotion 
Council 
Udyog Bhavan 
New Delhi. 

7. Shri M. M. Sheth Chairman Member 
Cotton Textile (Ex-officio) 
Export Promotion 
Council 
Engineering Centre 
Sth Floor, 
9, Mathew Road, 
Bombay-400 004. 

8. Shri Vinay Jha Director Membei, 
National (Ex-officio) 
lbstitute of 
Design, 

Ahmedabad 

9. Vacant Chairmam~cum· Member 
Man~ ging Director (Ex-officio) 
Handicrafts & 
Handloom Export 
Corporation 
Lok Kalyan Bhavan, 
ll·A. Rouse Avenue 
New Delhi. 

10. Dr J.K. Bagch i Joint Secretary M1mbcr 
Ministry of 
Textiles 
Government of 
India 
Udyog Bhavan 
New Delhi 

11. Shri S.K. Handa Deputy Educational Member 
Adviser (Tech,) 
Ministry of Human 
Resource Development 
(Deptt. of Education) 
Government of India 
Shastri .Bbavan 
~ew Delhi 



b7 lvrltt,n Answers PHALGUNA J6, 1907 (SAKA) Written Answer, 

12. Shri S. ICrishnamoorthy 

13. Shri Vf. C. Aaron 

14. Shri Sri Nath 

15 Smt. Mani Mann 

16. Vacant 

Director (Finance) 
Ministry of 
Te,i:ti]es 
Udyog Bhavan 

Nev- Delhi 

Managing Director 
Excelsior Handloom 
Weaving Factory 
Cannan ore (Kera la) 

Managing Director 
Nath Brothers Exim. 
International Ltd. 
50/2-3, Hanuman Road 
New Delhi-10001. 

76, Sunder Nagar 

New Delhi. 

Director 
National Institute 
of Fashion Technology 
New Delhi. 

Member 

Member 

Member 

Member 

Member 

Multi-fibre Agreement 

1823. DR. B.L. SHAILESH : 

na tory rules of the General Agreement 
on Tariffs and Trade (GA TT). 

SHRI K. PRADHANI : 

Will the Minister of TEXTILES be 
pleased to state : 

(a) whether the Multi-fibre Agreement 
(MFA) aimed at regulating the trade in 
tc~tiles and clothing between the develop-
ing and developed countries is likely to 
expire shortly ; and 

(b) if so, whether any action has been 
initiated to negotiate a new accord to cor-
rect the imbalances created by the MFA 
as well as to ensure a .,fair deal" to the 
developing countries like India 7 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN): (a) and (b) 
Yes, Sir. At the mcetinas for deciding 
the future of MFA, India bas taken the 
stand that trade in textiles and clothing 
•hould revert to the normal non·discrimi-

Specific Commodity rate for Betel I.,eues 

1824. SHRI HANNAN MOLLAH : 
Will the Minister of COMMERCE 
be pleased to state : 

(a) whether Government have intro· 
duced specific commodity rate for betel 
leaves on Calcutta-Karachi sector ; 

(b) if so, the rates thereof ; and 

(c) if not, the reasons therefor 'l 

THE MlNlSTER OF COMMERCI! 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) (a) No, Sir. 

(b) Does not arise. 

(c) There has been no request from 
the trade for the introduction of a specific 
commodity rate for betel leaves on Cal• 
cutta-Karacbi se~tor • 
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Proposal for setting up a Footwear Design 
and Development Institute 

1825. SHRI SRlBALLAV PANIGRAHI: 
Will the Minister of COMMERCE be 
pleased to state ; 

(a) whether it is a fact that a committe 
was appointed by Government to make 
recommendations for setting up of a Foot-
wear Design and Development Institute 
to promote a 'meaningful nexus' between 
rcaaearch and development in the field of 
leather ; and 

(b) if so, the details regarding the 
reeommendations and the suagestions acce-
pted by Government ? 

nm MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SURI P. SHIV SHANKER). (a) No, Sir 

(b) Does not ariae 

Luxury Hotels set up by ITDC 

1826. SHRIMATI JAY ANH 
PATNAIK : Will the Minister of PARLIA-
MENTARY AFFAIRS AND TOURISM 
be pleased to state : 

(a) the number of luxury hotels cons-
tructed by India Tourism Development 
Corporation in collaboration with the State 
Tourism Development Corporations in Sixth 
Five Year Plau ; and 

(b) the name of the places in different 
States and Union Territories where those 
hotels have been constr uctcd 'l 

THE MINISTER OF PARJ.IAMENT-
ARY AFFAIRS AND TOURISM (SH.RI 
H.K..L. BHAGAT) : (a) and (b) During 
the Sixth Five Year Plan, under its joint 
venture scheme, ITDC initiated the follow-
ing six hotels in collaboration with the 
State Governments/State Tourism Develop-
ment Corporations : 

Name of the Hotel Star Category 

1. Oauhati (Assam) 3 Star 
2. Ranchi (Bihar) 3 •• 
3. Puri (Orissa) 3 " 
4, Bhopal (Madhya Pradesh) 3 " s. Itanaaar (Arunachal Pradesh) 1-2 •• 

-6. Pondichcrry (Union Territory) 1-2 .. 
All the above hotel projects are in the 

orocess of imolementation. Since all the 

Si,e hotels are envisaaed to be in the l to 3 
star category they cannot be construed to 
be luxuay hotels. 

Export of Cotton 

1827. SHRI JAOANNATH PATTNAIK: 
Will the Minister of TEXTILES be pleased 
to state : 

(a) names of the countries which are 
main purchaser of Indian cotton ; 

(b) the quantity exported to these 
countries during the last three years ; 

(c) whether public sector is also likely 
to be considered for export ; and 

(d) the details regarding the adopted 
price policy of Government during the 
current financia1 year 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURHlD ALAM KHAN) (a) The main 
purchasers of Indian cotton in the Inter-
national Market are Bulgaria. Czechoslo-
vakia, Hong Kong, Italy, Japan. Morocco, 
Nepal, Portugal, Poland, Romania, South 
Korea, Switzerland, Taiwan, Tahailand, 
USSR, Bangladesh, Indonesia, Singapore, 
U.K. and West Germany. 

(b) Quantities of 6.97 lakh bales, 3.54 
lakh bales and 1.79 lakh bales have been 
exported to the foreign countries during 
1982-83, 1983-84 and 1984-85 cotton years 
respectively. 

(c) State and Central Government 
Public Sector Agencies and Cooperative 
Organisations are always involved in export 
of cotton every year. 

(d) The e-"iport of cotton is allowed 
subject to the minimum export price fixed 
by a Committee in the Office of the Text ilc 
Commissioner. 

ludo-Romania Agreement for Export of Iron 
Ore and Import of Steel 

1828. SHRI MULLAPPALLY 
RAMACHANDRAN : Will the Minister 
of COMMERCE be pleased to state: 

(a) whether it is a fact that Govern .. 
ment have entered into an ~areement with 
Romania towai'ds the end of 198S for the 
export of larae quantities of iron ore. from 
India and for the import of steel product• 
from Romania ; 
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(b) whether the estimated annual value 
of steel to be imported will exceed the 
value of iron ore to be exported ; and 

(c) if so, to what extent ? 

THE MINISTER OF COMMERCE 
AND FOOD AND ClVIL SUPPLIES 
(SHRI P. SHIV SHANKER) ~ (a) to (c) 
MMTC reached an undcrstand:ng with the 
Romanian authorities in December 1985 
for ·!xport of 5 million metric tonnes of 
iron ore to Romania and for the import 
of 150000 tonnes of steel products from 
Romania during the year 1986. The prices 
and other details are yet to be settled. It 
will not therefore be possible to say whether 
the value \)f steel prnducts will be higlv:r 
or lower than the value of iron ore to be 
cxponcd. 

Tax Ern!-.ioo by leading Re,·crage Manufac. 
turcr 

1829. SHRI MOIIANBHAI PATEL: 
SHIH CHINTAMANI JENA 

Will 1 !ic Minister of FlNANCE be 
pleased l1) '}latt'.: 

(a) whether raid conducted by Income-
tax a·uthorities dl.:Ltded tax evasion by a 
leading beverage manufacturer in the coun-
try ; and 

(b) if so, the name of the concern and 
the details of th.: tax cvas ion '! 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SfIRI 
JANARDHANA POOJARY) (a) and (b) 
Searches were conducted by Enforcement 
Directorate on 9.7.1985 in United Breweries 
Group of cases and Income-tax Depart-
ment was also assrn.:iatcd with these sear-
ches. During searches, Income-tax Depart-
ment seized jewellery worth Rs. 9.35 lakhs 
approximately from the residc;,ntial premi .. 
ses of Shri Vijai Mallya Chamnan of M/s. 
United Breweries. 

Diversifkation of l\1arkets for increasing 
expnrts and facilities 

1830. SHRI MOHANBHAI PATEL : 
SHRl CHIN.TAMANI JENE : 

Will the Minister of COMMERCE be 
lleascd to state : 

(a) whether it is a fact that eJiporters 
are being told to diversify markets for 
increasing the e~port ; 

(b) if so, the details of facilities 
which Government assured to e'xtend to 
the exporters to find out markets in other 
couritries ; and 

(c) the dctaiJs of trade agreements 
which have been made during the year 
1985 to boost the export '! 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) (a) and (b) 
Government o; India set up the Marketing 
Development Fund (now called Marketing 
Development Assistance) to facilitate the 
various measures provided to stimulate 
and diversify the counlry's export trade. 
The MDA is utilised for meeting the 
expenditure on cash compensatory support 
for certain exportable commodities and 
grants-in-aid for schemes and projcds for 
the development of market abroad. The 
exporters arc also given a number of 
facilities including imported inputs under 
various schemes as mentioned under the 
current Import-Export Policy for 1985-86. 

(c) During the year 1985 the existing 
trade agreements with USSR, Poland, 
GDR and Romania providing L:r Rupee 
Trading Arrangement hav~ been renewed 
for a futhcr period of 1986-90. 

ITDC Hotels in Oris~a 

1831. SHRI CHlNTAMANl JENA: 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state the number of hotels constructed by 
Jodia Tourism Development Corporation 
in Orissa and their location ? 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : ITDC is running the 
following accommodation unjts in 
Orissa : 

Name of 
the Unit 

Star rating 

Hotel Ka Ii nga 
Ashok Bhubaneswer 
Travellers Lodge 
at Konawk 

2 

Capacity 

35 rooms 
70 beds 

4 rooms 
14 beds 
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In addition to the above, the following 
hotel projects are under implementation 
in Orissa :-

(1) Expansion of the existing Hotel 
Kalinga Ashok Bhubaneswer by adding 36 
rooms at an estimated cost of Rs. 170 
lakhs. 

(2) A 44-room, 3 star hotel at Puri at 
an estimated cost of Rs. 190 lakhs in 
colJaboration with Orissa Tourism Develop-
ment Corporation. 

Alleged misuse of Foreign Exchange hy 
Businessmen visiting foreign countries 

1832. SHRI SANAT KUMAR 
MANDAL : Will the Minister of 
FINANCE be pleased to state : 

(a) whether he is aware that the blank 
permits for release of foreign exchange to 
the businessmen proceeding abroad on the 
plea of promotion of business are often 
being used by them for themselves and 
their families on such foreign jaunts ; 

(b) whether he is also aware that these 
businessmen in addition to the foreign 
cxchanae obtained from the Reserve Bank 
of India also avail themselves of the local 
hospitality and utilise the foreign exchange 
held by them for luxurious purchases ; 

(c) whether any check is being exercised 
by the Reserve Bank of India on the pro-
per utilisation of th~se moneys in foreign 
exchange by production of hotel bills etc ; 
and 

(d) if not, the reasons therefor '/ 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) (a) to (d) The 
information is being collected and will be 
]aid on the Table of the House. 

Sale of Fake Shoes by Bata India Ltd. 

1833. SHRI SANAT KUMAR 
MAND AL : Will the Minister of 
FINANCE be pleased to state : 

(a) whether the Bata India Ltd., Cal-
cutta, which had recently been involved in 
a big fraud in the form of claiming of much 
higher drawback payments had also been 
tnduJaing in other malpractice of gettina 
the ahocs from the open market like Agra 

and then aetting them stamped with 'Bata' 
trade mark and market them locally and 
abroad ; and 

(b) if so. whether while investigating 
into the drawback claims, this aspect of 
the firm's dealing will also be looked 
into? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) (a) and (b) 
The information is being collected and will 
be laid on the Table of the House. 

FCI Godowns in Him,,ch:-tl Pradesh 

1834. PROF. NARAIN CHAND 
PARASHAR ; Will the Minister of FOOD 
AND ClVIL SUPPLIES be pleased to 
refer to the reply given to Unstarred 
Question No. 44 on 21 January, 1985 
regarding FCl Godowns in Himachal 
Pradesh districts and .state : 

(a) whether the Food Corporation of 
India has considered the proposals for the 
sanction of godowns at following p]aces in 
H imachal Pradesh : (i) Bilaspur (ii) 
Gagret, Distt. Una (iii) Nadaun, Distt. 
Hamirpur ; 

(b) if so. the decision taken by Govern-
ment on these proposals ; and 

(c) when the godowns arc likely to be 
constructed ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A. K. 
PANJA) ; (a) and (b) Based on the assess-
ment of the storage requirement, the Food 
Corporation of India does not propose to 
construct god own at Bilaspur. The 
Corporation however, proposes to construct 
godowns in Hamirpur and Una Districts. 
It has approached the State Government for 
allotment of suitable land for the purpose. 

(c) It would be difficult to indicate the 
time frame for construction of these 
god owns till suitable land is made available 
by the State Government. 

Prosecution under Prevention of Blaek 
Marketing and Maintenance of SuppJies 

of Essential Commodities Act. 1980 

1835. PROF. NARAIN CltA~ 
PARASHAR : Will the Minister of FOOQ 
AND CIVIL SUPPLIES be pleased otl 
state : __ } 
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(a) the number of persons who have 
been pros~cuted and convicted under the 
Prevention of Black Marketing and Main-
tenance of Supplies of Essential Commodi-
ties Act, 1980, during the last three years 
i.e. 1982-83, 1983-84 and 1984-85 (State-
wise) ; 

(b) whether any other measures have also 
been tak~n to prevent black marketing 
and the disrupt ion of essential supplies 
through hoarding, etc. ; 

(c) if so, the nature thereof, aloniwith 
the results achieved ; 

(d) whether any of the State Govern-
ments have shown any laxity or reluctance 
in the enforcement of this Act ; and 

(e) if so, which are such States? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRJ A.K. 
PANJA) : (a) The Prevention of Black 
Marketing and Maintenance of Supplies of 

No. 0f No. of No. of 

Essential Commodities Act, 1980 do· not 
provide for prosecution and coviction. This 
Act. provides for prevcnti ve detention only. 
As per the information received from the 
States/Union Territories, the number of per-
sons ordered to be detained during the three 
years i. e. 1982·83. 1983-84 and 1984-85 
are given State-wise in the Statement given 
below. 

(b) and ( c) Yes, Sir. The Essential 
Commodities Act, 1955 is on the statute for , 
the last about 30 years which provides in 
the interests of general public, for the con-
trol of the production, supply and distribu-
tion of, and trade and commerce in certain 
essential commodities. Violation of its 
provisions invites stringent penalties. The 
results of f he enforcement of the Essential 
Commodities Act, 1955 as per information 
received from the States/Union Territories 
during the years 1983, 1984 and 1985 are as 
under : 

raids made persons persons 
No. of 
persons 
convicted 

Value of goods 
confiscated 

(Rs. in lakhs) arrested prosecuted 

Year 1983 
229519 9186 4374 
Year 1984 
269386 8860 5000 
Year 1985 
229865 7809 4416 

(d) and (e) · The Prevention of Black· 
marketing and Maintenance of Supplies of 
Essential Commodities Act, 1980 is enfor-
ceable throughout India except in the State 
of Jammu and Kashmir. However, the 

544 1379.18 

1094 996.42 

1188 1493.95 

State Governments c,f Tripura and West 
Bengal have not been enforcing the provi· 
sions of this Act as a matter of policy as 
they are opposed to preventive detention 
measures. 

Statement 
S.No. States/Union Territories Number of detentions ordered in 

1982-83 198J .. 84 1984-85 
1, Andhra Pradesh l 11 3 
2. Assam s 3 
3. Bi bar s 
4. Gujarat 33 24 26 s. K.arnataka 7 2 
6. Madhya Pradesh 23 26 3 
7. Maharashtra 11 3 
8. Orisaa 4 4 1 
9. Rajas than 1 

JO. Tamil Nadu 1 
11. Uttar Pradesh 36 35 23 

Total : t16 111 64 
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Subscriptions Contribution and aid given 
in Foreign Exchange by India 

1836. SHRI MOOL CHAND DAGA : 
Will the Minister f FINANCE be pleased to 
state the details of the subscriptions, contri-
bution and aid given in foreign exchange 
by India during the last three years showing 
(i) names of the Ministry and State/Union 
Territories which dealt with the matter, (ii) 
name of the foreign country to whom given 
(iii) reasons for subscription, contribution 
and donation/aid, (iv) the date from which 
foreign exchange was given, {V) the number 
of cases where subscription/contribution. 
etc. have been discontinued giving reasons 
therefor, and (vi) the number and name of 
new parties entertained or accepted during 
the last three years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): The infor· 
mation is being culkc:cd and will b,;: laid 
on the Table of the House as soon as 
possible. 

Loans under HlDP curing 1985-86 

1837. SHRI MOOL CHAND DAGA : 
Will the Minister of FINANCE be pleased 
to state : 

(a) the total number of persons who 
have been given loans from banks under 
IRDP during 1985-86 ; and 

(b) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) and (b) 
According to provisional information 
available, as at the end of Dec. 1985 15.28 
lakh families have been provided term 
credit of Rs. 322.18 crores under the 
Integrated Rural Development Programme 
during the year 1985-86. 

Stock of Wheat and Rice with FCI 

1838. SHRI E. A YY APU REDDY ; 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the steps taken to reduce the excess 
stock of the Food Corporation of India 
not covered by godown facilities ; and 

(b) whether the allocation of wheat 
and rice to tribal blocks at subsidised 

prices has reduced the stock posjtion to 
manageable limits ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) (a) Steps taken to reduce the 
excess stocks of foodgrains include : 

(i) the monthly allocations of food-
grains for public distribution system and 
roller flour mills have been liberalised ; 

(ii) increased allocations for rural 
emoloyment schemes and distribution at 
specially subsidised rates to the people 
living in tribal areas as well as for wheat 
based Nutrition Programme for young child-
ren, pregnant women and nursing mothers. 

(iii) sale of wheat in open market by 
the Food Corporation of India ; 

(iv) permitting export of wheat and 
wheat products 

(b) As the schcme has been introduced 
recently, its impact on the stocks is yet to 
be seen. 

Arrest of Kirlo,kar Executives by 
Directorate of Revenue Intelligence 

1839. SHRI N. VENKATA RATNAM : 
SHRI KALI PRASAD PANDEY; 
DR. CHANDRA SHEKHAR 

TRIPATHI: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether some senior executives of 
the Kirloskar Group of Companies were 
arrested as a result of raid conducted by 
the Directorate of Revenue Intelligence in 
December 1985 ; 

(b) if so, the reasons therefor ; 

(c) the action that folloY.ed the said 
raid ; and 

(d) the present position of the case ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY), (a) Yes, 
Sir. Some senior executives of the Kirloskar 
Group of Companies were arrested as a 
result of a raid conducted by the Directo~ 
rate or Revenue Intelligence assisted by the 
Directorate of Anti-Evasion, the Directo-
rate of Enforcement and Officers of the 
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Central Excise Collectorate of Pae in 
December 198'~ 

(b) · There was reasonable belief tl,,at 
there had been violations of the .Porei&n 
Ex:hanae Regulations Act and al"° evasion 
or Central Excise Duty and Cuatoms Duty 
by the said Group of Compa~iet. 

(c) Show Cause Notices have been 
issued for departmental adjudication of 
cases both under the Central Excise Law 
and Foreign Exchange lle1ulation Act. 
Prosecution proceedings have a\10 been 
launched. 

(d) ~ cases are under departmental 
adjudication and the prosecution procec• 
diop arc in progress. 

[ Translation] 

Utilisation of Surplus Wheat 

1840. SHRI RAJ KUMAR RAJ: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the quantity of surplus wheat in 
India at the end of the year 1984-85 and 
the steps taken by Government to utilise 
the surplus wheat ; 

(b) whether Government propose to 
manufacture wheat based food products ; 
and 

(c) if so, when and if not, the reasons 
therefor 7 

THE MINISTER OF STATE IN THE 
MINISTRY oF PLANNING (SHRI A.IC. 
PANJA) : (a) As on J .4.85, there was a 
surplu, of about S.37 million tonnes of 
wheat over the requirement of ato~ks on 
that date with t be public aaencics. The 
following steps have been taken to utilise 
th is aurpl us : 

(i) Allocations of wheat for the 
public distribution system have 
been enhanced ; 

(ii) Roller flour mill, have been 
aUowed to arind 50% more wheat 
than their licensed/approved capa-
city: 

foii) An additional one million tonne, 
(iwhcat was allocated for rural 

employment pro1rammes ; 

(Iv) The F.CJ has been authorised 
to auct.ion/makc open · ,ale of 
wheat at a specified minimum 
price : 

(v) Wheat . is being distributed at a 
specially subsidised rates to the 
people living in areas covered by 
the Integrated Tribal Develop-
ment projects ; and in other 
welfare programmes for women 
and children ; and 

(vi) Limits on the quantity of wheat 
that cardholders could draw 
through fair price shops were 
lifted. 

(b) and (c) The Modern Food Indus-
tries (India) Limited, a public Sector 
Undertaking, is already a major producer 
of bread. 

[Eng/iJh] 

Recovery of Tax arreHrs from big Rosiness 
Houses 

1841. SHRI TULSIRAM. Will the 
Minister of FINANCE be pleased to refer 
to reply given to Unstarred Question No. 
4787 on 23 August, 85 regarding tax arre-
ars due from big business houses and 
state : 

(a) the amount of tax arrears against 
each of the business houses mentioned in 
the reply and since when ; 

(b) the reasons for not recovering the 
tax from these business houses in time 
and permitted to be accumulated ; 

(c) the time by which full amount or 
taxes · are e~pected to be recovered from 
each business house and steps being taken 
to recover the same ; and 

(d) 'the action proposed to be taken 
aaain~t the Income-tax department officials 
for their negliaence in recovering the 
tlll from these defaulters 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
requisite information, i.e. the amount of 
Income-tax demands outstanding as on 
31.3.198S against each concern (mentioned 
in the Lok Sabha Unstarred Question 1'.o. 
4787 answered on 23.8.1985) and the 



Bi 

a,scsamcnt year(s) to which the demands 
relate, is iadicated in the statement 1iven 
below. 

... 

(b) and (c) The demands remained 
outstanding malnJy due to tho appeals 
pending before the Appellate Authorities 
and Courts. As such no time limit can 
be fixed up for the recovery. However, 
depending upon the facts and circumatancea 
of each case, appropriate steps according 
to law, are taken to recover the demands 

outstanctiog. These 1top1 include re1orii111 
to procoedin11 under section, 226(3), 179 
and 222 of the Income-tax Act. As a 
reidlr, out of the demands· out1iandio1 at 
Ila. 140.78 · crores against those concerns 
as on 31.3.1985, Rs. 68.,8 crorea have 19een 
recovered/reduced IJl)to 31.12.1985. 

(d) There has been no nealiaence on 
the part of the officials of lncome-tu 
Department. · Hence the que!tion of takin1 
any· action docs not arise. · 

Statement 

-·---
SI. No. Name or the concern Income-tax Assessment Amount 

demand out· year(s) for involved 
standing as which the (Rs. in 
on 31.3.1985 demand out- lakhs) 
(Rs. in lakhs) stand ins 

1 2 3 4 s 

1. A.C.C. Vickers Babcock Ltd. 470.75 79-80 56.41 
80-81 68.36 
81-82 117.34 
82-83 228.64 

2. A.C.C. Ltd. 690.21 82·83 690.22 

3. Bajaj Auto Ltd. 276.72 81-82 11.79 
82-83 264.93 

4. Andhra Pradesh Paper 195.75 79-80 12.85 
Mills Ltd. 82-83 182.90 

s. Century Spg. & Mt;. Co. Ltd. 101.28 81-82 21.04 
82-83 80.24 

6. Hindustan Aluminium Corpn. Ltd. 155.99 77-78 18.33 
78-79 39.26 
82-83 98.40 

7. Jiyajeerao Cotton Mills Ltd. 301.33 65-66 0.24 
66-67 0.71 
67-68 1.52 
68-69 64.,s 
69-70 0,68 
72-73 8.24 
73-74 o.sa 
75-76 3.70 
78-79 0.07 
79 .. so 0.95 
80-81 0.43 
81·82 219.63 
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l 2 3 4 5 

8. Kcssoram Industries & Cotton 321.62 80-81 60.16 
Mills Ltd. 81-82 66.66 

82-83 19-1.20 

9. Mysore Cement Ltd. 150.33 76-77 17.02 
79-80 0.98 
80-81 0.26 
81-Sl ,6.50 
82-83 75.57 

10. Zuarl Aaro Chemicah Ltd. 301.52 81-82 301.52 

u. E1eorta Tractors 1'0.59 81-82 150.59 

12. J .IC. Synthetics Ltd. 132J.6S 72-73 36.42 
7'-76 0.2, 
81-82 124.18 
81-83 1162.80 

13. Escorts Ltd. 557.,3 80-81 16.36 
81-82 272.81 
82-83 268.)6 

14. · Raymond Woollen MilJs Ltd. 275.04 78-79 37.92 
79-80 47.06 
80-81 ~9.58 
81-82 130.48 

15. Straw Products Ltd. 14S.36 72-73 64.06 
80-81 S9.06 
81-82 0.90 
82-83 21.34 

16. Kamani Engg. Corporation 1653.28 78-79 7 73 
79-80 357.11 
80-81 346.47 
81-82 S2S.01 
82-83 416.90 

17. Larson & Toubro Ltd. 159.68 82-83 159.68 

18. Modi Industries Ltd. 783.S6 74-7S 1.04 
7S-76 13.04 
80-81 21.19 
81·82 199.72 
82·83 S48.57 

19. Modi Rubber Ltd. 2597.41 80-81 700.SS 
82-83 1896.56 

20. Carborendum Universal Ltd. 133.00 76-77 2.80 
77-78 ,.oo 
78-79 0.20 
79-80 16.10 
80-81 11.so 
81·82 21.30 
32-83 75.!0 

... ~ ' . ... . 
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1 2 3 4 

21. National Rayon Corpn. Ltd. 23S.73 80-81 148.10 
82-83 87.63 

22. South India Viscose Ltd. 265.30 7S-76 0.22 
76-77 S.87 
77-78 7.48 
78-79 11.66 
79-80 3.9S 
80-81 137.94 
82-83 98.18 

23. Orissa Cement Ltd. 212.00 81-82 17.00 
82-83 19.5.00 

24. Bharat Steel Tubes Ltd. 103.SO 81-82 133.50 

2S. Synbiotics Ltd. 347.76 74-75 0.12 
19-80 0.20 
80-81 0.21 
81-82 64.67 
82-83 282.56 

26. Jay Engineering Works Ltd. 158.62 67-68 3.21 
78-79 3.4S 
79-80 2.01 
81-82 61.21 
82-83 88.74 

27. D.C.M. Ltd. 297.65 81-82 297.65 

28. Dhrangradhra Chemicals Works. 748.77 78-79 22.13 
79-80 44.84 
80-81 344.61 
82-83 337.19 

29. Swan Mills Limited 401.81 79-80 3.04 
80..81 . 69.28 
81-82 '37.92 
82-83 291.57 

30. Mysore Wine Products Ltd. ISO.SS 80-81 15.SS 
82-83 l~S.00 

31. Swadeshi Polytex Limited 419.33 77-78 236.19 
78-79 136.15 
82-83 46.99 
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Import of Raw Rubber 

1R42. SHTll MULLAPPALLY 
RAMACHANDRAN ! Will the Minister of 
COMMERCE be pleased to state: 

(a) whether the raw rubber produced 
in India is sufficient to meet the domestic 
demands ; 

(b) if not, the quantity of raw rubber 
Imported by India ; and 

(c) whether the cost of imported 
rubber exceeds that of rubber in the 
internal market ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) No, Sir. 

(b) To meet the gap between demand 
and indigenous production the followina 
quantities have been imported during the 
last three years :-

Year 

1982-83 
1983-84 
1984.85 

(Qty. in tonnes) 
Quantity 

31.659 
32,175 
32,408 

(c) No, Sir, the landed cost of 
imported rubber is less than the price of 
rubber in the local market. 

Benefit of Central Scheme of Distribution 
of Subsidised Foodgrains to Rural Families 

in Karnataka 

1843. SHRI B.V. DESAI: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to:testa 

(a) whether it is a fact that 7 lakh 
rural families in 3 talukas of Karnataka 
will be benefited by the Central scheme of 
distribution of snbsidiscd foodgrains to 
rural families in the integrated tribal 
development project areas ; 

(b) if so, the main provision of the 
scheme ; 

(c) the Tah1kas that will be covered 
under the scheme ; 

(d) whether any more taluka will be 
taken into account in the scheme ; and 

(e) the total expenditure involved and 
to what extent this scheme bas benefited 
the people? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) : (a) Foodgrains at specially 
subsidised prices are to be distributed to 
about 47 1akh persons living in 23 blocks 
in the Integrated Tribal Development 
Project areas io Karnataka. 

(b)' Under the scheme, wheat is 
supplied to the State Governments/Union 
Territories by the Food Corporation or 
India at the Central is-;ue price of Rs. 1.25 
per kg. for being issued to the beneficiaries 
at Rs. I.SO per kg. Similarly, rice of 
common variety is issued at Rs. 1.60 per. 
kg. for distribution to the consumers at 
Rs. 1. 85 per kg. 

(c) and (d) The scheme is presently 
restricted only to the Integrated Tribal 
Development Project areas. The list of 
Talukas is given in the statement be low. 

(c) The total expenditure on the 
scheme would depend upon the total 
offtake of grain under the scheme during 
the year. The scheme has benefited the 
people by making availab\e foodgrains at 
specially subsidised rates indicated under 
(b) above. 

Statement 

Lisi of TalukaJ in the ITDP areas in 
Karnataka 

Sl. District ITDP Name of 
No. Tatukas 

1. Chickmagalur Mudigere 1. Koppa 

2. Coorg 

2. Mudigere 
3. N.R. Pura 
4. Sringexi 

Ponnam· 
pet 1. ~ercara 

2. Somwarpet 
3. Virajpet 
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3. Mysore H.D. 
Kote 1. H .D. Kote 

2. Kollegal 
3. Chamara-

japur 
4. Gundlupet 
5. Hunsur 

6. Nanjangud 
7. Periyapatna 
8. Yelandur 

4. South Kan-
ara Udipi 1. Udipi 

2. Belthangadi 
3. Karkala 
4. Coondapur 

Puttur 5. Puttur 
6. Sullia 
7. Buntwal 
8. Mangalore 

Total 23 Talukas 

[Translation] 

Looting of Sbabadi Mandi Branch of 
Syndicate Bank, Agra 

1844. SHRI RAJ KUMAR RAI: Will 
the Minister of FINANCE be pleased to 
state : 

(a) whether it is a fact that Rs . 2.27 
lakhs were looted from Shahadi Mandi 
branch of Syndicate Bank, Agra as has 
been reported in 'Nav Bharat Times' of 
8th January , 1986 ; 

(b) whether it is also a fact that there 
was no security guard in the said bank 
and the emergency alarm system was also 
out of order ; 

(c} the number of persons arrested so 
far and the amount recovered therefrom ; 
and 

(d) the action taken by Government 
against the guilty persons in connection 
with the absence of security guard and the 
emergency alarm system ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d} 
Syndicate Bank has reported that a sum 
of Rs. 2.80 lakhs was looted from its Agra 
Cantonment Branch on 7.1.86. The Bank 
bas also informed that the alarm system 

was working satisfactorily and it was 
checked by the Chief Security Officer of 
the Bank subsequently and found to be in 
order. There was no Security Guard at 
this Branch. The Bank has further 
reported that no arrests have been made 
so far nor any amount recovered yet, 

[English] 

Closure of Gwalior Rayons Factory, 
Calicut · 

1845. SHRI MULLAPPALLY 
RAMACHANDRAN : Will the Minister 
of TEXTILES be pleased to state : 

(a) the period for which the Gwalior 
Rayons factory at Mavoor, Calicut in 
Kerala has remained continuously closed ; 

(b) whether the Union Government 
have made any study about the causes, 
effects and possible remedies to solve the 
issues and to revive the said factory ; 

(c) whether the Union Government 
have received or called for any report in 
respect of the factory from the manage-
ment or the State Government ; and 

(d) whether Government propose to 
take over the said factory ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) 
According to information received from 
the State Government the factory is 
closed since 7th July, 1985. 

(b) to (d} No, Sir. 

Target of Leather Export 

1846. SHRI MURLIDHAR MANE : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the target of leather export during 
the Sixth Plan period : 

(b) whether the traget has been 
achieved; 

(c} if not, the reasons therefor ; and 

(d) whether the country's leather 
exports have been an proportion to the 
total volume of world imports ? 
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THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHlV SHANKER) : (a) and <b) 
The target for exp.ort of leather and leather 
products during the Sixth Plan was Rs. 221S 
crores and the achievement was Rs. 2163 
crores. 

(c) Despite severe recession in the 
world market during 1981-83, the 
achievement was on1y marginally lower 
than the target. 

(d) No, Sir, 

Raids Against Tax Evaders 

1848. SHRI HANNAN MOLLAH : 
Will the Minister of FINANCE be pleased 
to state : 

(a) the number of raids organised 
against (i) tax evad~rs, (ii) black money 
holders, (iii) customs duty evaders, and 
(iv) illegal exporters and importers during 
the last one year, itcm~wisc ; 

(b) the number of people arrested and 
the resuhs achieved by those raids ; and 

(c) the number of cases filed and how 
many persons were punished during this 
period ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FI.NANCE (SHRI 
JANARDHANA POOJARY): (a) to (c) 
The information to the extent possible is 
being colJectcd and will be laid on the 
Table of the House. 

Restrictions on Foreign Tourist to Darajeeling 

1849. SHRI ANANDA PATHAK : 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOUR ISM be pleased to 
state:-

(a) whether it is a fact that the 
restriction!!a on visits by foreign tnurists 
to Darjeeling areas have not been adequat-
ely relaxed inspite of repeated demands 
made by the people as well as the Govern-
ment of West Benga I ; and 

(b) if so, the reason therefor and 
whether Government propose to review 
the posit ion and relax the same ? 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI 
H,IC.L. BHAGAT) : (a) and (b) Visit by 

foreign tourists to Darjeeling are aoverned 
by Foreigners' (Restricted Area) Ordd 
and their movement is regula tcd. by iuuo 
of permit• which are liberally &ranted on 
application or on arrival at Baadoai:-
Airport. These restrictions are reviewe4 

frrym time to time and relaxed appropriately. 
Under the current regulations, tho 
Restricted •Area Permits are issued II 
follows:-

"(i) for a period upto IS days for 
visiting Darjeeling and the adjoiniq 
places, nameJy Tiger Hi11, Labona 
Rdce Course, Choom and ICurseo.aa 
(ii) to groups of foreign touri1ts 
sponsored by the recognised Indian 
Travel Agents to visit Sandakpbu and 
Phalut in Darjeeling prov~ded the 
travel agencies give a pre-arranaed 
itinerary and an undertaking that they 
take the responsibility for the entire 
group sticking L> the itinerary and (iii) 
to foreign tourists who want to visit 
wild life sanctuaries at Mahanda and 
S inchal in Darjeeling District and 
Chaparamari and Gorumara in Jalpai-
guri District for a total period of seven 
days. They will be free to make their 
journeys to and fro by surface." 

Proposal to set up a Narcotics Control 
Buruu 

1850. DR G S. RAJHANS : Will the 
Minister of FINANCE be pleased to state : 

(a) whether keeping in view the alarm-
ing rise in the incidence of drug traffickina 
involving internat ionaJ drug syndicates, 
Government propose to set up a Narcotics 
Control Bureau in the country; 

(b) if so, the -place where such bureau 
is proposed to be set up; 

{c) what would be ~he role of. the said 
bureau; and 

(d) the extent to which the alarming 
rise in drug abuse can be expected to be 
controlled by the bureau? 

THE MINISTER OF STATE IN THE 
MINISTRY OP FINANCE (SHRI 
JANARDHANA POOJARY) ; (a) and 
(b) It is proposed to set up Narcotics 
Control Bureau which will have its head-
quarters in New Delhi and will be assisted 
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by 5 Zonal Units-one each in Bombay, 
C.alcua.ta, Delhi, Madras and Varanasi. 

(c) It would be mainly the Authority 
envisaged in sub-section 3 nf section 4 of 
the Narcotic Drugs and Psychotropic 
Substances Act, 1985 (61 of 1985) for the 
purpose of securing the effective implemen-
tation of the provisions of tdt Act. 

(d) The enforcement of the new Law 
coupled with the intensive offensive 
·launched against drug trafficking has already 
ttarted yielding desired results as i~ seen 
from the increased quantities of drugs 
·seized after the enforcement of the new 
Law with effect from 14th November, 1985. 
It is expected that with the effective 
·implementation of the pro\lisions of the 
Act, the increasing trend in drug ab11se 
would be stemmed effectively. 

Turnover of Trade with South African 
Countries 

1851. SHRI E. AYYAPU REDDY : 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the turnover of trade of lnd ia with 
South African countries (country-wis\:!) in 
198S ; and 

(b) the proposals for increase in the 
trade with the South African countries in 
1986? 

THE MINISTER OF< OMMERCE AND 
FOOD AND CIVIL SUI ; f. lES ,SHRI P. 
SHIV SHANK.FR) : (a A st~ilcrncnt- is 
given below. 

(b) Important proposals for incre~1sing 
trade with South African countries in 1986, 
include partrcipation by TFAI in inter-
national fairs in Zambia and Zimbabwe 
and organjsation of an Indian Exhibition 
in Mauritius ; c<iWnting of meetings of 
lndo-Kenya and lndo-Zimbabwe Joint 
Committee ; and eJr.changing delegations. 

Statement 
India's Trade with Major South of Sahara 

African Countries 
(Rs. in crores) Provisional 

1985-86 
Country (A pr ii-September) - -··--------Exports Imports 

Benin (Dahomay) 3.36 N.A. 

Conao P. Rep. 
Ethiopia 

Ghana 
Ivory Coast 
Kenya 
Liberia 

Malawi 
Mauritania 
Mauritius 
Nigeria 
Other East African 
Countries 
Senegal 
Sierra Deone 
Somalia 
Swazi1and 
Tanzania Rep. 
Uganda 
Zaire Rep. 
Zambia 

0.19 
10.12 

S.07 
1.89 

12.01 

0.54 

1.22 
1.40 

5.77 
8.03 

2.48 

0.28 
0.18 
t.93 
2.64 
7.07 
4.97 
0.24 
4.47 

0.54 
N.A. 
0.79 
o.,9 
4.19 

N.A. 
N.A. 
N.A. 
N.A. 
0 .09 

0.39 

34.42 
N.A. 
N.A. 
N.A. 
8.92 
N.A. 
23.31 
48.89 

Import of Drugs from Italy 

1852. SHRI AMAL DATTA: Will the 
Minister of COMMERCE be pleased to 
state : 

(a) the quantum of drugs imported 
from Italy during the last two years- year-
wise details both in terms of money as well 
as category of drugs ; 

(h) the reasons for increase or decrease 
in import of drugs from that country 
during the last two years ; and 

(c) whether it is a fact that the types 
of drugs being imported from lta]y are 
also available in the country but are in 
short supply 1 

THE MINISTER OF COMMERCE AND 
FOOD AND CIVIL SUPPLIES (SHRI P. 
SHIV SHANKER) : (a) to (c) Couatry· 
wise/item-wise statistics relating to imports 
have been compiled so far up to 1982-83. 
Data relating to quantity and va)ue of 
import of drugs from Italy for the y~ars 
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Import o.r Cotton from Pakistan 

1853. SHRI C. SAMBU : Will the 
Minister of TEXTILES be pleased to 
state : 

(a; whether 75,000 bales of cotton 
imported from Pakistan paying Rs. 17.5 
crores, have been Jying in the docks 
resulting in heavy damage when the country 
has reaped for a record harvest of more . 
than 103 Jakh bales of cotton in 1984-85 : 

(b) whether this policy is not only 
deterimental to the interests of cotton 
growers in the country but also imposes a 
heavy burden on the exchequer ; and 

(c) if so, the remedial action being 
taken ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) to (c) 
Import of 75,000 bales <)f medium staple 
cotton from Pakistan was resorted to 
during the Jnst cotton season in order to 
meet the shortage and stabilise prices of 
this variety of cotton in thl! domef)tic 
market. Simultancomly, Government 
allowed export of 2. 95 lakh b:lles of long 
and extra-long stapl~ cotton. which was 
surplus to our domestic rcquin.:rncnts. The 
entire quantity of 75,000 baks of ~otton 
imported from Pakistan has already been 
cleared from customs for consumption by 
the NTC MiJis. 

Sale of suh-~.tandard and Ha1.ardous 
Electrical Appl iani·cs 

1854 SHRI MOHD. MAHFOOZ ALI 
KHAN : Will the Minister of FOOD AND 
CIVJL SUPPLlES be pleased to state : 

(a) whether it is a fact that during the 
raids conducted by the Directorate of 
Industries Delhi Administration, sometime 
back, maj~rity of the housclwld elcctricu I 
appliances sold in the ma_jor markets wei e 
found to be sub-standard and hazardous ; 

(b) if so, the details thereof; and 

(c) the action taken by Government to 
ensure strict enforcement of the Indian 
Standards Institution (Certification MM ks) 
Act in this regard for the safety of the· 
consumer? 

THE MINISTER OF STATE IN THE 

A.K. PANJA) : (a) and (b) Durlna the 
raids conducted by the Directorate of Indus-
tries, DeJhi Administration, some time 
back, 14 samples were seized from 13 
traders and one manufacturer. Out of 
these, 9 samples were found 0 unmarked" 
and 3 of the remaining 5 samples failed in 
the tests. 8 FJRs have been lodged againat 
the traders from whom "unmarked" 
sampJes were seized. 

(c) Keeping in view the safety or the 
consumer, the Household Electrical Appli. 
ances (Quality Control) Order, 1981 was 
issued under Section 3 of the Essential 
Commodities Act, 1955, which prohibits the 
manufacture, sale, store for sale or distri· 
bution of Household Electrical Applianc e1 
which do not conform to the specified 
Indian Standards. The implementation of 
this order is entrusted to the State Govern· 
ments/Union Territories. However, ·~to 
protect the interest or the consumers, the 
aovcrnmcnt has recently cha1ked out a 
phased programm!! for introduction of 
compulsory ISI Certification Marks 
Scheme for Household Efectrical Appli-,i nccs, which atfoct the hca I th and safety or 
c )nsumers. In the first phase, compulsory 
ISI Ce1 tifkation Mlrks Scheme will be 
introduced for the fuJlowing 7 products:-

1. 

2. 
3. 
4. 

5. 

6. 

7. 

Product Corresponding 
Indian Standard 

Electric Immersion 
Water heaters JS: 368-1977 
Electric Irons IS: 366-1976 
Electric Stoves IS: 2994-1965 
Electric Radiators IS: 369-1965 
Switches for domestic 
and similar purposes IS:3854-1966 

2-Amps Switches for 
domestic and similar 
purposes IS:4949· 1968 

3-pin-pl ugs and socket 
outlets. IS:1293-1967 

Commltatf ve Comm Htee Meeting for 
Nati()nalised Banks for Southern Area 

1855. SHRI B.V. DESAI : Will the 
Minister of FINANCE be pleased to state : 

(a) whether the eighth meeting of the 
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lllised banks for the southern area was held 
on 18th January, 1986; 

(b) if so, whether the Tamil Nadu 
Government requested the Union aovern· 
ment and the Reserve B3nk to ask the 
private sector banks to increase their 
lending to private sector; and 

(c) if so, the other subjects discussed 
and decisions taken at the meeting? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, Sir. 

(b) Presumably, the reference is to one of 
tbe decisions taken at the meeting that the 
private sector banks would ensure increased 
attention to the small borrowers in priority 
sectors. It was also decided that the 
Reserve Bank of India would monitor this 
closely. 

(c) The decisions taken on other 
subjects, were as follows:-

(i) Banks would make efforts to step 
up their advances to the Union 
Territories of Lakshadweep and 
Pondichcrry where credit : deposit 
ratio is low ; 

(ii) State Governments would identify 
centres for open'ng bank branches 
in deficit block,. to facilitate 
expansion accorc'.: 'g to the new 
branch licensing r,i!icy ; 

(iii) Banks would end-:avour to step up 
deposit mobilisation effort in the 
region. State Governments would 
also extend support in these 
endeavours; 

(iv) The Governments of Andhra 
Pradesh, Tamil Nadu and Kerala 
and the Union Territories of the 
region, which have not enacted 
legislations on the lines of the 
model bill recommended by the 
Talwar Committee, would do so 
expeditiously. 

(v) The State Governments of Tamil 
Nadu and Pondicherry which have 
not enacted legislati:,n to exempt 
the banks from the purview of 
their Shops and Establishment 
Act, would do so urgently. 

(vi) The State Governments would 
more actively assist banks in the 
recovery of their advnaces in all 
possible ways. 

(vii) The State Governments would 
ensure that their respective Regio-
nal Transport Authorities do not 
renew the road permits of the 
vehicles purchased with financial 
assistance from the banks/financial 
institutions unless "No Dues 
Certificate" are produced by them 
from the financing banks/financial 
institutions. 

Report of G.S. Patel Committee on Stock 
Exchanges Reform 

1856. SHRI B.V. DESAI : 
SHRI KRUPASINDHU BHOI: 

Will the Minister of FINANCE be 
pleased to state ; 

(a) whether G. S. Patel Committee on 
reforms of stock exchanges has already 
submitted its interim report to Govern-
ment ; 

(b) if so, the main recommendations 
made in the interim report ; 

(c) the number of suggestions made in 
the int.!rim report that have been accepted 
and implemented by Government ; and 

(d) when the final report is likely to be 
submitted? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARYJ : (a) The 
High Powered Committee on Stock Exchan-
ges under the Chairmanship of Shri G. S. 
Patel has submitted to the Government a 
series of interim reports. 

The main recommendations made in the 
interim reports relate to : 

(i) rationalisation of rates of under-
writing commission, brokerage and 
managing brokers remuneration; 

(ii} invitina applications for securities 
from the pubHc for a minimum 
amount of Rs. 1000 (100 shares of 
Rs. 10/- each or IO shares/d eben-
t ures of Rs. 100/- each) with a 
minimum allotment of 100 shares 
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of Rs. 10/- each or 10 sharcs/dcben· 
tures of Rs. 100(· each. 

(iii) fixation of overall ceilina on the, 
cost of public issues ; 

(iv) reduction in the minimum number 
days for keeping open the subscrip. 
tion to public offer of securities 
from thr\!c days to two days : 

(v) raising the minimum requiremtnt 
of paid .. up equity capital for 
eligibility for listing of a company 
on a stock exchange to Re. SO 
lakhs from the earlier level of Rs. 
20 lakhs ; 

(vi) laying down the Code or Conduct 
for members of Stock Exchanges 
alld their clients ; 

(vii) cr~:1tior1 of Customers' Protection 
Fund in Stock Exchanges ; 

(,iii) prnv id ing of insurance cover for 
members of Stock Exchanages ; 

(ix) aJ"lption of uniform model for 
Organisation of Stock Exchanges; 

(X) br.>adbasing the Governing Bodies 
of Stock Exchanges ; 

(~i) establishment of an apex body 
callcJ the Council for Securities 
Industry ; 

(xii) increase in the Membership of 
Stock Exchanges. 

(c) Many of these recommendations 
have been accepted aod suitable instruc:.-
tions have been issued to Stock Exchanges 
for implementation of the decisions with 
which they arc concerned. 

(d) The Committee has submitted its 
final report to the Government on the 10th 
December. 1985. 

Computerisation of Central E1clse 
Revenue 

1857. SHRI B,V. DESAI : 
SHRIMATI JAYANTI 

PATNAIK: 

Will the Minister of FINANCE be plea-
sed to state : 

(a) whether computerisation of central 
excise revenue has cut down delays on the 

part of banks in remitting Government'• 
revenue and resulted in saving of overtime 
aJlowances by colJectors and improvement 
in the management of accounts; 

lb) if so, whether the reports regardiDI 
computerisation ha, proved very useful In 
resolving many serious problems in accowat· 
ing like reconciliation of assessees depositt 
with the accounts figures ; 

(c) if so, whether in view of this success· 
fuJ operation, Government have decided 
to go in for computerisation in various 
other sectors also ; and 

(d) if so, when the computers arc likely 
to be used a bigger way 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANC.I:! (SHRI 
JANARDHANA POOJAR Y) (a) and (b) 
Yes, Sir. Computers have been installed in 
31 Central Excise Collcctlnatcs. The reports 
generated by the computer have proved 
very useful for accounting as well as mana-
gement purposes. ; the r~port on delayed 
remittances has proved cITcctive in cuttina 
down delays on the parts of Banks in remit-
ting Government revenue and the report 
on assessees deposits facilitate the recon· 
ciliation with the departmci1tal figures as 
reported by the assessees. Though exact 
information regarding curtailment in Over-
time Allowances is not available, these 
reports have certainly resulted in reduction 
of the incidence of Overtime Allowances. 

(c) and (d) Yes, Sir. The Government 
has decided on the computerisation of 
Customs Assessment of Bill of Entry at 
Bombay Customs House and Air Cargo 
Complex. Orders for the import of tho 
computer system have already been placed. 
The system is expected by the middle 
of March, 1986, In the mean time 
site preparation has been completed~ Tho 
application of software development is also 
at an advanced stage, After successful imple-
mentation of the project at Bombay. the 
scheme wilt be ex.tended to other Customs 
Houses. The Customs Houses also are to 
be linked to a Central Host System tbrou.ib 
satellite. Extension of computerisation to 
assessment function in the Central Exciso 
is also contemplated for which feasibiHt)' 
study has been undertaken. 
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Grant of Licences to Nationalised Banks 
for opening of Branches in bill areas 

of Himacbal Pradesh 

1858. SHRI K.D. SULTANPURI : 
Will the Minister of FINANCE be pleased 
to state : 

(a) the number of licences, granted to 
various nationalised banks to open more 
branches in the hiJ l areas of Himachal 
Pradesh during the last three years and the 
number of branches actually opened during 
this period ; and 

(b) the number of licences proposed to 
be granted to open such branches during 
1986-87. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SH.RI 
JANARDHANA POOJAR Y) : (a) Reserve 
Bank of India (RBI) has rep,)rkd that 
during the period AprH 1982 to March 
1985, 87 centres in Himachal Pradesh were 
allotted to the 28 Public Sector Banks for 
opening branches. Puhl ic Sector Banks 
actually opened 77 branches during the 
period April 1982 to March 1985. 

(b) Licences for opening of additional 
bank offices would be granted by RBI in 
the light of the objectives set out in the 
current branch licensing policy for the 
period 1985-90 and on the basis of centres to 
be identified in terms of the policy. As 
such, no quantitative target has been fixed 
for issuing licences for opening bank offices 
in any State. 

Persons Arrested for Smuggling Acti1r itics 

1859. SHRI K.D. SULT ANPURl : WilJ 
the Minister of FINANCE be pleased to 
state : 

(a) the number of persons arrested for 
indulging in smuggling activities in the 
country during the last one year ; 

(b) the amount of gold and foreign 
currency recovered from their possession ; 
and 

(c) the number of persons cha I Janed in 
various courts '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHIU 
JANARDHANA POO.JARY) : (a) During 
the year I 985, 2969 persons were arrc~stcd 
under the Customs Act, in connection with 

smuggling activities throughout the coun• 
try. 

(b) The value of gold, foreign currency 
and other foreign goods seized under the 
Customs Ac1, throughout the country, dur-
ing the year 1985. is given below: 

(Value: Rs. in cror~s) 

Gold Foreign Other goods Total 
currency 

51.56 4 .. 82 130.09 186.47 
···--·-·--·-····- -·--·--··---------··-·"·----··---

(Figures arc provisiona 1) 

In addition, 365 Kgs of heroin was also 
sci:z.cd by the Border Security Force authori· 
tics. 

(c) During the year 1985, 2111 persons 
were pn,sccutcd under the Customs Act. 

Nomtrution of SC and ST \itcmbers on 
Hankin·:~ Scnicc !lecuitment Boards 

1860. SHRI K.D. SULTANPURI : Will 
the Minister of Fl NANCE be pleased to 
stale : 

(a) th~ numb~r o; Banking Service 
Recruitment Boards functioning in the 
country ; 

(b) the numha of SC/ST members in 
these Recruitment Boards separately ; 

(c) the criteria fix.cd for nomination of 
members on the Recruitment Boards ~ 

(d) whether Government propose to 
nominate SC/ST members on these Boards ; 
and 

(c) if nol, the reasons therefor 1 

THE Mll"HSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to ( d) 
The scheme of rccru itmcnt in public sector 
banks envisages selting up of 15 Banking 
Service Recruitment Boards throughout the 
country. Presently, the Central Recruit· 
tn\.!nl Board of the State Bank of India 
would als'J continue to function. Three of 
these Boards are yet to be set up. In -five 
other Boards currently Chairmen have been 
appointed and the question of appointment 
uf part t imc Members has to be considered 
by the coordinnling banks in consultation 
with Chairmen, Banking Service Rocruitment 
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Boards and other participating banks. One 
of the Chairmen of these Banking Servic~ 
Recruitment Boards, besides the Chairman 
of the Central Recruitment Board of the 
State Bank of India, belong to scheduled 
castes. Of the remaining seven Banking 

· Service Recruitment Boards in ope:ration, 
five have part time Members belonging t'J 
scheduJed castes. 

Government have advised the banks 
that the rersons to be nominated as part 
time Members on the Banking Service 
Recrnitment Bnards should be persons of un-
impeachable integrity and have good acade· 
mic qualifications and adequate professional 
e"periencc. They are to be appointed for 
a term of three years or till they attain the 
age of 65 years whichever is enrlier. The 
banks have also been advised to ensure that 
at lc3st on~ person belonging to a scheduled 
castc/trihc is appointed on the Banking 
Service Recruitment Boards. 

(e) D l1cs not arise. 

Export o[ Garmen ti; 

1861. SJIRI V. TULSIRAM: Will 
the Min i~tL'r of TEXTlLES be pleased to 
state: 

(a) whether annual garment quota to 
Eur· ;pc;:tn Economic Community (EEC) is 
lapsing continuously ; 

• (b) if so the details thereof and the 
reasons there for ; 

(c) the extent to which such a lapse has 
adversely affected the garment industry in 
the country, S tate·wise ; 

(d) the e~tcnt to which it has adversely 
affected the handicraft and garment indus-
tries of Andhra Pradesh ; and 

(c) the steps being taken to regain the 
lapses and to boost up the . exports of 
garment? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTII..ES (SHRI 
KHURSHID ALAM KHAN) : (a) and (b) 
The utilisation of annual garment quota to 
European Economic Community (EEC) 
has been progressively increasing. The 
utf Jisation was 69% in 1985 compared to 
54% in 1983. 

(c) and (d) State-wise e"port figures of 
readymade garments are not maintai· 
ned. 

(e) The following steps have been taken 
to boost exports of garments : 

(i) CCS rates have been substan• 
tially increased with efiect from lat 
January 1984. These rates were 
continued dJring 1985. These 
rates have been extended upto 
31st December, 1986 subject 
to review to be completed by 
March, 1986. 

(ii) Import entitlements under REP 
licences have been liberalised vide 
App. 17 of the lmport-Expor 
Policy for 1985-88, Some itemt 
of raw materials/fabrics are p~r-a 
mittcd to be imported under the 
Advance Licensing Scheme and 
Duty Frc~ REP Scheme vide App. 
19 ~ml 21 of Import-Export Policy 
for 1985-88. 

(iii) Under the 100% Export Oriented 
Units and Free Trade Zone 
S~hem~s, facilities for liberal 
import of c:apital goods and raw 
materials along with many other 
concessions arc given with neces-
sary export obligation. 

(iv) Foreign CL>llaboration is allowed 
to modernise indigenous textile 
machinery to enable exporters to 
have acc:ss to modern machinery. 
Sophisticated machines not manu. 
facturc<l indigenously are allowed 
to be imported on OGL. As many 
as 114 machines necessary for 
garments and hosiery manufac. 
turen havo been placed under the 
OGL, 97 of them enjoying con· 
cessional import duty vide Appen. 
dix 1 Part B of Import-&porf 
Policy for 1985-88. 

(v) Government has announced intro, 
dudion of new lmport-Expor 
Pass Book Scheme for manufac· 
lurer-exporters under the ne, 
Import-Export Policy. 

(vi) Government has decided to set UJ 
a Fashion Technology Institute iJ 
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Delhi for education, reserach, 
service and training in the areas of 
fashion design especially for the 
garment trade. 

(vii) Duty drawback rates for garments 
have been liberalised. 

(viii) Government has been giving 
liberal assistance for sponsoring 
and funding promotional activi-
ties such as market studies, Buyer-
Seller Meets, participation in 
international fairs and exhibitions 
etc. 

Social lending by Punjab Nation'.d Bank and 
Andhra Bank in Andhra Pradesh 

1862. SHRI V. TULSIRAM: Will the 
Minister of FINANCE be pleased to state : 

(a) the details of social !endings by the 
Punjab National Bank and other nationa-
lised banks in the country ; 

(b) the details of social !endings by 
the Punjab National Bank and the Andhra 

Bank in Andhra Pradesh during the last 
three years ; 

(c) whether it is a fact that Andhra 
Pradesh was given the minimum loan/lend-
ings during the period ; 

(d) if so, the reasons therefor ; and 

(e) the steps taken to improve the 
position? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) As at 
the end of December 1985 advance of 
Public Sector Banks (S.B.I. Group+20 
nationalised banks) to priority sector and 
weaker section stood at Rs. 20595 crores 
and Rs. 4844 crorcs respectively. Corres-
ponding figures for Punjab National Bank 
were Rs. 1311 crores and Rs. 302 crores. 

(b) Advances to priority sector and 
weaker section in the State of Andhra 
Pradesh by Punjab National Bank and 
Andhra Bank for the last three years are 
given below;-

(Amourzt in Rs. crores) 

Priority Sector Weaker Section 

Year (As at the Punjab National And hr a Punjab National Andhra 
end of) Bank Bank Bank Bank 

1983 18.64 232.98 1.98 93.55 
1984 18.94 274.52 2.57 101,65 
1985 21.25 317.40 3.38 117.93 

--~-----------------·---·---------------------
(c) to (e) Banks were advised to raise 

the proportion of their advances to pri-
ority sector to the extent of 40 per cent, 
and their advances to weaker sections to 
10 per cent of total bank credit by March 
1983. As at the end of December 1985, 
Public Sector Banks achieved the level of 
deploying 43.4 per cent of their total credit 
to the "Priority Sectors" and 10.2 per cent 
of their total credit in respect of "Weaker 
Section", These targets were set for indi-
vidual banks for the country as a whole 
and not for States separately. 

Allocation of Funds for development of 
handloom in Andhra Pradesh 

1863. SHRI V. TULSIRAM : Will the 
Minister of TEXTILES be pleased to 
1tate : 

(a) whether it is a fact that a sum of 
Rs 512 crores has been earmarked for the 
development of handloom in the country 
during the Seventh Five Year Plan ; 

(b) if so, State-wise and yearwise 
break-up of the funds allocation thereof ; 

(c) the share allocated to Andhra 
Pradesh; 

(d) whcthar keeping in view the grow-
ing demand for development of' the state, 
the funds allocated is far less than the fund 
needed ; and 

(e) if so, the steps being taken to 
provide more funds to the State 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTJLES (SHRI 
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KHURSHID ALAM KHAN) : (a) and (b) 
Yes • Sir. An outlay or Rs. 168 crores 
under Central Sector and Rs. 344.26 crores 
under State Sector making a total of Rs. 
512.26 crores has been approved by the Plan-
ning Commission for the 7th Plan. How-
ever. the in<Jividual States may revise the 
outlay keeping in view the total funds 
allocated to them for the 7th Plan as a 
whole. 

The Statc·wise break-up for 7th Plan 
allocation as recommended by the Plann· 
ing Commision may be seen at Appendix. 
The Annual Plans are discussed each year 
by the PJanning Commission with the 
Sta tcs and then finalised. Hence, year-wise 
break-up is not available beyond 1985-86. 
Stste-wise Annual Plan allocations for 
1985-86, as recommended by Planning 

Commission, may also be seen in Appen· 
dix. 

(c) An allocation of Rs. 36 crorers for 
Andhra Pradesh for the Seventh Plan was 
recommended by the Planning Commission 
but the State Government earmarked Rs. 
28.50 crores for the 7th Plan, keeping in 
view the overall allocation of funds f .,r the 
Seventh Plan. 

(d) The State Government of Andhra 
Pradesh had orginal ly proposed an outlay 
of Rs. 39 crores. However, even though 
Planning Commission rccommeded an 
outlay of Rs. 36 crorcs, the State Govt. in 
vjew of the overall allocation for the 
7th Plan, have revised the allocation to 
the handloom sector to Rs. 28 .50 crorcs. 

(e) Does not arise. 

Statement 
State Plan allocation (as recommended by Plar.ni11g Commission) 

SI. State/U .T 7th Plan 
No. allocation 

1. Andhra Pradesh 36.oo• 

2. Assam 13.09 
3. Bihar 12.20 
4. Gujarat 8.00 
S. Haryana 2.50 
6. Himachal Pradesh 1.35 
7. Jammu & Kashmir 6.30 
8. Karnataka 30.00 
9. Kerala 11.75 

10. Madhya Pradesh 16.79 
11. Maharashtra S.04 
12. Man1pur 4.43 
13. Meghalaya 1.20 
14. Naaaland 1.30 
15. Orissa 9.50 
16. Punjab 4.SO 
17. Rajas than s.os 

• Approved outlay by the State Rs. 28.00 crores 
+Approved outlay by the State Rs. 11.89 crores 
@Includes Powerlooms. 
£Includes Handicrafts. 

(R.>·. in crores) 
-~-.-·-

Annual Plan 
1985· 86 

6.so+ 
1.65@ 
1.80 

1.75 

0.38 

0.25 
1.00 
5.00 
1.70 
3.50 

1.20 

0.36 
0.16 

0.30£ 
1.75 
0.65 

0.50 
~ 
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18. Sikkim 

19. Tamil Nadu 

20. Tripura 
21. Uttar Pradesh 

22. West Bengal 

Total-States 

UNION TERRITORIES 

23. A & N' Bar Islands 
24. Arunachal Pradesh 

25. Cha•1diq,uh 

26. D & N Baveli 

27. Delhi 

28. Goa, D.rnun & O:u 
29 , Lakshadcep 

30. Mizoram 
31. Pondicherry 

1.20 

60.00 
3.00 

66.79 

32.00 

332.89 

2,50 

0.02 

2.50 
0.18 

0.50 
5.67 

10.40 
0.50 
4.80 
7.00 

51.15 

0.35£ 

0.005 

0.45 
0.025 

0.08 
0.55 ....-i.---.-o.~----""™~----~~-,_,..~~---· --------. Total--UTs 11.37 1.46 

Grand Total 344.26 52.61 

{cp :,:·: of T:.-a f·,, d:>mestlc co ,u ,nptiun by · 
2000 A.D. . 

, 1864. SH.RI ANANDA"'PATHAK: W;!i 
the M inister of COMMERCE be ;)le:i.sed 
to state : 

(a) whether attentio:1 of Government 
has been drawn to the ddiberations in a 
symposium on plrntation crop, h~ld in 
Delhi w:1ere it w.1, stateJ th1t b :1 the year 
2000 A. D . hlia w;\! be for .: ;J to irrl'.)Jrt 
tea for J:, ;n .~stic c.ns· .. u1;J t io.i ; 

(b) if so, the reaction of Government 
thee , ; and 

(c) th.~ rn;i.s ,L·.;, pcJ;JJ3;1 to b; taken 
by G0v~rnro·!.:1t in t!1is rc:g1 ·d ? 

THE MINIS fER. OF COMMERCE 
AND FOOD A'>;fIJ C[V[ L SUPPLIES 
(SHRl P. SHIV S!-IANKER) : (:\) to (c) 
The cJnsu ,np lio :1 o f t!'l in 1985 w1s e:, t i-
matcd at :t:·ou .d 4 i 5 M K ·;~. with the 
estim'1te:i L1;r2.1,! b ~in~ LS M Kg" per 
annum . T lius at tl1~ curr..!nt ra t,; of an ;rn1l 
increm:::nhl cY1s.imp:i m the ri::qui.rcm~nt 
for d0n1·.!,t ic consuml)ti -:,n by 2000 A.O. 
would b,! of the ord~r of 640 M . Kgs. 
which i-. comp:irabk to the current pro-
duction of 657 M. Kgs . However, it is 

11'!,>.::s.;.:1, y to increase the production ·in 
order to bo th m1.:n tain and increase our 
level of exports and to take care of incre-
ases in in;;rem;ntal consumption which 
nny go up on account of various factors. 

Measures envis.1ged for increasing tea 
production includ\! short term measures -
like optimiz1tion of inputs, mediuni term 
measures like irriga tion a;-id drainage 
infilling and rejuvenation of tea bushes 
and long term m~asures like e~tension 
planting and replanting. 

Depots af S.T.C for Imported Natural 
Rnbber 

1865. SHRI ANANDA PATHAK : Will 
the Min:ster of COMMERCE be pleased to 
state : 

(a) the numb.::r of imported natural 
rubb..:r d~pots of the State Trading 
Cuqn~a ti on in the country indicating the 
State-wise break-up and exact location 
thereof ; 

(b) wh-! ihe r the location of such 
<lcpo,s at these places is due to consumer 
industries around or the market of 
finished produc1s, if not 1 what are the 
other criteria ; and 
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(c) whether STC is going to open any 
e>ther depot in the near future ? 

THE ·MINI.STER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
( SHRI P. SHIV SHANKER) : (a) to (c) 
Rubber consumption in India in 1984-85 
was of the order of 217,000 tonnes. The rub-
ber industry is spread all over the country. 

although the Northern Zone accounts for 
around 40% of consumption. The private 
sector plays the major role in rubber 
distribution. STC handles less than 15% 
of the rubber consumed . This quantity 
is imported to meet the gap between 
supply and demand. It maintains a depot 
in Madras for handling the imports. In 
addition there are two depots at Delhi and 
Faridabad. STC does not· consider the 
opening of additional · depots a viable 
proposj tion. 

Impact of Rs!ds on Indian Business Abroad 

1866. 5HRI CHJRANJI LAL 
SHARMA. Will the Minister of FINANCE 
be plcued to state : 

(a)' whether attention of Government 
has been drawn to the apprehension a bout 
the impact of indiscriminate raids on the 
premises of business l10uscs by various 
enforcement authorities which have 
adversely affected Indian business abroad ; 
and 

(b) if so, the reaction of Government 
thereto? 

THE MINISTER OF STATE IN THE 
MINJSTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) 
Searches are conducted by various 
enforcement authorities only after careful 
scrutiny and verification of information 
received or c<.,llcctcd otherwise. Such 
1aids are conducted as per the provisions 
of the various Acts. 

(b) Does not arise. 

Individuals and Firm·, engaged in Money 
Lending and Accepting Deposits 

1867, SHRI CHIRANJI LAL 
SHARMA : , Will the Minister of 
FINANCE be pleased to state : 

fa) whether attention of Government 
·has been drawn to the recent direction of 
Supreme Court t~at all individuals and 

well known corporate firms carryina on 
money lending business and also acceptina 
deposits from the public. should first give 
information to the Reserve Bank of India 
concerning 'their activities before coming 
to claim relief against being regulated 
under the ameoded Reserve Bank of India 
Act ; and 

(b) if so, the steps being taken to 
implement the above direction 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) It is 
learnt that during the course of hearings 
on the Writ Petitions filed in the Court 
challenging the C?nstitutional Validity of 
the provisions of Chapter III-C of the 
Reserve Bank of India Act, the Supreme 
Court had given such directions to the 
petitioners. 

(b) Matter continues to be sub·judice. 
Besides, in terms of 1 hcsc directions of the 
Supreme Court no action had been called 
for on the part of the Government. 

India's Debt Service Ratio 

1868 SHRI BASUDEB ACHARIA : 
Will the Minister of Fl~ANCE be pleased 
to state : 

· (a) the optimum limit of the country's 
debt service ratio ; 

(b) the ratio at the end of the Sidh 
Five Year Plan and the likely ratio at the 
t"nd of the Seventh Plan ; and 

(c) the remedial measures taken to 
meet the challenge 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
optimum limit on the country's debt 
service ratio cannot be precisely determined. 
It depends on many changing factors, 
including the o,c1 all strength of the 
economy. the external environment for 
trade and capital flows and the manage· 
ment of the balance of payments India's 
debt service ratio is well within prudent 
limits. 

(b) India's debt service payments on 
external debts are estimated at 13.6 per 

. cent of current receipts in 1984-8$, 



Written Answers MARCH 7, 1986 Written Answers 184 

According to the Seventh Five Year Plan, 
India's debt service on e,cternal debts as a 
ratio of current receipts is expected to 
average, at 1984-85 prices, 17.6 per cent 
over 1985-90. 

(c) Does not arise. 

Dlrcctions to Gornrnmcnt Departments 
to purchase Cloth from NTC 

1869. SHRI MOOL CHAND DAGA : 
Will the Minister of TEXTILES be pleased 
to state : 

(a) whether it is a fact that all 
Ministrks/lJ~p 1rtm~nts and public sector 
undertakings have been issued directions 
to purchase th~ir rcquir~rn;nts of cloth 
from the National T~,ctik Corp:iration on 
a single tender ; 

(bJ if so, the reason for issuing such 
directions favouring the N1tional Textile 
Corpo,ation; 

(c) wL..:,hcr any steps :,ave be::n taken 
to safrguarJ th-: interests of handloom and 
powerloom production in view of 
Government favouring the National 
Textile Corporation ; and 

(d) if not, the reasons therefor ? 
THE M1NiSH:.R OF S1ATE OF THE 

MlNlSTRY lJF Tl:XTlLES (SHRI 
KHURSH!D ALAM KHAN) : (a) and (b) 
The Committee on Public Undertakings in 
its Forw:th Reports on NTC had inter a/iu 
recommended tl1at 111 view of the social 
obligation uf producing cheap cloth 
undeltaken and in view of overall (huge) 
losses incurred by NfC, which were 
eventually recouped by Government, the 
question ol purchasing from NTC all cloth 
,o meet the enti;e requirements of Govern-
ments, shuulu b.: considero;;d seriously. In 
this backdrop, it was decided that all 
types uf cotton wuullen fabrics purchased 
by Ddene..: or by DGS&D (for other 
Departmeuls) tu the extent available from 
NTC/illC, should be purchased from 
NTCJillC on a single tender basis. How-
ever, this urder u1d nut cover the require-
ments uf public sector underlakings. 

(c) and (d) The purchases of cloth by 
Gow1nm1:nt Deµarun-:nts constitute only 
a very :,m:di rr .. ctiun of the total demand 
for fab11cs, and h..:ncc, the purchase of 

these fabrics from NTC/BIC does not harm 
the interest of handlooms and powerlooms. 
B.:sides for various reasons NTC/BIC are 
not able to meet with the entire demand of 
the Government. 

H:gh Interest Rates responsible for 
Sickness of Industrial Units 

1870. DR. T. KALPANA DEVI: Will 
the Minister of FINANCE be pleased to 
state: 

(a) whether it is a fact that high 
interes rates are largely responsible for 
cash losses for several industrial unist 
leading to such units becoming 'sick' ; and 

(b) if so, the corrective steps proposed 
to be taken in this direction ? 

THE MINISTER OF STATE IN THE 
MINISfRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
lnlcrcst rates to be charged un advances 
ar-: fixed by Reserve Bank of India taking 
into account all relevant factors. The 
111!<::rest charged b;y bJuks J1um the borro-
wing units forms part of the cost of 
production in an industrial unit. It is, 
iherelore, imperative that the industrial 
units plan their operations in such a way 
that their working results in profit after 
absorbing these costs. However, the sick 
industrial units, which are placed under 
nursing programme in terms of Reserve 
Bank uf India's guidelines, a re given 
various concessions which may include 
reduction in rate of interest, reduction in 
margin and funding of interest, etc. 

.Export of Ind.an Books 

1871. SHRI SATYENDRA NARAYAN 
SINHA: Will the Mimster of COMMERCE 
be pleased to state : 

(a) whether export of Indian books 
continues to be a very small portion of 
the world market in \.looks ; 

tb) if so, the causes of this situation ; 
and 

(c) whether any export incentives are 
available for book p~blishers 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRl P. SHIV SHANKLR) : (a) and (b) 
India's share in the world market uf books 
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aad publications, is less than 5%. The 
major reason is that the international 
market is his·hly competitive. Our export 
of books has nevertheless increased form 
R1. 8 crores in 1980-81 to Ra. 22 crores in 
1984.8,. 

(c) Export incentives include . Cash 
Com,ensatory Support, import replenish .. 
rncnt licences and duty drawback. 

Modlfltatlon of Textile Policy In the 
Interest or Pow erloom1 

1872. SHRI SATYENDRA NARAYAN 
SINHA : Wilt the Minister of TEXTILES 
be pleased to state : 

(a) number of power looms that have 
closed down or suspended production 
after the Textile Policy was an nounced ; 

(b) whether this closure or suspension 
bas anything to do with the Textile 
Policy; and 

(c) if so, whether the policy would be 
modified to take care of the powerlooms 
interest aJso ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
XHURSHID ALAM KHAN) : (a) The 
production figures for April to September, 
1985 indicate that there was an increase 
in production of cJoth in the decentralised 
flOwerloom sector, as compared to the 
corresponding period in 1984. Hence, 
there has been no decrease in the le ·,el of 
weaving activity in this sector. 

(b) and (c) Do not arise. 

Recommendations of Chakravarty 
Committee on Monetary System 

1873. SHKI K. RAMAMURTHY : 
Will the Minister of FINANCE be pleased 
to state : 

(a) The principal recommendations made 
by the Chakravarty Committee appointed 
by the Reserve Bank or India to review 
critically the structure and operation of the 
monetary system in the perspective of ·basic 
objectives of planned development · and . ' 

(b) the action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJA~Y): {sa) The ~eserve 

Bank. of India appointed a Commit.tee to 
review the Working . of the Monetary 
System under the Chairmanship of Prof. S. 
Chakravarty in December. 1982, with wide 
terms of reference, mainly to critically 
review the sturcture and operation of the 
monetary system in the context of the basic 
objectives of planned development. The 
Comnlittee submitted its report in April, 
1985. The Committee has made a large 
number or observations and rccommenda· 

, tions in its Report. The principal recom-
mendations of the Committee relate to the 
settina-out objectives of monetary poJicy, 
definition of budgetary deficit, coordination 
between monetary policy and fiscal policy, 
regulation of money supply, and efft!ctive 
utilisation of credit. 

(b) The recommendatious are pr.esently 
under consideration by the Reserve Bank 
of India and the Government. The Govern-
ment has already proposed in budget to 
accept, in principle, the recommendation 
reaarding change in definition of budgetary 
deficit, and setting overall monetary targets 
for better coordination between fiscal and 
monetary policies. 

IFCl Schemes for Subsidising Medium and 
SmalJ Unit-, 

1874. SHRI K . RAMAMURTHY: 
Will the Minister of FINAN CE be pleased 
to state: 

(a) the details of the three new schemes 
that have been introduced hy the Industrial 
Finance Corporation of India for subsidis-
ing medium and small units in the moder· 
nisation and pollution control programmes 
and to help women entrepreneurs to come 
up in the industrial fie!d; 

(b) the details of Technical Consultancy 
Oraanisations that have been set up all 
over the country by the financial institu-
tions; and 

{~) the names of medium and smal I 
units that have been helped by these 
schemes after their introduction ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY;: (a) and (b) 
THE Industrial Finance Co1 pJration of 
India (IFCI) has introduced the following 
three new Schemes with effect from 1st 
Jr:annarv 1986: 
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(i) 

(ii) 

(iii) 

Scheme of Interest Subsidy for 
Women F.ntrepreneurs. 

Scheme l r Subsidy for encouraaing 
the modernisation of Tiny, Small 
Scale and Ancillary Units. 

Scheme of Subsidy for control of 
pollution in the Small and 
Medium Sca]e Industrial Units. 

Details of these Schemes are set out in 
the statement-I given below. 

The IFCI has reported that no eligible 
application for assistance under the 
Schemes has yet been received by it. 

(b) The All India Financial Institutions 
namely the Industrial Development Bank 
of India, Industrial Finance Corporation 
of India and Industrial Credit and Invest-
ment Corporation of India jointly with 
State level organisations and commercial 
banks have set up 16 Technical Consul-
tancy Organisations in various States/Union 
Territories of the country. The details of 
these TCOs are given below in the state-
ment•I[ 

Statement-I 

Scheme of Interest Subsidy fo, 
Women Entrepreneurs 

The objective of introducing the 
Scheme of Interest Subsidy for Women 
Entrepreneurs is to provide incentives to 
women having business acumen and entre-
preneurial traits so that avenues of -se]f-
employment are created for them. The 
scheme applies to all industrial projects set 
up by women entrepreneur(s) in rural, 
cottage, tiny, sma 11 (including ancitiary) and 
medium scale sectors (with capita] cost up 
to Rs. 3 crures). The Scheme is being 
operated through the State Financial 
Corporations/State-level financial iostitu-

tions and the assistance under the Scheme 
is in the form of one-time interest subsidy 
determinable on a case to case basis. 

Scheme of Subsidy for encouraelng 
Modernisativn of Tiny, Small Scale 

Secto, and A ncil/ary Units 

The objective of introducing the 
scheme is to help the entrepreneurs, 
through the agency of Technical Consult-
ancy Organisations (TCOs) to plan and 
prepare suitable modernisation proposals, 
and if called upon to implement them 
according to an agreed modernisation 
programme. 

The scheme is a1"plicable to small and 
aocil1ary units (inclnding units in the rural. 
cottage and tiny sectors) which have been 
in operation at least for a period of five 
years and where modernisation is considered 
to be necessary in order to keep pace with 
the changing technology, consumer nee~s 
or, productivity improvement. The subsidy 
under the scheme will be made available to 
the TCOs in respect of assignment fol 
preparation and imp1ementation of moder-
nisation plans. 

Scheme of Subsidy for Control of 
Pollution in the Small and Medium 

Seal£, Industrial Units 

The scheme has been devised to meet 
the growing need for formulation of suit-
able proposa)s for prevention and control 
of pollution in industrial units which Y.<itl 
meet the approval of the competent State 
Authority and/or the State Pollution 
Control Board. The scheme is applicable to 
all tiny. small, ancillary and medium scale 
units (capital cost upto Rs. 3 crores) which, 
fa]l under the category of highly pollutive 
industries as are indentified/may be identi· 
fied by Government of India from time to 
time. The scheme envisages 1ubsidising the 
fees payable to a TCO for preparing and 
implementing schemes of pollution control. 
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Statement-It 
Stattment showing the names of the TCOs, the State/Territory co,·ered and the all-India 

. Financial /mt/tut/on under whose lead the relative TCO was set up. 

Name or the Technical Consultancy 
Organisation 

State/Territory 
covered 

lead 
Institution ·--- --·------.. ~--- _,.._ ... ,..-~·---------..... ,,." ........... , . .- ... , ... , __ 

1. Andhra Pradesh Industrial & 
Technical Consultancy Organi-
sation Limited (APITCO) 

2. Bihar Industrial & Technical 
Consultancy Organisation 
Limited (BITCO) 

3. Gujarat lndustria 1 & Technical 
Consultancy Org~nisation 
Limted (HARICON) 

4. Haryana Industrial Consultants 
Limited (HARICON) 

S. Himachal Consultancy Organi-
sation Limited (HIMCON) 

6. Industrial & Technical 
Consultancy Organisation of 
Tamilnadu Limited ()TCOT) 

7. J & K Industrial & Technical 
Consultancy Organisation 
Limited (J&KITCO) 

8. Kerala Industrial & TechnicaJ 
Consultancy Organisation 
Limited (KITCO) 

9. Madhya Pradesh Consultancy 
Organisation Limited (MPCON) 

10 Maharashtra Industriatr& 
"' Technical Consultancy Organi-

sation Limited (MITCON) 

11. North Eastern Industrial & 
Technical Consultancy 
Organisatio~ Limited (NEITCO) 

12. North Jndia Technical Consultancy 
Organisation Limited (NJTCON) 

13. Orissa Industrial & Technical 
Cons11ltancy Organisation 
.Ltd.. .IORITCO.\ .... _ .............. _ 

Andhra Pradesh 

Bihar 

Gujarat and the. 
Union Territory of Dadra 
and Nagar Havcli 

Haryana and the 
Union Territory of 
Delhi 

Himachal Pradesh 

Tamil Nadu and 
the Union Terri-
tory of Pond icherry 

JOBI 

!DBI 

ICICI 

IFCI 

IFCI 

ICICI 

Jammu & Kashmir ]DBI 

Kera1a and the 
Union Territory IC BI 
of Lakshadweep 

Madhya Pradesh IFCI 

Maharashtra and the 
Union Territory of Goa, 
Daman & Diu ICICI. 

Assam, Manipur, Meghalaya, 
NagaJand and Tripura 
and the Union Territories 
of Arunachal Pradesh 
and Mizoram IDBI 

Punjab and Union 
Territory of JFCI 
Chandigarh 

Orissa JOBI 
., .... ,., ... 11-.':j11i,• ,,, .••• 
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14. Rajas than Consultancy Organi· 
satson Limited (RAJCON) 

IS. U.P. Industrial Consultants 
Limited (UPICO) 

16. West Bengal Consultancy Organi. 
sation Limited (WEBCON) 

Rajas than 

Uttar Pradesh 

West Bengal and Sikkim 
and the Union Territory 
of Andaman & Nicobar 
Islands. 

IFCI 

IDBI 

IDBI 

------:--------------------------------------
[Tran.flat Ion) 

Raids on Tran,porters and Finance 
Companies 

187S. SHRI RAJ KUMAR RAI : Will 
the Minister of FINANCE be pleased to 
sta~e : 

(a) whether it is a fact that uoaccoun-
ted assets worth rupees sixteen lakhs have 
been recovered from transporters and 
finance companies in Ghaziabad during the 
raids conducted by officers of Income Tax 
Department as has been reported in 
'Navbharat Times' of 10th February, 
1986; 

(b) if so, the details thereof; and 

{c) the number of persons arrested so 
far in this connection and the action taken 
against them? 

THE MINISTER OF STATE IN THE 
MINISfRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) to (c) 
There is a misreporting of news in 
'Navbharat Times' of 10th February, 1986. 
In fact, the searches referred to in the 
news item were conducted at Meerut and 
not Ghaziabad on 6.2. 1986. The persons 
searched are engaged in the business 
of coal, bhatta. I ime and soda ash apart 
from running transport business, finance 
companies and development business. 
These searches have resulted, so far. in 
seizure of cash of Rs. 1.11 lakhs, jewellery 
worth Rs. 1.13 lakhs approximately and · 
other assets worth Rs. 26•45 lakhs apart 
from large number of incriminating 
documents. 

No person has been arrested as the 
Income-tax Act does not provide for arrest 

· as a consequence of search action. How-
ever, necessary action . under various 
provisions of Direct Taxes Acts has been 
initiated aa,ainst all the persons searched. 

[English] 

Re11·ard for beit Budget Suggestion 

1877. SHRI D.N. REDDY: Will tho 
Minister of FINANCE be pleased to 
state: 

(a) whether Government have offered , 
Rs. 2000/- reward for best budgiet suae1-
tion from general public; 

(b) whether Rs. 2000/- wi11 be rewarded 
to one Indian out of 700 millions in order 
to save at ltast Rs. 1000/- crores a year; 

(c) the reasons for fi.xing the limit of 
Rs. 2000/-; and 

(d) whether tne limit of Rs. 2000/- has 
since been raised to Rs. SOOO/· and if so, the 
reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d) 
The Government have offered a reward of 
Rs. 2000/-, which has since been raised to 
Rs. SOOO/-, for the best set of suggestions 
received from the members of the public 
in connection with 19i6-87 Budget. The 
reward was announced with a view to 
involving all classes of the people in the 
Budget exercise and was enhanced to Rs. 
SOOO/- with a view to making it more 
attractive. All suggestions received for 
improving the Budget would be considered 
for the reward 

Gap between Prices and Income 
1878. SHRI D.N. REDDY : Will the 

Minister of FINANCE be pleased to state : 

(a) whether it is a fact that four D.A. 
increased in 198~ do not in any way bridge 
the gap bet ween prices and income ; and 

(b) whether this gap has been widened 
irreparably through recent hike in prices of 
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petrol~um products. which have since been 
reduced part1y? 

THE MINISTER OP STATB IN THE 
MINISTRY OP PINANCB (SHRI 
JANAR.DANA POOJARY) : (a) Under the 
preaent Scheme of D.A., full neutralisation 
ii ensured to Central Government 
employees receivin1 pay up.to Rs. 400/-
and 75 % neutralisation for tho~ getting 
pay above Rs. 400/- and upto Rs. 1000/-, the 
level of neutralisation tapers off at senior 
levels. By giving ADA/Adhoc D.A: to 
Senior Officers the Government have sought 
to correct this imbalance by providina 
around 4S% neutralisation to Officers 
aetting, pay upto Rs. 2750/- p.m. 

(b) The impact of recent increase in 
prices of wheat, rice, petroleum products, 
coal, fertilizers etc. is not yet known. 

Reddttion of Drawback Duty on Export 
of Garmen ts made of Mao-made fabrics 

1879. SHRI Y ASHWANTRAO 
GADAKH PATIL: Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government have reduced 
the rate of drawback duty on the export 
of garments made of man-made fabrics; 

(b) if so, the detaiJs thereof; and 

(c) its effect on export trade ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) and (b) 
As a part of rationalisation of the rate 
structure and administrative simplification 
to obviate the need for frequent tests and 
to expedite settlement of drawback claims, 
the varying rates of duty drawback for 
different categories of readymade garments 
made or cotton fabrics, etc. were clubbed 
into one common rate of 7.S% with effect 
from 1.2.1986. As a result of this change, 
the rates of drawback went up for. the 
major categories of rcadymade garments. 
However, the rate of drawback got reduced 
from 10% of f.o.b. value to 1.S% of f.o.b. 
value for readymade garments ma.nufa~tu-
red from fabrics made mainly fr , m man-
made cellulosic spuri yarn. Even , this 
reduction has been made good as the 
common rate of 7 .S% haa since been 
at.epped up to 100/o of f.o.b~ value w.hh 
effect from 1.3.1986. · . . 

. .. ..... ' ''"' - ... ~.... . . .. . . .. ........ ~ . . .. . ,' .. 
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(c) The upward revision in the draw· 
back tate1 &$ indicated above would enoou· 
ra1e exports of ready.made garment,. 

Proponl to DecentraJ ise Directorate of 
Supplies and Disposals 

1880. SHRIYASHWANTRAOGADJCH 
PATIL: WilJ the Minister of COMMBltC?B 
be pleased to 1tate : 

(a) whether Government propo3e to 
decentralise the Directorate of SuppUes and 
Dispoaals : 

(b) if so, the details thereof; and 

(c) the reasons therefor 'I 

THE MINISTER OF COMMBRCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER): (a) A ,. pro-
posal to progressively reduce the respc;,nal,,, 
bility of the Department of Supply/DOS&D 
baa been mooted. 

(b) Details are yet to be worked out. 

(c) To examine ways in which unne-
cessary work can be eHminated in DOS&D 
and to cut down delays. 

Foreign Exchange Earnings form Export 
of Gold Jewellery 

1881. SHRI YASHWANTRAO 
OADAKH PATIL : WiJl the Minister of 
COMMERCE be pleased to state : 

(a) the foreign exchange earnings by the 
export of gold jewellery during the first nine 
months of 198S-86 and the target fix-eel for 
the whole year : 

(b) whether Government propose to 
introduce compulsory hatlmarking of export 
jewellery ; and 

(a) ir so, the details thereof ? 

THE MINISTER OF COMMER.CB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) Bx.por-C of 
gold jewellery during April-December '8S is 
estimated at Rs. 61 crores against a.n e~rt 
taraet of Rs. 12.5 crores for the whole year 
(198S-86) 

(b) and (c) No final view in roprd to 
the introduc.Uon or compulao.ry hall mark· 
ina of jewellery for export has yet been 
taken. , 
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Pre-Bo<lget Mcct,nl!S wit!· Pcprc~cnta-
tives of various Section, of Society 

1882. SHRI AKHTAR HASAN: Will 
the Minister of FINANCE be pleased to 
atate : 

(a) whether he has met a large number 
of representatives of vario us s:ict ions of the 
society in a series of pre-budget meetings ; 

(b) if so, the names 0f the prominent 
participants ; and 

(c) the net outcome of these meetings/ 
discussions ? 

THE MINISTER OF FINANCE (SHRI 
VISHWANATH PRATAP SINGH) ; (a) 
Yes, Sir. 

(b) Among the prominent participants 
are those listed in the Statement given 

. below. 

(c) the pre-budget meetings were called 
to discuss the State of Economy. The 
views expressed were useful to the Govren-
ment. 

Statement 

1. Prof. A . Vaidhy~nathan 
2. Prof. P.R. Brahmanand:1 
3. Pro f. T .S. Papola 
4. Prof. Nirmal K . Chandra 
5. Prof. V.M. Dand.: kar 

6. Prof. PC. Goswarri 
7. Dr . Freddie Mehta 
8. Prof. T .N. Krishnan 
9 . Prof. A.M . Khusro 

10. Prof. V.K . Chetty 

11. Prof. M. Datta Chaudhuri 

12. Prof. K. Krishnamurthy 
13. Dr . Ashok Lahir i 
14. Dr . Pulin Na yak 

15. Dr. Amaresh Bagchi 
16. Shri R .K. Samantrai (Hind Maz-

door Sabha) 
17. Shri Pratul Chowdhury (UTUC) 
18. Shri Pritish Chanda (UTUC, 

LENIN) 
19. Shri Naren Sen (NFITU) 
20. Shri N.M. Barot (N.L. O.) 
21. Shri G . Ramanujam (INTUC) 
zi. Shri Manhar P. Metha (BMS) 
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23. Shri P.K. Ganguly (CITU) 
24. Shri N . Chakrabarty (CITU) 
25. Shri Umraomal Purohit (HMS) 
26. Shri Raj Bahadur Gour (ATTUC) 
27 . Shri S. Ranganath (Vanivils Saha-

krara Karkhane) 
28. Shri K .D . Dewan (Va ishali Area 

Small Farmers Association) 
29. Shri R.K. Kaul (NABARD) 
30. Shri S. B. Pandeya (Rashtriya 

Kisan Sangathan) 
31. Dr. B.A. Bholey (Bharat Krishak 

Samai) 
32. Shri Kamal-ud-di n Ahmed 

(National Agr fct1 l1u ra l Coop. 
Marketing F(dcration) 

33. Shri ~ .K. Roy (Economic Times) 
34. Shri S. Sethuraman (PTI) 
35. Shri N. Ramachanandran (UNI) 
36. Shri N . S. Jag,1na than (Financial 

Express) 
37. Shri Balraj Mehta (Economic & 

Political Weekly) 
38. Shri Dilip Cherian (Business India) 
39. Shri B. S. Padmanabhan (The 

Hindu) 
40. Shri Tapan Das Gupta (Times of 

India) 
41. Shri Rangaraja l' (Andhra Patrika} 
42 . Shri B.G . Verghese (Indian Ex-

press) 

43. Shri L.P.S. Srivas tava (Nav Bharat 
Times) 

44. Shri Salish Jha (Jansatta) 
45 . Shri E.P.W. de Costa (Indian Ins-

titute of Public Opin ion) 
46 . Shri Pratap Kapur (Free Press 

Journal) 
47. Shri Vasani (Vyapar) 

48. Shri Prabhu Chawla (India Today) 
49. Shri lnderjit (INFA) 
SO. Shri R .C. Pandit (Aaj) 
51. Shri Narendra Mohan (Jagran) 
52. Shri Joga Rao (Blitz) 
53. Shri Anil Agarwal (Amar Ujala) 
54. Shri Shanker Gh osh (Amrit Bazar 

Patrika) 
55 . Shri Rajender Prabhu (Hindustan 

Tim'!s) 
56. Shri Aditya Vikram Birla 
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57. S!ui S.S. Nadkarni (IDBI) 
58. Shri Duleep Singh (SCOPE) 
59. Shri N. Datta (FAST) 
60. Shri P Maruthai Pillai (AIMO) 
61. Shri P.A. Nair (Institute of Char-

tered Accountants) 
62. Shir K.N. Shenc;y (AIEl) 
63. Shri Chakradhari Agarwal (NA YE) 
64. Shri S.P. Acharya (ASSOCHAM) 
65. Shri D.N. Pat0dia (FICCI) 
66. Shri V.P. Punj (FIEO) 
67 Shri S. L. Shah (Apparel Export 

Promotion Coun..:il) 
68. Shri Sri Nath (Exim International 

Ltd.) 
69. Shri R. P. Jhalani (Engineering 

Export Pr0motion Council) 
70. Shri M. Mohamed Hashim (Coun-

cil for Leather Exports) 
71. Shri B.R. Shah (Hindustan Lever 

Ltd.) 
72. Sliri M.R. Bhansali (Gen & Jewel-

lery EPC) 
73. Shri Mamtaz Ahmed 
74. Shri B Sivaraman (UPASSI) 

75. Shri Mathuradas Mehta (Agricul-
ture Export Committee) 

76. Shri G. V. Sarur (The Solvent 
Extractor Assciation of India) 

77. Shri Pratap Bhogilal (Indian Mer-
chants Chamber) 

78. Shri B.S. Bhatnagar 

79. Shri C. M. Chawla (Chemical & 
Allied Products EPC) 

80. Shri Ali Godrej 
81. Shri Kalyan Banerji (Exim Bank) 

Absorption of Employees on Akbar Hotels 
Closure 

1883. SHRI AKHTAR HASAN : 
SHRI RAMASHRA Y PRASAD 

SINGH: 
SHRI KALI PRASAD PANDEY: 
SHRI BHATT AM SRI 

RAMAMURTHY: 
SHRI MANIK REDDY : 

Will the Minister of PARLIA-
MENTARY AFFAIRS AND TO\'RISM 
be pleased to stale : 

(a) whether a decision has been taken 
to close down Akbar Hotel and instead 
house some Government's office in the 
premises ; 

(b) if so, the reasons therefor ; 

(c) the number of employees likely to 
be retrenched by the closure of the hotel ; 
and 

(d) whether alternate employment is 
proposed to be given to the employees of 
the Hotel? 

THE MINISTER OF PARLIAMENT· 
ARY AFFAIRS AND TOURISM (SHRI 
H.KL. BHAGAT) : (a) and (b) The 
Government have decided to use the 
building of Akbar Hotel to house the 
offices of the Ministry of External Affairs 
with effect from 1.4.1986. 

(c) and (d) ITDC has requested the 
Ministry of External Affairs to absorb the 
maximum number of employees working 
in the hotel. The remaining employees 
are proposed to be given alternate 
employment in the various ITDC Units. 
The employees will also be given cash 
benefits in I ieu of their past service in 
Akbar Hotel in accordance with the 
provisions of the Industrial Dispute Act. 

Au~mentation of Revenue from Tourism 

1884. SHRI K. KUNJAMBU : Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND TOURISM be pleased to state : 

(a} whether it is a fact that the 
revenue from tourism has come down 
during the past two years ; 

(b) if so, the main reasons thereof ; 
and 

(c) the steps being taken to augment 
revenue from tourism? 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : (a) and (b} There 
are no indications of any decline in the 
actual earnings from tourism during the 
Inst two }eHs. 

(c) The revenue from tourism is 
proposed to be augmented by increasing 
the flow of foreign tourist traffic to the 
country. The measures initiated in this 
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regard include re-orientation of publicity 
campaign giving emphasis on consumers 
advertising, stepping up of public relations 
with tour operators and travel agents 
abroad, participation in international travel 
fairs and exhibitions, development of 
Infrastructural facilities and improvement 
of transport systems. 

Proposal to develop placl)s attracting 
Buddhist Tourists 

1885. SHRI SUBHASH Y ADA V : 
SHRI DHARAM PAL SINGH 

MALIK: 

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND TOURISM be 
pleased to state : 

(a) whether there is any proposal 
under consideration of Government to 
develop places attracting Buddhist tourists 
in the country ; 

(b) if so, the details of the proposals ; 

(c) the Buddhist places which arc 
likely to be developed ; and 

(d) financial allocation for this 
purpose? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT) : (a) to (d) Yes 
Sir. Master Plans have bern prepared for 
Kushinagar, Sravasti, Piprahwa 
(Kapilavastu), Bodhgaya, R::jgir and 
Nalanda through the Town and Country 
Planning Organisation and micro plans of 
Kushinagar-Sravasti through the National 
Institute of Design, Ahmedabad. 

An integrated master plan covering all 
the Buddhist Centres connected with the 
life of the Buddha in U .P. and Bihar has 
been taken up in conjunction with the 
concerned State Governments and the 
Archaeological Survey of India. 

The Deptt. has requested all the 
concerned States to submit the proposals 
for development of Buddhist centres in 
their States to be taken up in the Seventh 
Five Year Plan. The financial allocation 
will be made on receipt of the proposals 
depending upon the potential d the place, 
availability of funds and inter se priority. 

Dcwlopmmt cf Tcn;ri~t Centres in 
l\fak!rn°,htra 

1886. SHIU R.M. BHOYE: Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND TOUR!SM be pkase.d to state : 

(a) the names of the important tourist 
places in Maharashtra ; 

(b) names of the new tourist centres 
in Maharashtra being developed by the 
Union Government during the Seventh 
Five Year Plan ; 

(c) whether Government of Maharash-
tra have also appro~ched the Union 
Government with a plan to develop some 
more tourist cent1 r< ;, ,),.11 State; and 

(d) if w tJ-c c1L 1: ils thereof? 

THE MJNISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT\ : (a) an (b) Normally 
the Department of Toui ism d oes not take 
up any tourist centre for development. 
However, 11,c C\·ntral Government in 
consuitatior, wi!I. the Govern ment of 
Ms,harashtra have identified Pune, 
Ahmcdnagar, Aur:1 ng,1h:ul. Ajanta, Ellora 
Nasik, Murud, Jil,i ii: :, Ganpatiphule,' 
Vengurla, Nagpur, R~mt,·k, Wardha, 
Sevagram, Chand rapur, Tadoba National 
Park as importapt tc,urist centres to be 
developed in a phas('d manner with the 
combined resources 0f tl1c Centre, the 
State and th:: priv:;L sedor. 

(c) ,rnd (d) Tb: Ccptc:,l Government 
has already s:,'":t inn,·d Rs. 5.12 lakhs to 
the S:ak Gowrnment fo( the floodlighting 
of Bibi ka,Maqbara in Aurangabad. The 
State Government has been requested to 
forward suiiable schemes for Central 
assistance under the appr,wed schemes of 
the Department of Tourism. 

[Tran 1 /atio11] 

Scheme to open Y:itri ;",l;was :n States 

1887. SHRI R.M. BHOYE: Will the 
Minister of PARLIAMENTARY AFFAIRS 
AND TOURISM be pleased to state : 

(a) whether it is a fact that Union 
Government have chalked out a scheme to 
open Yatri Niwas (Hotels) ir each State ; 

(b) if so, the facilities to be provided 
under this scheme to 8 ttract foreign and 
domestic tourists ; and 
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. : · ·(c) the contribution being made by 
State·. Governments in this scheme ? 

THB MINISTER OF PARLIA. 
MBNTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT) : (a) Yes, Sir. 

(b) Yatri Niwases will provide 
accommodation for budget tourists-both 
foreign and domestic. The accommoda-
tion will consist of 60 beds in the form of 
double bed rooms and 4·6 bedded 
dormitories. · The tariff will range between 
Rs . 15/· per bed per day in a Dormitory 
to Rs. 60/- for a double room. There 
will be a provision of multi-purpose hall, 
Cafeteria, Kitchen, Reception areas, Staff 
quarters etc 

(c) The State Governments are 
requi,ed to provide a developed piece of 
land with electric, water and sewerage 
connecjons. They are also required to 
operate and maintain the property after 
it is handed over to them on completion. 

[English] 

Effect of Cmcrnmcnt Control 011 Capacity 
Utiihation of Hour Mills 

1888. SHRI GURUDAS KAMAT : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact that various 
controls impos,d by Government have 
adversely affected the capacity utilisation 
of flour mills in the country ; 

(b) if so, the reasons for imposing 
such controls ; and 

(c) whether Government propose to 
withdraw these cvntrols to enable the 
flour mills to make maximum capaci~y 
utilisation 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) : (a} No, Sir. 

(b) Docs not arise. 

(c) The policy adopted for roller flour 
mills is reviewed by Cen·tral Government 
from time to time, keeping in view · the 
prevalent food situation. . Chanaes ai.e 
made as and when found necessary. 

Turnover er Asbok Group or H.,.. 
1889. SHRI · VAKK.OM ·t-UR.t.J'SIM.. 

OTHAMAN : Will the Minister of 
PARLIAMENTARY AFFAIRS AND 
TOURISM be pleased to state : 

(a) the total turnover of the Aahok 
Group of Hotels in the first eight months 
of the current financial year ; 

(b) whether it is an increase or 
decrease when compared with the 
corresponding -period of the previous year ; 
and 

(c) the increase or decrease in the 
turnover of Kovalam India Tourism 
Development Corporation hotel durina 
this period ? 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : (a} to (c) Information 
is as under : 

- ·- ·· .. - -
Year 
(April to 
November) 

1984-85 
1985-86 

Ashok Group Kovalam Asbok 
of Hotels Beach Resort ---Estimated Estimated 
turnover turnover 
(Rupees in lakhs) 

2366.22 64.46 
2985.36 82.30 

. From the above it would be seen that 
there has been an increase in the total 
turnover of the Ashok Group of Hotels, 
as well as ao increase of Rs. 17.84 lakhs in 
the turnover of the ITDC's Kovalam 
Beach Resort as compared to the turnover 
for the same period last year. 

Assistance by Financial Institutions for 
Promotion of Industrial Development 

1890. SHRIMATI GEETA MUKHE· 
RJEE : Will the Minister of FINANCE be 
pleased to state the details of the financial 
assistance disbursed by the. various public 
sector financial institutions for the 
promotion of industrial development in 
various States during the last three years 
(i) State-wise ; (ii) year·wise ; (iii) financial 
institution-wise; (iv) public sector industries; · 
and (v) private sector induatdea ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
~AROHANA POOJARY): The details 
or uaiatance disbursed by financial 
,imtitutlons durina the three years 1982-83, 

1983-84 and 1984-85 for promotion or 
industrial development institution-wile, 
State-wise, Industry .. wise and Sector-wile 
are set out in the statement I to IV 1iven 
below. 

Statement-I 
(Rs. in crores) 

1982-83 1983-84 

IDBI 1040-03 1298.95 
IFCI 196.10 224.46 
ICICJ 271.15 294.98 
LIC 86.60 140.90 
UTI 71.69 139.34 
OIC 44.70 84.54 
IRBI 36.07 38.16 
SFCs 403.99 435.48 
SIDCs 208.00 236.45 

2358.33 2893.26 

Note : 1. Figures have been adjusted for inter-institutional flows. 
2. Data in respect of SFCs/SIDCs are provisional. 

Statement-II 

Sr. No. State 1982-83 1983-84 

1. Andhra Pradesh 218.32 241.23 

2. Assam 12.03 12.28 

3. Bihar 58.20 80.75 

4. Gujarat 279.68 289.95 

5. Haryana 62.40 77.17 

6. Himachal Pradesh 27.75 30.34 
7. Jammu & Kashmir 23.77 25.18 

8. Karnataka 166.96 237.43 

9. Kera la 64.23 66.05 

10. Madhya Pradesh 93.78 145.54 

11. Maharashtra 409.56 460.41 

12. Mantpur 1.53 0.80 
13. Megbalaya 2.67 3.26 
14 . Nap.land 2.21 1.00 .. 
15. Orissa 93.72 9S.64 

16. Punjab 91.97 119.44 

17. &ajastban 138.66 169.68 

1984-85 

1432.92 
272.88 
343.98 
161.54 
236.24 
110.54 

52.58 
498.SS 
299.0S 

3408.28 

1984-85 

310.13 
32.00 
68.93 

311.SS 
125.04 
39.64 
81.44 

324.58 
98.34 

197.26 
S3S.96 

0.28 
3.65 

2.37 
103.81 
102.33 
145.38 
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18. Sikkim 0.37 0.87 2.01 

19. Tamil Nadu l17.47 34S.S8 360.20 

20. Tripura 3.19 1.14 0.47 

21. Uttar Pradesh 1S8.36 212.97 297.92 
22. West Bengal 136.28 169.06 199.66 
23, Union Territories 92.15 99.S3 105.63 

- Total : 2JSS.26 2885.39@ 3399.54 

@Including assistance of Rs. 9 lakha disburaed by ID~I to Bit.utan in 1983-84. 
Note : t. Figures have been adjusted for inter-institutional flows. 

2. IDBl's data e,acludc subscription to share capital and bonds of financia.t 
institution, seed capital and auarantec. 

Food 
Textiles 
Paper & Paper Products 
Rubber Products 
Bask Industrial 
Chemicals (Other than 
Fe, t il izers) 
Fcrt ilizers 
Miscellaneous Chemicals 
Cement 
Basic metal industries 

(a) Iron & Steel 
(b) Non-f.:rrous 

Metal Products except 
manufacture of machinery 
& transport equipment 

Machinery other than 
Electrical 
Electrics I Machinery, 
Apparatus, Appliances 
and Supplies. 
Transport Equipment 
Electricity generation 
& distribution 
Services 
Ot\lers 

Total 

Statement-Ill 

1982,.83 

131.60 
379.80 

142.43 
34.91 

116.98 
65.14 

195.80 

110.20 

108.10 
8.52 

60.03 

188.6S 

76.29 
79.86 

82.03 
322.78 
2S2.14 

23SS.2tS 

1983-84 

169.29 
417.12 

198.19 

75.40 

98.84 
42.27 

211.32 
1S9.36 

113.05 
12.97 

87.68 

246.36 

110.SO 
76.SS 

228.64 

326.57 
310.98 

2885.39 

Note : 1. Figures ha1 been adjusted for inter-institutional fto~. 

J984-8' 

201.02 
421.89 
171.83 
69.08 

100.8$ 
37.25 

284.53 
262.15 

114.96 
24.76 

98 . .55 

319.20 

86.6S 
139.66 

199.24 
48S.81 
385.61 

2. IDBra data ··etclude subacripdon to share capital and bonds of 811ancial 
institutfon. seed gapital ·and auarantec. 
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Statement-IV 

Statement showing stctor-wlse a,sistanct disburstd by all financial 
i1t81 ltllt Ions 

Sr. 
No. 

1. 

2. 
3. 
4. 

Sector 

:Public 

Joint 

Co-operative 

Private 

Total : 

1982-83 

286.46 

1.70.42 
60.32 

1838.06 

----
2355.26 ---

(Rs. in crores) 

1,983-84 1984-SS 

-------~---
S62.40 499.01 

134.38 190.33 
100.46 128.35 

2088.15 2581.SS 

2885.39 3399.54 
---- .-....----

Note : 1 Figures have been adjusted for inter-institutional flows. 
2 IDBI's data exclude subscription to share capital and bonds of financial 

institution, seed capital and guarantee. 

Export Target for 1986-87 

1891. DR. G.S. RAJHANS : Will the 
Minister of COMMERCE be pleased to 
state: 

(a) the export target for 1986-87 and 
the items whose exports arc expected to be 
higher than the items exported last year ; 
and 

(b) the new items to be exported dur· 
ina 1986-87 1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) 
and (b) The export target for 1986-87 baa 
not yet been formed. 

Illegal Export of Goods 
1892. DR. G.S. RAJHANS: Will the 

Minister of FINANCE be pleased to state : 

(a) wh~ther a large number of expor-
ters have been arrested by the Directorate 
of Enforcement in Bombay during the last 
three months for allegedly exporting goods 
worth crores of ·rupees without orders and 
retaining the .a·lea proceeds abroad ; 

{b) if so, full details thereof ; and 

(c) the action contemplated by Govern· .: 
ment aaainst the exporters ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
The information is being collected and will 
be laid on the Table of the House. 

Provision of Funds Storage Facl litfes In Kerala 

1893. PROF. P.J. KURIEN: Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether the Civil Supplies Corpo-
ration of Kerala has made a request that 
sufficient funds be allotted to it to build 
up adequate stroage facilities for strena-
thening the Public Distribution System ; 
and 

(b) if so, the decision taken thereon ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SHRI A.IC. 
PANJA) : (a) No proposal has been recei· 
ved from the State Government of Kerala 
for financial assistance ror building up 
storage facilities etc. for strengtbenina 
Public Distribution System in Kcrala. 

(b) Docs not arise. 
DecHne la Foreign Trade 

·1894. PROF. P.J. KURIEN : Will the 
Minister of COMMERCE be pleased to 
state : 
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· · . : (a) whether India's c,tport trade baa 
IUffered a decline durina the Sixth Five 
1•r Plan; 

(b) tr so, the details thereof ; and 

(c) the various measures taken to step 
up export trade and the reau 1 t achieved sub-
aequeo tly? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) No 
Sir. 

(b) Does not arise. 

(c) However, all possible efforts are 
being made to boost our exports. Increas-
in1 our exports, diversifying our porductive 
base. modernising our productive apparatus 
arc some of the steps taken by the Govern-
m~nt. M odifict tion and periodic revision of 
uor ind us trial and fiscal policies are also 
the additional steps taken rrom time to time· 

Long Term Procurement Price for 
Cardamom and Cloves 

1895. PROF. P.J. KURIEN : Will 
the Minister of COMMERCE be pleased 
to state . 

(a) whether any long term strategy is 
being formulated with regard to the procure-
ment prices of major spices like, cardamom, 
cloves etc., 

· (b) whether Government have received 
any sugaestions from the growers in this 
reaard; 

(c) if so, the details thereof ; and 

(d) the decisiob taken thereon 'l 

THE MINISTBR OF COMMBRCB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) No, ~ir. 

Export of Textiles to Netherlands 
1896. SHRI R.P. DAS : Will the · 

Minister of TEXTILES be pleased to 
atate: 

(a) the reasons why Government failed 
to maintain their market share in respect 
of textile export to the Netherlands durina 
the last three years ending on 31 December, 
1985 ; 

(b) whether non-compliance of contra· 
ctual obligations was one of the reasons ; 
and 

(c) if so, the steps taken so far against 
such non-compliance ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) India's 
market share in· respect of textile exports 
to Netherlands has increased in the last 
three years. 

(b) and (c) Do not arise. 

Ex.port of Indian Handicrafts 

1897. SHRI R.P. DAS : Will the 
Minister of TEXTILES be pleased to 
state : 

(a) whether exports of Indian handi-
crafts including the products of brass and 
bell metal picked up during the last three 
years ; 

(b) if nott the reasons thereof ; and 

(c) tho remedial steps taken therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
KHURSHID ALAM KHAN) : (a) Yes, 
Sir. The pro.visional value of exports of 
Indian handicrafts including the products 
of brass and bell metal during the last 
three years is given as under :-

(Rs. crores) 

Art metalwares Handicrafts 
including 

(b) to (d) Suggsstions were received Art 
for aupport price for cardamom in view metal wares 
of fall in prices in 1985. Since the fall in 1983.84 t 67.23 345.82 
the prico of cardamom was OD account of 397.37 
India's cardamom. production returning 1984 BS · 83.11 
to ita .normal levels and we have been able 1914-&S (Apr.·Sep.) 40.09 187.72 
to dispose of bulk of our Cl\por~abJe 198S-86 (Apr.-Sep.) 43.12 213.15 . 
production, resort to price support ·-------- .---·--·. 
ooeratloo was not required. , (b) and (c) Do oot arise • 

...._ . • ""',-, .. ' ... - ··~ .. "" • "" " " ' •r•4 ,,,.,.~lol""'1'l..1'• ',4A,. '~j, ,_,,.II.",. '' • •,, 1"' •• •1, •t •" • '"' 
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Raising of Commission Charges on Demand 
Drafts and Cheques 

1898. SHRI DIGVIJAY SINH' 
SHRI S.G. GHOLAP : 

Will the Minister of FINANCE be 
pleased to state : 

(a) the reasons for the Reserve Bank's 
decision to raise and standardise the bank 
comm1ss1on charges on demand drafts 
and cheques in all nationalised banks 

(b) whether representations have been 
received against such increases ; and 

(c) if so, the reaction of Government 
thereto ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 
pubcic sector banks have revised their 
service charges including that for issue of 
demand drafts and collection of outstation 
cheques. Th~se rev1s1ons have been 
effected with the objective of covering at 
least partially the costs incurred by the 
banks in rendering such services. 

(b) Some representations have been 
received by the Government in this regard. 

(c) Since the revised service charges 
are related to cost inputs of the banks in 
relation to specific services, banks should 
be remibursed at least to reasonable extent. 

. 
High Procurement Storage and Distribution 

o,·erbeads of ftC l 

1899. SHRI M. RAGHUMA REDDY : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether procurement, storage and 
distribution overheads of Food Corpora-
tion of India are very high and amount 
to 65 per cent of the total cost of the 
foodgrains ; 

(b) whether transit and storage losses 
of Food Corporation of India have 
increased from Rs. 130 per quinta1 in 
1978-79 t ) Rs. 3.00 per quintal in 1982·83 ; 

(c) whether carrying cost of foodgrains 
is estimated to be Rs. 300 crores during 
1985-86 ; and 

{d) whether in view of annual loss of 
Rs. 1100 crores on PC1's operations. 

,Government propose to look into alternate 
methods of ensuring fair prices to farmen 
and food security ? 

THE MINISTER OF STATE IN TBB 
MINISTRY OF PLANNING (SHRI A.IC. 
PANJA): (a) No, Sir. 

(b) The transit and storage to11e1 of 
Food Corporation of India for the years 
1978-79, 1982·83 and subsequent years for 
which audited accounts are available, are 
as under :-

Rate Rs./Quiota1 
---------------

1978-79 
1982-83 
1983-84 
1984-85 

Transit and Storage 
shortages forming parts of 

Distribution 
cost 

3.0S 
8.16 
7.52 
6.88 ----.... 

Carryina 
cost 

of buffer 
stocks 

1.39 
4.70 
3.73 
2.43 

(c) The carrying cost of buffer stocks 
of foodgrains for 1985-86 is estimated at 
Rs. 675.30 crores, exclusive of storaae and 
tr~nsit losses. 

(d) No, Sir. 

Request of Viswabharati University for 
Waiver of Customi, Duty on Import of 

Air Conditioning Equipme11t 

1900. SHRI INORAJIT GUPTA : Will 
th\! Minister of FINANCE be pleased to 
state : 

(a) whether the authorities of Viswabhar· 
ati University have repeatedly requested 
for waiver of customs duty on imported 
airconditioning equipment prgently 
required for preserving poet Rabindranath 
Tagore's books, paintings, costumes and 
other valuable relics housed at Santiniko· 
tan; 

(b) whether he is aware that in the 
absence of suitable airconditlonina 
arrangements, the historical exhibits are 
beina spoilt ;· and 
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(c) whether Viswabbarati's request will 
·*'° aranted at an early da:te ? 

THE MINISTER OF STATE IN nlB 
MINISTRY OF FINANCE (SHRl 
'JANARDHANA POOJARY) ; (a) to (c) 
No request for waiver of customs duty on 
imported air-conditioning equipment has 
been received by Government. However, 
the Viswabharati University approached 
the Collector of Central Excise, Bholpur 
in June. 1985 for ex-emption from Excise 
duty on two air .. conditioners to be used 
for proper preservation of research 
material. The Collector was informed 
that the Institution would have to take up 
the matter with the Government. No 
such request has been received so far from 
Viswabharati University. 

Permission to IDBI to Negotiate Loan from 
Consortium of European Commercial 

Banks 

.1901. SHRI INDRAHT GUPTA : Will 
the Min:ster of FINANCE be pleased to 
state : 

(a) whether Industrial Development 
Bank of India (IDBI) has been permitted 
to negotiate a 26 million dollar loan from 
a consortium of European Commercial 
Banks; 

(b) if so, the rate of interest charge-. 
able on the loan and other terms and 
conditions ; and 

(c) w bet her Ind us trial Development 
Bank of India proposes to utilise this 
credit for any specific industrial ventures ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ($HRI 
JANARDHANA POOJARY) : (a) The 
Industrial Development Bank of India 
. (IDBI) has with the approval of Govern-
ment of India negotiated a loan of U.S. 
$ 25 million from a consortium of 
Buropean Commercia 1 Banks/Institutions. 

(b) The terms and conditions of the 
h.1ao arc as under :-

(i) Maturity ; 10 years 

(~i) Interest Rate : 1/16% over London 
Inter-Bank offered 
Rate (LIBOR) 

(iii) Repayment : In eleven semi-an-
nual instalments 
commencing at the 
end of S years from 
date of aareement. 

(iv) Commitment : 3/16% accruing 90 
Fee days from data of 

agreement. 

(c) The loan has . not been earmarked 
for any specific industrial venture but will 
be utilised by IDBI for financing projects 
'as and when required. 

[Translation] 

Centrally Financed Projects for Development 
of Tourism in Rajastban 

1902, SHRI HARISH RAWAT: Will 
the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) the details of the fully centrally 
financed projects for the development of 
tourism in Rajasthan during the Seventh 
Five Yenr Plan ; and 

(b) the details of the projects to be 
implemented with the co-operation of the 
State Government ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT) : (a) and (b) 
During the first year of the Seventh Plan 
the Central Department of Tourism have 
sanctioned financial assistance to the 
State Government for the following 
projects : 

(i) Improvement and modification of 
Pusbkar ghats for an amount 
of Rs. 13.14 lakhs. 

(ii) Mini buses each for wiJd life 
sanctuaries at Ranthambhor • 
Bharatpur and Sariska (Alwar) 
and one Jeep at Ranthambhor 
Rs. 5.35 lakhs. 

(iii) 200 Tents for Pushkar fair-
Rs. 7.00 lakhs. 

Central Government is also extending 
, assistance for the following ongoing 
schemes : 

(i) Extension of Moomal Tourist 
Bunaalow. • 
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(ii) Purchase of boats at Ram1arh 
Lake. 

(iii) Construction of Forest Lodge ~t 
Ranthambhor. 

(iv) Extension of Tourist Bungalow at 
Ranakpur. 

fEngllsh] 

Supply of Essential Commodities 

1903. SHRI HUSSAIN DALWAI: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) effective steps contemplated by 
Government for equitable distribution of 
essential commodities among the poor 
strata of the society; 

(b) whether Government realize that 
the present distribution system has failed 
to achieve the desired results; and 

(c) whether Government propose to 
evolve a new system of suppJyiog essential 
commodities to \\eakcr section of 
society 1 

THE MINIS fER OF STATE IN THB 
MINISTRY OF PLANNING (SHRf 
A.K. PANJA) : (a) to (c) The Public 
Distribution System is operating throughout 
the country and periodical reports received 
from various State/Union Territories 
indicate that the system is generalty functi· 
oning well in meeting the needs of all 
sections of population. including poorer 

sections of the society; though in a system of 
this magnitude certain temporary defkien-
cies of a local nature cannot be completely 
ruled out. It is, thus, not correct to say 
that the Public Distribution System has 
failed to achieve the desired results. 

The Central Government ha:; assumed 
the responsibility of supplying to States/ 
Unione Territories certain key essential 
commodities, such as, wbeat, rice. sug$1r, 
imported edible oils and kerosene apart 
from soft coke and controlled cloth for 
distribution to the consumers under the 
Public Distribution System. Once these 
commodities are received by the State 
Governments/Union Territory Administra· 
tions, it is their responsibility to sub-
a11ocate them to different districts for 
distribution through fair price shops to 
all sections of the population. The Central 
Government QPS already advised all the 
States/Union Territories to ensure that the 

commodities meant for issue under the 
Public Distribution System are diatrlbuted 
equitably amona tho bonafide consum,ra. 
including weaker sections "of the s~lety 
at pre-determined prices. 

Dlft"erence in the Rate of Interest on 
Borrowing and Lending 

1904, SHRI K. RAMACHANDRA 
REDDY : Will the Minister of FINANCE 
be pleased to state: 

(a) whether it is a fact that there 
is a difference of 9 to 10 per cent in the 
rate of interest given on bank depo1it1 
and the rate of interest charged on loans 
advanced by banks ; 

(b) whether it is not very high as com-
pared to the difference in rates of interest 
on deposits and credit in other countrles 
which is said to ' be as low as 3 per cent; 

(c) whether, in order to 1ive impctu5 
to investment and savings, Government are 
contemplating to take steps to reduce this 
differr,nce in rateCi of interest; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and (b) 
A comprison of the maximum deposit rate 
of 11,0 percent and maximum lendina rate 
of 17.5 percent does not provide tbc 
correct spread. While asscssina the spread 
in the deposit and lending rates, averaae 
cost of funds and average return on these 
funds are to be considered. Accord ina to 
Reserve Bank of India, the spread 10 
calculated is only slightly more than 3 per 
cent and is comparatively higher in India 
mainly due to a large number of small 

_ accounts and high cost of bank operation, 
in rural and semi-urban areas. 

.(c) and (d) The interest rate structure 
is kept under continual review by Govern· 
men t and appropriate changes made from 
time to time in the li&ht of current aad 
emerging trends. There has been a pro-
aressive reduction in the maximum lendina 
rate of banks from 19.5 percent in March 
1981 to 17.S percent in April 198'. The 
maximum permissible rate on deposit• has 
been increased from 10 per cent to 11 per 
cent in October 1982. 
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Introduction of Consumer Credit 

1905. SHRI K. RAMACHANDRA 
REDDY : Will the Minister of FINANCE 
be pleased to state : 

(a) whether Federation of Indian Cham-
ber of Commerce and Industry (FICCI) has 
represented for introduction of consumer 
credit; and 

(b) if so, the reaction of Government 
thereto 'I 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) (a) The 
Reserve Bank of India has reported that 
they are not aware of any specific represen-
tation by the Federation of 'Indian 
Chamber of Commerce and Industry 
(FJCCI) on consumer credit. 

(b) However, in the context of the 
Indian economy, characterised as His by 
limited resources relative to demand for 
credit, the Government's commitments 
towards socio-economic development and 
build up of th,e infrastructure and impor-
tance given to production oriented credit 
and credit for priority sector and public 
sector procurement/distribution, consumer 
credit necessarily is ac:::orded a low priority 
in credit allocated by commercial 
banks. 

New Scheme to supply Foodgrains at 
Subsidised Prices to Tribals 

1906. SHRI AMARSINH RATH AW A : 
Will the.Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the quantum of foodgrains allocated 
to Gujarat till date under new scheme for 
supply of subsidised foodgrains to the 
tribals ; and 

(b) whether Government propose to 
extend this benefit to other weaker sections 
of the society 'I 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) : (a) The requirements of food-
grains under the scheme for supply of 
wheat and rice at specially subsidised prices 
in tribal areas are to be met by the various 
State Governments, including Gujarat, 
from the monthly allocations made for the 
public distribution system. Presently, for 
Gujarat, these allocations are 40,000 tonnes 

of wheat and 20,000 tonnes of rice per 
month. 

(b) Foodgrains at specially subsidised 
prices are being provided to the Supple· 
mentary Nutrition Programme for young 
children, pregnant women and nursing 
mothers, and to the workers under Rural 
Employment Programmes. 

Steps to form a Union of Countries of South 
to avoid Competit:on 

1907. SHRI E. AYYAPU REDDY: 
Will the Minister of COMMERCE be 
pleased to state whether any steps have been 
taken by Government to form a Union of 
countries of the South which are producing 
sugar, tea, cotton, zinc and iron ore, so 
that mutual competition in export of these 
items to the countries of the North is 
avoided and remunerative prices for these 
items are secured ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHKI P. SHIV SHANKER) : No, Sir. 
India has, however, always supported the 
initiatives of developing countries to form 
associations or to conclude arran~ements 
for securing remunerative prices for their 
exports of primary commodities. 

Boom in Leasing Companies enterin'.( Capital 
Market 

1909. SHRI SANAT KUMAR 
MANDAL : Will the Minister of 
FINANCE be pleased to state : 

(a) whether there has lately been a 
boom in the leasing companies in the 
country entering the capital market with 
the public issue of equities : 

(b) whether any guidelines have been 
issued be the Reserve Bank of India or 
his Ministry to regulate such an entry 
into the capital market ; 

(c) if so, the details thereof ; 

(d) whether it is a fact that major 
portion of the black money is now being 
converted into such equities ; anJ 

(e) if so, the action Government pro-
pose to take to check such mass-scale 
conversion of black money into white ? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF FlNANCE (SHRI 
JANARDHANA POOJARY) : (a) During 
the financial year 1985-86 (28-2-1986) 53 
companies having leasing as of the objec-
tives were given approvals under the 
Capital Issues (Control) Act, 1947 for issue 
of share capital and debentures as against 
45 companies during the whole financial 
year 1984-85. 

(b) and (c) Government have issued a 
guideline that leasing companies with a 
paid-up capital of not less than Rs. I 
crore only wilt be permitted to be listed 
on the stock exchanges. In addition to 
the usual guidelines applicable to the 
proposal for capit.i! issues, the Controller 
of C, pita! Issues also puts a condition on 
the approvals for capital issues of new 
leasing companies that atleast 40% of the 
share capital shall be contributed by the 
promoters' group and that such sharehold-
ings shall not be transferable for a period 
of 3 years from the date of allotment of 
shares. 

(d) and le) Government is not aware 
of any conversion of black money into 
equitks of leasing companies. 

Clearance of inve~tment prnpornls of Non-
resident lndiiins 

1910. SHRI BHATTAM SRI RAMA 
MURTHY : Will the Minister of 
FINANCE b;; pleased to state : 

(a) whether any final decisions have 
been taken regard hg speedy clearance of 
investment proposals of non-resident 
Indians ; and 

(b) if so, the deta:ls of the projects 
submitted by prospective non-resident 
Indians and the decisions taken by Govern-
ment thereon ? 

THE MI>llSTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) A Spe-
cial Apr,rovals Committee (SAC) has been 
constituted in the Department of Industrial 
Development for the expcditbus c.:karance 
of industrial investment proposals of NRis. 
Proposals involving industrial licence are 
cleared within 45 ,bys, proposals involving 
import of capital goJds within 60 days 
and compJsitc p;opos_1ls within 90 days 
from the date of receipt of the application 

in the Ministry of Industry. This time 
limit is geneially adhered to if the appli-
cation submitted is in order and applicant 
has furnished all the required information. 

(b) The details of the projects submit-
ted by the prospective NRis cannot be 
d iscloscd till the final decision is taken. 

Assishnce in Agricultural and Industrial 
sectors to Orissa 

1911. SHRI JAGANNATH 
PATTNAIK: Wilt the Minister of 
FINANCE be pleased to state : 

(a) whether the Union Government 
propose to send an expert team through 
the Reserve Bank of India to make an 
indepth study of problems confronting 
Orissa and suggest remedial measures ; 

(b) whether the Reserve Bank of India 
have expressed concern over the poor 
credit-deposits ratio in the State and as-
cribed it to lack of adequate demands of 
agricultural inputs in the rural sector ; and 

(c) whether the Union Government 
have issued instructions to the Reserve Bank 
of India to C(~operate actively with Govern-
ment of Orissa in meetin?, the credit needs 
of the agricultural and industrial sectors in 
the State which had reached the take-off 
sta,ge ? 

THE MI"HSTER OF ST ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No, Sir. 
There is no such proposal at present. 

(b) The credit deposit ratio as at the 
end of December 1984 of all Scheduled 
Commercial Banks in the State of Orissa 
was 85.7 per cent, which was well above 
the all-India figure of 68.8 per cent. 

(c) The Reserve Bank of India, 
through its Regional Office, have examined 
the credit needs of agricul:ure and other 
sectors ar,d brought to the notice of the 
State Government the supporting services 
that they should extend. 

[Translation] 

Implem<'ntatio:1 of Reserv·1tion Policy in 
Syndicak Il.::nk 

1912. SHRI BANWARI LAL 
BAIRWA: Will the Mrnister of 
FINANCE be pleased to state : 
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(a) whether it is a fact that despite 
repeated assurances, reservation policy 
has not been implemented in branches of 
Syndicate Bank and earlier vnc:mcies reser-
ved for Scheduled Castes and Scheduled 
Tribes have not been filled ; 

(b) if so, the reasons therefor ; and 

(c) the action being taken to fill the 
quota reserved for Scheduled Castes and 
Scheduled Tribes in futufe ? 

THE MINISTER OF ~TATE IN THE 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY) : (a) and (b) 
Syndicate P.ank has reported that it is 
implementing the guidelines on reservations 
for Scheduled Castes and Scheduled Tribes 
scrupulously. It has al5o been making 
concerted efforts to fill the reserved vacan-
cies and has succeeded in progressively 
reducing the backlog over the years. 

(c) The bank has reported that it is 
placing its indents with the Banking Service 
Recruitment Boards and the Employment 
Exchanges etc. after carefully taking into 
account the backlogs and the current 
reservations but the actual reduction in 
the backlog will depend upon the candi-
dates made available to it by the Banking 
Service Recruitment Boards and the 
Employment Exchanges. 

[English] 

Branches under North and South Malabar 
Gramin Bank in Kerala 

1913. SHRI MULLAPPALLY 
RAMACHANDRAN : Will the Minister of 
FINANCE be pleased to state : 

(a) The number of branches of Gramin 
Banks functioning in Kerala under the 
North Malabar Gramin Bank and South 
Malabar Gramin Bank respectively ; 

(b) whether the functioning of these 
banks has been satisfactory and profitable 
during the past three years ; and 

(c) whether the employees of these 
banks are being paid salary at the same! 
rate as is being paid to the employee~ of 
nationalised banks ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) The 

number of branches of North Malabar 
Gramin Bank and South Mal~bar Gramin 
Bank functioning in Kera!a arc 118 and 144 
respectively. 

(b) While the South Malabar Gramin 
Bank has been e~rning profits dnrin~ the 
last three years, the North Malabar G,·amin 
Bank suffered ]oss'cs in 1984 and 1985 
after making profits in 1983. 

( c) The r,ay and allowances of the 
employees of regional rural bJnks including 
those of the above named Grarnin Banks 
have been ddc, minc<l by the C:ntral 
Government in terms of section 17 (I) of 
the Rcgioncl Rural Banks Act, 1976 after 
taking into account the sahry stru:turc 
of comparable posts in the respective State 
Governments ; and :is such their salary 
strncture is different from that of the 
employees of nationalised banks. 

Sale of Coconut Oil at rnlnid ised rate 

1914. PROF K.V. THOMAS : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state whether coconut oil 
will be sold in the internal markd at a 
subsidised rate ? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF PLANNING IS!-IRI A.K. 
PANJA): The Govc1nment of Kerala have 
decided to distribute coconut oil through 
Public Distribution System in Kerala only 
to ration card holders at Rs. 15 per kg. 
with a subsidy of more than Rs. 7 per 
kg. The distribution started in December, 
1985. 

Stoppage of Daily Depo,it Collection Scheme 

1915. PROF. K.V. THOMAS : Will the 
Minister of FINANCE be pleased to state : 

(a) whether the banks have decided to 
stop the Daily Deposit Collection Scheme ; 

(b) if so, the reasons therefor ; and 

(c) the action taken to help the deposit 
collectors who Wlll be rendered un-emp-
loyed if daily d::posit collection schem~ is 
abandoned 1 

THE MINISTER OF STATI.: IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c) 
A number of public sector banks are 
operating small deposit schemes under 



Written Answers MAI.CH 7, 1986 Written Answ,,s 224 

varJoua nomenclature involvin1 day to day 
collection of sma 11 deposits by collection 
agents at the door steps of the depositors-. 
The deposit collectors are not employees 
of banks but canvassing and collection 
aaents of banks and are paid only 
commisssion on business procured by them 
and at rate! prescribed by each individual 
banks. 

The continuation of the Scheme of 
the Daily Deposit Collection was 

considered/examinod in consultation with 
Reserve Bank of India and Indian 
Banks' A,sociation. IBA have advised 

, the member banks that they may 
take their own view regarding the Daily 
Deposit Collection Scheme - in the matter 
or introduction or to give it up or to 
modify in the light of their experience and 
other factors such as the Scheme in general 
has been found uneconomical ; there is 
dispute raised by dailyf tiny deposit 
collectors claiming that they are regular 
bank employees ; the Scheme is considered 
fraud J)rone etc. 

Loan Advanced by Banks under Self· 
Employment Sch eme 

1916. SHRI ANlL BASU : Will the 
Minister of .FINANCE be pleased to 
state: 

(a) the quantum of loan advanced by 
the nationalised banks against Self 
BmpJoyment Scheme since the announce-
ment of the programme ,in August, 1983 ; 

(b) whether any assessment has been 
made as to the generation of employment 
and repayment of loan during the last two 
and a half years ; and 

(c) if so, the details thereof ? 
THB MINISTER OF STATE IN THE 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Under 
the self-employment scheme introduc.cd m 
the year 1983-84, banks have sanctioned 
loans amounting to· Rs. 401.54 crores for 
the year 1983-84 and Rs. 429.53 crores for 
the year 1984-85. 

{b) No, Sir. 
(c) Does not arise. 

__ Loon from InternationaJ Monetary Fund 
, 1917. SHRJ ANIL BASU: Will the 

Minister of FINANCE be pleased to 
state : 

(a) whether the Union Oovcrnn;ient 
have taken any decision in favour of loan 
Crom International Monetary Fund for 
1988 ; and 

(b) if so, the reasons for such a 
decision ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHRl 
JANARDHANA POOJARY) : (a) No, Sir. 

(b) Does not arise. 

Tratnlog to Bank Guards 

1918. SHRI BANWARI LAL 
PUROHIT : Will the Minister of 
FIN ANCB be pleased to state ; 

(a) whether keeping in view the steep 
rise in bank dacolties in the country 
particular]y in the capital, Government 
propose to provide adequate training to 
the bank guards ; 

(b) if so, in what way such training is 
proposed to be given to the bank guards ; 

( c) the nutnb!r of bank dacoities 
taken place during the last two years due 
to negligence of the bank guards io the 
capital ; and 

{d) to what extent the recurrence of 
bank dacoities will oe stopped after 
providing adequate training to the bank 
guards? 

THE MINISTER-OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a), (b) and 
(d) As a measure to improving security 
in banks,' steps are being taken to provide 
training to the armed guards of public 
sector banks at Delhi. , 

(c) The present data collecting system 
doe~ not yield the information asked for. 
However, as reported by Reserve Bank 
of India. all dacoities/robberies had taken.' 
pl ace in public sector banks in the capital 
during the years 1984 and 198S. 

World Bank Aid for Projects or Oi I India 
Limited 

1919. SHRI BANWARI 
P.UROHIT : Will the Minister 
FINANCE be Pleased to state :-

LAL or 
. l 
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(a) whether it is a fact that the World 
.Bank Is oonsidorina to finance Iadia for 
teveral projects of Oil India Limited which 

_,re proposed to be taken up in the next 
~e years; 

. (b) ,if so. the amount of loan ex.pec.ted 
'tor the said purpose ; and 

(c) how the said loan amount wnl be 
1pent? 

THE MINISTER. OF STATE IN THE 
:MINISTRY OF FINANCE (SHRI 
JANAR.DHANA POOJARY) : (a) to (o) 
The project is under discussion with the 
WorJd Bank. 

Raids on F .C.I. Godown at Gbeora 

1920. SHRI BANWARI LAL 
PUROHIT: 

SHRI NARAYAN CHOUBEY: 
DR. B.L. SHAILBSH : 

Wi11 the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) whether the officials of the Direc-
torate of Industries and Weights and 
Measures Department raided recently at the 
Food Corporation of India godown at 
Oheora and found most of the wheat bags 
which were ready for delivery to Fair Price 
Shops short in weight ; 

(b) if so, the details thereof ; 

(c) whether any responsibility has been 
fl~ed and action taken against the guilty 
employees of Food Corporation of India : 

(d) if so, the details there of ; and 

(e) ~~»reventive measures taken in 
this regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (~PIRI A.K. 
PANJA) : (a) and (b) On 31-1-1986~ Weights 
and Measures Department of Delhi Admini-
1,tration weighed at random 10 bags out of 
30 bags of wheat issued by Food Corpora-
tion of India at its Ohavera depot to Delhi 

1983-84 
1984--SS 

EKports 

37t28 
470.95 

State Civil Supplies Corpo.ration (Q~ diatrl-
but ion through fair. price shops and f(?U~ 
ahortages of 24.S kp. 

(c) and (d) Food Corporation. of tndfa 
is investigating the matter with a view' fo 
fixing responsibility on its employee1 tor 
their lapse. 

(e) The Food Corporation of India 
has been directed to ensure standardi8',tlcm. 
of bags as also 100% welahment of 1toet1 
issued. 

Boosting Trade with West Germany 

1921. SHRI BANWARI LAL PUR-
OHIT : WilJ the Minister of COMMBRg! 
be pleased to state : 

(a) whether West Germany has shown 
its keen interest to boost trade activities 
with India during the recent visit of Indian 
delegation there ; 

(b) if so, the details or the talks held-: 

(c) the present position of trade with 
West Germany in each item ; and 

( d) the way trade activities between the 
two countries will be exp lo red ? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) and (b) 
No official delegation from India has visited 
FRG for trade talks with the FRG authori· 
ties during the recent past. Bilateral trtdo 
was, however, one of the items taken u, for 
discussion at the 6th Meeting of the Iodp· 
FRO Joint Committee held in Aug. 1985. 
The Indian side underscored the need for 
improving access of Indian products to tbe 
German market-in view"of the trade deficit. 
The German side showed understanding for 
the Indian concern and both sides wanted 
to make efforts toward~ improvement within 
the scope of their respective possibilities. 

(c) India's trade position with FRO 
during the last courte of years is '/ll 
follows : 

Imports 

1120.42 
1297.75 

· (Value in Rs, cro,~s) 

Balance of Tr 1de 

-744.54 
-826.80 
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Indian exports to FRO ar~ dominated 
4,y carpets, textiles and garments, ]ea ther 
and leather goods, and cut and polished dia· 
IQODdl and C~)lour gem stones. Out imports 
· from FRO are dominated by plant and 
· ~uipment and chemical products. 

(d) A number of steps like the holding 
of workshops, seminars, exchange of delega-
tions, etc., have been contemplated to 
eaplore trade activities between the two 

' countries. 

ISi Marks for Washing Powders and 
Detergents 

1922. SHRI V. S. KRISHNA IYER : 
. Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether the washing powders like 
... Nirma" and other detergents which have 
very good market are given IS( Marks ; 
and 

(b) if not, action taken to see that ISi 
· ·marks washing powders and detergents are 
sold in the marki::t so that public are 

_ assured of the quality 7 

THE MINISTER STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 

· PANJA) : (a) and (b) At present, there is 
no Indian Standard for washing powders. 

. For detergents, which in technical termi-
. oology are called synthetic detergents, two 

Indian Standards have already been 
pub1isbed. There is no proposal under 
the consideration of the Government 
of India for issuing Quality Conrol Order 
In respect of washing powders and 
synthetic detergents. However, some manu-
facturers of synthetic detergents are already 
using ISi mark after obtaining the requi-
1ite licence from ISi on voluntary basis. 

Sick Textile Miiis in Karnataka 

192!. SHRI V.S. KRISHNA IYER : 
• Will the Minister of TEXTILES be pleased 

to state : 

(a) tho number of sick textile mi11s in 
ICarna taka ; 

(b) the. names of those sick textile 
mills_; 
. (c) the number of employe.e_s thrown 

(d) whether R..IC. Mill. Mysore, oldest 
textile mill in Karnataka has also boconte 
sick ; and 

(e) whether Government propose ttf 
take steps to take ove.r au the sick textile 
mltls in Karnataka particularly K.R. Mills. 
Mysore where 3000-4000 persons have 
become unemployed for the past one 
year 1 

THE MINISTER OF STATE OP THE 
MINISTRY OP TEXTILES (SH1ll 
KHURSHID ALAM ICHAN) : (a) and (b) 
According to fbe Reserve Bank of India 
list of sick textile units enjoying bank 
credit of Rs. one crore and above there 
are five sick textile mills in Karnataka as 
per the statement given below : 

(c) As on 31.2.1985 only one of these 
mills was closed affecting the employment 
of around 3000 workers. 

( d) Yes, Sir. 

(e) Government do not propose to take 
over any of these sick textile mills . 

Statement 
Names of the Miiis 

1. Binny Ltd,, Bangalore. 
2. Minerva Mills (N.T.C,). 
3. Mysore Spg. & Wv. Mfg, Mills Ltd .. 

(N.T.C.) 
4. Sree Krishna Rajendra Mills Ltd. 
S. Yellamma Cotton Mills (N.T.C.). 

Dual Pricing system for Es.0 ttial 
Commodities 

1924. SHRI NARAYAN CHOUBEY : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to stnte : 

(a) whether Government have a 
proposal under consideration to introduce 
dual pricing system for essential commodi· 
ties ; and 

(b) if so, the details thereof 7 

THB MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SHlll A. K. 
PANJA): (a) and (b) The Government has 
assumed responsbility for supplying the seven 
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sugar, controlled cloth, kerosene oil, import-
ed edible oils and soft coke through the 
Public Distribution System. The issue price 
of sugar distributed through the Public 
Distribution System is uniform throughout 
the country at Rs. 4. 80 per kg. whereas, 
the State Governments after adding incident~! 
charges fix the end retail price of the other six 
commodities for distribution through Public 
Distribution System. There is no proposal 
under the Government's consideration to 
introduce dual pricing system for eseential 
commodities under the Public Distribution 
System. 

Price Fixation Authority and Prices Tribunal 
for fixing price 

1925. DR. G. VIJAYA RAMA RAO: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether it is a fact that only prices 
stamping is compulsory for packaged 
goods and not fixation of prices which is 
left to the sweet will of the seller /manu-
facturer ; 

(b) whether Government propose to 
set up a Price Fixation Authority and also 
a Prices Tribunal for fixing fair producer 
and consumer prices ? 

THB MINISTER OP STATE IN THE 
MINISTRY OF PLANNING (SHRI A. K. 
PANJA) : (a) Yes, Sir. The provisions of 
the Standards of Weights and Measures (Pac-
kaged Commodities) Rules, 1977 enjoing upon 
the manufacturer/packer to indicate the 
sale price on packaged goods which are 
the subject matter of inter-State trade or 
commerce. 

(b) No, Sir. However, Commission for 
Agricultural Costs and. Prices deals with 
fixation of support/procurement prices of 
selected agricultural commodities and the 
Bureau of Industrial Costs and Prices deals 
with fixation of prices of manufactured 
commodities referred to it by the Govern· 
meqt. 

Stocks of Foodgrains 

1926. SHRI GADADHAR SAHA : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) the total current stocks of food-
grains with the Union Government at p1e-
5ent ; anq 

(b) the stock of foodgrains utilised for 
strengthening of the Public Distribution 
System and also for el!lpansion of National 
Rural Employment Programme, and Rural 
Landless Employment Guarantee Programme 
for rural agricultural workers for their 
employment in the lean season ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING (SHRI A. K.. 
PANJA) : (a) The total stock of foodgrains 
with the public agencies as on 1-2-1986 was 
estimated at 23.75 million tonnes. 

(b) During the year 1985, the total 
offtake of foodgrains for public distribu-
tion system as well as for other schemes was 
about 15.45 million tonnes. 

Seminar on 'Promotion of Wildlife Tourism 
in India' 

1927. SHRI ANAND SINGH : Will 
the Minister of PARLIAMENT ARY 
AFFAIRS AND TOURISM be pleased to 
state : 

(a) whether a two-day seminai, on 
'Promotion of Wildlife Tourism in India' 
was held in New Delhi in the first week of 
February this year under the aegis of the 
Indian Institute of Tourism and Travel 
Manangement and the Department of 
Environment ; 

(b) if so, the main suggestions and 
observations made at the seminar to pro-
mote tourism while preserving wildlife 
and envi:onment ; and 

(c) Government's reaction thereto ? 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS AND TOURISM (SHRI H.K.L. 
BHAGAT) ; (a) Yes, Sir. 

(b) Some of the main recommenda-
tions/ observations are, the need for pre-
servation of nature and at the same time 
to make suitable arrangements to meet 
the growing demand for wildlife tourism. 
This apart from generating economic deve-
lopment, employment can help in streng-
thening conservation movements through 
visitors' awareness. It recommended 
better coordination between the Forest 
Department, . Tourism Department and 
Tour Operators etc. and· also desired 
diversification of wildlife tourism traffic 
to new areas to reduce pressure on som~ 
popular sanctuaries, 
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· , ' 'lt · was recommended that no further 
:ap&mlon of t.ourists ·complexes in cote :,feat should be taken up and simple 
~ tomplexrs should be constructed prefe.rably 
it~ local building materials in the buffer 
IODCS only. 

The seminar recommended formation 
of a Committee of wildlife experts and the 
Cbncerned officials to look into the devetop-
·meDt of wildlife tou.rism. 

(c) Tho recommendations m.ade in the 
1eminar are under consideration of the 
Oovemment of India. 

Increase In Frauds in Banks 
1928. DR. CHINTA MOHAN: Will 

the Minister of FINANCE be pleased to 
atate: 

(a) whether it is a fact that frauds in 
~.tits are on the increase signifying fail-
ure of internal audit and control by the 
tnanagement as reported in the Times of 
India of 2 February, 1986 ; 

(b) whether it is proposed to give 
training to management of the Banks by 
tbc CBI to handle the jobs ; 

(c) whether it is also a fact that 
ae·aerve Bank of India failed to perform 
its duties ; and 

(d) whether this failure has arisen 
from ingress and induction 11r non-banking 
QtDcers at the helm in Re ierve Bank of 
India with limited work experience of 
World Bank which has no relationship to 
working of Indian banks ? 

THE MINISTER OF STATE IN THE 
MI-N[STRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Accor-
ding to Reserve Bank of India, the avail-
able information regarding total number 
of cases of frauds perpetrated in India 
and outside India, irrespective of the dates of occurrence, as reported by 28 pubJic 
lee.tor banks for the last five years 1s as 
&(~en below: 

Year 
19·81 
1982 
1983 
1984 

.. _t98S 

No. of frauds 

1892 
2078 
2371 
2469 
2189 

Banks are taking steps to 1tron1thla 
the control mechanism including the inter-
nal aud-it/lnspcction Machinery and to 
mate them effective so as to eliminate .. ~ 
BCope for frauds and malpractices. llei,art· 
ing and detection of frauds is • Jso boin1 
improved. Banks have been takin1 -~ acri· 
ous view of irregularities committed by 
their employees and initiate action to 
inflict punishment befitting the serious-
ness of irre1ularitles of the delinquent 
employees. Inter branch reconciliation 
has been expedited. 

(b) No such proposal is under consi-
deration of the Government at present: 

(c} No. 

(d) Does not arise. 

Code for Advertising Consumer Group 

1929. DR. CHINTA MOHAN : Will 
the Minister of FOOD AND CIVIL SUPP· 
LIES be pleased to state : 

(a) whether it is a fact that the Consu· 
mer Groups have been ask iog for a code 
for advertising to guide the advertisers/ the 
advertising companies and the media ; and 

(b) if so, the steps taken/proposed in 
the matter '! 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF PLANNING (SHRI A.K.,. 
PANJA): (a) No, Sir, However, some 
of the voluntary consumer organisations, 
at the recent all India Seminar on Consu-
mer Protection held in New Delhi in 
January, 1986 suggested that maximum 
sale price should be i ndicaterf in all con-
sumer goods advertisements 'tn every media 
i.e. AIR, Doordarshan, Press and that 
there should be a ban on advertisements 
of hazardous goods. 

' . (b) The Government have not laid 
down any code of advertising for the guid-
ance of advertising agencies. 

Development of Ancient Forts/Castles 

1930. SHIU UTTAMRAO PATIL: 
Will the Minister of PARLIAMBNTARY 
AFFAIRS AND TOURISM be pleased·. to 
state : 

(a) the steps taken by Government to 
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to11rist1 !or attracting them to visit ancient 
forts/castles situated in various parts of 
the ·country, especially such well-known 
forts like Raiaad, Sinhagad, Purandar, 
Vishalgad, Torna, etc.; 

(b) whether Government have received 
any ·i;roposal from private parties for the 
development of these forts/castles for attra-
cting tourist traffic ; and 

(c) if so, the details of the action taken 
in this regard ? t 

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND TOURISM (SHRI 
H.K.L. BHAGAT) : (a) The Department 
of Tourism produces Brochures, Directories 
and Folders on various places of tourist 
interest in order to both inform and attract 
the overseas and domestic tourists. Wher-
ever well-known forts and castles exist these 
are covered under the column "Places of 
lnteresL". A brief description indicating 
accessibility. accommodation etc. is also 
1iven. During the current year the Depart-
ment have also purchased 40 copies of a 
abort film entit1ed "The Forts of Rajas· 
than" pr1.:·duced by Deerg Film Productions 
for distribution in India and among the 
overseas offices. 

(b) and (c) No, Sir. The Archaeolo .. 
sical Survey of India undertakes the pre-
servation of ancient forts/castles under a 
Central Act. The maintenance and repairs 
of the protected monuments are carried 

i._ out in accordance with the principles of 
Archaeological conservation. The Arch-
aeological Survey as a policy. do not allow 
any private parties to undertake repairs or 
develop the centrally protected monuments 
which fall within the purview or this act. 

Proposal to~tgaoise Festivals for Promotion 
of Tourism 

1931. SURI UTTAMRAO PATIL : 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM be pleased to ' 
·state : 

(a) whether there are any proposals under 
the consideration of Government to ora:a· 
niac festivals in the country annually like 
the Festiva! of India recently held in 
Europe and America and also the annual 
(c,tival of International Music and Dance 
held at Bdinburah (Scotland) for popular• 
isina toaiism in the country • 

(b) if so, the details thereof; and. 

(c) whether Government prDpose to 
give such facilities to touris.ts as are. ~yen 
in a smaJI countty like Switzertana · wh\Qb .. 
will go a long way in boosting tourist . tta•' 
fflc, especially to hill places in the country t 

THE MINISTER OF PARLIAMENT· 
ARY AFFAIRS AND TOURISM (SHRt 
H.K.L. BHAGAT) : (a) No, Sir. The 
Festival of India Committee specifically in' 
charge of organising Festivals of India, 
under the Oeptt of Culture, has no pro· 
posal for organising festivals in the coun· 
try on the lines of Festivals of India held 
abroad. 

(b) Does not arise. 

(c) No, Sir. 

Agricultural Credit given by Banks to Farmers 
during 1985-86 

1932. SHRI UTTAMRAO PATIL: 
Will the Minister of FINANCE be pleased 
to state: 

(a) the amount of agricultural credit 
given by the banks to the farmers in the 
country during the financial year 1985-86 ; 
and 

(b) the rates of interest charged ? 
THE MINISTER OF STATE IN THB 

MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) As per 
the latest available provisional informa• 
tion, agricultural advances of the pubU, 
sector banks outstanding as on the IQt 
Friday of September, 1985 stood at· Rs. 
8174.30 crores. 

(b) Short-term loans for aariculture 
are provided at ·the following rates of 
interest : 

(A) Upto Rs. S,OOOJ- 11.5% 
(B) Rs. S,000/-to Rs. 10,000/- 12.5% 
(C) Rs. 10,000/·to Rs. 25,000/· 

Not exceedina 14% 
(D) Above Rs. 25,000/· 

Not exceedins 16.5% 
Rates of interest on term loans for 

agriculture are as under :-
. (A) Minor Irrigation and 

land Development 
(B) Other purposes 

(i) Small farmers 
(iiJ Other farmers 

10.0% 

10.9% 
12.5% 
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Aa,eement wf11l PAO for obtaining tccbno]ogy 
for processing edi hie oils 

: . i933. SHRJMA TI KISHORI SINHA : 
Will the Minister of FOOD AND CIVIL · 
SIJPPLIES be pleased to state : 

• 
.. · (a) whether Government l1ave entered 

into an agreement with Food and Agricul-
t11re Organisation for obtaining technology 
for processing edible oils; 

· .' (b) whether this wou\d involve Indian 
technologists obtaining rice bran oil 
processing from Japan and China; and 

(c) the other technologies to be obtai· 
ned from abroad1 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF PLANNING (SHRI 
A.IC. PANJA) : (a) Yes, Sir. 

(b) Under the proiect agreement 
iianed between Government of India and 
F.A.0., two Indian specialists wi\1 visit 
China, Burma and Thailand to study the 
technologies applied in these countries. 

(c) The technology for production of 
soya foods from soya meals as available 
abroad is proposed to be studied. 

Fall in the Exports of Flue cured Virginia 
Tobacco 

1934. SHRIMA TI KISH ORI SINHA : 
~ Will the Minister of COMMERCE be 
pleaaed to state : 

(a) whether flue cured virginia 
tobacco exports have fallen in the last 
three years from Rs. 200 crores to Rs. 

~ 160 crores and are declining further; 

. (b) whether the exports have become 
1 • 

dependent on the purchase by one single 
' country-the USSR; 

, .. : (c) whether this is due to deterioration 
in the quality of Indian tobacco; and 

(d) if 10, whether any steps have been 
taken to improve the quality and reduce 
production costs tbereof1 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES (SHRI 
, .. SHIV SHANKER) : (a) Exports of flue 

~- .i~~rcd virginia (FCV) Tobacco during the 
· ' last three yerrs are 1iven below : 

------------~------------------

1982-83 
1983-84 
1984-SS 
(Provisional) 

Qty. Val\lO . 
(000 ToDDos) (l\a. Croro,). 

83.7 
72.3 
58.2 

19,.11 
161.85 
139.57, 

Source: Tobacco Board, Ountur. 
' 

(b) No, Sir. Indian FCV Tobacco it 
exported to more than 30 countries. USSR 
is ooe of our principal buyers. 

(c) and (d) There has been no deterio-
ration in the quality of Indian tobacco. 
However. the Tobacco Board is implement· 
ing various technical proarammes like 
Varietal Trials, Integrated Pest Manqe-
ment, Topping and Desuckering, and is 
taking other steps 'like supply of various 
inputs, improved practices etc. in collabo-
ration with State Governments and other 
agencies like the Directorate of Tobacco 
Development and Central Tobocco Research 
Institute to further improve quality and 
reduce production costs. 

Full in Savings and Investment 
1935. DR. B.L. SHAILESH : Will the 

Minister of FINANCE be pleased to state : 

(a) whether despite the boom in the 
capital market and rising levels of bank 
deposits. the country seems to be savina 
and investing proaressively smaller propor-
tions of the net national product (NNP) as 
per Reserve Bank of India figures released 
last month which showed a drop of per-
centage of net national product from 17.6 
per cent in 1980-81 to 16.40 per cent last 
year, while aggregate investme11t (includin1 
foreign resources) fell from 19.5 per cent; 
and 

(b) if so, the reasons for fall in both 
savings and investment in three of the last 
four years marking a sharp change from 
the earlier trend of steady improvement on 
both fronts~ 

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHIU 
JANARDHANA POOJARY) : (a) and 
(b) The rate of domestic savings and domes-
tic investments· have been fluctuating from 
year to year, depending mainly upon the 



WrJtten Answer; 238 

16 .. 5 per cent and has remained at about 
this level since. The slight decline in invest-
ment is on account of a drop in the inflow 
of for~ign resources. Details are given in· 

1rowth in a1ricultural and ind uatrial pro-
duction in the country. In 1981-82 the 
domestic 1avin1s rate was 16.3 per cent of 
Net National Product and rose to 17.2 per 
cent in 1982-83. In 1983-84 the rate wa, the statement given below. •· 

Statement 
Net Dom~stlc Savings and Aggr~ga11 lnv6stment (AJ proportion of Net National Product 

(NN P) at Curr~nt Marlut Proc~ss) 
(Per cent) 

1980-81 1981-82 1982-83 1983-84 1984-SS 

1. Total Domestic 
Savina 17.6 16.3 

2 Inflow of F orelgn 
Resources 1.9 2.2 

3. Total 
Investment 19.S 18.S 

Survey of Customer Service in Banks by RBI 

1936. PROF. NARAIN CHAND 
PARASHAR : 

SHRIMATI KISHORI SINHA : 
SHRI RADHAKANTA DIGAL: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether a recent survey con-
ducted by the Reserve Bank of India has 
found that the quality of service offered 
by the various nationalised banks at their 
counters specially in respect of the time 
taken for cncashment, clearance and trans-
fer of cheques is not satisfactory; 

(b) if so, the names of the nationalised 
banks in respect of which these ob1erva· 
tions have been made and a brief outline 
of the report; 

(c) by,11 do the services at the nationa-
lised banks in the country compare with 
such services in the foreign banks in this 
country and abroad; and 

(d) the steps proposed to be taken to 
improve the services ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : 

(a) and (b) In the context of the 
stress laid by Government and the 
Reserve Bank of India on the need 
for concerted action on the part of the 
banks to improve customer service, the 

~ ...... . ~ 

17.2 16.S 16.4 

1.6 1.7 1.3 

18.8 18.2 17.7 

latter had undertaken an impressionistic 
survey in Ju]y/ August 1985 aimed at 
assessing deficiencies in the quality of 
customer service in banks9 branches. The 
survey covered different branches of 27 
public sector banks. The survey revealed 
short comings such as delayed opening of 
counters in some cases, delay in encash· 
ment of cheques or issue of cheque books 
and issue of drafts, and staff being unaware 
of instructions regarding collection of out-
station cheques and introduction of nomi-
nation facilities. 

(c) As the survey was confined only to 
a few branches of public sector banks and 
no private sector banks or foreign banks 
were included, it is not possible to compate 
the service of nationalised banks. However, 
it is recognised that as compared to bank-
ing services available in some of the 
advanced countries. our banks have to 
cover considerable ground. 

(d) Government and Reserve Bank or 
India have asked the banks to implement 
various measures for improving customer 
service. These include ensuring observance 
of discipline and punctuality, evolving and 
displayin& time norms for rendering of 
routine services, introducing measures for 
faster collection of outstation cheques, 
immediate creditina of outstation cheques 
upto Rs. 2500, allowing interest at Savina 
Banks rates for collection delays beyond 
28 days, making Customer Service an. 
intearal part of training programmes, or~· 
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ttifJQI. internal machinery for redressal of 
1rl,vances and increasing contact betwoen 
bqk:, ~xccutives at various levels with 
CU1to01era. Customers ' Service Cent.res have also been organised at Delhi and all 
State Capitals so as to enable customers to 
bring their grievances to the notice of 
Senior Officers In the Banks and secure 
speedier redressal. Banks have also been 
asked to organise surprise visits to branches 
by the senior executives to have an on the 
spot study or the quality of service rendered 
by the branches to customers. 

De,aluatlon of Indian Rupee 

1937. SHRI C. MADHAV REDDI: 
SHRI SURESH KURUP: 

Will the Minister of FINANCE be 
pleased to state : 

(a) whether any proposal to 
devalue the Indian Rupee is under consi-
deration of Government ; 

(b) if so, whether the World Bank, 
International Monetary Fund and the 
Multinationals have made any suggestions 
in this regard; 

{c) the reaction of Government in 
~csard thereto; 

(d) whether Government are consider-
ing devaluation as one of the options for 
increaaio& the balance of payment position; 
and 

(o) if so, the details thereof ? 

'I'HE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) No. 
.~ir. 

(b) to (e) Does not arise. 

Adverse Balance of Trade with US 

1939. SHRI MOHD. MAHFOOZ ALI 
KHAN : Will the Minister of COMMERCE 
be pleased to state : 

. . (a) 'thether with the United States 
declaration of economic growth and fall 
· in the exchange rate of dollar, India's :trade with USA is likely to be reduced 
·~.onsiderabty ; · 

(b) if so, what are the details thereof 
·a\ating the major itemes of India's exports 

to USA likely to suffer as a rosult thereof .. ; :::
1 

and 
(c) the measures contemplated t,y · · 

Government to narrow down the gap In · 
India's exports ? 

THE MINISTER OF COMMERCB. 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) It is 
presumed that in part (a) of the question, 
the hon'ble member is referring to the 
deceleration of U.S. economic growth. 
With a fall in exchange rate of U.S. dollar 
and the deceleration of the U.S. economic 
growth, the growth of imports into USA 
is like1y to be checked. As a result or 
this, export growth of countries exportina 
to USA will also be affected. 

(b) While there is likely to be an 
overall impact of the above phenomena on 
India's exports to USA, it is difficult to 
identify the items which will suffer as a 
result thereof. 

(c) Exp.-1rt promotion measures 
constitute a permanent element of India's 
export strategy and corrective steps arc 
being taken to meet the situation as and 
when necessary. During 1986-87, theae 
measures are being intensified in USA. 

Misuse of Import L iceoces 

1941. SHRI V.S. KRISHNA IYER: 
SHRI KAMAL NATH : 

Wi11 the Minister o! COMMERCE be 
pleased to state: 

(a) whether it has come to the notice 
of Government that ther~ were large scale 
misuse of import licences and large scalo 
misutilisation of import licences ·~ssued to 
the exporters on the condition that cent 
per cent of the product would have to be 
exported ; 

(b) how many cases of exportin& 
finished products made out of indigenous 
materials were detected during the last 
three years ; and . 

(c) whether it has come to the notice 
of Government that the importers sell . out 
the imported fabrics at a higher coat aoa 
complete the export application by 
exporting finished products made of the 
indigenous material Y 
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.. Tf!B MINISTSR OP COMMERCE 
ANl)°' .1 FOOD . AND ·ctvIL SUPPLIES 
(SHil :P~ SHIV SHANKER): (i) Yes, Sir. 
Misutillsation of imported ·material has 
co,a, to the notice of Government. 

·. · '(~· arid (c) Information is ~ing 
coHected . and will be laid OD the Ta'ble of 
the House. 

(Trans lat ion] 

Financial Assistance gl,en to Food 
. Cqq,Qratlon of India by Government ., . .. . 

,19'42.i DR. A.K. PATEL : Will the 
Minister of FOOD AND CIVIL SUPPLIBS 

l i 
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b~ _pleased to state the year .. wise details 
ot th.c ftnancial assistance provided by' 
Government to the Food Corporation of 
India during the last three years and the 
current year so far under the followin1 
heads : (i) cost of foodgrains procurement, 
transportation, storage and distribution 
of foodgrains and the difference between 
the cost and issue price ; and (ii) 
reimbursement of transportation charges_ 
in connection with buffer stock ? 

THE MINISTER OP STATE IN THE 
MINISTRY OF PLANNlNG (SHRI A.IC. 
PANJA) : A Statement is given below. 

Statement 

Year Consumer subsidy 
claimed by F.C.I. 
(excluding non-
regularised losses) 

Carrying cost of 
buffer stocks 
claimed by FCI 
(excluding non-

Total Amount actuaUy paid 
to F.C.I. 

regularised losses) --~------~----------------~----
1982-.83 645.90 163.97 

1983-84 715.33 244.37 

1984-BS 769.20 469.70 

lt&S-86 951.35 675.30 
(Bstimate 
for tho entire 
year) 

[&gllsh1 

Resort-Cum-Free Port in Andaman 

1943. SHRI SAIFUDDIN CHOW· 
DHARY: 

SHRI DIOVIJAY SlNH: 
SHRI HANNA MOLLAH : 

Will the Minister of COMMER.CE be 
pleased to state : 

(a) whether the move to have a resort• 
-~U~·free port in the Andaman on the 
·a,king of some Non-resident Indians. will 
no,t . endanier the natural ecological and 
et&ni~ balances or the' area ; . 

(Rs. in crorcs) 

809.87 710.00 (Current 626.73 
Arrear 83.27) 

959.70 835.00 (Current 721.07 
Arrear 113.93) 

1238.90 1100.00 (Current,981.69 
Arrear 118.31) 

1626.65 1472. 7893 (Current 985.87) 
Arrear 486.9193) 

(upto Jan. '86) 

(b) whether p-overnment propose to 
spare the area and open up other areas 
for Non-resident Indians for their use ; 

(c) whether instead of allowing NRis 
to exploit this beautiful natural area, 
Government propose to select any other 
place either in the ma inland or elsewhere ; · 

(d) Yt-bether the conversion of th~ area . 
into a resort-cum-free port for NRis is 
going to help the islanders ia any way ; 
and 

(e) if so, the details thereof? 

THE MINISTER 
AND FOOD AND 

OF COMMERCE 1 

CIVIL SUPPLIES 
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(SJ{R.I P. SIUV SHANK.ER) : (a) and (b) 
The environmental impact of the proposal 
(or creation of Resort-cum Free Port in 
Andaman Islands can be assessed only 
after a specific site has been proposed and 
the details of the proposal formulated, 
which has not yet been done, 

(c} No, Sir. 

(d) and (e) The benefits accruing as a 
result of the establishment of resort-cum 
free port can be determined only after 
the project is formulated and different 
aspects examined. 

Sale of Wbea t Seed unfit for Human 
Consumption 

1944. SHRl VIJAY N. PATIL: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether attention of Government 
has been drawn to the news item appearing 
in 'The Times of India~ of the IO January, 
1986 regarding supply of large quantities 
of wheat unfit for human consumption 
after being grounded into flour and sold 
to unsuspecting customers in the capital ; 

(b) if so, wh..:thcr wheat bags are sold 
inspite of carrying explicit warning 
"Treated with poison" ; and 

(c) the steps taken against the 
defaulting flour mill owners 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) : (a) Yes, Sir. 

(b) and (c) Invcst,gations, however, 
have revealed that some farmers have used 
empty seed bags for fil\ing fresh edible 
wheat, in order to save the cost of new 
bags. No involvement of any flour mills 
have been reported. 

Area of PatbinitTea Estate, Assam 
1945. SHRI SUDARSHAN DAS : Will 

the Minister of COMMERCE be pleased 
to state : 

(a) tho total area of Pathini Tea 
Estate in Karimganj District of Assam 
owned by the Union Government and 
managed by the Tea Trading Corporation 
of India ; 

{b) the total area under plantation ; 

(c) the area uoder plantation in INS, 
the year when the Toa Batate wu purclaa. 
sed by Government ; 

(d) whether it i1 a fact that tbe 
factory or the Tea Estate is unable to 
work to its capacity due to ahortaae of 
tea leaves : and 

(e) if so, the steps beina taken to 
increase the plantation area in order to 
make the Tea Estate economically viable! 

THE MINISTER OF COMMBlt.CB 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANK.BR) : {a) to (c) 
Total area or Pathini Tea Estate is 2S74.44 
hectares. The area under plantation in 
196S as reported in the conveyance deed 
was approximately SOS hectare and the 
current area under plantation is reported 
to be around 810 hectares, 

(d) No shortage of tea leaves has been 
reported. 

(e) Does not arise. 

Eobancement of Freight Cbaraes on LHJ 
Sugar in Kerala 

1946. SHRI T. BASHEER : Will tbo 
Minister of FOOD AND CIVIL SUPPLIBS 
be pleased to state : 

(a) whether Government are aware 
that the K.crala Civil Supplies Corporatioa 
ia incurring a loss of about one crore 
rupees in an year because of the inade-
quate freiaht charges allowed by the Union 
Government on levy suaar moved from 
mills ; 

(b) whether it is a fact that when the 
actual expenditure comes to about R1. 15 
to Rs. 19 per quintal, the Union Govern· 
ment allow only Rs. 9.70 per quintal • 

(c) whether there is any proposal to 
enhance f rci1bt cbaraes on levy suaar ; 

(d) whether Government have received 
any request from Kerala Government in 
thit regard ; and 

(e) if so, the steps Government have 
taken in this matter 1 

THB MINISTER OF STATB IN THS 
MINISTRY OF PLANNING (SHIU A. K. 
PANJA) : (a) to (t) In October. 1984 tbc 



~,' 

Government of Kerala had requested for 
an increase in the wholesalers marain of 
Rt~ 9/10 por quintat bein1 allowed since 
l.1.1983 to the Kerala State Civil Supplies 
Corporation tor handling levy sugar in the 
State to ·R,. 19.SS per quintal mainly on 
the ground that the said Corporation was 
lncurrina heavy losses on levy sugar 
transactions due to inadequate mar1in. 
Since the existing margin of R.s. 9.70 per 
quintal was fixed only in January, 19831 

after detailed discussions with State 
Government representatives, Government 
d 1d not consider such an early revision of 
this margin to be justified. The State 
Government was accordingly advised that 
the existing margin should continue to be 
operative for at least 3 years. 

(d) and (e) A fresh proposal has 
recently been received from the Govern-
ment of Kerala reiterating their earlier 
request for increase in the existing margin 
for the Kerala State Civil Supplies 
Corporation. Government have yet t 
take a view on this request. 

Release of Levy Sugar by FCI to States 
1947. SHRIMATI JAY ANTI 

PATNAIK ~ Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) the total quantity of levy sugar 
released by Food Corporation of India 
from the Central Pool in 1984 and 1985 7 

(b) the allocation of levy sugar made 
to Orissa during those years ; and 

(c) the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
·PANJA) (a) The total quantity of levy 
sugar issued by the Food Corporation of 

·:India during the calendar years 1984 and 
1985 was 12.82 and 13.24 lakh tonnes 
respectively to the FCl operated States. 

(b) and (c) The quantity of levy sugar 
,, .allot~ed to Orissa during the calendar years 

1984 and 198S was as under :-

: -:Year Monthly quota 
· · · : ., includ,ng CRPF 

(Lakh tonnes) 

Festival 
quota 

Total 

' quota 
l -----------=----------------------,. ~84 1.39 

.-,. ,. i~as t.39 
0.02 
0.09 

1.41 
1.48 

Written AIIIWers 

[Translation] 
Wastages in the Processed Food Articles · 

due to ol.d Methods of Processing~ Storage 
and Transportation 

1948. DR.. A.K. PATEL : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to state : 

(a) whether it is a fact that about 30 
per cent processed food articles go waste 
because of ol~ methods of processing. 
storage and transportation as reported in 
the 'The Times of India' of 6th October, 
1985; and · 

(b) if so, the details thereof and the 
effective steps taken to check such a larae 
wastage ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.IC. 
PANJA) (a) and (b) Information is being 
collected. 

[English] 

New Sagar Factories and Expansion 
Projects 

1949. SHRI BALASAHEB VIK.Hf 
PATIL : Will the Minister of FOOD ANC 
CIVIL SUPPLIES be pleased to state : 

(a) the number of applications pcndini 
with Government for grant of licences fo: 
new sugar factories and expansion pro 
jects ; the details thereof Sta tewise ; and 

(b) the decision on these application 
likely to be taken by Government ? 

THE MINISTER OF STATE IN TH: 
MINISTRY OF PLANNING (SHRI A. I< 
PANJA) : (a) 5 applications for grant c 
licences for setting up new sugar fact< 
ries-4 in Tamil Nadu and 1 in Karm 
taka are pending with the Government, tt 
details of which are &iven in the Stateme1 
aiven below. 

(b) The Licensing Policy indicating ti 
guidelines to be followed for licensing add 
tional capacity during the Seventh Fi~ 
Year Plan is being evolved. These applic. 
tions can be decided only after the guid 
lines are concretiscd. 
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S~ No . . 

1 

Name of the proposed 
factory 

2 

TAMIL NADU 

1. Adhi Parasakthi Sugars, 
Tq. Polur, Distt, North Arcot. 

2. Vaniyaru Sugar Mills Ltd., 
Tq. Harur, Distt. Dharmapuri. 

3. Thiru Arooraa Sugars Ltd., 
Tq. Kumbakonam, Dist t. Thanjavur. 

4. K. V. Kandaswamy, 
Taluka-Pollachi, Distt. Coimbatore 

IC'ARNATAKA 

S. Sri Bhima Sankar S.S.K. Ltd., 
Teh. Indi, Distt. Bijapur. 

Signing of Computer(Railway Technology 
with Japan 

1950. SHRI M. RAGHUMA REDDY ; 
SHRJ MANIK REDDY : 

Will the Minister of FINANCE be plea-
1ed to state : 

(a) whether it is a fact that during the 
;ourse of the tour to Japan by the Prime 
~inister in November, 1985 an agreement 
,n computer technology and railway tech-
1010 gy was signed ; 

(b) whether before signing the agree· 
nent, the opinions of the concerned Indian 
.xperts was obtained ; 

(c) the salient features of this Umbrella 
L&reement ; and 

(d) the extent it will effoct the economy 
,f India ? 

THE MINISTER OF STATE IN THE 
,UNISTRY OF FINANCE (SHRI 
ANARDHANA POOJARY) (a) No, 
,ir. 

(b) to (d) Question does not arise • .,. 

Date of receipt of 
application in the 
Department of Food 

3 

4.2.86 

12.2.86 

11.2.86 

4.2.86 

7.2.86 

Arrears of Payment by Sagar Miiis to 
Sugarcane Growers 

19Sl. SHRI MANIK REDDY: 
SHRI DHARAM PAL SINGH 

MALIK: 
SHRI SUBHASH Y ADA V : 
SHlll JAGANNATH PRASAD: 

Will the Minister of FOO AND CIVIL 
SUPPLIES be pleased to state : 

(a) the amount outstanding for payment 
of augarcane growers by the Suaar Milli, 
mill-wise, in each State ; 

(b) for how Ions the paymcAt has been 
outstandin1 ; 

(c) the reasons therefor : and 

(d) the payment for sugarcane suppl'iet 
made to mills by cultivators by Oovorn· 
mcot? 

THB MINISTBR OF STATE IN THB 
MINISTRY OF PLANNING (SltRI .A.K. 
PANJA) (a) to (c) Statement 1ivin1 the 
sugarcane price dues, State-wise, in respect 
of individual suaar mills for 198S-86, 1984-85 
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1983-84 and earlier seasons as on 15th 
January 1986 is placed on the Table of the 
House. [Placed in Library. Sa No LT 22691 
86] 1 As would be seen therefrom, the 
bulk of the dues relate to the current 
season. The dues are high at the peak of 
the crushing season but get cleared expedi-
tiously as the sesson tapers off. For the 
last season, out of the total cane price of 
Rs. 1270 crores only about Rs. 2.94 crores 
remain to be cleared as on 15.1.86. Percen-
tage-wise, the arrears for the last season 
are only 0.23 percent. These arrears are 
spread over a very large number of factories. 
The small amounts remained unpaid 
generally due to the growers not coming 
forward to collect the amounts or due to 
certain legal difficulties etc. Similar is the 
position in respect of claims earlier than 
1984-85 seasons. 

(d) The Central Government fixes the 
statutory minimum price of sugarcane 
payable by sugar factories. The 
payment for the sugarcane purchased 
is made by the factories. However, the 
State Governments keep a watch on the 
payment of cane price to the growers and 
take necessary steps for ensuring expedi-
tious payments. 

Withdrawal of scheme of Voluntary 
Controls of vanaspati 

1952. SHRI 
REDDY: Will 
AND CIVIL 
state : 

K. RAMACHANDRA 
the Minister of FOOD 

SUPPLIES be pleased to 

(a) whether the prices of vanaspati has 
risen after the withdrawal of voluntary con-
trol ; 

(b) if so, by what percentage ; and 

(c) the effective steps contemplated to 
contain the price rise in vanaspati? 

THE MINISTER OF ST A TE IN THE 
MINISTRY OF PLANNING (SHRI A. K. 
PANJA): (a) and (b) The prices of bulk packs 
of vanaspati are hovering at par or near 
par the prices prevailing during the price 
agreement. However, the prices of small 
packs have shown an increase of 3.8 to 
7.5% on different packs. 

(c) The following, inter alia, steps have 
beon taken to protect the.interest of the 
consumers: 

1. A watch is kept on the price~ of 
vanasp1ti by the Directorate of 
Vansapati. Vc~etable Oils and Fats 
and with 1he help of State Govern-
ments/Union Territory Adminis-
trations. 

2. State Governments/Union Territory 
Administrations have been 3dvised 
to procure 30~{. vanaspati produced 
within their jurisdiction for supply 
through State Government nomi-
nees or throu!!h Public Distribution 
System. 

3, Remedial measures· including effec· 
tive supply management of impor-
ted oils will be taken to ensure 
adequate availability and reasona-
ble prices for consumers. 

4. Adequate production and easy 
availability of vanaspati is maintai-
ned by supplying certain quanti-
ties of imported oils ·to the 
industry. 

Set up of,; C-1mm itt.0 C' to ?,,o!( ;,,to the 
Affairs of !l)sin~ N ·t!0,1"! Texti'c 

Corrwrnfrm 1'\ ,ills 

1953. SHRT MURLTDHAR MANE: 
SHRI MOHANBHAI PATEL: 

Will the Minister of TEXTILES be plea-
sed to state : 

(a) the total number of mills under 
National Textile Corporation ; 

(b) the number d mills running into 
losses ; 

(c) whether any Committee was set up 
by Government to look into the affairs of 
losing National T.·xtilc Cornoration Mills ; 
and 

(d) whether the Committee has submi-
tted its report and if so, what a re the major 
recommendations ? 

THE MINISTER OF STATE OF THE 
MI"I\IISTRY OF TEXTTLES (SHRI 
KHURSHID ALAM KHAN): (a) At 
peesent, there are 125 mills undrr National 
Textile Corporation viz 103 Patio!"a)ised 
mills and 22 managed mills. 

(b) During the period April-November, 
1985, 64 nationalised mills (101 mi!ls aer 



251 Written Answers MARCH 7, 19!36 Written Answres 252 

in operati9n) and 15 managed mills incurred 
grc ss losses. 

(c) A review of performance of the mills 
under NTC revealed that at that time 22 
mills (19 nationalised and three managed) 
were accounting for a large part of the total 
losses during the years 1981-82 and 1982-83. 
A Study Team was constituted by the 
Government to undertake an indepth study 
of the working of 8 weakest mills. 

(d) The Study Team has submitted its 
report to the Government stating that mere 
additional investment will not make these 
mills viable. 

Review of the Incentive Scheme 

1954. SHRI 
PATIL: Will 
AND CIViL 
state : 

BALASAHEB VIKHE 
the Minister of FOOD 

SUPPLIES be pleased to 

(a) whether it is a fact that sugar 
industry organisation has made representa-
tions fur review of the incentive scheme ; 

(b) if so, whether Government propose 
to review the inccnt;ve scheme ; nnd 

(c) if so, when the outcome of the 
review is likely to the be made available to 
these organiGations '? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA) (a) and (b) Yes, Sir. 

(c) In the light of changed sugar policy 
of the Government from 1985-86 the Incen-
tive Scheme requires a complete review and 
revision. This will take some time. The 
decision will be made known as soon as 
it is taken by the Government. 

Zone-wise Levy Prices of Sugar 

1955. SHRI BALASAHEB '(IKHE 
PATIL: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state the 
basis and details of calculation of zone-
wise levy prices l f sugar for the seasons 
1983-84, 1984-85 and 1985-86 indicating : (i) 
the zone-wise cane cost including drinage ; 
(ii) the zone-wise amount allowed as purchase 
tax/cane cess/society's commission ; (iii) 
the zone-wise conversion cost allowed ; (iv) 
the zone-wise r~turn allowed ; and (v} the 
zone-wise recovery and duration taken for 
calculating the above ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING (SHRI A.K. 
PANJA): The zone-wise levy prices of sugar 
for the season 1983-84 have been calculated 
on the basis of the minimum 'cane prices 
notified for 1983-84 and the parameters of 
conversion cost and return recommended 
by the High Level Committee. The vali-
dity of the recommendations made by the 
High Level Committee was elC!tended to 
cover the sugar year 1983-84 by the Cen-
tral Government. 

The zone-wise levyprices of sugar for the 
seasons 1984-85 and 1985-86 have been 
calculated on the basis of the minimum 
cane. prices notified for those years and the 
parameters of conversion cost and return 
recommended by the Bureau of Industrial 
Costs and Prices in its report of August 
1984 in respect of the 16 zone pattern. 

These zone-wise prices can be seen in 
the Statement given below. 

Statement 
The ex-factory levy prices of suga notified for 1183-8~. 1934-85 and 1985 86 years 

SI. 
No. 

I. Punjab 

Zone 

2. Haryana 
3. Rajasthan 

2 

4. West Uttar Pradesh 

Ex-factory price (Rs. per quintal of sugar) 

1983 84 1984-85 1985-86 
(D-30 grade) (S-30 grade) (S-30 grade) 

3 4 5 

336.11 337.98 379.97 
342.22 367.27 403.46 
372.92 420.45 457.27 
300.81 363.47 425.90 
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''1 2 3 4 

5. Central Uttar Pradesh. 319.68 368.24 421.68 
# 

6. Eaat Uttar Pradeah 332.07 424.11 4S2.07 
7.. North Bibar 337.44 

~ 
42S.64 44S·6t 

8. South Bibar 403.90 443.19 490.,3 
9. Gujarat 226.24 333.12 363.21 
10. Madhya Pradesh 362.90 417.16 4SS.20 
11. Maharashtra 297.66 334.35 373.64 
12. Xamataka 300.04 339.80 365.84 
13. Andhra Pradesh 322.12 345.94 368.29 
1,. Tamil Nadu & 329.36 343.20 391.Sl 

Pondicherry 
15. Aaam & Oriua, West 343.67 366.37 414.74 

Bengal & Naptand 
16. ICerala & Goa 347.81 37,.90 429.39 

Note : In the case of weak units included in Schedule VI of the Price Not iflcR tion 
an additional Rs. 26 per quintal has been allowed in the price. 

Vlolatloa or Import Lleeaces 

1956. S H R I M A T I G E E T A 
MUKHERJEE: 

DR. V. VENKATESH : 

Will the Minister or COMMERCE be 
pleased to state : 

(a) whether Premier Automobiles Ltd. 
bas violated conditions attached to import 
licences by selling them to a third party and 
misutilising the imported spare by selling 
them in the open market ; 

(b) if so, the details thereof ; and 

(c) the action taken in the matter ? 

THB MINISTBR OF COMMERCE 
AND FOOD AND CIV!L SUPPLIES 
(SHIU P. SHIV SHANKE'ft) : (a) to (c) 
It has beea alleaed that M/s Premier 
Automobliea Ltd., has vjoJated the con-
ditions of import Hce!Jce. 

Their appl icationa for import licences 
and allotment of canalised items have 
beal placed under abeyance vidc order 
dated 15.11.85. 

A 1how cause notice bas also been issued 
for debarment under Clause 8 of Imports 
(Control) Order, 19SS. 

Switch-over from Fiscal Controls to Tariff's 
as Tr3de Pc!!cy 

1957. SHRI ANANDA PATHAK: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) Government's views on switch-over 
from fiscal controls to tariff's as trade 
policy of Government in the immediate 
futture ; 

(b) whether the switch .. over is going to 
be profitable in the I :mg run and the 
benefits will be passed on to tl-;e people; and 

(c) if so. the details of measures 
through Which the benefits are going to. be 
passed on to the people? 

THE MINISTER OF COMMERCE 
AND FOOD AND CIVIL SUPPLIES 
(SHRI P. SHIV SHANKER) : (a) to (c) 
The Government have accepted in princi· 
pie the recommendations of the Committee 
on Trade Policies regarding replacement 
of quotas by tariffs overtime. A State· 
ment containing extracts of the relevant 
recommendations of the Report of the 
Committee on Trade Potici~s . fa given 
below. The Government have set up a 
high Jevel lnter-Mini,terial Committee 
with a view to lay dowa principles for 



moving over, the extent feasible and de· 
.. ,lrablc, from a regime of quantitative restri· 
ction on imports towards a system or con· 
trots based on tariff's. 

Statement 
"f\ 

In the ultimate analysis, tariffs should 
re,:,lace the quotas over time. The pro~css 
of transition would have to be gradual as 
tariff's and quotas are not perrect substi~ 
tutea for one another. Whet ever licences 
are substituted by tariff's, it needs to be 
accepted that tariffs arc an instrument of 
trade policy and not a means of raising 
revenue. During the period of transition 
the structure of tariffs and the import 
licensing policies would have to be harmo-
nised with each other, which is not the 
case at present. It is ·imperative to evolve 
a mechanism supported by a group of 
experts who would formulate the guide-
lines and the methodology 'For the rationa-
lisation of the tariffs structure and the 
harmonisation of import licensing with 
tariffs, this would enable the Ministry of 
Finance to restructure the tariff rates. 
It goes without s,,ying that a cloc;e inter-
del)artmental co-ordination between the 
Ministries of Commerce, Industry and 
Finance is a pre-requisite for the proposed 
change to be introduced. The Committee 
hopes that this interim institutional mecha-
nism would ultimately evolve into a suit-
able permanent arrangement. 

Rele,·ant Extracts of the Report of the 
Committee on Trade Policies 

The issue of th'! choice between tariffs 
and quotas. as alternative instruments of 
trade policy, was debated at some length. 
The Committee believes that, in the ulti-
mate analysis. tariffs should replace quotas 
over time. ln principle, this would be a 
step in the right d;rection for a number 
of reascms. Fhst, as the number of import 
transactions has increased c1ver the yea.rs, 
import 1 icensing has become more complex 
to administer in a prompt manner. Second, 
it may be easier for importers to assess 
the costs and the availability in the case 
of tariffs as compared to quotas. Third, 
fiscal controJs may be preferable to pbysi-
r.et controls in administrative terms, as 
they would reduce the incidence of del.ays 
and misuse. Fourth. in accordance w1th 

.. 
with the object or do-es~atadn1 prot~ion 
over time. 11 rc<;tuction in tariff's . ratll'1 
than quotas would be more transparent 
and easier to co-mprebend on the · t,att of 
import-competing Arms. 

The Committee recognises that the 
process of transit fon would have to be 
gradual as tariff's and quotas are i,oi per. 
feet substitutes for one "'1other. Jo many 
cases, the tariff equivalent of 'quotas, for 
example in the case of capital goods~ · may 
be so high that it would further escalate 
the domestic costs or production w.ithout 
any change in the degree of protection ; 
in such cases, it may be prefera&l:e to 
retain the import licensing system. Bear-
ing in mind this general prinoiple, : the 
Committee has suaaeated some areas where 
it would be advisable to move from . Uccn· 
ing to tariffs. Wherever licences 'are sut,.. 
stituted by tariffs, it needs to be accepted 
that tariffs are an instrument of trade 
policy and not a means of raising revenue. 
In a situation where domestic resource 
mobilisation is exceedingly difficult, there 
is a distinct possibility th'lt the revenue 
raising objective may fCtain impottance 
and precedence. Hence, the Committee 
recognises that the proposed change in the 
role of tariffs would have revenue impli-
cation's that would determine the pace of 
the transition from physical to fiscal con-
trols in trade. During the period of 
transition, the structure of tariffs and .· the 
import ~icensing policies would have to be 
harmonised with each other. which is 119t 
the case at present. Beginnings ate 
always difficult . Yet, the Committee believe 
that if there is to be a transition from 
quotas to tariffs, it is imperative to evolve 
a mechanism supported by a group of 
experts who would formulate the cuide-
lines and the metbodo1oay for the rati:eU41-
1isation of th\ tariff structure and tho ~-
monisation of import licensing with. ta.·riff~; 
this would enable the Ministry of F,i~ 
to restructure the tariff rates, U 10,s 
without saying that a clc,se inter-depart-
mental co-ordination between · the "Minis-
tries of Commerce, Industry and finance 
is a pre-requisite for the proposed.· chaate 
to be introduced. The Committee .. hat1e1 
that this interim institutional mechanism 
would ultimately evolve into a aultabl~ 
-permanent' arran.P,ement~ · :I 
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Jute Mill• In Orlssa 
1958. SHR.I SllIBALLAV PANI· 

OlµHI : Will tho Minister of TBXTILBS 
lie pleaaed to state : 

(a) the namo1 of jute .mill• in Oriua 
bldicatin1 the names of their oners ; 

. -(b) the total value of tho ir busineu 
~tloot and their CIJ'Ort earni·DP 
. ..-laa the last three years ; and 

(c) whether aome of the jute milla in 
Orlaa have received money from the 
Union Government for the purposes of 
mode.rnisation, export subsidy, freiallt 
concession, etc. ? 

THE MINISTER OF STATE OP TRB 
MINISTRY OF TEXTILES (SHIU 
CHURSHID ALAM KHAN) : (a) to (c) 
The requisite information is being co1Jected 
and will be laid on the Table or th~ House. 

['ha11slatJon] 
Refinance Fadlity at Concessional Rate 

to Fair Price Shops 
lQSQ. SHRI DILEEP SlNGH 

BHUR.IA : Will the Minister of FINANCE 
t,e pleased to state : 

(a) whether Gov~rnment have under 
consideration a proposal to make refinance 
facility available at concessional rate to 
fair price shops under the Public Distribu· 
tion System for distributing essential 
commodities ; and 

(b) if so, the details thereof? 

THE MINISTER OF ST ATE IN THE 
.. INISTRY OF FINANCE (SHRl 
JANAllDHANA POOJARY): (a) and (b) 
The Reaerve Bank provides refinance to 
1eheduled commercial banks fur food 
credit and export credit. 

The Reaerve Bank of India does not 
baYC any scheme for providin1 refinance 
facilities to scheduled commercial banks 
11afnst credit made available by them to 
fair price shops. 

£.&tglish] 
b.e.truction of Recordl of Ofttee of AceotlDtall*· 

General, Allahabad 
· 19.60 PROP. MADHU DANDA· 

VAIS: WHI the Minister of f'INANCB 
~ pleased to eta te : 

(&) whe tber the Office of Accountant 
General was split up into '' Accounts" aa4 
''Audit" on 1st March, 1984; 

{b) Whether after this bifurcatioQ 
··. li:n1tcad of preserving separately the rtcordt 
of ''Accounts" and ''Audif' departmeiat1 
in the Accountant General's Oftlce, 
Allahabad. some or the important rocord1 
have been destroyed ; 

(c) if so, whether the All India Audit 
: aad Accounts Association wrote to 
him on 21st January, 1986 complaJotq 
about the destruction of these records; 

·and 

( d) i( so, whether this complaint hu 
been inquired into, if so, the action takon 
thereon? 

THB MINISTER OF STATE IN THB 
MINISTRY OF FINANCB (SHB.I. 
JANARDHANA POOJARY): (a) Yes, Sir 
Consequent on the r estrocturing scheme 
implemented in the Indian Audit and 
Accounts Department with effect from 
1.3.1984, all the Accountants Oenera1'1 
Offices throughout the country wi,re 
separated into two separate offl;es, one 
relating to Audit and another relating to 
Accounts and Entitlement functiong. 

(b) The separation of Audit offices and 
Accounts and Entitlem!nt offices did not 
involve separation of the eX1isting records 
between "Accounts" and "Audit". 
Records are destroyed only· after their 
prescribed period of preservation is over. 
There has been no destruction or important 
records prematurely. 

(c) and (d) A communication dated 
21.1.1986 from Shri Kirpa Shankar 
Srivastava in his capacity as the Executive 
Committee Member of the local Associa• 
tion in the office of Accountant General, 
Uttar Pradesh, which is called the·: 
uBrotherhood", complaining about tbo 
destruct ion of record:j, has been received, 
This letter is not purported to have been 
written for and on behalf of the Associa· 
tion. This letter however has been looked · 
into and it is round that there has been no 
wanton destruction of current records in 
vipla~ioo , of the reJevan t instructions 
roladoa ·to the preservation of record,. 
The allegations made that such recordf 
were· destroyed by official conQivanico .. 
are, therefore, ba~eJess! 
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Allegation Against M/s Progre.111,e 
·,r .. : ,,Construction Company, Hy4erabed· 

... ' ,, 

1961. SHRI S. JAIPAL R.BDDY: 
SHRI C. JANGA REDDY : 

Will the Minister of FINANCE be 
· ;·· pleued to state : 

; . (a) whether Government have received 
' any memorandum signed by Members . of 
Parliament alleging that the Proarenlve 

, Construction Company of Hyderabad 
· , and its associate companies had swindled 
· . saationalised banks in raising huge loam ; 

· (b) if so, the details thereof and _the 
action taken thereon ; 

' (c) whether heavy tax evasion by this 
8rm haR also been found ; and 

(d) if so, to what extent ? 
· · THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR.Y) : (a) to (d) 
Government had received complaints 

. reaarding this firm and had got the matter 
lilvestigat~d. The investigations conducted 
by the Reserve Bank of India had 
revealed that the accounts of the uni't and 
its aJJicd concerns with some banks were 
not satisfactory. The concerned banks 
ere taking necessary follow up activn in 

_ tbts regard . 1n so Car as the issues 
r~lating to tax matters arc concerned, · all 
cases belonging to this g1 cup have been 
centralised for an indepth and co-ordinated 
inveetigation by the Central Board of 
Direct Taxes. 

Proposed Japaflese Assistance Agreement 

1962. PROF. NIRMALA KUMARI 
SHAKTAWAT: Will the Minister of 
FINANCE be pleased to state : 

(a) whether it is a fact that an agree-
ment regarding Japanese assistance to 
India is going to be signed with Japan 
1bortly ; 

(b) if so, the projects included in the 
aarecment ; and 

(c) the total amount involved in the 
agreement 1 

. TIIE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes. 
Sir. 

(b) The natnea of the pl'.ojccts arc :-
(i) Assam Gas Turbine . Power 

Station and Transmission . l,.cloe 
Construction Project ; and· · · 1

··_;,: '.; 

(ii) Sanjay Gandhi Post Graduate 
Inatltutc of Medical Scleocea, 
Lucknow. 

·(c) Por the Assam Gu Turbine · Power 
,Station and· Transmission Line Ccfflltt!l'le. 
tlon Project the Government of Japan ·;'-• 
aareed to extend a special Yen Credit of 
Yen ~ blllion equivalent to R.s. 16~.,~ 
crores approximately. As regards · the 
SanJay Gandhi Post Oraduat~ ln1t itute 
of Medical Sciences. Lucknow the Ooverli· 
ment of Japan has agreed in princfpte· to 
extend a special arant assistance for this 
project. The quantum or assistance to ,,be 
extended is yet to be indicated by J)le 
Government of Japan. , ;r 

Drought Assistance to Karnataka · ··~ 

1963. V.S. KRISHNA IYER : 
SHRI B.V. DESAI: 

Will the Minister of FINANCE be 
pleased to state : 

(a) the amount released by the Centre 
to Karnataka for drought relief since l9J2, 
year-wlsc ; 

(b) the amount · asked by the State 
Government since 1982, year-wise ; and :· 

(c) whether Union Governmc·n t 
. propose to convert the lo an given in to 
arant as per the recommendations ·of 
Eighth Finance Co'inm ission since 
Karnataka has been facing drought for the 
last three or four years in succession ? 

THE MINISTER OF ST ATE IN THB 
MINISTRY OP FINANCE (SHRl 
JANAllDHANA POOJARY) : (a) and (b) 
A statement is given below. · ; 

(c) The Eighth Finance Commjasio n 
have recommended that drouaht relief 
upenditure in excess of the marain money 
and upto S% of the approved annual Plan 
outlay of the reapective States shoulll be 
provided in the form of advance Plafl 
aesistance. Expenditure in excess of 5% 
of the outlay, if any, should be given ··~ 
~% loan and SO% grant and it is not' 
adjusted aaainst the States' entitlement of 
Pla11 a11iatan~e. Thia recommendation 
baa been accepted by the Union Oovem-
ment and is being implc;mented. 
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Statement 

Amount of Central assistance asked for by the Government of Karnataka, for 
drought relief, celings of expenditure approved and amount 

released to the Satte since 1982-83 year-wise 

Year Aomunt asked 
by the State 
Government 

1 2 

1982-83 34.20 

1983-84 16.81 

1984-85 209.50 

1985-86 

(i) 89.05 

(ii) 151.00@@ 

(iii) 271.00££ 

Ceilings of 
expenditure 
approved 

4 

8.81 

14.00 

32.73 

23.88 } 

31.15 

£ 

(Ps. crores) 

Central assistance 
released on the basis 

of eligible expenditure 
and after adjusting 
available margin money 

4 

15.00* 

4.oo•• 
29.86@ 

43.16 

• Includes Rs. 6.66 crores released in advance for 1983-84. 

•• Excludes Rs. 6 66 crores released in 1982-83 in advance for 1983-84. 

@ Includes Rs. 13 lakhs as arrears for 1983-84. 

26Z 

£ A Central Team has recently visited the State. Ceiling is to be approved in the 
light of its report. 

££ Since revised to Rs. 348.00 crores through a· supplementary memorandum· received 
in March, 1986. . · 

@@ Some of the demands n1ade by the State Govt. in this memorandum have been 
included again in the subsequent memorandum S<!eking Rs. 348 00 crores. 

Distress Sale of Paddy in Andhra Pradesh THE MINISTER OF ST ATE IN THI! 

1964. SHRI BHATTAM SHRI RAMA 
MURTHY : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether the recent rains in coastal 
Andhra Pradesh have caused extensive 
damage to the paddy and the farmers are 
resorting to distress sale ; and 

(b) if so, whether Central ·Government 
will instruct the Food Corporation of India 
to purchase the wet paddy at a reasonable 
price to provide relief to farmers 1 

MINISTRY OF PLANNING (SHRI A.K. 
PANJA) : (a) and (b) Unexpected rains 
in December, 1985, caused dc.mage to some 
harvested paddy in parts of Guntur and 
Krishna Districts. The damaged paddy 
was found to be below the prescribed 
specifications and, therefore, unsuitable 
for procurement by the Food Corporation 
or India for conversion into rice for the 
country's public distribution system. 
However', in the special circumstances, the 
grain specifications were relaxed to enable 
the State Government to undertake 
procurement of the rice produced out of 
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the rain-affected paddy for loc:al distribll! 
tion and, thereby, help the farmers in 
Ind ina a market for their paddy. 

Lucling space of Gharepuri Elephuta Cavel 

1965 SHRI HUSSAIN DALWAI : 
Will the Minister of PARLIAMENTARY 
AFFAIRS AND TOURISM.be pleased to 
etate : 

(a) whether it is a fact that the four 
feet wide landing space of the Oharepuri 
leading to Elephanta Caves across the sea 
in Bombay harbour is tc o inadequate to 
handle huge number of visitors visiting 
that monument every day and also 
inconvenjent to them ; and 

(b) if so, what remedial steps a,rc 
contemplated in the matter which would 
give fillip to the tourist traffic ? 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT) : (a) Yes, Sir. 

(b) On reque.!it of the State Govern-
ment, the Department has sanctioned 
Rs. 10. 50 la khs for strengthening and 
widenmg of the Jetty at Elephanta Island 
and released an amount of Rs. 8.00 la khs 
as advance in November, 1984. The State 
Government is implementing the project. 

[English] 

PROF. MAOHU DANDAVATE 
(Rajapur) : Sir, there is one submission to 
you about our security. Today I have 
appeared before the Rangana th Commis-
·aion. Yesterday one Mr. Bajraoa Sinah 

·: who went there, had been shot at...... · 
(Interruption) 

MR. SPEAKER : I know that, Sir. I 
cannot discuss these stray incidents ..... . 

(Interruption) 

PR.OF. MAOHU DANDAVATE: 
. Please allow, Sir, I do not want to aay 
, anything but let .the Home Minister make 
. a statement. Today I have appeared bef'ore 

the Commission. People are feeling 
inatcure, ... · . <lnterruotion) 

.. {Translation] 

MR. SPBAKBll : ~his ia happenina 
everywhere. It la . a Jaw ' . and order 
problem. 

[Eng/Isl,] 

PROP. MADHU DANDAVATB1· 
This is before the · Commission. · ~·Please 
don't take it so lightly. Sir, don't get 
excited. Let the Minister clarify. Why 
not the Home Minister make a statement 1 

[lra,ulatfon] . --··-· _ 

MR. SPEAKER : It does not appeal 
to me. I am myself disturbed on acct..;·unt or so many things. i: J,; 

Unterruptions) . 
[English] 

SHRI M. RAGHUMA REDDY 
(Nalgonda) : The High Court bas ·s~td that 
the Maharashtra Chief Minister .... 

MR. SPEAKER : It is for the 
Assembly. You know that there is an 
AssembJy sitUng there. The~s is an 
Assembly sitting there, in existence. 

PROF. MAOHU DANDAVATE: What 
is your direction, Sir ? 

MR.. SPEAKER: Nothing. 

SHRI M. RAGHUMA REDDY : Vice 
Chancellor was forced to resign. 

MR. SPEAKER : No. You can raise it 
in some other way. There are certain 
other ways. You come and I will tell 
you. 

PR.OF. IC.K. TEWARY (Buxar) : Again 
I am drawing your attention. Sir, to the 
same sad events taking place in Punjab. 
(Int,rruption) Unfortunately, your pbser,a· 
tion that Punjab has become a butchery 
1round bas been vindicated. : · ! 

J I I . ; .', ,,: 

Mil. SPEAKER. : I was talking tbe-, 
the general situation. : :,,, :'Mt 

PROP. IC.K. TEWARY : Today also .., !, 

more than 6 persons have b~o .~~9~ 
down. Do you think the Hous~ )~0~£1 
not be concerned with ~his ~attor .. 1, i-~~ 

don't you allow d1scuss1on on thaa· .. , , 
( llflerruption) Why ate you try~og to '.~:~ush 
aaide such an i.mportant mattc.r. ·t .. ;,,. Ww 
do you listen to M·r. Dandavate eve.J1(.,·,~:dN 
en nnn iHnPt? 
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~:,. M&~·8PBAICBII : I have liatelled' to 
you. 

PROP. IC.It T!\\'AR.Y : ' You allow 
him to "'•~ ~ho.;, tim~· ·QI . the House. 
Important matters arc not discussed. 

PROF'. MAOHU DANDAVATS : 
I?~~~. ,re.fer ,to me. I am , upportina you. 
SJr~ f~t ~Im not come in my way. 

PROF. K.K. TEWARY : Sir, it it a 
serious matter. 

'<Interruption) 
PROF. K.IC.. TBWARY : It is an 

,xti'eme1y important issue. 

[Translation] 

.. MR.· .SPEAK.BR : Professor sahib, I bav, already told you. 
(Interrupt ions) 

Mil SPEAKER : Why· both of you 
arc speaking ? 

~~'!ru~~J . . . ,· 
PROF. K: .K .... TEWARY : Your state-

ment stands vindicated. 

[Translation] 
. . 

· MR SPEAKER : J may make it clear 
that the subject is a State matter. We 
shall find some other way out. 

(Interruptions) 

[~ng/is~] 
MR. SPEAK.ER : They arc seized of 

the situation. They must tackle it. And 
they ·are bound by responsibilities thrust 
on them by the Constitution to safeguard 
the property, life, everythin&, of the 
people. The Constitution will take its 
dfln' course. 

. ·. SHRI AMAL DATA (Diamond 
Harbour) : - 6,000 workers are 1oin1 to 
be retrenched. You said that you will find 
out. That -was four days aao. You 
&Sleae: allow this ·Callin& Attention. 
rft;,s lat Ion] 

MR. SPEAKER : We shall see. 
[English I 
,, ..... P,Of. K~JC, TEW ARY : Sir. we take 

atrona '·exception to the statement by the 
Qovernor to the Assembly in Punjab. lt 
appears to be a charter of the cxtremi1t1. 

. - MR • . SPBAICBR : It is for the AaomM, 
to take care of it. , · .... " 

[7roula1lon] · · 
~ ' . .. ~ 

SHRI RA! . 'KUMAR RAI (GhoatjA 
Mr~ Speaker, Sir, for how long caJi · w 
lanore it? 

[En,!lsh] 
•,1i' .t ' 

MR. SPEAKER : The problem it :ti..t,· 
we have got a system where there are State· 
Assemblies and here we have got the PuU. ·' 
ment. They have got their responsibilitiea. 
They are elected. 

PROF. MAOHU DANDAVATE ~ And 
they are still there. 

MR. SPEAKER: They are still there. 
So far as the Governor's Address to the 
Assembly is concerned the members from 
the opposition there and other members 
can criticise it and they can do whatever 
they like on the floor of the House. But 
on general situation you can discuss law and 
order problem as a whole in the country. · 

PROF. K..K. TEWARY: But the system 
is in haywire. It is destroyed there. 

MR.. SPEAKER : I cannat pinpoint. I 
am also worried. I have also said somethiq 
I say this that we as Indians. as peace-
loving citizens, like that peace should 
ptevail. Life and property of every citizen 
in our country is valuable. It is very much 
to be protected and by law it should be 
guaranteed. We don't want any bloodshed 
in this beautiful land of ours. 

PROF MAOHU DANDAVATE: There 
is one way. Tewariji should get elected to. 
the Punjab Assembly. Sir. 

SHRI M. RAOHUMA REDDY : . An 
hon Member of the House is also involved· 
in this, Mr. Ram Oopal, Vice-Chancellor of 
Mahrishi Dayaoand University ... 

MR. SPBKER: We shall see. When .tu. 
time comes, we shall see. 

SH~ M. RAOHUMA REDDY : Ont 
of the hon. Members is involved ...... 

(/ nterrup tions) 

M.R. SPEAK.BR : What is the matte• t . 
We shall see in what context you can .rai11 
that question properly throuah pro~r rul• 



, 
I 
:1 

l • 

MAaCB7,t9N 

.,.. reaulatlons. And then wo ehall see 
what we can do about it. 

SHRI INDRAJIT GUPTA (.Buirbat): 
$if, it has just come to my notice. The 
aomo Minister is here. I would like to d'raw his attootion to the fact that there ls 
a aerious leakage of the Rdport of the Pay 
Commission which has not yet been au.de 
public. The newspaper has pub lishcd all 
the details of the grades, scales etc. which 
haw been recommended by the Pay 
Gommission. . 

Mil. SPEAK.BR : You can let me know. 
I will find out the facts. 

SHRl INDRAJIT GUPTA: But bow 
such a thing is possible ? 

MR. SPEAKER ; I wi 11 find out the 
facts. I cannot say off-hand. 

SHRI [NDRAJIT OU Pf A : Of course, 
you can find out the facts. 

MR. SPEAK.BR : Anything ·can go on 
the press. They are our brothers. You can 
make mistakes, they can also make mis· 
tabs. What has happened has to be verl· 
fled. 

Yea, Mr. Chowdhary, what do you 
want to say? 

SHlll SAIFUDDIN CHOWDHARY 
(ltatwa): Sir, I have given a privilep 
noti,;e apinat one journalist. 

(Interruptions) 

MR. SPEAK.ER : No, no. Not allowed. 
(lnterruptionst• 

MR. SPEAKER : My ruling is never 
di1CU1&ed. 

(Interruptions)•• 

MR. S.PEAKER: Not allowed, not 
admitted. 

(lnterrMption1) •• 

Mil. SPEAK.BR : Yesterday it waa the 
1atne thing, you are apin tryioa to brow-
beat me. 

SHlll SAIFUDDIN CHOWDHAR. Y ; 
What is your Rulina? 

MR. SPEAK.BR : My Ruling is tbere-
k ia not admitted. it i1 not pcrmiaiblt. 
,:.;.. (Interruptions)•• 

•• Not r~orded. 

Mll.SPBAIC.B& : Not a~. lit 
down. 

(lnt•rr..,,lou) •• 
MR.. SPBAICBII: Not allowed. 

(lnt•rruptlons) •• 
[Tra111latlon] 

PROF. SAIFUDDIN soz (Baramulla): 
I am thankful . to yoa for chao1iD1 tlle 
subject. 

[Efll/uh] 
. (ln1uruption1) 

MR. SPEAKER: I am satieled, ad I 
have aivcn my Rulina. 

( I lll•rr11pt Ion,) •• 

MR. SPEAKER : Whatever the boa. 
Member says without my perminion cloa 
not form the record. 

(lnterruption1) •• 

[Trans lat ion] 

SHRI V. TULSIRAM (Na1arkutaool) : 
I have given a notice. 

[Eng II.sh] 

MR. SPEAK.ER : Unde, what rule, 
Sir? 

[Translation] 

SHRI V. TU~IRAM : Mr. Speaker, 
Sir, Pakistan has constructed an airport In 
the Pakistan occupied ICuhmir. 

M.R. SPEAKER : Plcue 1ivc a nota. 
(lnterruptloM) 

[English] 

MR. SPEAKER: Mr. Chowdbary, JOII 
are a very honourable youna man. P1tMI 
understand your !imitations and work aooor· 
din11,. 

(lnterruptlona) •• 

MR. SPEAK.BR.: What ii the fll1l t 
I am not 1oin1 to allow you, Mr. Chowdla-
ary. 

(11111r,u11tlo111) •• 

[Tranalation] 

SHIU v. TULSIRAM: Will you DOI 
litten to . me, Sir. 
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·. ,: Mil. SP.EAKER. : Please · ,it clown . . 
llclaso .1lre a aoUco. lt cannot be discussed 
wJdaoui& a oro~r. notice. 
;:

1

1;~:,'$1:fit.I V. TULSIRAM : I have 1iven a 
notice. · Pakistan bas constructed an airport 
Jn the occupied Kashmir and it is equipped 
wk& the lates.t weapons which are dangerous 
tcu,ur country. I, therefore, seek reply from 
the hon. Miniater in this reprd. 

MR. SPEAKER. : I shall sec to it. 

[English] 

. SHRI BRAJAMOHAN MOHANTY : 
Mr. Speaker, Sir, I have given notice of a 
breach of p rivilegc ... 

(Interruption,) 

. MR. SPEAKER : I have taken note 
of it' and I have written. I wiH find out. 

. Now, Papers Laid on the Table. Shri 
Sblv Shanker. 

', 
~ -----

12.07 brs. 
. ' . 

' PAPERS LAID ON THB TABLE 

[English] 

Annual Reports and Reviews on the working or tbe Tea Trading . Corporation Limited, 
Calcutta, Allied Producb Export Promotion 

Council, Calcutta etc. 

THE MINISTER OF COMMERCE 
AND POOD AND CIVIL SUPPLIES 
(SHIU P. SHIV SHANKER): I bes to lay 
on the Table-

I .. (1) A copy each of the foUowina 
papers (Hindi and Boalilh 
versions) under sub-section (l) of 
section 619A of the Companies 
Act, 1956 :-
(i) Review by the Government on 
tbe working of the Tea Tradlna 
Corporation or India Limited, 
Calcutta, for the year 1984-85. 

(ii) Annual Report of the Tea 
Trading Corporation of India 
·Limited, Calcutta·. for the year 
1984-SS alona with Audited 
AQ;ounta and tho· ~mmont1 of the · · 

Comptr.oller and Auditor General 
thereon.· 

(2) A statement (Mindi and BnaJlah 
versions) showing reasona . fo, · 
delay in laying the papers m,n. 
tioned at (1) above. 

[Placed In Library. See No. LT 2168/86] 

(3) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Chemicals and Allied Product, 
.a.port Promotion Couo;ll, 
Calcutta, for the year 1984-85 
alon1 with Audite~ Accounts. 

(ii) A copy of the Review (HindJ 
and English versions) by the 
Government on the work:ns of 
the Chemicals and Allied Products 
Export Promotion Council, Cal-
cutta. for the year 1984-85 . 

[Placed In Library. See No. LT 2169/86] 

(4) (i) A copy of the Annual Report 
(Hindi and English versions) of 
the Plastics and Linoleums Export 
Promotion Council, Bombay, for 
the year 1984-85 along with Audi-
ted Accounts. 

(ii) A copy of the Rveiew (Hindi 
and English versions) by the 
Government on the working of the 
Plastics and Linoleums Export 
Promotion Council, Bombay, fo.r 
the year 1984-SS. 

[Placed in Library, See No. LT: 2170/86] 
(S) (i) A copy of the Annual Report 

(Hindi and English versions) of 
the Indian Council of Arbitration. 
New Delhi. for the year 1984-85 
along with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of the 
Indian Council or Arbitration ' New Delhi., for the year 1984-85. 

(6) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers men· 
tioned at (5) above. 

[Plac.d in Library Se~ No LT 2171 f 86] 

(7) (i) A copy of the Annual Admini• 
atration Report (Hindi and Bnalish 
versions) of the Tea Board, Cal· 
cutta, for the year 1984--851 
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.(ii) A copy or the Annual Accountt 
(Hindi and English versions) of 
the Tea Board, Calc11tta. for tho 
year l984-8S together with Audit 
Report thereon. 
(iii) A copy of the Review (Hindi 
and English versions) by the 
Government on the working of the 
Tea Board, Calcutta, for the year 
1984-85. 

· (8) A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers mention· 
ed at (7) above. 

[Placed in Library. See No. LT 2172/86] 

(Interruptions) 

MR. SPEAKER : I do not want any 
di1tussion, Sir. 

Shri Khurshid Alam Khan. 

Annual Reports and Reviewes on the work-
iag of the British India Corporation 
L!mited. K1npur; Indjan Silk Export Pro. 

motion Council, Bombay etc. 

· THE MINISTER OF STATE OF THE 
MINISTRY OF TEXTILES (SHRI 
~URSHID ALAM !CHAN) : I beg t«> 
lay on the Table~-

(1) A copy each of the following papers 
(Hindi and English versions) 
under sub·section (1) of soction 
619A of the Companies Act. 1956: 

(i) Review by the Government on 
the working of the British India 
Corporation Limited, Kanpur, for 
the year 1984--SS. 

(ii) Annual Report of the British 
India Corporation Limited, 
Kanpur, for the year 1984-8' 
along with Audited Accounts and 
the comments or the Comptroller 
and Auditor General thereon. 

(2) A statment (Hindi and English 
versions) showing reasons for 
dealy in laying the papers men .. 
tioned at (1) above. 

[Plac'1d in Library. See No LT 2173/86.] 

(3) (i) A copy of the Annual R-r«t 
(Hindi and Bnallsh voraiodl) · :ctl! 
the Indian Silk Export Promotloa· 
Council, Bombay, for the. yea, 
19s.i.8S along with Audited 
Accounts. 
(ii) A copy of the Review (Hllldt , 
and English versions) by the 
Government on the workina of· 
the Indian Silk Export Promotion 
Council. Bombay, for the year 
1984-85. 

(4) A statement (Hindi and Bn1li1h 
versions) showing reason• for 
delay in laying the papers men-
tioned at (3) above. 

[Placed in Library. See No. LT 2174/86) 

(5) A copy of the CorripndUD.\ 
(Hindi and English versions) to 
the Annual Accounts• of the 
Central Silk Board, Bangalore for 
the year 1982-83. 

[Placed in Library. Ste No. LT 1175/Bt.] 

(6) A statement (Hindi and Engli1h 
versions) explaining the reasom 
for not laying the Annual Report 
and Audited Accounts of the 
Central Cottage Industries Corpo-
ration of India Limited for the 
year 1984-SS within the stipulated 
period of nine months after tbe 
close of the Accounting Year. 

[Placed in Library. Ste No. LT 1176{86] 

Notiftcatloos under Section 1.59 of the CUI· 
toms Act, 1962; Notiflcatioas under Ceatral 
Excise and Salt Act, 1944; Notlftcatlall 
under Central Exeise Rules, 1944; Notifk:a. 
tion under Regional Rural Banks Act111976 

THB MINISTER OF STATE IN THB 
MlNISTR Y OF FINANCE (SHRI 
JANAR.DHANA POOJ ARY) : I bea to 
lay on the Table-

(I) A copy each of the followin& 
Notiftcations (Hindi and Bngliah 
versions) under section 159 of the 
Customs Act, 1962 :-

(i) O.S.R. 205 (E) to 237 (E) and 
295 (E) published in Gazette of 
India dated the 17th February, 

-1986 together with an explanatory 

•The Annual Accounts were laid on the Tabk, on 10tb Auauat, 1984. 



memorandum aeeklng to ·maintain 
the existina rat• of cuatoms duties 
on item• for wbich hiaher rates of 
duty had to be transposed in tho 
new tariff due to change in no· 
monclature or mer1er of nistin1 
1ub-headin11. 

(iO O.S.R.. 238 (E), 268 (E) to 
291. (E) and 298 (B) to 301 (E) 
published in Gazette of India 
dated the 17th February, 1986 
toaether with an explanatory 
memorandum, seeking to amend 
or re-issue the e"istlng customs 
notifications so as to bring them 
in line with various headings or 
1ub-headinas of the new customs 
tariff Schedule 

(iii) 0 .S.R. 262 (E) to 267 (B) 
published in Gazette of India 
dated the 17th February, 1986 
together with an explanatory 
memorandum seeking to amend 
or re-issue the existing notifications 
pertaining to exemptions from 
auxiliary duty of customs, so as 
to bring them in line with the 
new tariff. 

· (iv) OS.R. 292 (E) published in 
Gazette of India dated the 17th 
February, 1986 together with an 
explanatory memorandum rescind-
ing 100 existing notifications. 

(v) 0. S, R. 293 (E) to 294 (EJ 
published in Gazette of 
India dated the 17th Feb-
ruary, 1986 together with an 
explanatory memorandum seeking 
to amend certain ex.istin& notifica-
tions in order to make it clear 
that the exemption is meant for 
both the basic and additional 
duties of customs. 

[Placed In Library. See No. LT 2177186] 

(2) A copy each of Notification Nos. 
296 (E) to 297 (B) (Hindi and Ena· 
lish versions) published in Gazette 
of India dated the 17th February. 
1986 toaethcr with an explanatory 
memorandum aeokin1 ~o .amend or 
re-iuue the oxistina . custom• 
Notifications so as to bring them 
in line with tho various headings 
or 1ub-bcadin11 of the Qcw Cua-

Papm-s !old 

·: toma· Schedule, under section 10 
of tlae. Customs Tariff Act. 1975. 

[Pldc~d in Libra,.,. s,~ No. LT 2178/16] 

,(3). A copy each of the followiDI 
Notifications (Hindi . and Bnaliah 
versions) under sub-section (2) of 
section 38 of the Central &cito 
and Salt Act, 1944 :-

(i) The Central Excise (Second 
Amendment) Rules, 1986 publi-
shed in Notification No. G.S.R. 
109 ( E) in Gazette of India dated 
the 10th February, 1986. 

(ii) The Central Excise (Third 
Amendment) Rules, 1986 publi-
shed in Notification No. G.S.R. 
183 (BJ in Gazette of India dated 
the 10th February, 1986. 

(iii) The Central Excise (Fourth 
Amendment) Rules, 1986 publii 
shed in Notification No. O.S.R. 
187 (E) in Gazette of India dated 
the 10th February, 1986. 

[Placed in Library. See No. LT 2179/86] 

(4) A copy each of the fo1Jowin1 
Notifications (Hindi and English 
versions) issued under the Cen· 
tral Excise Rules. 1944 :-

(i) 6.S.R. 110 (E) to 119 (E} 
published in Gazette of India 
dated the 10th February, 1986 
together with an explanatory 
memorandum seeking to amend 
certain provisions of the Central 
Excise Rules, 1944 and certain 
notifications issued under these 
rules which refer to the Central 
Excise and Salt Act, 1944 and tho 
First Schedule thereto so as tc 
ali1n these notifications with tho 
new Tariff Act and the Schedule 
thereto. 

(ii) 0. S. R. 120 (E) to 176 (B) 
published in Gazette of India 
dated the 10th February, 1986 top· 
ther with an explanatory memo-
randum issued in replacement of, 
or, in amendment to certain emt· 
iog notifications, so as to brin1 
them in line with the various 
headings or sub-headings of tho 
new Tariff. 
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(iU) O.S~R. 177 (B) pabliahed lo 
auette or India dated the IOtb 
February.. 1986 together with an 
e,eplanatory memorandum racind· 
ina 181 existing Central £xcisc 
Notifications. 

(Iv) O.S.R. 178 (E) published in 
Gazette of India dated the 10th 
February, 1986 together whb an 
explanatory memorandum rescind-
ing 24 existing Central Excise 
Notifications. 

(v) G.S.R. 179 (E) to 182 (B), 184 
(E) to 186 (E) and 188 (E) to 190 . 
(E) published in Gazatte of India 
dated the 10th February, 1986 
toaetber with an explanatory memo-
randum providina (a) continuation 
of exemptions contained in certain 
existing notifications relating to 
basic, special and additional ex-
cise duties (b) continuation of the 
existing scheme of profroma credit 
under rule 56-A and Excise 
Rules, 1944 (c) continuation 
of certain exemptions to samples 
of some c»ciseable 1oods. 

(vi) G.S.R. 191 (E) published in 
Gazette of India dated the 10th 
February, 1986 together with an 
explanatory memorandum rescind· 
ing 23 existing Central Excise Noti· 

. . fication. 
:. [Placed in Library, See No. LT 2180/86] 

. (5) A copy each of Lbe followios 
Notifications (Hindi and English 
versions) under sub-section (3) of 
section 29 of the Regional Rural 
Banks Act, 1976 : 

(i) The Chikmagalur-Kodagu 
Gradecna Bank (Mcctinas of 
Board) Rules, 1985 published in 
Notification No. S. 0. 1224 rn 
Gazette of India dated the 23rd 
March, 1985. 

(ii) The Oiridih Ksbetriya Gramin 
Bank (Meetinaa of Board) Rules. 
1985 published io Notification 
No. S.O. 1225 in Gazette of India 
dated the 23rd March, 1985. 

(Hi) The Muzaff'arnaaar Kshetriya 
Gramin Bank (Meetinp of Board) 

· R~. 198S publiahod .ia Noti-
btipn No. s.o. 1226 ia Ouettc 
of lodia dated the ·23rd March. 
198S • 

(iv) Tho Sabarkantha·G,nhioapr 
Gramin Bank (Meetin1s . of Board) 
Rules, 1985 published in Nod· 
fication No. S. o. 1227 in Gazette 
of India dated the 23rd · March. 
1985. 

(v) The Sahyadri Grameeoa Bank 
(Meetings of Board) Rules, 1985 
published in Notification No. S.O. 
1228 in Gazette of India dated the 
23rd ldarch. 198S. 

(vi) The Hissar-Sirsa ICshetriya 
Gramin Bank (Meetings of Board) 
Rules, 1985 published in Noti-
fication No. S.O. 1229 in Gazette 
of India dated the 23rd March, 
1985. 

(vii) The Netravati Gramcena Bank 
(Meetings of Board) Rules. 1985 
published in Notification No. S .0. 
1230 in Gazette of India dated the 
23rd March, 1985. 

(viii) The Varada Grameena Bank 
(Meetings or Boara) Rules, 1985 
publisned in Notification No. 1231 
in Gazette of India dated the 23rd 
March, 1985. 
(ix) The Junagad Amreli Gramin 
Bank (Meetings of Board) Rules. 
1985 published in Notification No. 
S.O. 1232 in Guctte of Jndia 
dated the 23rd March, 1985. 

(x) The Murshidabad Oramin Bank 
(Meetings of Board) Rules, 1985 
published in Notification No. S.O. 
1233 in Gazette of India dated the 
23rd ldarch, 1985. 
(xi) The Hazaribaah Kshetriya 
Oramin Bank ( Meetings of B·da rd) 
Rules.. 198S published in Noti-
fication No. S.O. 12.14 in Gazette 

· of India dated the 23rd March, 
1985. 
(xii) The Indore Ujjain Ksbetrfya 
Oramin Bank (Meetin11 of Board) 
twles, 1985 published in NotI· 

. fication No. S.O. 1235 in Gazette 
of India · dated the l3rd· March. 
1985. 
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(xiii) The Patl iputra Oramia Bank 
(Meotlnp of Board) R.ulca, . 1985 

· · published la Notlftcatioa No~ S.O. 
1236 In Guette of India dated 

. . the 23rd March, 1985. 

(xiv) The Ambala ICorubhetra 
Gramin Bank (Meetlnaa of Board) 
llulea, 1985 published in Notiftca· 
tion No. S.O. 1237 in Gazette of 
India dated the 23rd March, 1985. 
{xv) The Yavatmal Oramin Bank 
(Meetinp of Board) Rules, 198' 
published in Notification No. S.O. 
1238 in Gazette of India dated 
the 23rd March, 198S. 

(xvi) The Golconda Gramecna 
Bank (Meetings of Board) Rules, 
1985 published in Notification No. 
S. o. 1239 in Gazette or India 
dated the 23rd March, 1985. 

(xvii) The Srirama Grameena 
Bank (Meetings of Board) Rules, 
198S published in Notification No. 
S.O. 1240 in Gazette of India 
dated the 23rd March, 1985. 

[Placed In Library. See. No. LT 2181/86] 

((;) (i) A copy of the Annual Report 
(Hindi and English versions) of 

. the Delhi Financial Corporation 
toaether with Audit Report for 
the year 1984 s,, under 1ub-scction 
(3) of section 38 of the State 
Financial Corporations Act, 19Sl. 

(ii) A copy of the Audit Report 
(Hindi and En1Ush versions) of 
the Comptroller and Auditor 
General of India on the Accounts 
of the Delhi Financial Corpora· 
tion for the year 1984-85, under 
111b-lection (7) of aoction 37 of the 
State Pioancial Corporation, Act. 
1951. 

(iii) A copy ot the lteview (Hindi 
and Bn1liab ver1ioo1) by the 
Government on the workina of 

· the Delhi Financial Corporation 
r or the year 1984-85. 

(7) A 1tatement (Hindi and Enalish 
venion1) 1howio1 rea1<>01 for 
delay in layin1 the papers men-
tioned at (6) above. 

Plllud In Library, See. No LT 2182/86] 

(8) (i) A copy of the Annual llepod 
(Hindi and Eogliah veraiQn~) ,of 
the lodpstrlal Development Ballk 
of India together with A.wilt 
Accounts of the General F11ml' 
and the Development . Aai1tance 
~lllld for the year 1984-85, under. 
aub-lection (S) of section 18 -.otl '. 
sub-section (S) of section 23 of the 
Industrial Development Bank ck 
India Act., 1964, 

(ii) A copy of the Review (Hindi 
and En&lish versions) by the 
Government on the workina of 
the Industrial Develop~ent But 
of India for the year 1984-85. 

[Placed In Lib.rary. See No. LT 2183/86] 

12.08 brs. 

SUPPLEMENTARY DEMANDS FOR 
GRANTS (RAILWAYS), 1985-86 

[English] 

THE MINISTER OF ST ATE IN THB 
DBPARTMENT OF RAILWAYS (SHIU 
MADHAVRAO SCINDIA): Sir, I beg to 
present a statement (Hindi and English ver-
1ions) ,bowing the Supplementary Demands 
for arants in respect of Budget (Railways) 
for 1985-86. 

(Interruptions) 

MR. SPEAKER: Shall I have to ask 
you to withdraw from the House 1 

SHRI SAIFUDDIN CHOWDHARY 
(Ka twa) : Why, Sir 'l 

MR.. SPEAKER : You arc persi1tin1, 
unnecessarily wasting the time of the 
Ho111e. I have given my Rulina. That 
is all. Finished. You cannot discuta it 

(lnt,rruptlons) 

SHRI 
Harbour): 

AMAL DATTA (Diamond 
You have not aivoo · any 

Rutina. 

MR.. SPEAKER : I have 
it. That is my Ruling. 
Madhavrao Scindia. 

not allowed 
Now, Mr. 
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tJ ..... : 
".:/))$MANOS FOR. EXCBs.g GRANTS 
::·.·,. (RAILWAYS), 1983-84 
• l,h] 

~~·::·!tifs MINISTER OF STATS IN THB 
Q~ARTMBNT OF RAILWAYS (SHRI 
~HAVRAO SCINDIAJ: Sir, I be1 to msent a statement (Hindi and English 
veisions) showing Demands for Excess 

· Grants in respect of the Budget (R.ailwaya) 
fot 1983-84. 

(Interruptions) 
MR. SPEAKER: No question. I 

8'14 my Ruling is given, That is all. 
(Interruptions)*' 

MR. SPEAKER : I have not allowed 
him. 

( Interruptions)•• 

MR. SPEAKER: Why are you trying 
to browbeat me 1 Will you, Mr. Chow· 
dbary, take your seat now ? Otherwise 
I wilJ have to ask you to withdraw from 
the House. I dl, not like this behaviour. 
Please sit down. 

· SHRI SAlFUDDIN CHOWDH ARY 
(gatwa) : You should give your Ruling. 

. MR. SPEAKER: I bave given my 
Rulina. It is not admissible. That is all. 

(Int er; upt Ions) 

MR. SPEAKER: I am not to explain 
iUo yJu. Please sit down. You cannot 
queation. That is all. 

Now, Shri H K.L. Bhagat. 
(Interruptions) 

· MR. SPEAKER : I appreciate e,·try-
thing. You cannot do like thi,: You 
ate trans1ressin1 all the limits of decency. 
Ploaae sit down. 

(Interrupt ions) 

~ Mil. SPEAKER : I wou-ld like the 
boo. Members to resume their seats honour· 
ably. Now the general discussion wiJI 
take place after item No. 7. At 12.30 p.m., 
we are 1oiog to take up the situation in 
N*raaua. 

( lnterruptlo111) 

MR. SPBAKER : It is too m~h. 

•• No trccorded. 

[rhli1/otlon] 

· SHIU V. TULS illAM : I hav~; a I veo a 
notice ... ( haterr,q,1 Ions) ; 

1 
• 

MR.. SPEAK.BR : Thi, w111 aot be die-
cuated in this manner here. All riaht. yqa 
sit down. I shall see to it. ltlndty aive a 
notice. 

[&,gllsh] 

That i1 my job to do. You are not 
to plead it on the floor of the Houec. 

(lnterr11ption1) 

MR. SPEAKER : Wh11tever the hon. 
gentlcmc1n says wil 1 not form part of the 
record. 

(Interruptions)•• 

[Translation] 

PROF. SAIFUDDIN SOZ : I wanted 
to thank you for the change. 

MR. SPEAKER : Thao k you. sit down. 
I understood it. Your meaning ha. been 
conveyed to me. I have caught your point. 

PROF. SAIFUDDIN SOZ: I wefoome 
him, but at the same time I thank you for 
changing the precedents or the Zero hour . 

[English] 

I hope it has gone on record . 

MR. SPEAKER; Yes. 

(Interrupt ions) 

MR. SPEAK.ER : No question to tho 
Speaker on the ruling and no answer. 

(Interruptions) 

SHRI AMAL DATTA (Diamond 
Harbour) : You arc not sayina anytbioa 
in the ruling at all. 

MR. SPEAK.BR: I do not have to, 
You come to me. 

(Interruptions) 

MR. SPEAK.BR : Asain you arc doin1 
the same thina. 

(Interruptions) 

MR. SPEAK.BR : Shri H.K.L. Bbapt. 
1'; 
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t1h111J! ·MINISTER.' OP PA'ILIAMBNT. 
.t.AfFAlllS AND TOUllISM (Sl.{IU 
H.lt.L. BHAGAT : With your permi11fon, 
SJl,, ~. ·f i~ to anpo~nco th,t Oo~ent 
fu1~ep, 

1 
~o ,. this House duri~a the ~ 

commencmg 10th March, 1986, will con1iat 
of:-'. 

'~ 'fl) Consideration of ·any item of 
,,·.··,\;·, · Government Business carried over 
c·. L room today's order Paper. 

(2) Submission to the vote of the 
· .;: · House of Demand• for Grants on 

Account (General) for 1986-87. 

'~l Discussion o.n tho Resolution seek· 
in1 disapproval of the Ravi and 
Beas Waters Tribunal Ordinance 
,1986 and consideration and pa1a-
in1 or the Ravi and Beas Waters 
Tribunal Bill, 1986. 

1(.4) Di1cussion and voting on : 

(a) Supplementary Demands for 
Grants (General) for 1985·86. 

(b) Demands for Excess Grants 
(General) for 1983-84. 

(c) Demands for Grants (Railways) 
for 1986-87. 

(d) SuppJementary Demands for 
Grants (Railways) for 1985-86. 

(e) Demands for Excess Grants 
{Railways) for 1983-84. 

Discussion on the Resolution 
regarding recommendations made 

· by the Railway Convention Com-
mit.tee. 

~ ~ D~~ V. VENKATESH (Kolar) : Mr. 
.~~Iker, . Sir. the followlna mattor may be 
lncluded in the next week's business. 

There is a growing discontent among 
the workers of Bharat Gold Mines 
Ualfted · on.various counts, The manage-
dlollt ii leut bothered about the pliaht 
.:bf t&ae workers. Rather they are out 
""'' ·harass· · the workers by every means. 
~:api, workers are beiqa rctren,tied. on 
.. lfS,~ .;; &r.ounds. Tho mana,gemeot has 
;tfl., ,vio)•t~ .the direction of the Govor4~ 

· ment by not paying the workers evetJ, · ai 
hot bo~ue. There · is lack af · 11letf 
mea1ure1 and as a re1ult tnereof acckfen• 
deaths are on the increase. Morha', 
~en t~c victims of accidents are not ~~I 
,-1~. pr<>l)er compensation. All t ~~ 
mait,r, are aaitatin, the minds of .. ti 
worktna lot and there is every possibiJ.iif 
or cpntront,tioo of workers and ma• .. ,- , 
n,n~ thereby leadin1 to a Jaw and o~ 
~,o~lem. .. ·A 

Betides, due to inadequate securtfy 
measures, losses and pilferages are tofat 
~1,1 in the mines. The manap&Qent. 
~n1tead of Improving the gold mbie• . -
\lliO, aciontiftc techniques, is us(na o~t, 
dated and unpopular methods. There la~ 
therefore, immediate necessity of: · 

~ 

( i) payin1 the workers ad hoe 
bonus as per the Oovernme~.f 
decision ; , , . .) 

(ii) strict safety measures to be 
adopted to save large number of 
lives from accidents ; " 

{iii) early settlement of compensation 
claims of workers ; 

(iv) posting of B.S.P./C.I.P.F. ro, 
security purposes : 

(v) setting up of an altcrnativ~ 
industry by expanding B.E.M.L~ 
in the drought .. prone Kolar 
district. 

SHRI BHAITAM SRIRAMAMURTY 
(Visakhapatnam) : Sir, the f ollowina it,m 
may be included in the next week'• 
business:-

The Yeleru Reservoir Project is :& 
major irri1ation project contemplated, oii 
the river Yeleru in Andhra Pradesh. The 
Phase I of the Project envisages f ormatio• 
of a reservoir with a line storage eapac,ty 
of 18 T.M.C. to meet the water supply 
necdt of Visakhapamam Steel Plant to the 
cxtc11.t of 73 Mgd (of water). , .• 

The cost of the Phase I of the Projeot 
was estimated to be Rs. 107 crores. tbl 
final ·. stage costio1 Rs. 147 crores Title 
Scheme is pending clearance before die 
~ntre~ However, the A.P. Government 
~rded part administrative approval r~~ 
"1 amount of Rs. 87 er ores so fat, 
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9Clllriaa an expenditure of Ra. 61.32 croroa 
IC> :.i.r belides providing about Ra. 20 erorea 
.. 1985~86. A provision of RI. 103 crc>ro1 
• proposed i9 tho Seventh Plan. 

Pormation of the Yeleru ll•rvotr 
1ta,01ve1 submersion of 1.497 hectarea · ot 
foroabore area of reserved foreat ; similarly. 

, · the· alfpment or Yeleru Left Malo Canal 
. -,reaating to 1,52! hectares pas,ea tbrouah 
lbrest area. The proi,oaals initiated by 
A.P. Government for alienation or reserve 
fweat area are pending clearance by 
tbe Centre. 

'11le Centre may expedite clearance of 
the same, besides 9tending a credit faci· 
llty of Rs. 50 crores to the A. P Go,ern· 
ment for expeditious completion of the 
altove Yeleru Project in A.P. 

SHIU S. JAIP AL R.EDDY (Mabbub-
u,ar) : The following items may be inclu· 
ded in the next week's business :-

... Al you know, the work on HBJ Gu 
Pipeline has already been delayed by 11 
yean on account of the Government's 
wr.oq .decision to reverse the decision of the 
empowered committee and to get it executed 
oo a turn-key basis. The delay of one 
year in the completion of this Project 
means a loss of Rs. 2,000 crores in fore-
i,111 exchange. The then Minister for 
._troleum, Mr. Nawal Kish ore Sharma 
told the Lok Sabha that the final decision 
would be taken by the end of December, 
198S. But unfortunately, decision is being 
lndetiniteJy delayed on account of cootlict-
iq pressures by giant multi-nationals. 
Hence the urgency to discuss it. 

Notwithstanding the autonomy claimed 
for Door Darshan, the screening of two films, 
1tajlv'1 India" and "New Delhi Times" 
INJ'e cancelled by Door Darsban aft.4r the 
proarammes were finally made known to 
the TV audience. 

.. 
It is important to know how the fllm 

"llajiv's India0 was in the flrat place 
okayed by the Government as it wa1 made w .. .an American Company, International 
8Jndications Inc. whose owner and Prcsi· 
dent is Max Hugel. He had earlier worked 
-, Deputy Director of ClA. 

11le ft1m "New Delhi Times" i1 nothhla 
more than a fictional satire on the connec .. 
tion betw~en politician$ and critninate. 1 

do not aeo any reaaon why the ldreeuhta 
of such a film ahould be d.iaallowed • 

The fµnotionlna or mus me4ia like 
TV and Radio .1hould be uraently ~ · 
In the Houat. ,, : i' 

' " 

PI\OP, IC.IC. TBWAP..Y : How do ,oll. 
allo• tbli observation or the Member? · 

MR. SPBAICBR: What is there T 
PROP. JC.IC. TBWAR.Y: How eua It 

so on record ? On the buit o! JleWlpl.per 
report, can you say anytbla1 in tbl 
Houso? 

Mil. SPBAICSR : There i1 nothlq 
wrona about it. 

PRQP. IC.IC. TBWAR Y : It 11 'aoiq oa 
record. Reference to CIA, i1 only la the 
newapai,er report. On that bula oDJy, 
can they make such observationa in the 
House 7 

MR. SPEAKER : It i• all ri1bt. 

SHRI THAMPAN THOMAS 
(Mavelikara) : Sir, the followina item may 
be included in the next week•s bu1ioea1 :-

On account of the recent Suprom, 
Court rulin1 on Christian personal law 
regarding the Travancore Christian Succes,. 
&ion Acl, the inheritence by women belon,-
ing to the Syrian Christian community i1 
in a vacuum. Dowry Prohibition Act 
prohibits payment of money to women at 
the time of marriage. Travancore Chrit-
tian Successicn Act prohibits payment of 
Rs. S,000 or dowry amount whichever 
is less as the share of women. Women 
have only Ji re-interest in the property of 
her father. Now this legal fiction has to 
be corrected and the women belon1ina 
to Christian community have to be made 
at par with men (sons) . Adequate 
leaialation bas to be initiated under · ti.. 
circumstances for doina justice . to the 
Christian women. 
{Tra111/ation] 

SHRI HARISH RA WAT (Almora} : 
Mr. Speaker. Sir, I want the hon. MiolRo, 
of Parliamentary Affairs to iocludo dlil 
followina items in the next week'• BuaiDelN, 

1. The Government have decided · \to 
close down Akbar Hotel . run by· J .• T.-D.C. 
because of huge los~s. Th" malor r1 · .. ~,. 
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•l~~lc; .. \urned this profit earning· hotel into 
1 'Jou . incurrina unit is mismana1cme.nt. 

· ;.;'~~tcia.d of. punishing the. auilty, hundred• : ot ;t¥,tel employees are fac1n1 an uncertain :]'i~~~ becau1e the, Oover~ent is evadina 
·. the Issue of absorbing the hotel atatf lo 

other I.T.D~C. hotels. Therefore a discus· 
. . ·11ioa should be held fa the Houte to 10 
..._ ... ,the reasons of closure of · thla hotel 
. ·Mid· tho future or the staff. 

2. The Government had assured v.ui· 
, '"on. employees' unions that the Fourth 

11Ply .. Commisaion's report will be submittod 
. 1*nd Implemented by the 31st March. Aco-
. Mding to the latest indications there ia the 
· .~sibility of a long delay in the pretenta· 
· ··tlon of the report which is causin1 concern 

~amorig the emplcwecs. Th11 issue should 
,aJso be discussed in the House. 

Thanks 

12.20 bn. · 

,[MR.. DEPUTY SPEAKER In the Chair) 

SHRI K.N. PRADHAN (Bhopal) : Mr.· 
'Deputy Speaker, Sir, the following matter 
'may be included in next week's Bus iocss : 

Difference or opinion or petty disputes 
are quite natural in a country like India 
which is inhabited by people of diverse 

. feligions, cultures and languaaes. But 
~~veral ways and means are available to us 

· ~ithin the framework of our cons-
. \ltution for the fulfilment or our genuine 

demands or to express our dissent in a 
peaceful manner. An excellent example of 

·· thls was given in the recent past by our 
Muslim brethren in Bhopal who had taken 
out a peaceful procession in which over 
)'.00,000 people participated to exprese 
their opinon in the Shah Dano issue. A 
\ilent protest march was organised and 
Noma t. was offered. In this way they 
proved that they \\ere true Muslims. 

Ir As . aaainst this there ia bloodshed, 
ftt~rders and dacoities in other parta <>f 
the' country and it is a matter of shame 
for all of us. 

A.part f'rom foreign powers that arc 
certainly behind such incidents or violence; 
the enemies within the ~ountry a lona with 
frustrated. politicians and potith:al parties 
bave· .)a hand i.n· such incidents. Anti~aocial 
\ ~";, ~:\ > , I , • I 

.e lcmenta who are always present · take 
aclvaotap of such a I ituation. 

Serioua note should be taken of 1acb 
an important matter so that we can unmut 
aach poople and award them deterrent 

-f'Ullilhmcnt • 

. [Bqll1hJ 

.SHRI ANOOPCHAND SHAH (Bombay 
North) : . I would like to submit the follow· 
inl matter for dilcussion in the next WNk 
Bullneu . 

Bombay is an industrial capital of 
India, in fact. Bombay is mini India. 
Unfortunately, people of Bombay are fac-
ina a number of problems like railwa11. 
road transport, tele-communication, bou .. 
ln1, water supply and slum improveineQt. 
Por this Bombay is badly in need Qf 
1pecial financial assistance immedfately''Co 
10lve the above problems. I request the hon. 
Minister to include the Collowin1 subject 
for 1eneral discussion in the next we ell 
Business. 

''Uraent need of Bombay- A speci..l 
al1ocation or funds by Government ot 
India. 0 . 

[Translation] 

SHJUMATI SUNDERWATI NAWAL 
PRABHAKAR (Karol Bagh) ; M, . 
Deputy Speaker, Sir, I would like the 
hon. Parliamentary Affairs Minister ·to 
include the following items In the nacl 
week• a aien da : 

1. Medical F_acilities in Karol aa,1, 
.Ar ta : There 11 absence ofmedicay 
facilities in the Karol Baab Parliam~ 
Constituency in Delhi. Even thouah m· 
area Is predominantly a Scheduled Ca•• 
Tri be area still the medical facilitla/ 
are not available there. There is not I 
si111le aeocral hospital in the area. 'n. 
area ia densely populated and there la 
always the danger of spread of contqlOMI 
diseaset. 

I, therefore, request the hon. H•ltb 
Minister to pay immediate attention· la 
this direction and ensure medical -facilitie1 
'..J' . . 
ui my area. 
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2, A rom: Term Polin' to curb the incr-
ea,im.: Po,011/atio11 in Four Metero-
politor Cirie1 : The population of 
four metropolitan cities in the 
country is increasing day by day. 
As a result of this peopie have 
started squatting on footpaths 
also. The problem to provide 
them food, housing and employ-
ment is becoming more serious 
day by day. Though the Govern-
ment is providing some housing 
facility by constructing 'Ren 
Baseras' etc. but it is not a perma-
nent solution to the problem. 
I urge the Government to formu-
late a long term policy in this 
regard and if need be legislate 
some severe laws as well. 

I request that the above mentioned 
matters be included in the next week's 
business of the House so that they can be 
discussed. 

[Englishl 

SHRI SOMNATH RATH (Aska): Sir, 
the following matters may be included in 
the g,wcrnmcnt business for the week 
commencing from 10th March, 1986 :-

The work of Ha1bhangi Irrigation 
Project in Orissa was started in 1980 by the 
Orissa Government with an estimated cost 
of R~. 9. 1 crorcs with the financial assist-
ance of the World Bank. The target was 
to complete the project in 1985. The 
construction work of the project has not 
made much headway due to the negligence 
of the Government nnchincry and as such, 
the estimated cost l1as gone up to about 
Rs. 43 crorcs between 1980 and 1985 and 
it is said that the project might be com· 
pleted by 1990 if sincere efforts are made. 
The construction of the main dam has not 
progressed at all. The whole: work is 
moving at a c,n:ii\'s pace to the great dis-
content of the cultivators in the chronically 
drought-affected areas of Ganjam district. 
Thousands of lab urcrs of the area going 
outside as d,idan lab urers will get enough 
scope for earning wages if the work is 
started in right earnest. The project will 
irrigate a bout 1,000 hectares of kharif crop 
and about 6.000 hectares of rnbi crop. 

Similarly, the lbgua Stage II Irrigation 
Project near Buguda has not practically 

started at all. When completed, this pro-
ject will come to the rescue of the culti· 
vators in the drought-prone area of Ganjam 
District. Immediate steps should be taken 
by the Central as well as Orissa Govern· 
ment to expedite both the works. 

SHRI C. JA~GA REDDY (Hanam-
~onda) : Sir, I submit that the following 
items may be included in the coming week's 
agenda:-

The Andhra Pradesh State Electricity 
Board is collectirig outright contribution 
from petty consumers even in villages for 
transformer costs under 7 A(2) (ii) of the 
Indian Electricity Act, 1910, as the service 
lines. Due to this, in rural areas the con-
sumers are not in a position to take 
services. Recently, the Allahabad High 
Court has given a judgment that the cost 
of transformers will not come under the 
purview of service lines even though the 
A.P.S.E.B. is collecting transformer cost 
charges. Under these circumstances, it 
is necessary to amend, urgently, the Indian 
Electricity Act, so that the 7A(2) (ii) pro-
vision of the Act is deleted from the Act 
or a suitable amendment may be proposed 
so that the service lines may be borne by 
the Board. 

SHRI H.K.L. BHAGAT : Sir, I have 
taken note of the observations made by the 
hon. Members and l shall bring them to 
the notice of the Business Advisory Com· 
mittce. But in a gcnc1·al way l would like 
to point out for their consideration that 
the Demands for Grants of various Mini-
stries arc coming up for discussion and 
a number of matters are such which can be 
raised when these Ministries' Demands for 
Grants aro discussed. In any case, I shall 
bring them to the notice of the Business 
Advisory committee. 

PROF. MADHU DANDAVATE (Raja-
pur) : It should be tape-recorded. 

MR. DEPUTY-SPEAKER : Only three 
minutes are left for 12 30. I hope we can 
take up the discussion ...... 

PROF. MAOHU DANDAVATE: If 
you want, in three minutes, I can raise a 
point of order. 

MR. DEPUTY SPEAKER : Any point 
of order you arc free to raise; I have no 

\. 
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llljoo,ioa •. but not fpr the··aako of raisins 
M • . 

SHltl JNDI.AJIT GUPTA (Basirbat) .: 
IJlt . u, take up the di1eussion. 

Jl.7.lhn. ' 
DISCU~ION RB: SITUATION IN 

NICARAGUA 

r,.11,111 
Mlt. DEPUTY SPEAK.Bil : The Hou,e 

•tu now take up the diacossion on the 
tltuatlon in Nicaragua.·· .. · 

SHIU H.E.L. BHAGAT: Sir, thi1 dis· 
·alli.on should be over by 2 o'clock, 
tdcludina the Minister's reply. We have to ·•rt the General Discussion on the Budget 
4General) at 2.00 p.m. 

MR. DEPUTY .. SPEAKER: I request 
t~ hon. Members to be very brief and try 
to cooperate. 

SHRI AMAL DATIA (Diamond Har-
bour) : There are not many Members to 
,peak. There should be no difficulty. 

MR. DEPUTY-SPEAKER : Mr. Aiay 
· Mushran. Please try to be brief. The dis-
Clllllon should be over by 2 o'Clock. 

SHRI AJAY MUSHRAN (Jabalpur) : 
lb. Deputy-Speaker, Sir. I thank you very 
much for allowing me to raise this dis-
CUNion on the situation obtaining in Nie&· 
. ...-. It is a small country. smaller than 
teadicherry so far as area is concerned. 
ltut. we are convinced, and we as Indians 
•iatain, that irrespective or the siie of 
tlae country. the honour and sovereipty 
ol a country is as sacred aa that of a lar1e 

. ljllUltry like the USA or any other Jarae 
AlioUtt"y. In that context and in the con-
tllt. o( what we have been recently hcarin1 
tmd reading about the American interven-
tion In weakening Nicaragua economically 
m4 tryina to threaten the political sove-
reilnty of the country. it la imperative 
·tlm India. as leader of the ~bird world, 
Join la h:&hli1btin1 at the international 
lwel tho problems and the tragedy of the 

ttnane ·of Nkaraua. 

111 Nltoragua 
i /' t ·• rf~l 

It wilJ not be out or context, M,. 
DeJ)Uty Speaker, to dwell for a eo-·'Bf 
minutes on the history of the country, ·• 
·ft a very small country, locafed'fi11 ·& 
heart of the Central Americ, . . It IM jat 
Its coaats on both · the Atlantic anf Wfe 
Pacific Oceans. The country &as la~~ 
volcanoes and is a part of the Con~~ 
,roup of American countries, ·: · · 

; : :") 

The. area. fa, as I submitted, very ·...ti, 
It i• about 128 sq. kms. The pqpula*fon 11 
approximately three milJion, 96% or.,._ 
live In the pJa ins of the Paci.tfc side .an4 ·,, 
on the Atlantic coast who speak BM~ .. 
Otherwise the language spoken by die 
majority is Spani1h. It waa in· tlktt 16th 
ceotury that this country came UDcler till 
1overeignty of Spaiu. It became a oolelt 
which remained for a good 200 y~1. It 
wa1 in 1821 that for the first time Nicar· 
11118 became independent, but unfortuni. 
tely Cell under the domination of the 'tJSle. 
However, the ftrst military' intervention by 
USA was in 1855 which was folJowed bJ,MI · 
adventurer Willian Walker who invacicKI 
and declared himself as the President. of. 
Nicaragua, introduced slavery, imp~ 
English as the national language of ti:. 
country, but later on he was destroyed-, 
the Central American United Por,e. ., 

It was in 1912 that. for the first time US 
marines made their appearance in the iou, 
nal matters of this small country. Howe~·, 
although they forced a liberal natio~~tf 
president to resign, the marines left after . 
about fourteen years. And then came thl· 
person who really made Nicaragua indep-. 
dent. That was General Sandino who-
resiated American interference and aftir 
six years of fighting he cleared the countr; 
from the Americans. But unfortunate~;' 
America found a stooge in Somoza wM 
created circumstances for the a11asslnatl01l 
of Gen; Sandino. 

Why I am goina into all theae .crpq~ 
logical history is that right from the 
beginning of the 20th cent\lry, Ameri~· has 
been trying to impose a dictator81up .qf iM 
choice on the people of Nicaragua •lMI 
oen. Sandino to begin with and ·his fdleh 
wer• after bfs assassination have IMtll 
pe...istentJy opposing these aaentl ()f:t)II 
American Oovernment. It was onlY·, U. 
strusate between 1934 and 1979 wh~-.. ~-
qaioat the dictatorship~ It was under tho 
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],i,,,r1tor1 of Gen. Sandino, under the 
.~&hip of Carlos Fonseca that the 
1
~ple . of Nicaragua won the real victory 
rOQ 19.th July l 979. Since then the Govern-

.:~i of this country is involved in the 
ttaatlon·al recons traction. A Government ·a.a been formed which is confronted with 
·the difficult ta$k of reconstructin1 the 
country's administrative and political 
.'fltema. 

. . The American stooge Somoza left no 
•J'.mY, police, treasury. judges, legislature, 
·iocait government-nothing was existing 
·fn the country. (Interruption) 

PROP. MAOHU DANDAVATE: Was 
·tt W11etab1e 'Samosa • or non-vegetable 
1amoaa• 'l 

SHRI AJAY MUSHRAN: The English 
sonounciation is 'Somoza'; but they pro-
i,Plincc it as 'Sa~osa'. 

The electf ons were held for the first 
:time in November 1984-to be precise on 
·4th November when the. present President 
came into power. The new Vic~ President 
·wu also elected and a National ARsembly 
with 96 members was elected. These 
members belong to seven pnlitical 
parties. 

However, the USA i~ not recogn1S1ng 
the Sandinista National I iberation Front 
Government. They have bc·:n recognising a 
puppet called Calero. 

He is there even today. It is Calero 
w)lom the President Reagan talks and 
recognises. Even two-three days earlier the 
Asnerican President faced the American 
Coo1ress with Calero. The President recei-
ved him and gave him all the honour and 
bad a discussion with him. These are the 
variou1 types of interference which the 
American Government has been imposing 
on this small country of Central America 
for the last so many years. 

The National Government, of course, 
la re-constructing the political and eco-
nomic set-up of the country. They are 
drafting the Constitution. They are giving 
amDelty to all Nicaraguans who were even 
anti· revolutionary but who have laid down 
their arms. They arc bringins some sort 
o~ l)'Stem. 

lrt Nlcara,u~ 

On the international scene all the 
Contadora group of countries a11ernble61 
in 1983 to negotiate about a multi-lateral 
agreement in the form of an Act under 
which an these countries wm beli;" and 
assist each other. So far as the ·politiclil 
sovereignty of each other is concerned 
they will support each other. Even after 
thirty-six months of negotiations they have· 
come to only certain amount of satis-
factory agreement but there are certain 
thinas on which negotiations ~re .,. atiy 
proceeding. The neaotiations are goioa 
on since January. 1983. Lnt' negotiations 
were held on 11th and 12th January, 1986. 
Now, a very interesting information has 
come to our Jig ht from the newspaper,. 
The American Government it very worried 
that the Nicaraguan Government . -l• 
seriously going to affect the security an~ 
sovereignty of the countries surroundinf 
it like Brazil, Argentina. Mexico, Columbia 
and Panama. Now. this reminds nie · ·oa 
an elephant saying that he is scared of a 
rat or a fly, This type of arguments on an 
international scene make the American 
Government a laughing stock. It is on 
record that the Nicaraguan P, esident h~s 
offered to the American President that te't 
us both face the 1 ie detector so far as the 
stand on Nicaraguan problem ia c. 1ncerned. 
The American President is yet to react to 
this. 

Sir, so far as the economic conditions 
of the Nicaraguan people are concerned, 
I wish to submit some facts and fiaurea 
which wilJ clearly indicate as td in ~hat 
stage the country was left by the agents of 
the Americans who were thrown away by 
General Sandico who is the real founder 
of lndependece of this country, The export 
target or Nicaragua for this year is S 350 
million. They basica Uy export coffee, 
cotton, bananas, sugar and tobacco. :Sb 
far as their import is concerned they ·are 
going to import items worth $ 920 million. 
Except for the five items mentioned by me 
earlier they import everything, viz.. pea, 
pencil, exercise books, etc. Everythiq. 
except the five items mentioned by me ha• 
t•J be imported by this country. • ·The 
difference in the deficit of the country 
which needs e~ternally is to the tune· of 
S70 milllon dollan. Over and above tbie 
amount, the country will have to makeu,p 
from international sources and debt, an 
amount of 1700 million dollars f d ltM 
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early payment of the foreign debts. The 
...,,e import. is for the purpose or survival 
o.aly .ud not for the development. · Now, 

~ ... ta,t · the mercenary forces or the US 
• .ew«nmont, the cost of war · is to th~ 

tuao of 7DOO million dolllrs. Yesterday, 
the Poroian Atfalrs Minister or Costa Rica 
bu 1U1Psted to the Amercian Government 
that they should sit down with the Nicara-
aaa Government reprcscntati'ves and 
bllfttral· discuuions should take place so 
tbat the problem can b::: solved and the 
edonomic throttling of the country which 
Merica is imposing today can b~ lifted. , 
It is in the economic asp~t for which I 
am very sure the Government or Ind fa will 
rile to the · occasion as the leader or the 
ffiird World to make the voice of this 
tmaH country heard because the sovcr· 
efinty of a big country and the soverignty 
of a' 1mall country are equal so far as the 
lnte1rety of the country is _concerned. 

In tbe end, I .only want to quote that 
there are various countries in the world 
which have come out openly and, 
of course, we lead in that. I am very glad 
to read the newspaper reports today. The 
atatement which was given by the hon. 
foreign Minister yesterday in the Rajya 
Sabha is the correct attitude of this Govern-
ment which indicates the soundness and 
conviction of our foreign policy and I am 
very sure that the whole House will rise 
as one in expecting the Government of 
lndht make its voice heard as the leader of 

tho Third World in support of Nicaragua, not 
only politically but more for the economic 
resurrection of this smaJI country. 

SHRI N. VENKATA RATNAM (Tenali): 
Mr. Deputy-Speaker, Sir. I condemn 
the activlti88 of the USA in Nicaragua. Sir, 
:i am afraid that our Government has been 
adopting a very soft policy in our external 
affairs unbefitin1 of size and dignity of ~Ur couqtry. Taking advantage of our 
aqftness, many countries even small coun-
. !ilea 11ke Nicaragua, Pakistan and other 
coOnl'ries have been indulging in very 
unfriendly activities against India and our 
attitude must be, as I have already been 
~ubmlttin1, a very strong attitude in our 
external atraira, not a sort attitude I ike 
thi's and when things come to light we must 
be 'able to declare such countries as our 
unfriendly countries. We should not be 

soft like this. Sir. we must be brav~ ~ ; 
we must have the auts to declare •.• 

l I ' ·,: I :,~ 

MR. DEPUTY-SPEAKER. : Whin _,Wl,f .:. 
Nicaragua unfriendly to \I& ? :., 

PROP. MAOHU OANDAVAff.t' 
Befor independence. · · · ti~. 

:,~'.) 

SHRI N. VENlCr\TA RATNAM: Al fa.f(~ 
as other countries are concerned, out atti• 
tude must be very strong. and I am afraid 
that out attitude has· been very sort with ·; 
the USA. the Canadian Government and' ,t 
even with Palo is tan which is unca.Ued 1

• · 

for. :-=f 
,',•' 

We ftod that while on the one ..._ .. 
tho UnHed States and United Kingdom o8o, , 
their cooperation to us and declare tlaa& 
they are friendly to India, on the otllCII : 
hand, their continued actions qain1t .m: 
have become very very dangerous for ua. 

During the Bluestar operation. one 
Sikh terrorist Jagjit Sinah Chauhan, wbp ' 
escaped to U.IC. was we1come in that coun~, 
try. It is a strange action on the part of 
a friendly country. In U.K , he was not 
only provided with rent-free Government 

quarters, he was also provided with financial 
assistance by that country. Is it an aot ef 
a friendly co untry ? The U .K. Government 
has been declaring from the rooftops that· 
it is a friendly country, but can we take it 
as an act of a friendly country ? 

It was also reported in the press that 
in U.K .• an intornational organization ~f 
the Sikh terrorists had been coHecting funds 
in U.K. and sending the money to Sikh 
terrorists in India. U.K. has also been 
allowing the Sikh terrorists to indulge i'o 
narcotics drug business there and with that 
money, the have been purchasina arms and 
ammunition and 1cndin1 to the Sikh terto. 
rist1 here. 

As regard Pakistan, I need not l&J 
much ; Pakitan has been openly takin1 
unfriendly attitude towards India. But we· 
are so soft in our attitude that w:;, are not 
able to declare it openly that Pakiitan · i1 
unfriendly t\) us. 

The United States of America has al-,:' 
been declarln1 that it is friendly to us, b1,1t 
it is not displayed by its actions.. 'l).t .. 
TJnitcd States bu been very friendly to tho: .. 
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11th terrorists, encouraging them ; It has 
· :·only been helping them by itself, but 
clolna so through Pakistan also. I think, 
~a baa been better in that respect. Mier "we took objections, it is reported that 
Canada has been taking steps to discourage 
11111 terrorists in Canada . 
•. , 
: . 1. ttrongly urge upon the Government 

t~:takc firm steps not to be soft against 
1~ countries who are taking an unfricn-
'lf attitude towards India. I urge upon 
the Oovernmet to be more masculine in 
lt1 attitude in external affairs. which is not 
Nand many times. I request the Govern-
lllNlt to be brave enough, to be mascu1ine 
... manly enough to come cut with its 
bll policy. It is not sufficient to have one 
policy inside and another policy outside. 
Ooveromcnt may say that due to practical 
reasons, they have to do like that. But that 
li'tlot so, we know the facts. Out country 
afost be able to face the true facts boldly. 
l~~llce again urge upon the Government to f¥ · masculine at least hereafter. 

SHRI BASUDEB ACHARIA (Bankura): 
Sir, the U.S. Administration is taking steps 
aich are going dangerously close to direct 
umed intervention in Nicaragua. l1 has 
been financing the 'Contras' bJsed in J-lan-
dura and Costa Rica to launch armed 
attack across the border on the civilian 
P,:OPUlation of Nicaragua. Be : .·1~cn the years 
i,79 and 1984, the USA h ,s provided $ 
7Q million to aid these mere cnary groups. 
Iii 1985. the Reagan Adm:nistration got the 
US Congress to sanction $ 27 million as 
humanitarian aid (as it is called by them) 
to these mercenary gangs. 

. Now the Reagan Administration is 
t,Yifll· to see that the US Congress approves 
S 100 million to aid the Contras. For what 
purpose ? This money will go to kill the 
cWians and disrupt the life and economy 
~ · a very very smalJ country like Nica-
NSua. 

A.a we all know, Nicaragua is a non 
allaned country. Its only crime is that it 
las overthrown the d1ctatPr, Samoza who 
w . propped up the Americans. 

Latin American nations and govern-
•pts have expressed their serious concern 
aiainst the growing intervention in Nica-
raaua. The Contodora group of countries 

·' 
such as Mexico, Venezuela, Columbia a6£ 
Panama have since 1983, been tryina . . to 
arrive at a Peaceful settlement of outatandflre 
problems. But these constructive propOllltj 
have so far been rejected by Presldea&i 
Reagan. though the Government of Mloa. 
ragua have accepted the proposal for tbt. 
settlement of the dispute. · 

Nicaragua today is not only heina at~ 
ked militarily, This amalJ country i1 nq1 
being attacked economica Jly by the U. L .. 
imperialist forces. The USA hnp()ffC) 
economic blockade in May 1985. A coulltl'JJ 
of three million population stru11Une ~ 
eliminate poverty is being attacked ecoQQ-r 
mically and militarily by the USA. Sq 
far 4JOOO people have been killed and 8.00Cl.r 
have been injured or kidnapped by the U" 
financed mercenary group 'Contra,•. Tbcto 
criminal activities must be condmned by thta 
House. 

Sir, in the Indian sub-continent, the 
USA conspires to surround India with a rm1 
of reactionary governments subservient to t1* 
US imperialists. They are supplying sophis-
ticated arms to Pak is tan for the purpoae 
of an aggression against lndia. The US .. 
imperialists try to rouse chauvinistic feclinas· 
in India taking advantage of the ethnic· 
conflict in Sri Lanka. They openly support 
the interna 1 secessionist forces in order to 
divide and dismember our country. The 
US imperia1ists are trying to have a rioa 
around India with hostile bases in Pakistan; 

· Sri Lanka, Bangla Desh and Indian Ocean. 
They have their permanent base in Dieao· 
Garcia in the Indian Ocean. We a11 know 
what the US did in Korea. what they did 
in Vietnam, what they are doing in Aflha· 
nistan and what they are doing in IaracJ td 
throttle the Palestine Liberation Movement 
The same game is being played by tho US 
imperialists in Nicaragua also. 

The Government of India, being tho 
chairman of the Non-aligned Nations Mo,,; 
ment must come out in firm support or t1! 
Government of Nicaragua. It must firmly' 
tell the US Governmeot that hostile ~t• 
against the Republic of Nicaragua m uat be 
ended forthwith and it mu st really r-1Jy 
all non-aligned countries and world opinh>P 
in favour of Nicaraaua 's heroic battle ~ 
?Cace,. justice for safeguarding its territprl,:\ 
mtegnty. . 

1 would like to conclude by gugtjpe 
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from a letter from the President of Nica-
. ."saaua, Mr. Savadera : 

"The people of Nicaragua will con-
tinue to pay with their blood for their 
right to peace and justice in the 
conviction that reason and wisdom 
must prevail over policies of force and 
peace will become a reality in Central 
America." 

·Sir, I appeal to hon. Minister through 
fou that we should move a Resolution from 
. thia House in support of the struggle that 
ii being waged in Nicaragua against the im-
·,erial i1ts. The people of Nicaragua need our 
-mor;J support, economic support and aU 
types of support. So we must come forward 
and express our solidarity in support of 
·tboir atLUgale. With these words 1 conclude. 

[Tran.slat ion] 

DR. G. S. RAJHANS (Jhanjharpur) : 
Mr. Deputy Speaker, Sir, I would like to 
1ay something in this regard. All the rele· 
vant points on the subject have been touch-
ed by my friend. I would like to say only 
thia much that America always backs the 
wrona horse. In Nicaragua. a legitimate 
1overnmcnt is being harassed. Economic 
aarcssion is worse than political aggres-
aion, because it affects slowly. America 
is helping the guerillas and imposing 
economic blockade as well. The sugar 
which was being exported from Nicaragua 
to various countries has now been stopped 
resulting in collapse of the export business. 

So much so that America is exerting 
preasuro on the World Bank not to help 
Nlcara1ua. Nicaragua's Government is a 
4emocratic Government. Yesterday, 
«k.u'lna the discussion in Rajya Sabha I 
WU happy to note that the Government 
of India had expressed her support to the 
jleople and the Government of Nicaragua. 

· Sir, time bas now come when we must 
eupport the Government of a democratic 
country. lo the past also we had support· 
ed China during her struggJe against the 
imperiatis.t Government of Japan. What I 
want to say is that the stand of the 
Gcnernment of India is admirable. We 
•bould Join hands with the Government to 
111pport the people of Nicaragua. 

As we have already said, "'· ~ 
strive to mobilise world opinion. II 
there had been no public o~ 
Reagan's Government would have~ 
the Marcos Government and tbe lfb, 
elected . Aquino Government wo2 
have come to power. President · · 
had no other option but to extend s~ 
to the Aquino Government The vatbe 
raised here will be heard all over ·if'ae 
wor]d. 

We shouJd differentiate between tie 
people and the Government of Ametfca • 
There is a large section of the Ame~ 
people even now which does not lite h 
functioning of the American Government. 
If we could mobilise public opinion fit 
the matter, it would be a great m~I 
support in the international sphere. lb 
the end I once again say that we have fut 
sympathy with the people and the Oovorir• 
ment of Nicaragua. 

13.00 hrs. 

[ English] 

SHRI INDRAJIT GUPTA (Basirhat) : 
Sir. I am gratified that some time, however 
brief it may be, has been allotted for this 
very important discussion. I would hM 
been happy if the Government had agreel 
to a unanimous Motion being adopted ~ 
this House. But unfortunately, I ha-ve beef!· 
told that tbat is not possible. So, we have· 
simply to express our sentiments now. 
There is nothing· controversial in this tub-' 
ject. This is a Parliament which is still t1• 
Chairman of the Non-Aligned Movement; · 
And therefore, Nicaragua Sir, has ever., 
right-as a claim I should say, on our active 
support and solidarity in the struggle whicll 
they are conducting against these growina 
threats-aggressive threats agginst theft ' 
independence and sovereignty. This kind · 
of subversive moves against many co unttif ' 
are carried on generally in a clandestffee ,· 
fashion. We have also been the vicitims no ' 
it here. And even now, you see, we cannot · 
do anything about the fact that inspite of · 
Mr. Bhagat's saying the other day that WW· 
have got hard evidence that terrorists a,- · 
being trained across the border in Pakiltan. 
It appears that, we are helpless, we cauo& . 
do anything about it. It is all clandoatiao. 
Pakistani authorities do not admit it. Tber•-· 
arc bases .. in D icso Garcia in the ladiaa .· 
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~U ~ which obvi~usly are a threat to us. 
· :.~c have bad our Prime Minister assassina· 
~:,ted. in this country. So, it is not difficult 
~..for us to understand that a small country 
· ·itto Nicaragua which is positioned so 
... ,ii-.r the prox1mity of the United States of 

America and has a population of only 
. three million people is being threatened 
·· for the simple reason that the Dic-

tator who was there is a stooge Ameri-
. c:an. This gentleman Samoza has been 
overthrown by the people there just like we 
.found Marcos being overthrown in the P~i-
.lippines and Ducolian being overthrown an 
Haiti. These U.S. imperialist dictators who 
arc totally isolated ~rom their people will 
..l)e overthrown everywhere and in this case 
Sir, now this new Government which is not a 
·communist Government-the Government of 
Daniel Ortega-who is only 38 years old, the 
President of the country. He is not a Com· 
munist ; and that country is being threa-
tened, because they are members of _the 
non-aligned movement. They are against 
imperialism. They are for defending their 
freedom and independence. 

Something was said a little while ago, 
that Americans are saying that the Nicar-
quans may ally, in fact, with other coun-
tries roundabout, and therefore it is neces-
sary to act in the interests of American 
security. That is the pretext. But every-
body knows that a number of leading, 
major countries of I ,atin American coun-
tries, the Cenlrodora Group which consists 
of Mexico, Panama, Columbia and Vene-
zuela has been for a long time now actively 
trying to see that a peaceful, negotiated 
settlement is found, and these external 
threats to the independence and sovereignty 
of countries of that region are countered 
and stopped. These countries have been 
11Jpported by Brazil, Argentina,. Peru ~nd 
Uruauay. Herc, we have got eight maJor 
countries of that continent. None of them 
ia a Communist country, or even a socialist 
country. They are standing firmly on the 
aide of repcllioa external aggression and 
external threats to that region, to their 
continent. 

Therefore, we know that the non-aligned 
movement is the target of imperialism. We 
have suffered for it, in our own country. 
We are also being encirct~d. We know that 
Mujib of Bangl~desh, because of his crime 

atianed movement and having frien~ty 
ties with India, was also put out of tbe 
way. 

13.06 hrs. 

[Shrimati Basava rajeswari in the Chair) 

Now, another friend of India, Prime 
Minister Olof Palme of Sweden who was 
one of the six whom our Indian Govern· 
ment took the initiative to .act together •• 
the Group of Si,c which has been takin1 IO 
many initiatives all over the world in the 
interests of peace, disarmament all that, bas 
also been killed. Of course, it is not pro-
ved who killed him. But we have every 
reason to suspect some hidden hand. But 
in America, there is no question of any 
clandestine operation. The U.S. Congreas 
is being openly asked to vote an amount of 
$ 100 mill&0n to assist these counter-revolu· 
tionaries who have run away from Nicar-
agua who were the hirelings of Samoza 
before he was overthrown, and who are 
now based in the neighbouring countries 
of Costa Rica and Honduras and be ina 
heavily armed and heavily financed by the 
United States in order to strangulate this 
Nicaragua liberation movement. 

Therefore, all I would ~ay, Madam, is 
that we have recently established full dip-
lomatic relations with Nicaragua. It i& a 
happy development. And the Ambassador 
of Nicaragua in our country, the lady whose 
father was an Indian, a Bengali comin& 
from my State, has appealed and publicly 
made a passionate appeal for help from India. 
What she wants is not only moral and 
political support. That, of course, wo 
will give ; but some material assistance too,' 
in the shape of, e.g. medicines, blood 
plasma and so on. And they are not askina 
for arms from us. But they are asking for 
paper and pencil, because they want to 
combat illiteracy. Imagine the priority a · .. 
conutry like that is giving to the struasle 
against illiteracy. Can't we 1upply them 
with pape'r and pencils even, offer them 
medicines and clothing and other thina• 
which they require in their struggle 'I 

Of course, there is no question of the 
Government not extending its support to · 
a member of the non-aligned moveme1l'l't · 
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wliicb~· ff it is not countered in time, · will 
extend all over the world. It has already 
10.t alobal dimensions ; and our own coun-
trr is also a victim of that. But I would 
like to know from the hon. Minister more 
c~pcretely, when he replies, as to what we 
pro~ose to do. 

It is very good to make speeches here. 
I regret that yesterday's debate in the Rajya 
Sabha on the same subject has practically 
been blacked out in the Press. There 
is not a word about it in our great 
national Press. I do not know what 
kind of priorities our Press has got. 
I do not blame the journalists 
sitting in the gatlery. but certainly the 
people who manage and own these news-
papers. They arc not interested in these 
matters at all. I hope that our House 
will get bdter treatment at the hands of 
of the Press. Anyway, I would like to know 
from him more concretely-this is my last 
suggestion-whether Government would 
support the idea of some sort c,f a Parlia-
mentarians' Committee for Aid to Nicara-
gua bdng set up. It need not be an official 
committee. It wl11 be a non-official com-
mittee of parliamentarians belonging to all 
different parties. 

We arc not concerned her~ with party 
differtnce, and through that ,committee we 
can launch a movement of solidarity with 
the people of ~icaragua and colJection of 
fund and material and other things can be 
car ricd on ; and if necessary, I should say, 
government should encourage and assist 
some sorts of solidarity mission, a goodwill 
solidarity mission, to be sent to Nicaragua 
on behalf of the Parliament of India to go 
there and express directly our support and 
solidarity as we did in the case of China 
when they were fighting against Japanese 
anression in those days as we did in Spain 
where Pandit Nehru went himself. There-
fore, there is no reason why even for this 
great continent of Latin America with 
whom in recent years we have built up 
some kind of meaningful relationship, this 
country which is being blockaded economi-
caUy, militarily threatened and which is 
asking us for our help, we should concretely 
do something. I hope, the hon. Minister 
in·his reply, will indicate that we are not 
1oin1 to end simply by a pious resolution 

of support, but we will take some concrete 
1teps also. 

SHRI EDUARDO FALEIRO (Mor-
muaao) : I join my colleagues here In •· 
pre11ing appreciation for havina thia·: 
debate on Nicaragua in this House. Nici.. ' 
ragua is a country far away from us. Aleo ., .. 
this debate was fixed at 6 o'clock today, 
but it is doubly appreciated that the debate · 
has taken place and has taken place at thll 
time shows our concern with the situation 
in Nicaragua. 

There is a broad consensus on foreio 
policy issue in this House and however 
much we may differ now and then on 
domestic affairs, we have this consensus on 
foreign pol icy, a consensus which was not 
established yesterday, a consensus which 
came eve~ before we attained independence; 
and the pillars of this consensus on foreian 
policy are anti-imperialism, anti-colonialism·· 
and non-alignment movement. It is in this 
context that a debate in this House is very 
relevant. I am not one of those who ii 
consistently and for everyt bing voicin1 
against anti-American city. I have great· 
admiration for many trades of the American 
society and the American civilization. They· 
have made a great contribution to the 
world's civilization. I have admiration 
for the people of the United States.· 
It is also true that when it comes 
to Latin America or Central America or 
South America, these countries are know 
as Banana Republics, becuse the food com· 
panics of the United States used to e:1.ploit 
them as though they were part of their 
State : they were always treated as somo 
sort of vessels of the United States ot 
America ; and at all times, for the last 
more than a century, since they attained 
Independence, the United States adminis-
tration saw to it that they protect what ii 
now known, after Gen. Eisenhower's term. 
their military industrial complei, which 
ruled really the United States, though there 
may be a President named Reagan or anc,. 
ther President named Carter. But what 
ia permanent ? You see the President of 
the United States is changing. But what 
remained permanent is the General Blectric 
Company, the Food Company : and . aU 
these Companies constitute the industrial 
miJitary complex of the United States. 
And the Pentagon which is part also of 
the military. industrial comp1e" sees that 



i 

Dls. Re : Situation MARCH 7, 1986 In N/cara1ua 

~ 
I , 

(Sllri Bd uardo Falciro] 

American buslness interest is protected, 
l'hat is the crucial word in t be American 
fo--· policy. In our foreign policy and 
t ... ~ican f ore.ian policy, there is only 
•• -,rd that is business and only busi· 
••·; 'llnd that is how they arc dictators 
er~ *11 shades and types who have no 
,-.ort of the people, who exploited the 
,-pie in collusion with military industrial 
complex, in joining military industrial 
C0111Ple11 of the United States who ruled 
those Central American and South Ameri-
can Republics known as Banana Republics 
IMlauee they were estates of the Food Com-
,- of the United States. 

. . One of the worst was this gentleman, 
M. Samoza ; he was not one Samoz.a ; one 

wat bad enough; it was a f ami1y of Samozas 
Goe would exploit and die and then the 
IOJl. would succeed. Now that we are talking 
about papa doc, and before papa doc we 
had earlier papa docs in Haiti who were 
made notrorious and famous. Some of these 
~pli were never better for a moment 
than the papa doc or the baby doc of Haiti. 
N~w the people of Nicaragua got fed up 
aQCI overthrew Samoza ; and Samoza. the 
father, the ru]er, got his due dressing by 
Nina killed not in Nicaragua but some-
_. else ; and these young people came 
to power. 

Now, what is Nicaragua 1 Nicaragua is a 
country of 3.5 million people, out of which 
ss· per cent of the population is below 16 
rears, Now, the position is th is : the most 
powerful country in the world, the United 

I 
\ 
I 

~tes, is now fighting the nation of Jews. 
A,Jid are we to remain quiet ? Are we to 
rdmain silent ? ' 

·· ·Now, fot the first time, in the histoty 
Qf Nicaragua elections were held, democra-
tic elections were held, on the 4th Novem-
b,r, .1984. And these elections were 
11f1*,ised by tho United Nations Organi· 

I IMion, by a Swedish organization, by an 
Ollll'Diation of countries which support 
t~ United States generally in their foreign 

I lfblicy. a non-governmental organization 
. '6ich supports the United States generally 

la·. their foreign policy and this was accep-
1 .a by the United Nations that the elec· 

dona were free and fair, and the present 
Go'fernment came into being. It has been 

. lated ·here that that oovernment is not a 

communist aovernment. Actually. I think 
that this is one of the countries in t1ia 
world which has the largest number of 
Christian Priests as Ministers and om 
generally _does not expect Christian Prleati 
to be communists. It is a contradictloa. 
But the Foreign Minister is a Cbrlstl•n 
Priests, the Cultural Minister and the 
seniormost · Minister there is a Christlaa 
Priest. 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI D.R. BHAGAT): They 
are Gandhians. They are doina this for 
rousing the conscience of the world. 

SHRI EDUARDO FALEIRO: They 
follow Mahatma Gandhi's preachings. 

MR. CHAIRMAN: The hon. Momber'a 
time is up. 

SHRI EDUARDO FALEIRO : I had 
been there twice, Madam. once before 
the elections were held and again after the 
elections. I have seen with my own eyes 
the things there. I need some more time. 

I have seen the people rejoicing in the 
villages, in the bar lobbies, and in thei, 
quarters, on the victory of the Carao 
Government when this Government of 
young \:'eopJe came into being and they 
knew that Government had got to be 
supported. What the United . States and 
Mr. Reagan are doing ? They are tryln1 
to destory these people by their F-7's and 
all such types of bombers which can go so 
fast. 

Since you have rung the bell, madam. 
let me make some concrete suggestions. 

I have seen that the aims of our for• 
ign policy a re to advance our national 
interests, and to thereby reiterate ou, 
commitment to the principle by which we 
are bound, non-alignment, and non-inter-
ference, etc. But what have we done 
in support of the implementation of thcee 
principles ? 

Now, we have a minister who ii a 
political person, a minister who baa beee 
a leader jn the freedom struaale. Ther• 
fore, the whole principle of non-alianmeat 
and the policy. is a policy which has been' 
1oina on for some years now and our coo" 
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tribution-1 am sorry to say-has been 
ptc;cious little and little more than makin1 
oar ·usual rhetoric speeches In the United 
Nations. \\Te have not done much. We 
have to do much more than what we have 
done. 

Now. look at the position of that small 
country running into tremendous debts. 
What have we done to help? What have 
we done to help them in their plight ? I 
understand that an economic mission is 
1•>in1 to Nicaragua. But what is the reason 
for the delay? The people of Nicaraaua 
-they talked to me-want a paper re-cycl-
in1 machine. . They want a paper re-cylin1 
machine before our economic mission can 
ao there. This paper recyc Jina machine 
wil 1 cost less than the cost involved in the 
trip of one member of the economic mission. 
A team of seven members is joing, I am 
told. The people there are not asking 
for money. The are asking for goods like 
textiles, and so on and so forth. 

Now. if we cannot give the various 
things in time,-and this is something which 
I said it before also-\\ hat is it we are 
doing? 

I would like to say this much and I 
have said it before in this House, Our dip-
lomats are as good as the best in the world, 
nen of the most developed country, But 
our diplomats are not trained. We have 
told them, we have followed this beautiful 
peculiar British system of bureaucracy. 
They are not trained. They are n t 
supposed to be political people. But, 
we are supposed to represent the 
people of India. The people of India 
are anti-imperialism and anti··colonialism, 
havina suffered under the colonial yoke. 
And, therefore, through the people of 
India we support in cone rete terms the 
people of ~icaraaua. This is not done by 
our diplomacy, because our diplomat 
under the British pattern is not for the 
people. our policy under the British pattem 
is not for the people. And, we are trained 
not to have any feelings. And, therefore, 
Madam Chair man, I would say, let us forget 
an this mumbo-jumbo of the economic 
mission and all this type of appraoch which 
10 od for ever. Let us do something 
im'mediately. Now, are we afraid or the 
Amtriean people ? No. As our our late 
Prime Minister lndiraji has shown we 
1hould not be afraid of anybody, whether 

it ia the United States, or the Soviet Union 
we are not afraid of anybody. Pandit 
Nehru aaid it and Shri Rajiv Gandhi i• 
also doing the same thing. They aft' not.. 
bothered whether it is the United States, 
Soviet Union. China or anybody ,else. We 
are firm on our princi pies. You should 
be bothered only if we go against om 
principles. I may say this much that there 
are many countries which are allies of the 
United States, and still helping the people 
of Nicaragua. The EEC as a group is help-
ing the people or Nicaragua. When I was 
there, I met the senior officer of the BBC 
who was there to build houses under (he 
plan or EEC for the psople of Nicaragua. 
Now, EEC, on November 12, at a meetinl 
in Luxemburg has decided and sanctioned 
an economic package of a id to Nicara· 
gua. Italy and Spain. two days ago, 
have also agreed on a joint package of eco • 
nomic assistance, Apart from this, Italy 
individually. Spain, Germany, Denmark, 
Sweden, Holland, Finland, France are 
countries which belong to the western aUia· 
nee and support the United States generally 
in its foreign policy. They are giving con· 
crete governmental economic aid to Nicar-
agua. Now, let us also do somethins 
concrete. I implore of our Minister, who 
is a political Minister, to help this country 
so that our image stand high. 

Now, we are speaking about the embassy. 
Let us give them some building or some 
facilities so that they can function. It is a 
small country. Let us not go by this 
baniya mentality, with due respect to all 
ban/ya, who are present here. Let us come 
forward and give a small help. We are a 
poor country. We can contribute less. But 
whatever we have, we share with the people 
of Nicaraaua as we have shared with tho 
people of South Africa, the people of 
SWAPO and the other oppressed and under· 
priveleged people of the world. 

PROF. K.K. TEWARY (Buxar) : I 
would like to begin with a quotation, which, 
I suppose, will put the things · in correct 
perspective. This witl reveal what Mr• 
Reagan and the American administration 
under bis leadership is trying to do not 
only in Nicaragua but all over the world 
and how his hegemonism, intervention 
and interference is a general syndrome of 
the aggressive and imperialist onslaught oo 
the freedom and intearity of the Third 
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World countries. I quote this about Mr. 
Reagan: 

"He only works three to four hours a 
day. He does not do his homework. He 
does not read his briefing papers. It is 
sinful that this ma~ is President. of the 
United States." 

These observations were made by Mr. 
Thomas P. ff Neill Jr.I Speaker, House of 

~ 

Rcpresenta tives. Through these observations 
he has tried to focus the philosophy of 
Reagan Administration which finds its 
naked expression and manifestation in 
Nicaragua. Nicaragua may be a small 
country, but it needs help and we must 
extend our help to it. But more than that, 
Nicaragua has to be presented as the 
symbol of resistance of imperialism because 
American intervention and intervention 
through covcrted operations under CJA 
lead.crshjp is taking place not only in 
Nica-~agua but also other parts of the world 
as a whole including India. Nicaragua has 
suffered the onslaught of American imperi-
alism. For the last eight years, it has been 
highlighted how the hated Somoza regime 
was overthrown not by the organised 
communist group but by the people of 
Nicaragua who had had enough of tyrannical, 
barbaric regime lasting over 30 years. The 
Americans used to treating the whole of 
Central America as their private fishing 
pond for promoting their interest in the 
name of American security. They have been 
imposing juntas headed hy despicable 
regimes lead by military dictators. 

Madam, when we talk of Nicaragua and 
the removal of Samoza, and whc1t bappa-
ned after that,- we are reminded of this 
scenario, this phenomenon, in other coun· 
tries as well. Mr. Ind raj it Gupta was refer-
ring to baby doc and papa doc. More 
than that what is happening is the geno-
cidal terror unleashed in South Africa. 
Who are the people behind this genocidal 
regime, the Pretoria reaime, the racist regime, 
and the continued suppression of the people, 
the freedom, loving people· and their 
struggle , their heroic strugs1e in 
Namibia 1 Who are behind the fascist 

I activities of the iJraelies, the massacre, but· 
· I chery of the people of Palestine? So, these 

are some of the symbols of Americall hege-
roonism and also the way Nicaragua bas been 

treated. We recall and ..... we shudder when wo. 
recall the barbarities. systematic barbaritiea, 
perpetrated on the people., of Nicara1• · 
and how ports were mined, how economic: 
blockade was planned, and it is very signi· 
ficant, to which reference ought to be made 
during this debate. Nicaraguan Govern-
ment took this case of mining· of the ports 
to the International Court of Justice. 
When the International Court of Justice 
came out with its scathing indictment of 
American intervention, then America quie-
tly said, .. We are not interested and hence· 
fouth we are not going in any bilateral 
dispute to the International Court of 
Justice. On this matter, Madam, when CIA 
started its operation, I would like to quote 
the way Mr. Reagan tried to ignore even 
American public opinion, even the State 
apparatus, Senator Goldwater, who is no 
friend of Third World countries. He is 
die-hard bide-bound conserva live. He 
observed in a letter to Mr. William, Coseyn 
the Chairman of CIA. says, and I qoute : 

"A11 this past weekend I've been trying 
to figure out how I can most easily 
tell you my feelings about the dis..:overy 
of the President having approved 
mining some of the harbours of Cent-
ral America. It gets down to one little 
simple phrase ..... .'' 

It is rather unparliamentary, but since 
I am quoting him, I must quote : 

•• 
Further he says : 

"Bill, this is no way lo run a railroad 
and I find myself in a hell of a quan-
dary ...... The President has asked us to 
back his foreign policy. Bill, how can 
we back his foreign policy when we 
don't know what the hell he is doing? 
Lebanon, yes, we all knew that he sent 
troops over there. But mine the 
harbours in Nicaragua? This is an act 
violating international law. It is an act 
of war. For the life of me, I don't sec 
how we are going to explain it. 0 

SHRI B.R. BHAGAT : He was a Presi· 
dential candidate. 

PROF. K. K. TEWARY: Yes, ho wa1 
a Presidential candidate, a very eminent 
American personality, but the American . 

••Not recorded. 
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Government does not respect international 
law. In violation of all international laws, 
international treaties and conventions, they 
are indulging in this kind of destabilisation, 
this kind of intervention all over the world. 
What is happening in Nicaragua is an 
undeclared war. So, as the leader of the 
Non-Aligned Group, what over we do, we 
must do it immediately because an attempt 
is being made to throttle this small 
nation. 

I must also draw the attention of the 
House to the growing menace of American 
imperialism, the way they are systemati-
cally trying to undermine the sover;::ignty 
of nations, whether they are big or small, 
the way they are trying to undermine the 
authority of international bodies. They 
have withdrawn from the International 
Court of Justice. Now they are intro-
ducing a concept in the U.N. They are 
saying that sin,.;e they are funding the UN 
and their contribution is the largest, there-
fore, there should be weighted V:Jting for 
them. They are saying that the importance 
of a member nation will depend upon the 
amount of its contribution and they have 
passed a Res .·lution in their Congress say-
ing that from 1987 onwards they will not 
be funding the U.N. So, this is an attempt 
to undermine the authority of international 
bodies and to throttle democratic forces 
all over the world. Therefore it is impor· 
tant that we Join hands with other 
countries in the world in putting muscles 
into the fighting arms of the people of 
Nicaragua because what Nicaraguans are 
doing is, they are £.~hting hard, they are in 
the vanguard of resistance against the vile 
attempt of American Imperialism to under-
mine the independence, sovereignty and inte· 
grity of this nation. Madam, Mr. Gupta 
made a reference to the murder of our 
leader, Mrs. Gandhi. This is happening. The 
leaders of such countries which are large, 
which are comparatively more stable, are 
being assassinated. Mrs. Gandhi is the 
leader of the non-aligned world and one of 
the tallest leaders in contemporary history 
of the world. She was assassinated. 
How significant it looks! This happend to 
the only leader Olaf Palme from the indu-
strialised world who was the hope for the 
third world ciuntries and developing 
countries. When we were in the U.N. she 
stood as a towering personality and chal-
lenged the Am~ricans on the concept of 

weighted voting, and said. 'All right, about 
your membership, you have to take the 
decision. But about funds, all the countries 
of the world, whether they are from the 
third world countries or from the industri. 
alised world, will get together and contri-
bute to sustain the U.N. Therefore, 
Madam, in conclusion I would say that the 
ugly designs of CIA are now visible all 
over the world. In the end I would make 
a request, I do not know why the Govern· 
ment of India is not making public the 
Hardgrave report about the expected killing 
of Indira Gandhi. Hardgrave made a study 
uuder instruction of the State Department. 
That report came out in 1983. The entire 
Indian scenario was depicted; and it said 
what will happen, how India will disinte-
grate after Indira Gandhi was assassinc1ted 
or killed That report is available in 
America. That report was prep.ireJ by CIA .. 
At least I do not have any doubt about the 
involvement of CIA. As foreign hands 
have been mentioned very often, tie hand 
of the CIA is there in the assassination of 
Indira Gandhi. This report of Hudgrave 
must be made public in India. It should be 
made available to the Members of this 
House. In the end I would conclude by 
saying that all the help that we can extend, 
diplomatic and material, we should extend 
to strengthe.i democracy and peaceful forces 
in Nicaragua and we must resist, along 
with Nicaragua, the onslaught of imp;ria-
!ist forces in that part of the world. With 
these words I conclude. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Madam Chairman, the time 
allotted to me is v:cry short and therefore 
I will be very brief. 

I want to draw the attention of this 
House -and through you, the attention of 
the Minister-to two vital points. One point 
has already been dealt with by Mr. Faleiro. 
That is about providing accommodation 
for the Nicaraguan Embassy in India. 
(JuterruptionJ, They have made a ri::quest 
but that has not been acceded to. I am not 
going to dwell at lenght on this point. 

AN HON. MEMBER: From Housing 
Committee accommodation can be provi· 
ded ! 

SHRI SAIFUDDIN CHOWDHARY : 
We always support them; and the whole 
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gountry will support them. You give them 
•ommodation and people will take it 
v,ry happily; there is nothing wrong in 
that .. 

The second point to which I want to 
draw your attention, Mr. Foreign Minister. 
ii wh:ther the Government of Nicaragua 
has requested our Government to send a 
non-aligned team mainly consisting of 
delegates from India who will be moving 
with the Contadora Group. They think 
that will be very much helpful to them as 
they consider India as one of the great 
countries that can make an imp1ct in that 
situation and that will help to repel the 
American conspiracy, the imperialist cons· 
piracy that js there. I want to know 
whether that request has been m1de by 
them and if so> what is the reaction of our 
aoveroment to that request. 

These two points I want to make and 
I don't want to m1ke a speech. Our heart 
aoes to them and we want to see 
that our Government takes all poss ib1e 
1teps to stand by them and to expresc; our 
101idarity with them. 

With these W\Jrds, I conclude. 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur) : Madam, the people of 
Nicaragua are under series of strains ever 
1incc they gained their democratic setup, 
and on 19th of July 1979 they w-!re able to 
have their own, but the U.S.A. has been 
able to prcssrurise them to the mining of 
the ports through various oth~r measures, 
the details of which have been given by 
our friends. 

I had the occasion of attending an 
International Conference on Nicaragua in 
Lisban in 1984 as a delegate of the AICC 
and I remember the volume of opinion 
that was in favour of Nicaraguan struggle. 
It was an sight to see one delegate after 
another coming forward to support the 
heroic struggle as we heard in rapt atten· 

· tion one of the speeches made by one of 
, the important Ministers from that country 
; what had been the cause of that struggle. 
I fbc House may know that as many as 
12,817 Nicaraguans had been killed in this 
1
1eroic struggle, 3,020 had been injured, 
1,825 had been kidnapped and 73,000 
~opre had ·been displaced. These are tbe 

human losses, and in economic term, S !Ge 
million had ~een the Joss in one )'ear o~. 
So, coming out or th'e Spanish struai 
and domination Nicaraguans thouabt Mt 
they would be able to have their · own -~ 
in this rree world. But located ·aa they ''QI 
in the Central portion of this Ametldl 
North America on the one side and Sdtitl 
America on the other side. thete 5 or I 
small nations have to strive for their stra-
ggle and it is very difficult for them .to 
withstand their pressures because it i. 
ironica] to say that America is puttina an 
sorts pf pressures most of the machi ncry ia 
Nicaragua is of American desian, m J8t of 
the things that they are building. machint1 
etc., are manufactured in America aod tUI 
the other day the U.S. Government 1t • 
fleecing the economy of this small country 
and now they are putting all sorts of hunt· 
les in thdr Wij 

PROF. MAOHU DANDAVATE 
American desigos are very large. 

PROF. NARAIN CHAND PARASHAJl: 
Their d~signs are b.Jth WJys. As is corrobo-
rated by Prof. Madhu Danavate, designs in 
the sense of mechanics and dcsiaos 
in the sense of diplomacy. 
That is all the trouble with U.S. Undet 
the international opinion the Nicaraauans 
wer able to have the reference to the Inter• · 
national Court of Justice, they were able to 
hold elections and the results were in thear 
favour. Th;s Sandanista National Libera• 
tion Front. the Party that is carrying on 
the government at present, was returned 
with 1mjority and it was also supervised by 
certain outsid~ agencies- it was a Cool· 
proof system, it was a good election, but 
it is very ironical that the U.S. should not . 
respect the verdict of the electorate, thoy . 
should not respect their reference to the . 
World Court, they should not respect the . 
opinion of the international intcllectuala, · 
they should not respect anything except 
their own wild desire to overthrow thi1 
country and make it the base for CIA •. 

Madam, India as the Chairman of the 
Non Ai1gned Movement should come for· 
ward with some positive steps. It 1·s not 
only that we pass resolutions or make 
speeches supporting the heroic sttuggle lb · 
Nicaragua but something real we shout\t 
do. I would be happy that the strugale of 
this small but brave country is reco1olsewl 
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~ ~ aqd s~ a~t: of .,.1iaanontarY 
l'~~P· Ja sen, i there to bo()lt thei.r. moral,e. 
~tever small things they want-which 
w.e not weapons. which a~e not ammuni-
"4)11, which are not ftg)lter planes- but if. 
q., want , pencils and papers and things 
ol,

1 
Q)at ty,pe in fighting m iteracy, well that 

~)ffHJld be our ,concern. As a devetopina 
q9ttJnt,y, we should be able to come for· 
p · and extend a helpin1 hand to them., 
~. Madam. in this hour of struggle of tpc. 
lfPPle of Nicaragua, they have establi~hed 
4ffllomatic relations }"ith us. It is a happy. 
~lnoidence that the Madam Ambassador 
p tbat country is one of u,, in the 
..-..-, that her father was an Indian. Thi1 
11,: also another proof of the &()lidarity, 
~ · lndi~ and Nicaragua aJld they have 
particularly chosen her to represent that 
country in India. We welcome her appoint-
mellt and we welcome the sentiment. Let 
~ .. whole House of the various Parties and 
droups rise in one voice. 

PROP. MAOHU DANDAVATE: No 
Member can refer to anyone in the 
pllery. 

PROP. NAR.AlN CHAND PARASHAR: 
I say, the whole section of the House. I 
do not refer to the section which Prof". 
Dandavate is always in mind. I only refer 
to all those Members in this House to join 
add raise our voice together and have a firm 
resolve to he1p this small but brave coun-
try. We join those of our friends who are 
lletpin1 them to get out of this trouble. 
No amount of pressure frcm the United 
State.-- the mining of the ports, the send-
toa of mercenaries, the giving of ammuni-
tlf:)ll to these so caned fighters whom they 
are tending from United States to desta-
&ilhe that country-will help against the 
lb'on1 public opinion that stands for a 
united. strong, stable and democratic 
W.naua, for which we all support. 

SHRI S. JAIPAL REDDY (Mahbubna-
11r) : Madam Chairman, we have secured 
our own political indepen4ence after deca-
... of areat stru11le. We are, therefore, 
~1 alive to the value or political inde-
pendence of a nation, It is really unfortu-
nate that the United States of America 
Wkm 1ecured . its own freedom morc'.than 2 
centuries back should now threaten the 
independence of so many countries around 

the. wpr,d. more particularly, all count .• 
rles fn South America. It Is all the more· 
unrortunate t'hat t1'e United s 'tttte-. at 
America should stilt be obsessed with lb 
own obsolete dnctrlne, known as Monro~ 
DO(:trine which teqds to treat all countrlet 
in the St,uth America as a sphere of ita 
own influence. 

. , Io pursua11ce or that doctrine. I 1QP!, 
pose, the Reapn ~dministration is ll'>W 
seeking sanction of hundred million dollar, 
from the U.S. Congress to aid tbe conttalt 
in Nicaragua. I do not know what happe. 
ned· to the democracts in the British and 
the United States for 30 years. when dicta· 
torial ~ regime was ruling the roost I• 
Nicaragua. We know fully well that In 
addition to the 100 million do11ars wblc1t 
he, is· now seeking, the Administration hat 
already spent more than 70 miJlion dollan 
between 1979 and 1984 to destabilise the 
progressive and democratic regime itt 
Nicaragua. This is not the first instance~ 
The memory of Bay or Bigs region is still 
fresh in our minds. We also know how a 
democratically elected Jeader was killed in 
Ch il~ ' in cold blood and how the United 
States of America is blatant1y interfering 
in El Salvadaor and other countries. It is 
but right that our Government should 
supl)ort the peace initiatives of the Conto-
dora group. But mere diplomatic support, 
as Mr. Fa1eiro rightly emphasised wi11 not 
suffice. We must also extend economic· 
assistance to this smal1 country which has 
been fighting the mightiest nation on earth 
in a very brave and heroic fashi m. I am 
sure. like the brave Vietnamese, Nicaragua 
will also surely teach a lesson to the United 
States. 

It is unfortunate. Madam Chairman. in 
this year 1986 which has been designated 
as the Year of International Peace, we are 
spending more than 970 billions of dollars 
on armaments. A large part of this is spent 
by the United States. The United States 
has been trying to threaten the regime in 
Nicaragua through economic blockade. I 
do not know why President Reagan who 
hesitates so much to take recourse to eco~ 
nomic blockade in the South Africa, should 
resort to economic blockade of Nicaragua 
10 readily, 

It is. in fact, necessary that India.a• 
the leader of the Non-Aligned Movements 
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should take initiative to defend the free-
dom of one of the truly Non-Aligned 
countries, Nicaragua. We, the Janata Party 
will do everything in our power to support 
the Government in any move to defend and 
preserve pnd protect the freedom of Nica· 
raguan people, as a nation. 

MR. CHAIRMAN : Shri Harish Rawat-
two minutes. Afterwards> the Minister will 
reply. He will be the last speaker. 

[Tra,rslation] 

SHRI HARISH RAWAT (Almota): 
Madam Chairperson, I would like to con-
aratulate rny friend Shri Ajay Mushran 
!or providing an opportunity to expresa 
our emotional solidarity with the people 
and the democratic Government of Nicar· 
agua. Today, what is happening in Nie· 
aragua cannot be justified in anyway. 
America is trying to snuff out democracy 
in Nicaragua in the same way as it inter-
fered in the affairs of Grenada, Chile- and 
many other countries. We should p1ay 
to Ood in this Parliament to provide 
strength to the people of Nicaragua to 
face American threat as was done by the 
brave people of Vietnam. 

Madam, the hon. Minister of External 
Affairs has done some remarkable work 
and his statement on Srilanka-which might 
have been criticised in Srilanka and attempts 
might have been made to vilify him but 
the Indian people feel that his statement 
reflected their feelings . I am fully confident 
tbat he will exr:ress our emotional solidarity 
with the people of Nicaragua in the sam~ 

. way. I also request the Government to 
extend financial assistance to Nicaragua 
which may be expected by her from India. 

Madam, the economy of Nicaragua 
was mainly based on the export of coffee. 
banana and other raw material to America, 
but now the embargo imposed by America 
ia adversly affecting the ec -'nomy of the 
eountry. I would, therefore, request the 
Government of India and the hon. Minister 
to extend economic assistance, medical 
assistance and assistance in the field of 
education or any other field, where it is 
needed, to Nicaragua. The people of India 
and this ·House will support the hon. 
Minister in this noble cause. 

[ Elfllish] 

THE MINISTER OP EXTERNA;fl 
AFFAIRS (SHRI B.R.. BHAGAT) : Madam 
Chairman, Nicaragua is engaged in a :lttl 
and death struggle for independence and . 
sovereignty and it is a matter of pride to 
witness this morning the total solidarity 
of the people of an sections of the House; 
This is in our glorious tradition that Indl~· 
baa the most shining record not only for 
8ghting for its own freedom but for alwayl 
comin1 to the help of any nation, big or 
small, in any part of the globe and expre. 
sing solidarity and support in their strugile 
for independence. This is our attitude to 
Nicaragua as well. This is the example 
of a small country of 3 million, of a very 
Hon-hearted will of the people, strong wiJt~ 
that they will sacrifice everythina but not 
their freedom and independence. 

I am happy that the House has expro-: 
ssed its solidarity. It will certainly boos~ 
the morale of the people of Nicaragua. 
the Great and the heroic people of Nicar-
agua who are engaged in glorious stru11l~ 
for freedom. 

The hon. Members have suggested 
rightly that we must not only express pious 
sentiments and even pa&s resolutions but 
do something concrete to help the people.-
It is a right approach. India as a 
country treats Nicaragua as a very close 
friend and a colleague in the non ... aJi1nQd 
movement. It is a very valued colleague 
in the non-aligned movement. Thro~&h 
its struggle for its independence and ,over· 
eigoty, Nicaragua is fighting for the basic 
principles of non·alignment movement .~d 
India has been trying to give all assistance 
possible. We have already provided mcdi· 
cal assistance which is needed by Nicar-
aguan people. medical supplies of Rs. QOe 
lakh we have sent. We arc sending ....•. 

PROF. K.K. TEWARY : It is to() 
meagre. 

SHRI B.R. BHAGAT : We are aendiq 
a techn o-economic team. 

SHRI INDRAJIT GUPTA: Why . are 
you not providing the Embassy wl'tli 
accommodation ? 

, , I ,' 

SHRI B.R. BHAGAT: I · am ~omins· 
to that. 

I . 
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We are sending a tecbno-economic team 
this month so as· to work out the areas of 
ama11-scale sector and other diversified 
areas in agriculture and other facilities 80 
II to develop and diversify the economic 
cause. Apart from military intervention 
and subversion, Nicaragua is facing a very 
bis chaJlenge of economic pressures and 
blockade. 

Nicaragua is a resource rich country 
·with hard working people. Today 
It has an economic strength that h 
can build up an export of a billion 
doJJars. It achieved exports of 300 
·million dollars. But. today it has come 
. down to less than 1~.million dollars and 
we have to help NJcaragua in building up 
its economy along with other friends in 
the non-alignment movement. 

So far as the question of providing 
assistance in opening a Mission is con-
cerned, we are examining and there are 
various delicate matters in this. But 
certainly I assure the hon. Member that 
this matter is very much in our considera· 
tion at the moment and we will try to do 
aJI that js possible to help their Embassy 
function in an effecti\?e manner here. 

As the hon. Members have said, the 
situation today is centred not only in 
.Nicaragua but, in and around Nicaragua. 
of total destabilisation, of confrontation, 
of military action and of military conftict. 
And it is a source of great concern to the 
entire international community particularly 
during the last five years and the hon 
Members will recollect that one of the firtt 
acts of the Prime Minister when he 
took over as the Chairman of the 
Non-aligned Movement was to issue a 
Statement expressing grave concern at the 
escalating tensions in Central America and 
the threat of an armed conflict in the 
region, sptcially, in and around Nicar· 
atua ...... 

SHRI INDRAJlT GUPTA : Who is 
responsible for this escalation tension 1 It 
is not escalating by itself. Somebody is 
esclating it. Who is that ? 

SHRI B. R. BHAGAT : ... which poses a 
danger to the sovereignty, independence and 
the territorial integrity of the countries of 
the region, the regional stability as well 

II threatenina global peace and security. 
This enaaaed our attention right from the 
beginning and the Delhi Summit in 1983 
cxpresoed grave concern at the thre.:.t to the 
sovereianty, integrity and indepen,dence ' of 
N icaraaua. · · 

The last meeting of the Bureau ·df 
the Foreign Ministers of the Non-aligned 
Movement held in Luanda- in· · Septesnbor 
1985-1 am giving the sequence-passed_ • 
resolution that in this regard-that ie · in 
reprd to the serious conflict in Nicaragua 
-they urged the aovernment of United 
States to renew bilateral talks with t~e 
Government of Nicaragua with a view io 
achiving a concrete agreement on the above-
mentioned basis. The basis is to give up 
the policy of confrontation, economic 
pressures, intervention. inteference an.a 

"Start the process of conciliation and satlS: 
factory and peaceful solution as a result 
of negotiations because the position today 
is that bJth Nicaragua and the United 
States have diplomatic relations. They have 
not broken off diplomatic relations. They 
have ongoing normal relations and, there-
fore. there is no reason why this question 
cannot be solved. 

It is a happy sign that despite the fact 
that the administration last year asked for 
assistance having both components, the 
military as well as economic. the Congress 
there not only cut down the amount of 
assistance to only 27 million dollars ·but 
also eliminated altogethr the element of 
military assistance, Military assistance was 
rejected by the Congress and only humani-
tarian aid, that is, mainly economic assis~ 
ta nee was sanctioned. Th is year the 
administration has asked f0r 100 million 
dollars assistance-both military and econo-
mic ...... 

PROF. K.K. TEW ARY : But this aid 
is being given to those who are called 
freedom fighters although they are the 
thugs. 

SHRI B.R. BHAOAT: I know that. There 
are elements in the American opinion also 
who are for a peecef ul process, who reco-
gnises the legitimacy of the government, 
who recognises the Nicaraguan government 
as a legally constituted government and that 
interference in any measures amounts to an 
lnterference in the internal affairs of a Govea 
roment and destabilising that government. 
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We only hope that this year also aa they 
4'd, last year, the Conarcs1 will not 
only reduce the amount considerably but 
also take away the military component. 
lbereforo. we have to keep on the pres-
~····· 

SHR.I AJAY MUSHRAN·: Mr. Pateiro 
ha• made a very valid point. You have 
tlahtly proposed to send a team to Nicar-
1aµa to assess what help they want. But 
!N9U1d it be possible to send a token amount 
of economic assistance immediately ? .... 

l~.00 hrs. 

They demand immediate economic 
paistancc' Would you like to comment on 
Qlla? 

SHRI B. R. BHAGAT : This is as a 
lelUlt of the discussions with the forei111 
Ministers we bad here. This Mission is 
1oing to identify areas of development and 
lheuss project mutually agreed to. They 
do not ask for a token help. We are not 
Soiftl to give only token help. I assure the 
bon. Members of this House that we will 
d() alt that is possible. There is no constraint 
on our part or on our wilt. We will do 
everything possible. The only constraint 
ie our capacity and, subject to that, we 
will do and I agree and you also know that 
their demands are not very big. But we 

<;an work out a sat!sfactory package with the 
team. Thi9 was agreed to mutally. If they 
wanted an ad hoc aid like one lakh-we con-
sider it very small-but they wanted imme-
4lately something to be sent ... 

(Interruptions) 

PROF. G.G. SWELL: It 'should be one 
milion at lea st. 

SHRI B.R. BHAGAT : They may not 
~d one million of medical assistance. 

PROF. G.G. SWELL: Not only medi-
cal, but othi..r things also. 

(J nterruptions) 

t SHRI B. R. BHAGAT : This is the 
a function of the team. I appreciate the 
e fllelings of the House and take into 
ll ecoount the sentiments of the hon. Mem· 
a lltr1 ; and we try to provide as mush as 
~ ~Sible. 

(Interruptions) 

MR. CHAillMAN I do not want 1.llJ 
Interruptions. Let the hon. Minister co. 
plete. 

SHRI B.R. BHAGAT: Another poll• 
tive development has been tbat there It a 
acction or the American people and th, 
Congress, you know, rejectina the proceo 
of military Intervention into any other coun· 
try. Everything is because of the on-aoln1 
activities in the Non-aligned Movemco t. 
The activities in the region of these are 
contributory. A positive reason mentioned 
llY Shri Indrajit Gupta is the ••contadora 
Group" i.e. Mexico, Panama. Columbia aqd 
Venezuela which engaged themselves in the 
procen that this matter should be settled 
not only this matter but also the aituation 
in the Central American region a1 a whoJ, 
Involving all of the region, a 11 matters 
of conflict, should be sett led peacefully. 
To this the Government of United Statoe. 
of America is a]so a party. They have 
agreed, in principle, and they support the 
Contadora Group's process or peaceful 
settlement of the problem,. 

( Interruptions) 

MR. CHAIRMAN : No interruption• 
please. 

SHRI B. R. BRAGA T : Please do not 
put words into my mouth. Let me give my 
expression. I am trying to put things in 
as clear and positive manner as possible. 

Secondly, in order to help this, there 
was a separate group of the four 
important democratic countrie1 of Latin 
America in the region-Argentina, Brazil, 
Peru and Uruguay-and they all said that 
they must process it so that the whole 
region as a whole is stab ii iaed, because it 
accepted the principle that the situation in 
and around Nicaragua is fraught with dan-
aers to world peace and stability and not 
only of the regional stability but the global 
peace and stability This process must be 
first initiated by the Contadora groupJthat 
all conflicts in the region should be settled 
peacefully through negotiations and not 
through any intervention either by military 
or economic procelS. To subvert an, coun-
try's freedom in the region is a dangerous 
process and must be rejected. 

Similarly. Sir, in a declaration iasucd 
on tbe occasion of the Central American 
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Foreign Ministers, Conference of these 
eight countries, they met at Cara Bolleda 
and there the Foreign Mini:;ters issued a 
statement and gave a charter, what was 
called "Contadora Message,., and under-
lined specificalJy that these were the pro-
cesses in which mattersof conflicts in the 
region should be sett1ed and they 
are all peaceful matters and they totally 
rejected any military intervention or any 
confrontation or intervention. But, all 
the same, the people of Nicaragua face 
enormous difficulties. The intervention, 
the economic pressures, military confronta-
tions, internal subversion and conflicts, go 
on. We attach the highest importance to 
the righl of all people freely to choose their 
own path of social, political and economic 
developmer,t. This is an important non-
aligned principle. What will be the govern· 
ment of a country, it is for the people of 
that country, in exercise of their free will, 
to decide. We are not concerned with the 
Ideology. It is the people who witl deter-
mine the ideology and the complexion and 
coJonr of the country. It is not for any 
other government or any outside govern-
ment, big or small, to say that this govern-
ment should be of that variety or shou]d 
follow th is ideology, One of the reasons 
for the trouble in this region !S the negat-
ing of this principle, When we try to 
determine the composition of a government 
the ideology of a government through out-
side pressure, then this princip]e or process 
is negated, and th is is one of the reasons for 
the trouble in Central America. We have to 
ensure that there is n., such interference 
from outside in this matter. 

The hopes reposed by the international 
community in the efforts of the Contadora 
countries are far from being realised. We 
have still to go a long way. On the one 
hand we hope that the solidarity expressed 
by the people and the Parliament of India 
will give an impetus to this process of 

14.09 brs. 
[MR. DEPUTY SPEAKER in the Chair] 

peaceful settlement and negotiations and 
the Cootadora process. The search for a 
negotiated political solution to this region's 
problem, it should be realised, has been 
obstructed by fresh difficulties and renewed 
pressu1 cs. We are hopeful, hvwevcr, that 
th,. r-nlf P,..tiv,,. uri11 nf f hP nf"nnfo of Central 

America will ultimately triumph and over. 
come the present obstacles to the peace 
efforts. It is difficult to visualise an alter-
native to the intensifying of the Contadora 
process. It is equa1Jy necessary that it con· 
tinues to address itself to the b'..lsic issues 
at stake. Therefore, flnaJly we hope that 
the current deadlock in the , pettce process 
can be solved to mutual satisfaction through 
the joint efforts of the concerned countries. 
Failure to do so will not only have tragic 
consequences for the people of Central 
America but also carry dangerous portents 
for global peace and security. In these 
difficult days-the Members-:" have a]ready 
expressed their solidarity-we e~tend to the 
Government and the peop1e of Nicaragua 
the support and solidarity of the Govern-
ment and tbe people of India. 

SHRI SAIFUDDIN CHOWDHARY ! 
May I seek one clarification '? 

MR. DEPUTY"SPEAKER : No. No 
clarification. I cannot aJJow. We are now 
taking up General Discussion on th: Gene• 
ral Budget ..... . 

(Interruption\) 

SHRI SAIFUDDIN CHOWDHARY: 
0nty one minute. 

MR. DEPUTY-SPEAKER : No. I am 
ca11ing Shri Madhav R\":ddi. 

SHRI AMAL DATTA (Diamond Har-
bour) : Sir, we have been toJd that Presi-
dent's rule has been imposed in Kashmir. 
PTI and UNI have aJready c.:irculatcd this 
news. We have not been told anything in 
this House. The Home Minister should 
come and inform this House. 

(brterru;, t ions) 

MR. DEPUTY SPEAKER : We have 
not received anything yet. How do we know 
that this news is authentic ? 

( ltiterrupt ions) 

AN HON. MEMBER : Why don't you 
ask the Home Minister to make a state-
ment? 

DR. DATTA SAMANT (Bombay 
South Centra]) : The news agency has alre-
ady announced it, Sir. 

MR. DEPUTY SPEAKER : If there is 
anything, they will come and announce~ 

< b11errun1itm\) 
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MR. DEPUTY SPEAKER ~ Without 
knowing how can you say it~ So many 
things are circulated outside. If at all 
there is anything, he will come and annou-
n~. 

(Interruptions) 

AN HON. MEMBER: Tomorrow and 
the day after are holidays. So it should be 
done today. 

MR. DEPUTY SPEAKER : If at all 
there is anything, he will definitely come. 
(Interruptions)- Whom have I to direct 
DOW? 

SHRI BASUDEB ACHARIA (Bankura): 
When the Parliament is in session, the 
Home Minister should make a statement. 

MR. DEPUTY SPEAKER : If there 
is anything, he will definitely come. 

SHRI C. MADHA V REDDI (Adilabad): 
You con direct the Paliamentary Affairs 
Minister to convey this to the Home Mini-
ter and let him make a statement. 

MR. DEPUTY SPEAKER: Mr. Mini-
ster, they are telling that already the news 
is in circulation. Please convey it. 

SHRI BHATTAM SRIRAMA MURTY 
(Viskhapatnam) : The actual facts must be 
made known to the House. 

SHRI H.A. DORA (Sriklkulam) : Is it 
a fact that President's rule is imposed in 
Kashmir? 

(Inter, uptiom) 

GENERAL BUDGET, 1986-87-
GENERAL DISCUSSION 

14.13 hrs. 

[English] 

MR. DEPUTY SPEAKER : Now we 
take up general discussion on the Budget. 
Sbri C. Madhav Reddi to initiate the dis-
cussion. 

SHRI C. MADHA V REDD! (AdiJabad): 
Sir, it is my misfortune to speak on the 
general budget at a time when there is so 
.much commotion in the House and at a 
time when the Finance Minister himself is 

absent when 1 am initiating the d¢batc and 
explaining the various approache~ to the 
budget. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND TOURISM 
(SHRI H.K.L. BHAGAT): The Finance 
Minister spoke to me personally that he is 
to attend the funeral of one of bis closest 
relatives. It was rather unavoidable. 

MR. DEPUTY SPEAKER : The Fina-
nce Minister is having some engagement. 
Shri JaQardhana Poojary is here. The Fina-
nce Minister will also come. 

SHRl MADHAV REDDI: The debate 
on tho general budget is losing its impor-
tance because the debate is being taken up 
at a time when hardly one hour is left and 
the House is going to take the Private 
Members• Business. The hon. Finance 
Minister is also not present here 
when the various aspects of the budget are 
being initiated and debated. That only 
shows that we ate not giving too much 
importance to this debate. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : Sir, I am 
sorry to state that the Finance Mioiste r 
has gone to attend the funeral of one of his 
closest relatives. 

SHRI C. MADHAV REDDI: You 
could have taken up the discussion on 
Monday. There is no hurry about. 

Sir, I rise to comment on the general 
budget which was presented by the Finance 
Minister on the 28th February. It was a 
very long speech I think the longest speech 
ever delivered on the floor of this House 
by any Finance Minister right from Shri 
John Mathai and Shri Chintamani Deshmukh. 
It went on for two hours fifteen minutes. 
It was a long speech, Jong in promises 
and very short in performance ? 

Sir, since the presentation of this 
Budget several comments have appeared 
in the Press. The Finance Minister 
addressed a post-Budget press conferenee 
and tried to explain the salient features 
of t:ie Budget. It has been variously 
descnbed by various leaders and the 
institutions saying that it is a structura-
list budget, it is a ,poor man•s budgte 
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and somebody said it is a Tinker's budget. 
I do not know whether the Finance 
Minister is a structuralist or a tinkerer. 
One thln1 is very clear. Th is is pre-
eminently a populist budget. 

Sir, the Finance Minister said that 
this year there was a quantum jump in 
the allocation to the weaker sections, 
viz., a rise of about 64 per cent. I am 
very happy that the Government has 
renewed its interest in the weaker sections 
after freezing the allocation last year. 
Last year while speaking after the budget 
to the Preis the Finance Minister observed: 
"That anti-poverty programmes are 
on1y a sabu to the conscience. They 
prevent social tension from reaching a 
boiling point." That is the only objective. 
If you are taking up anti-poverty 
programmes it is because you feel if you 
do not do it the social tension will go 
to the boiling point. "Ultimately the 
problems of poverty and unemployment 
have to be overcome through high growth 
rate " This was the philosophy of the 
budget last year. That is the reason 
why the allocation on the weaker sections 
was free zed. 

Now, Sir, the conscience of the 
Government must have been pricking 
quite a lot for the last one year that they 
thought it fit to include such a big 
allocation for the weaker sections. We 
are very happy about it and the criticism 
of the Prime Minister in the other 
House that the Opposition did not 
applaud when this was announced by the 
Finance Minister in this House is in a 
very bad taste. If the Government 
wants that Opposition should applaud 
and praise certainly the programmes must 
be praiseworthy. It is our duty to 
criticise the Government. It is our 
duty to pick the holes to find out where 
you are wrong. Why should you be so 
touchy when we do not applaud some of 
your schemes ? 

SHRI H.IC.L. BHAGAT: I think your 
job is only criticise the Government. 

SHRI C. MADHAV REDDI : Our 
job is to criticise you when you fail to do 
right work for the people. We are here 
certainly to criticise but it does not mean 
that we are here only to criticise. We have 

been also supporting the policies or the 
Government. On the Floor or the House 
on several occasions we have come out 
with full support to the Government. 
We have never opposed everything that 
the Government brought forward. So, it 
is wrong to say that we are irresponsible or 
we have no sense of duty and that we are 
criticising on each and every matter. 

I am very happy that 65 per cent 
increase is there in the allocaction for. the 
weaker sections this year. I am going to tell 
you in the course of myspeech, that some 
of the schemes taken up by the G wern-
men t are very good and w;:, are here to 
support the Government, but there are 
various aspects which need very very careful 
scrutiny. Tbat I will also tell you while 
makina my observations. 

If you just scratch the thin layer of 
this populist and pro-rich budget, we will 
know that it is a very good exercise for 
public deception. I would praise the 
Finance Minister for framing the budget 
in such a way that the entire budget is 
wrapped ia a very thin layer of popu1 ism. 

What do we find ? What a re the 
realities ? When we unwrap the layer, 
what do we notice ? I would try to 
explain one by one, item by item, where 
we have gone wrong and what are the 
policies that we are pursuing today, 
whether they are pro-poor or whether 
they are pro-rich. I wiJI come to that 
later. 

Let us take the first point. the growth 
rate. The Finance Minister said that this 
year he expe~ted a growth rate of 4 5 to S 
per cent of the GNP. I remember, last 
year also, he referred and said that our 
growth rate was going to be 4 per cent. 
But ultimately, when the figures 
come. it was only 3.S. per cent. 
We cannot deny this. These are the 
facts. 

Several such assumptions had been 
made in the past by the other FinaQce 
Ministers and every time the growth rate 
was sliding to 3.5 per cent. Thi~ y~ar he 
says that the growth rate is going tn be 
4•S to S per cent. I am afraid, 1 am 
going to prove with the figures that I have 
been supplied by very reliable sources that 
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sources · that again we are going to slide 
back into 3.S per cent or a little more 
than that this year also. When I say 
this, I am reminded of a very apt remark by 
late Pr~f Rai Krishan, a very eminent 
economist. Every time he used to say that 
our growth rate is a '·Hindu growth rate." 
Like Hindu society. which is a stagnant 
society, our growth rate is also stagnant 
for the last several years at 3.S per cent. 

Last year, when the Finance Minister 
mentioned about increase in the growth 
rate, I was very happy and I thought that 
we would now be able to achieve 4 per 
cent growth rate ; we were going to break 
the 3.5 per cent barrier. I thought, here 
was the Alexandra the Great, who was 
going to cut the Gordian knot. But what 
happened ? The curse remained, the 
Ootdian knot remained and our growth 
rate, whatever you might plan, remained 
at 3.5 per cent. Our economy is stagnant, 
This is the sum total of the whole 
economic policy. 

Nnw the Finance Minister was vexing 
eloquence nbout his concern for the 
common man. Let us see what are the 
things which are there ju the Budget 
meant for the common man. If y0u take 
the pr ice rise. we have discussed this 
subject nn the floor of this House. It was 
pointed out that becaus~ of the iacrease 
in the administered prices, there was an 
abnormal increase in the cost of living. 
But the Finance Minister claimed that the 
cost of 1 iving index sh0wed that the 
indi x of wh0Jcsak prices have ~omc down 
this yeur by 2 per cent. Last year 
it was 5.5 per cent and he claimed that 
this has come down to 3.S per cent this 
year. How .has H happened? Well, 
this itscJf is a disputed figure because we 
are not going by the consumer price 
index. We are going by the wholesale 
price index. It has come down to 3.S 
per cent as claimed and that is the reason 
why the Government was able to check 
the price line. To say that there was no 
increase in prices was actually not a fact. 
Everybody knows how prices have gone 
up. Even assuming that this claim is 
correct and that the price index is 2 per 
cent lower than the last year, let us see 
how it wns achieved and at what cost. 

The Finance Minister was very anxious 

to ace that whatever assura nee that he 
makes on the floor of th~ House til~imatety 
come true.. He will do anythirtg for that. 
I must appreciate that sentiment. But 
what did he do ? He aJlowed maH·ive 
imports of several essential commodities such 
as sugar, edible oils and steeJ at,1d .many 
other of commodities. Because of ~he 
massive imports, wbich were much more 
than the imports of the earlier years, it was 
possible for the povC'rnment to hold the 
price line to s 1me extent. But at what 
cost 1 At the cost of losing our valualtle 
foreign exchange to the extent of 
R.s. 7,000 crores. This is our deficit today. 
Our balance of payment position is so 
bad and our trade deficit today stands at 
about Rs. 7,000 cwres. Next year you 
cannot do it. You cannot hold the price 
Jine. You cannot also contain the 
consumption internalJy. Then what 
happens ? There will be less and Jess goods 
and more and more demand. And there 
will also be the cumulative effect of the 
last three years' deficit finance. As we 
all know, the deficit financing of a particu-
lar year is not reflected immediately in the 
following year. It takes time because of 
the money multip1icr effect and the 
cffec! of these three years of deficit financ-
ing is certainly going to show next year. 
I am sure the prices are going to rise and 
and the price index wilJ be up by about 6 or 
even 7 per cent. 

Now coming to the idea]s of equity 
and social justice, the Finan~e Minister was 
quoting the Prime Minister that our growth 
and development should be accompanied 
with equity and social just ice. I am not 
referring to several aspects which have. a 
direct bearing on the social justice. I would 
like to illustrate only one or two 
points. 

Firstly, what was the effect of this 
liberalisation which was started Jest year? 
The Finance Minister believes that the 
growth can be achieved only jf there is a 
free wind of competition. That is the reason 
why this liberalisation is taking place. Now 
the point is that if the free wind for compe-
tition is allowed, as has been allowed Jast 
year, what effect will then be on the indus-
trial front. We have de licensed severe.I 
industries. We have aJlowed the monoppJ.y 
house to set up industries on various se~ .. 
tors. Because of the removal of restricti~ns. 
what happen 1 What is the result of this 
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P')l,lcyJ Ultimately, what was the result of 
~c liberalisation wilt be known if we Just 
~ 1- t~e effect of it in the economy. How 
many industries bavr, come because of the 
Uperalisation started by bigbusincss houses ? 
Bia business houses have obtained licenses 
iq respect of hundreds of industries which 
1-,ve not been earlier open for them. 
Similarly, they have got the concession 
reaarding the capacity re-endorsement. 

Then., restrictions regarding the manu-
facturing of industrial items which were 
hitherto reserved for the SmaU Scale 
Sector, they have also gone to the big 
business houses. 250 items which were res-
erved for the small sca1e sector have been 
dereserved. As a result of this, the major 

~ industries have taken full advantage of it. 
They have started the industries. The 
industries like matches for which high 
technology is not required, for which 
there was a ban in al 1 these years, as this 
industry was reserved only for a small 
s~a le sector, today the big business houses 
arc c\.1ming forward and scttir.g up indust-
ries like these. 

In th~ field of high technology 'Yes' , 
you havl! given some concessions. It may 
be justified. But how can you justify the 
dereserving of the units like matches. As 
against this, what have you dono? What 
are the concessions that you have extended 
to the small scale sector'? 

It was pointed out that MODVAT 
Scheme is going to help us. But certain 
excise concessions have been extended to 
the small scale industries. Though it is 
doubt'rul to what class of small scale indus-
tries it will benefit. I am sure this is going 
to benefit the bigger ones in the small scale 
sector. The smaller ones will be deprived of 
the existing benefit. We were told that a 
fund has been created under the IDBI to 

· help the small scale industries. I do not 
. ·know what type of fun.d is this. How this 

is golng to help the small scale industry? 
Because the smal1 scale industry is already 
assisted in various schemes. Finances are 
available from the IDBI under the refin-
ance scheme anJ so on and so forth. Unless 

·. this fund is to be utilised for reviving the 
· aick' ··units in the small scale · industries 
·which. are 1 lakh in number, I do not know 

,' wbether this fund is aoioa to be of any use 
to··u,. 

! , ' .,.~. 

Certain small concessions have been. 
given to the &mall people and certain 
schemes have been taken up to benefit cer. 
tain small sections and particularly the 
urba,;i poor people, the Cobblers, the Rick· 
shawpullers the Washermen, the Barbera 
and so on and so forth. These are the 
schemes for the small people which you 
wanted to take up. These schemes are on 
the periphery only to see that you should 
be able to balance the big concessions 
which you are giving to the monopolists. 
The object of helping the small people to 
the extent they are going to be benefit we 
are happy. But I want to tell you that all 
this is being done at the periphery only to 
see that it would not appear as if this is a 
big man's Budget. After all. how many 
people are going to benefit'? How many 
pe-opJe· are going to get any advantage out 
of these schemes mentioned in the 
Budget? 

I come to the question of divi.!rsion of 
funds. We were told that the State were 
getting a very large chunk of funds from 
the Centre. It was told that a total sum 
of about Rs. 20,000 crores would be trans· 
ferred to the States. and that this was a 
very big thing, becaues it was a rise of 
about 22% over last year. While we know 
that this is as a result of the recommen .. 
dations of the 8th Finance Commission, 
it is a fact that th is was also bJca use of 
aood collections this year of the taxes, 
taxes which go to the Stat~s' Pool. 

While I welcome this, and it is very 
good that our tax colkctions have been 
very good, what is the reason for this 
increased tax collections? It was said that 
the prophets of doom, viz. we people last 
year had prophesised that with all these 
concessions which were given to the tax 
payers particularly on direct taX:, viz. in· 
come tax, there was going to b~ less of 
collections. And the Finance Minister had 
said that inspite of these prophets of doom 
prophesying this, the colh:ction had increa· 
sed in the case of income tax by 36%; and 
in the case of other taxes by 22% and so 
on. 

I think the Finance Minister had a bit 
of luck this year. I can only say this. 
(lltterruptlons) I know what is the cause. 
I will tell you what the real cause is. Tho 
real cause is that all these collection, wero 
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not the collections of this year. They 
include arrears of last year and the year 
before last; and you have shown them as 
collections for this year. The fact is that 
they are collections of this year, but they 
are also the arrears. But I must congratu-
late the Finance Minister that these colle-
ctions have gone up because of his raids, 
and of tightening up of the tax machinery 
which has been able to raise collections 
more efficiently. I appreciate it, but let us us 
not go by the impression that it is because 
of the theory which last year the Finance 
Minister had propounded, viz. that if you 
reduc i the tax, the compliance will be 
bettr l do net agree with it. Even 
today I am going to challenge it. 

Let him give the complete figures. Let 
us bifurcate the figures and sec how much 
w:.:s tow:uds collectio,,s of arrears, and how 
much because of tightening up to tax 
coll.cling machine I can say that these tax 
collections Me not there because of reduc-
tion in the t<2x rate. This has been proved 
be.yond any doubt ov,,r the last 35 years, 
viz. that whenever we reduced taxes, we 
have not increased any revenue. How is it 
that this year alone we have increased it? 
tlnterruption.1) It is not because of the theo-
ry that he had propouuded here and which 
he was defending vehemently on the floor 
of this House, but because he had done 
everything p·0 ssible to see that the raids 
took place, and he had created a fear 
psychosis. It is very good, because I have 
no sympathy for people who evade taxes. 
I welcome raids on them and also raids on 
politicians. This was not done so far. 
The raids on all those politicians who had 
been Ministers who are' businessmen--on 
all those politicians there must be raids. 
Why not ? Why on business men alone? 

While I welcome these raids, they have 
created a fear psychosis which helped us 
in collecting more taxes. In any case, I 
am happy we have got more tax collections 
coming to the States because, as you 
know, many of the States already have 
presented deficit budgets and because of 
these deficits, the States are having very 
seve1 e resources, crunch. This year, I am 
happy that these deficits will be wiped out 
because of the better collection of the 
Centre. While you are able to transfer 
larger n:somccs to the States, there is a 
clear trend that you are taking away the 

States' resources for the Centre, because 
the income tax comes to the divisible pool 
and you want to reduce it and you have 
lost interest in the income tax. Today 
your interest is no more in the income 
tax ; your interest is only in the corporate 
tax and import duty which do not come 
to us. The point is, because of the 
administered prices, because of certain 
taxes which do not go to the divisible pool, 
you are giving concessions to the people 
at the cost of the States, and by increasing 
the import duty. You are taking the 
benefits to yourself. This year, what have 
you done ? You have reduced the excise 
duty and increased the import duty. With 
that you are getting about Rs. 400 and 
odd crores and that money is going to 
the central pool, to the Conslidated Fund 
of India and not to the States, to the 
divisible pool. From the income tax, 
States gel 85 per cent and you get about 
15 per cent. How are you intetested in 
it ? You are not interested in it because 
you get only 15 per cent. You can go on 
giving income tax concessions ; you can go 
on increasing import duty so that you may 
not have to give it to the States. I do 
not mean to say that you are not giving it to 
the States ; you are giving it to the States. 
But how ? When we come to you with 
a begging bowl? You do not give it as 
a matter of right ; as a matter of right, 
those taxes the collection of which has to 
come to the States you are taking away 
without consulting the States. When the 
States a.re having 85 per cent share in the 
income tax, is it not your duty to consult 
the States ? What are you doing ? You 
are tinkering with the several tax laws 
affecting States interest. Was there any 
consultation at any stage ? 

We have collection charges when we 
collect taxes. The income tax and the 
corporate tax, both are collected by the 
same Department. There is no other 
department for it. Today, both are on 
the same par, that is about 50 : 50 or in 
course of time, the income tax will be reduc· 
ed and the corporate tax will only take over 
as and when our companies grow and the 
new companies come up. The collection 
charges come to crores of rupees because 
of the salary of the department, T.A. and 
D.A. What is the rate at which you 
apportion the expenditure to the States 'l 
All these coliection charges are deducted 
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f rQlll the aross. proceeds, from the 1ro11 
income of the Department. Now, what 
ia .the ratio ? It is 7 : 1, that is, you are 
charaing the States ; you ase char1in1 
income tax: 7 and corporate tax l. Why 
i• thi1 'l 

When you are aettina more revenue 
from the corporate tax, would it not be 
proportionate ? Because of this we are 
losing crores of rupees every year ; and 
t his was commented upon by the Finance 
Commission and it directed the government 
to revise this method, but you have not 
done this so far. 

Reverting back to the administered 
price. we are not going to get a sinaJe 
penny out of that ; on the contrary, the 
cost of aJI the projects which the States 
are executingt has become too much; they 
have become costlier because of the high 
cost of cement and other materials and 
inputs. 

That' a part, regarding these adminis· 
tercd prices there is a clear recommenda· 
tion of the Eighth Finance Commission. 
The Government have never cared to 
accept this even thouah the Government 
said that they had accepted the Eight 
Finance Commission's recommendations. 
The Eighth Finance Commission has said, 
and I quote : 

"We have given this matter our careful 
consideration. We think that an 
increase in administered prices is justi· 
fied if there is an increase in the cost 
of production, provided that the public 
sector undertaking concerned is func-
tion ing with reasonable efficiency. · Also, 
in fixing the administered prices 
provision can be made for reasonable 
profits. But if obtaining revenue is 
the sole consideration, then. it seema 
to us, that the appropriate course is 
to increase that Excise Duty." 

. This is a clear recommendation of th u 
Eiahth Finance Commission ~bich bas 
been flouted. 

MR. DEPUTY SPEA:k.ER : The hon. 
Member's time is up. 

.t 

SHRI C. MADHAV REDDI: l will 
tak,c one minute more. 

Sir, I waa mentlonina about the States• 
revenue1 and the States needs ha•e beeD 
met DOW and then by the Centre. or 
course, we have to come to tbe 
Centre with a beging bowl. When we 
come, you alve U1 some thina, but yoe 
also try to control tho State• tbroqls 
thi1 politically though not financially .. 
There is no doubt about it that you have 
unlimited financial resources but they 
have al10 aot their own taxes, their own 
resources but they are limited you want 
to make the States weaker and weaker 
Bnancially, thereby you may be in a posi-
tion to dispense patronage to them. Now, 
this is the attitude. When I think about 
this, I am reminded of the Nawabe of 
Avadh. 

[Ttan.slat ion] 

The Nawabs of Oudh were known for 
many things. They used to rea1ise the 
revenue from the farmers through coercive 
methods just as our Finance Minister is 
doing. Out of the revenue so realised. 
the Nawabs used to spend lavishly on the 
occasion of Id or marriages in the families 
of farmers, In this way they controlled 
the farmers. Wherever there was any 
marriaae or Id festival etc., they used to 
help the farmers and that is why they 
became very famous in the whole of U.P. 

This is the condition of our Finance 
Minister who has become Nawab of Oudb 
but unlike the Nawab, he does not give 
any money. We come from Andhra 
Pradesh. In case we make a demand of 
Rs. one crorc for the drought there, he 
would grant only Rs. S lakbs. You should 
not do like this. If you want to imitate 
the Nawabs of · Oudh, do it completely. 
That is what I want to say. 

(English] 

SHRI C.K. JAFFAR SHARIEP 
(Bangalore North) : Mr. Deputy Speaker• 
today I am standing here, just contrary 
to the position of my friend, who bas 
just concluded bis speech. 

AN HON. MEMBER : That is your 
job. 

SHR.l C.K. JAFFAR SHARIBF: It 
it true that he is the representative of tho 
rulina part~ in bis State and a Membc~ 
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..;t the .Oppositil)n here ; I am a representa~ 
tive or the ruling party here, but a 
~ember of the Opposition in the State. 

Sir, the question is not what we are, 
whether in the State or at the Centre. It 
i1 not that we should always find fault 
·with each other. 

1 am sorry that even after the appoint· 
ment of the Sarkaria Commission. even 
after...... (Interruption) 

SHRI AMAL DATTA ; Three years 
ago ! 

' SHR.I C.K. JAFFAR SHARIEF : 
Please allow me to speak, I am just 
making a beginniug. Whether we look 
after the States or the Centre, the need 
of the hour is that we should keep in 
mind the country as a whole. But it is 
very unfortunate that we still talk in two 
voices. We, the Indian people, have got 
a very great heritage. Our struggle and 
suffering is part of our national life. This 
struggle has not weakened us, but it has 
given us strength. It has given us courage, 
conviction and determination to achieve 
our goal. What was our goal ? Our goal 
was to fight for the political freedom and 
economic freedom. We have achieved 
only one. We arc now on the other. 
Now, our fight is for economic freedom. 
It is a continuous struggle. It is not a 
question of one State or other or the 
Centre. We are a federal structure. AU 
of us have our retponsibilities. 

SHRI AMAL DUTTA : But your 
party does not believe in this. 

SHRI C.K.. JAFF AR SHARIEF : If 
my party did not believe in thit, then 
many of you wou would not have existed. 
I must say in all fa~rness to our new 
Prime Minister that it goes to his credit 
that he has gone out of the way to see 
that the federal character remains and 
1ains more strength. But I am sorry to 
say that the Opposition speaks in contra-
dictory tones. 

We have to see what is our basic 
approach and what should be our attitude 
considering the country as a whole. We 
must set before the people a definite goat. 
As we h':1-ve a great heritage, nobody will 
be averse to put forth his mite to achieve 

that gt'al. All of us, whether i,oor, rich, 
villager, urbanite, had contributed thel, 
mite for the freedom strusglc. And 
all are willing to participate in the 
economic freedom. It is unf ortunato 
that we are here sitting and tryin1 to 
misguide and divert the attention of the 
people for our own means. I would have 
appreciated it they could point out where 
we had deviated from our path or goat. 
My friend just now appreciated the 
efficiency of the Goverment in collection 
of more revenue. That should be enough. 
Then why should you find fault with 
something or the other '1 You search for 
mistakes and try to give distortion to the 
facts. This is not fair. Why should 
you do it ? Today we are here, tomorrow 
you may be here, But the country is the 
same. So, why should we do it ? We 
should not look through the coloured 
glasses. We do not realise what we are 
teaching the people. I would like to make 
it clear to my friends that if we do not 
realise our responsibility, whether this 
side or that side, I must tell you that the 
system is under strain and we cannot any 
more bef ool the people by putting the 
blame on them. We must realise our 
responsibiJity, The people are not con-
cerned with our speeches. They want 
results. If we cannot deliver the results. 
we will be uprooted. So, we should 
address ourselves to the task. 

SHRI AMAL DATTA : Now, you come 
to the Budget. 

SHRI C.K. JAFFAR SHARIEF : I 
would rather say that whatever may be, the 
Finance Minister should come forward 
when we ace discussing the General Budaet 
like this. I personally feel that we should 
address ourselves to the greater tasks that 
are ahead. 

Our Prime Minister, in one of his 
speeches, addressing our party, said that 
by th~ end of the Seventh Plan we will 
have victory over poverty. I did not agree 
with him and from the same platform I had 
to say that we would win victory over 
poverty only when we would win victory 
over population growth. Is anyone of our 
people prepared to look at it or to say 
anything about it ? We go ·on findin1 
fault, we go on criticising one ~nother, .but 
are we creatina a right type of climate, tor 
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w&>rat. is necessary to be done ? The Govern· 
napat! ca.n only · form~ate certain achemes, 
can make certain allocations, 'but it is we 
who have to addreaa. ouraelvca whether one 
belongs to this party or that party. It is 
the reaponsibility of the State Government 
to implement those schemes There was a 
charge just now. · An hon. Membel' was 
saying that there was a systematic approach 
in the collection of something which comes 
to the Centre from Customs and Excise, 
and where some share would have gone to 
the States, and the Centre expects the 
States to come with a begging bowl. We 
in Karnataka are facing a very severe 
drought situation. We have been pleading 
that the Prime Minister and the Govern-
ment of India should go in a magnanimous 
way to rescue the people at this juncture. 
It is not only in Karnataka but in some 
other States also, I believe, the same situa-
tion exists. Wherever the people are 
suffering, it is the duty of both the Centre 
and the States to see that substantial help 
is given to them so that the people can 
survive. I do not understand why we 
should look at these issues with narrow-
mindedness. 

Secondly, I would like to say that the 
Indian people always derive certain pride 
in making their contribution. You 110 to 
a small village and you will see that even 
the poorest man who has been a freedom 
tighter, has a pride that be has contributed 
something towards the freedom of the 
country. Similarly, I know that certain 
decisions taken by the Government with 
regard to rise in the prices of ctrtain 
essential commodities like foodgrains and 
petroleum products, have created some 
hardship to the commonman, but I am 
quite sure that unless we try to create a 
feeling 1n them, unless we try to inject bad 
blood in them, the Indian people are such 
that they have got the spirit to understand, 
they have a pride in making their contr.i-
bution to the battle for economic freedom. 
It i1 this feeling that we should cultivate 
in the minds of the, people. It is this 
message that we have to carry to the 
masses. I must say that our people have 
oaouah faith in us now than at any time 
io tho past. Now the distribution is so 
fair that every sector of the country is 
being benefited, particularly the poor. I 
must draw the attention of the Finance . 

Minister that in my opinion he ha, I ooked 
after the organised sector very well. Bu.t 
what about the unorganised sector? Th~ 
unorganiaed .sector is the only sect.or tbat 
ha• given stability to this country. Toor•:. 
fore, we should not for1et the unorgaailOd. 
sector. As the rich can take care of theia· 
aelves, the organi·sed ·sector can also take. 
care of itself. It can bring pressure from. 
anywhere, f tom any corner. lt is tho un·. 
organised sector where we will have to loo~ 
into. So, I would urge upon the Finance 
Minister that he should go all 01.1t to aoo 
that the unorsanised sector ii not wanted 
to be led by anybody. The Government 
should go to them and sec what best they 
can do to remove their hardships. 

Sir, secondly I rriust say· this. We have 
heard about p,opulation control. There 
are many other things like, education, 
health, irrigation and powa. These arc 
basic requirements for the development of 
the country, whether it is agricultural 
development or industrial development~ 
Un1css we address ourselves to these thinas 
the country cannot improve. Sir, I am 
alad that there has been a very sincere 
effort to maintain good and friendly rela· 
tions with our neighbouring countries 10 
that our defence expenditure will come 
down. It is a very good achievement. 
This approach of sincerity should be 
appreciated by one and all. But here I 
would like to caution one thing to our 
Finance Minister. This is regarding the 
question of raids and all that. I would 
aaree with the Finance Minister not to 
compromise with anybody who would like 
to cheat the State, who · would like to 
betray the people, whether he is a politi· 
cian or otherwise. Sir, the hon. Membc1 
before me talked about 1 iberal policies. 
All right ; let us not have liberal pollcy. 
But. how much resources have you got, 
What' is the capacity of your purse ? How 
much can you invest 1 Will you be able 
to take care of all the problems we have ? 
So, what is the harm if private sector 
comes in? · What is the harm if anybody 
comes in and contributes to the national 
growth 'l It is not that they will have all 
the time for themselves. It is not so. If 
you feel that they have gone beyond their 
limits, you can take over. There is no 

· harm in that. 
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'AN HON. MEMBER : The cat is out 
or· the baa t 

SHIU C.lt. JAFPAR SHBRIBF: You 
art mistaken. Sir, the hon. Member aaid 
aat an effort bas been made in pmentin1 
a rOI)' budget by addin1 all arrear colle-
ctions. I am prepared to sit with you ; 
let us be true to our people and analyse 
in how many sectors our people are not 
traioed to realise their responsibilities, we 
are deviating from the path, and unnecessa· 
rily spending money. So, there are some 
eectors which can be taken care of by the 
private sector. Why not do it? Thero 
are sectors where we should address our· 
ecJves much more, The entire responsibi· 
lity should be tak:en by the Government. 
Why shou Id we care for the rich ? Why 
1hould we care for the organised 1 Why 
not we care for the unorganised people ? 
Why not we care for the poor people ? 
Thia is the basic question. Let us analyse 
these things. If you find any fault us with 
in all fairness, my party and my G~vern-
ment will not hesitate to correct itself. 
When you criticised us last year, we our-
telvcs had some doubts. M ucb has b~n 
debated in the Precs and outside. may be, 
because of your creation saying that 
Government i1 takina a very different \liew. 
I must say that this present Budget has 
cleared all the doubts. We are on the 
path of socialism ; we are here to provide 
aocial justice to the people. I personally 
feel that we should not look at it from 
any partisan angle. I do not want to 
take more time of the House. I would 
only appeal to you. Look at this Budget 
dispassionately. Look at the Budaet 
objectively. Let us know one thin&, and 
that is, the basic responsibility of ours. 
We cannot fool the people any more. We 
bavo the greatest responsibility to keep the 
1y1tem survive. It is in this sense that 
thia august House must try to come up to 
the expectations or the people and e1ta· 
blisb our credibility, so that the system can 
1urvive and we can leave it to posterity 10 
that the nation can march ahead. 

With these word1 I conclude. 
·[Tron,lat ion] 

*SHRI A. C. SHANMUOAM 
(Vollore) : Mr. Deputy Speaker, Sir, while 

I extend my support in 1cnera1 ·to the Bud· 
pt for 1986-87, I would like to hl&bllaht 
certain issues which deserve serious contl· 
deration by the Government. 

The hon. Member belonains to the 
rulina party, who prcced~ me, stressed · 
the need for not adopting partisan approach 
either by the State Governments or by the 
Central Government as service to the 
common people is the prime concern of all 
or us. I wholeheartedly agree with bis 
contention. At the same time, I would 
like to say that the Centre can be strona 
and effective only if the States arc not 
weak. It would not serve any natio-
nal cause if the State are not strong. The 
day to day problems of the people arc to 
be met by the State Governments. Only 
on this foundation the superstructure of 
the Central Government can be built. IC 
the foundation itself is not stro11g-if the 
State Governments are not able to meet 
the day to day needs of the people-then 
naturally the superstructure will crumble. 
It is necessary that the Ctnlral Govern-
ment bears this cardinal fact io its various 
spheres of activities. 

My hon. colleaaue, Shri Madhava 
&.eddy referred to the lev)' of customs duty 
to th• tune or Rs. 49S crores. I need not 
say that the entire money aoes to the 
central coffers. If the Central Govern-
ment had increased the ex:cise duty or the 
income-tax, then the States would have 1ot 
their share. Just before the Budget the 
Centre earned a revenue of Rs. 2000 crorea 
by increasing the administered prices. All 
this money also goes to the central exchc· 
quer. Does thi, not smack of partiu.n 
approach by the Central Oovernm4'nt ? 
I am compelled to say that these step, 
have been taken to denude the revenue 
reaources of the State Governmonta. 
Consequently the State Governments wm 
become economically weak and they will 
be puppets in the bands of the Central 
Government. This kind of development 
should bo avoided in national interest. 

Thia year's Budget speaks about tbe 
deficit of Rs. 3650 crores. In his reply to 
the General Debate, the hon. Financ,e 

*The spe~h was oriaioall)' delivered in Tamil. 
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Millilter should explain how ho is 1oioa to 
cover up this de&it. In .this year's Budaot, 
the Finance Minister ha• stated that last 
rear'• deftclt of about Its. 4000 crora hu 
been absorbed by the economy. I do raot 
know bow this had been achieved. The 
Houae wonld also be interested to know 
about this absorption. I want that the 
bon. Finance Minister should not repeat 
this in 1987-88 Budget also. He must clear 
this position In bis reply to the debate. 

The hon. Member belonging to the rul-
ina party was waxing eloquent and it was 
pleasant to hear. Thia is about the dcc1in-
ina share of Central Assistance for ftnanc-
ina State Plans. Io so far as the major 
States are concerned, Plan assistance came 
down to 31.6% in the Sixth Five-Year Plan 
from 41.S% in the Firth Five-Year Plan 
period. During the Seventh Plan period 
this has come down further to 23% of the 
total approved outlay. One of the reasons 
adduced is the increasing indirect assistance 
being made available to the State Plans 
through various Centrally sponsored scheme 
as a supplement to State Plan efforts. The 
aeatation period of Central Plans is unduly 
long. The people are unable to wait that 
much Ion& for 1ettin1 their problems 
redressed. Hence more Central Assistance 
should be assured for the State Plans. But 
the trend seems to be the other way of 
weakening the plan efforts of the States. 
The Iona term fiscal policy of the Central 
Government has created apprehensions in 
the minds of the State Governments. These 
aenuioe fears must be allayed by the Cen-
tral Government. It must be insured that 
tho States are not wiped out from the 
economic map or India. 

Recently the prices of petrol and diesel 
have been increased. The Central Govern· 
ment seems to have become impervious to 
the fact that this affects the common people 
also and not only the affluent sections or 
the society. There may be contractual 

· obli1atioos for tM Centre to buy crude 
oil from certain countries. I do not know 
why these contracts should not be abroaat-
ted and why the Centre abould not 10 in 
for a pot purchase, of crude oil. .If wo 10 
in for spot purchue of crude oil, then we 
will be able to save 4()0,{, of our f orei1n 
exchanae spent on oH purchase. OPEC coun-
tries have reduced the price' of oil by s.1s 

per barrel. Mexico bas reduced the pdoe 
of oil by $.10 per barrel. On the other 
hand we have increaed the price or petrol. 
The people have become the victim of tbia 
increase in the price of oil. Besides val .. 
able foreip cxchan1e Is also being drained, 
out. 

We have gone in for indiscriminate 
import oC automobile technology. We 
have Maruthi cars, DCM-Toyota, AUwin-
Nissan, Hero-Honda, Swaraj-Honda etc. 
Our exports have not kept pace with this 
import, resulting in adverse balance of 
payments. The consumption of petrol 
has gone up which has compelled the 
Government to hike the price of petrol. 
Thia bas led to the increase in bus fares, 
auto-rickshaw fares, etc. The scooter-
owners are to pay more. We seem to be 
guided by short term gains. The 
increase in the price of diesel will affect 
our self .. sufficiency in foodgrains produc-
tion. The farmers wm have to pay roore 
for diesel for their pumpsets, and for 
their tractors. The increse in the price 
of kerosene will compel the people to 10 
in for large-scale feJJing of trees in tho 
fore1ts. This is contrary to the laudable 
objective of the Government that defores-
tation should be ended for maintainin1 
ecological balance. Instead of entcrina 
21st Century, the women of our country 
will go back to 19th century with thit 
kind of increase in kerosene and cookina 
gas. I do not understand the need for 
increasing the price of cooking gas. The 
cooking aas is a by-product and the oil 
companies are taking a deposit of Rs. SOO 
per cylinder on which no interest is beina 
paid to the consumer. What happens to 
this huge amount of deposit lying with 
the oil companies 7 Why should tho 
middle class people be punished for in· 
efficient management of finances by the 
oil companies and the Government? 

I commend the unprecedented fillip 
that has been given to rural development 
schemes in this Budset. There is reference 
to Balwadit and nutritious meals schemos 
for children and expectant mothers. I 
would point out that Tamil Nadu ia the 
beacon light for the entire country ia 
respect of such schemes. We are succen-
. fully implementing nutritious meals 
acbcaies for 80 lakhs of children. Tbo 
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State Government gives Cree achool 
uniforms, and free text books for the 
achoo 1 ·ohildre.n. Old-age pension scheme 
is in force. The Harijans are being aiveo 
pucca houses. The Tamil Nadu Govern-
ment has undertaken the massive 10-lakh 
houses for H:uijans in the State. The 
Government even gives money for funeral 
eJE.penses in Harijan bastis. The farmers 
are being given electricity free of cost for 
their pumpsets. 18000 cooperative 
societies have been constituted in the 
Stf:lte. The self-sufficiency schemes in 
rural areas are a resounding success in 
Tamil Nadu. The basic and primary 
needs of food, clothing and shelter for the 
common people are being met by the 
Government of Tamil Nadu. Naturally 
a substantial portion of the resources of 
the State Government is earmarked for 
this purpose. I demand that adequate 
allocation of funds must be mldc by the 
Central Government for industrial develop-
ment of the State. 

Sir, it is common knowledge that our 
country is faced with recurring drought 
and floods, which are unavoidable natural 
calamities. If we reserve 3% to 5% in 
each year's Budget, there will be a subs-
tantial sum of Rs. 800 to Rs. 1000 
crores every year for meeting the 
recurring drought and floods. The much 
needed financial assistance for tackling 
this can be released without delay from 
this fund to the State afflicted either by 
tlood or by drought. I have to refer 
to the invidious disUncti.Jo tba t is being 
made between drought and floods. For 
floods, ad ho~ grants are given by the 
Centre and the assistance given by the 
Centre to drought-hit States is treated as 
\advance plan assistance. This is unfair. 
For both drought and floods, grants must 
be given. The Centre must give as grant 
the sum of Rs. 200 crores to be Govern-
ment of Tamil Nadu for meeting the 
expenditure on nutritious meals scheme. 

It is mentioned in the speech of the 
Finance Minister that necessary steps must 
be taken for strengtbenina the public 
sector undertakings, Presently crores of 
rupees are the loss bein1 incurred by 
these undertakings. lt is rearettable that 
43 pub He sector undertak ing1 do not have 
their Chairmen. How can they function 
wlthout the Chair men 1 I d·emand that 

immediately technically quilUied senior 
persons should be appointed as Chairmeti 
of these undertakings. · The · recurtl111 
losses In public sector und~rtakings should. 
be stopped forthwith.' The gigantic· 
undertakings like BHEL, SAIL etc. should· 
be revamped so that they work profitably. 

The Central Ministers and the. hon~ 
Prime Minister have appreciated the laud-
able efforts of the Government of Tamil 
Nadu in implementing effectively the 
family welfare schemes. Tamil Nad u is in 
forefront in this matter. We have lost 
a parliamentary seat because of this. 
Otherwise we would have been 40, and 
not 39. In some other ways also, Tamil 
Nadu seems to be the loser. Backward-
ness due to non 4 implementation of family 
welfare schemes is being given a premium. 
20% Central assistance is being reserved 
for the States whose per capita income 
is much below than all Scates av\!rage. 
These Stai.es perpetuate backwardness by 
not raising the per ca pita incom~ without 
implementing family weiLtre s:::hcmcs. But 
the States like Tamil Nadu whost per 
capita income has gone up b~causc of 
implementation of family welfare schemes 
is Josing instead of getting encouragement. 
I suggest that 20% sp:cial assistance should 
be given to those States like Tamil Nadu 
for doing a national service by effectively 
implementing the family welfare schemes. 

There is a provision of Rs. 1950 crores 
in this year's budg~t for the welfare of 
agriculturists. I welcome this provision. 
The Government of Tamil Nadu had 
repealed the agricultural loans of Rs. 100 
crores in the interest or agriculturists. 
But the Reserve Baak and the Central 
Government have come with a heavy haad 
on the State Government for doing this. 
I want that this sum of Rs. 100 crores 
should be given as grant to the Govern· 
ment of Tamil Nadu from this Rs. 1950 
crores. Since the agriculturists are pri-
marily responsible for the success of Green 
Revolution, the State Government is 
1iving free electricity to the farmers for 
their pumpsets. The loss incurred .by 
the State Government in this matter 
should be met by the Central Government. 

. There is also reft:rence in this Budae~ . to 
the development of tanks and pqnds. 
Instead of this, J suggest that att.ention 
must be paid for the development of 
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l'hloor irrigation i,r,~1rammes, ·each with ·:an outlay of Rs. 5 crores. It will serve 
"t.he · twfn purpose of irrigation and flood 
control. Por example. if' minor irritation 
proj~cts at . Sombakothoppu, Pillur, 

· Mordana and Melarasani,atti are in North 
· Arcot District are implemented, then we 

·wm get rid of the menace of recurring 
' floods and we wl11 improve our agricultural 
'performance. This must be looked into 
by the Central Government. 

The Finance Minister has given a 
· boost to antH,overty programmes by 

Increasing the outlay on them by 6S%. 
· I wonder why the Central Government 

shou1d burden itself with welfare schemes 
for rickshaw-pullers. cobblers, washcrmen, 
carpenters etc. These schemes can be 
implemented by the State Governmeo:t. 
For example, the Tamil Nadu Government 
is giving compensation to the dependents 
of fishermen who die on the high-seas 
and to the dependents of palm-tree climbers 
who die falling from the tree. These 
schemes shou1d be handed over to the 
State Governments. 

About bank loans to weaker sections 
of the society. I an1 sorry to say that the 
ruling party M.Ps get 5.000 and J0,000 
forms which are disbursed to the Congress-
party supporters. We are also having 
al1iancc with the Congress-Party. We do 
not get even one form. We also represent 
poor people. In my district there are 
4 M.Ps who have got several thousands 
of forms. I have not got one form. 
Since Shri Janardhana Poojari is here, I 
want to teH him that we have got workers 
and.· voters. It is not that the poor peop1e 
who have voted for the Congress M.P .. 
should be helped and not others who are 
with us. The hon. Minister should look 
this and do justice to us. 

SHRI S. SINOARAVADIVEL 
(Thanjavur) : Sir, this is not correct. 

SHRI A.C. SHANMUGAM : The 
-.National Textile Plllicy, I am afraid, is 
going to wipe out the handloom sector. 
It will strengthen only the hands of mill-
owners. Tamil Nadu has been neglecte<l 
in the Railway Budget and it has also 
been neglected in the General Budget. 
The X-ray film project in Ooty has been 
approvet~ut not the Colour film project. 

I request that this al10 must be appra\'ed. 
Similarly, the expan.sion of Salem Steel 
project with an outlay of Rs. 40 er•• 
must also be approved soon and tlte 
money allocated. · 70% or power prodamd 
in 'Kalpakkam Atomic Plant must be 11•• 
to the State of Tamil Nadu. 1 .. here fl· :a 
rumour that freight equalisation fund· 11 
gofns to be abolished. If this is dont, 
then the price or coal and steel in 801.ltborn 
States will soar sky-high. The prices wDl 
10 up by 400%. It must be ensured that 
the coal and steel prices Rre same In 
North and in South. 

The infllD of Sri Lankan ref UIOOI 11 
becoming· back-breaking for Tami 1 Nadu. 
The economy of the State is in shamblee. 
I want that the Centre should give at 
least 20% of the maintenance expenditure 
as grant to the State Government. Tber• 
are no prospects of their going back early 
to Sri Lanka. The substantial oil deposits 
in Ca uvcry basin must be exploited for 
the good of the country. Similarly, 
there is subc;tantial oil reserve in Palll 
Straits. We need not be afraid of 
Sri Lanka. We should exploit this also 
for the good of the nation. Sir, the 
Hoganekal Hydro Project will enable both 
Karnataka and Tamil Nadu to have 
substantial electric power. as it will 
generate 1200 MW. The Centra] Govern-
ment should intervene to ensure that th is 
Hoganekal project is cleared and approved 
soon so that the paucity of power in 
Southern States of Tamil Nad u and 
Karnataka can become a thing of tho 
past. The hurdles and stumbling blocks 
in the imp1ementation of Telugu-Ganga 
project should also be cleared for its 
expeditious implementation. With these 
'-'Ords I conclude my speech. 

SHRI SHYAM LAL YADAV (Varanasi): 
Mr. Deputy Speakc,r' Sir, I am surprised 
to hear the vic,ws of the leader of the tar· 
gest opposition party in the House becaute 
his party is also in power in one of the 
states where they have also presented tho 
Budget. Nine opposition patties hav.c thoi, 
own Governments in the States and it caa 
be presumed that they know very well tbe 
]imitations of a Government and also what 
is expected of it. I think one sided criti· 
cism cannot achieve any usefuJ result. He 
has taken Ut> only one point that OUt Of 
the total revenue receipts re(llised by the 
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Ccnstra 1 Government, the Statos aro not 
,11ttin1 their due share. He has not ciprn· 
led his views about the basic spirit of the 
Budaet and its aims and objectives. I 
think be bas not tried to understand the 
Budget. This Budget has not been pre· 
11Dted with the sole objective of increasina 
revenue yield of the Central Government 
and to deny the State Governments their 
due share. Most of the proarammcs envi· 
eaaed in the Budaet, excepUna the Public 
Soctor, are the responsibility of the State 
Governments whether it relates to the 
uprooting of poverty, increue of agricul-
tural or power production. Tbeae arc the 
naponsibilities of the State Government. 
They utilise the funds allocated to them and 
eometimes misuse of these funds is also 
heard. Therefore. it is not proper to accuse 
the Centre of raising its resources and 
denying the State Governments their due 
1barc. 

I would like to stress one more point 
here that most of the State Governments 
whose representatives are sitting here in 
the opposition, present populist budgets and 
do not impose new taxes. Bnt they do 
not know how they are dissipating their 
limited sources of income. I do not want 
to go into detail here. In one of the 
1tates, which has been receiving subsidy 
from the Centre in the matter of rice 
procurement and distribution, the Govern-
ment had slashed the price of wheat to 
pin cheap popularity and to get more votes 
for their party. In another State, the Govern-
ment has written off the loans despite the 
objections of the Reserve Bank. The 
objection of the Rererve Bank was that if 
loans are distributed on a mass scale and 
are written off, how will they repay the 
funds due to Reserve Bank and how will 
they make up the loss suffered by wr itina 
off the loans ? There are only two ways to 
make up such a losss i.e. either that 
1tate will take overdraft or the money alloca-
ted by the Centre for certain development 
proarammc will be utilised for other pur-
poses. In this way the funds will be 
misused. They will have no other option 
left to them. 

Sir, Shri Madhav.Reddi had said here 
that the Budget is like Hindu Society which 
le stasnant. I think he has not understood 

tho spirit or the Budaot properly. Had ho 
understood it, ha would not bavo said like 
this. As the tim~ allotted to m~ is short, 
I shall conclude by rai1in1 a point. 

The main objective of tbe Budget wb.lch 
we see in the Bud1et document and the aim 
and objective of this Bwf1et as have been 
spelt out by the hon. Finance Minister have 
been divided Into seven main parts. If we 
see those seven objectives we shall find tbat 
that the direction of the Bud1et, the alma 
and objectives of the Budget, the mobilita· 
tion of resources are all in consonance with 
the demand or time. I would not deal 
with tbc objectives in detail but would like 
to say that this Bud1et is a growth oriented 
Budget and efforts have been made in it to 
accelerate the pace or development. We 
aet the la teat example of it from the fact 
that in the current year the 'srowth rate in 
the total G.N.P. will be 4.5 per cent which 
shows that we arc moving towards our goal. 
With these words I would like to take you, 
leave. 

( l111erruptlons) 

Is there more time at my disposal ? 

[English] 

SHRI SHYAM LAL YADAV ; I will 
continue. 

MR. DEPUTY SPEAKER : You may 
continue on Monday. Now we take up 
Private Members Business. 

15.26 hrs 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

Twelfth Report 
[English] 

SHR.1 R.P. SUMAN (Akbarpur) : I bq 
to move: 

"that this House do aaree with the 
Twleftb Repot of the Committee on 
Private Members' Bills and Resolu-
tions presented to the House on the 
Sth March, 1986." 

MR.. DBPUTY SPEAKER: Tht, que .. 
lion i, : 

,. 
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"that this House do aaree with tho 
Twelfth Report of tbo Committee on 
Private Members• Bills and Resolu· 
tiona presented to the House on the 
5th March, 1~86.0 

Tis, motion waa adop1,d 

15.10 hn 

PAYMENT OF BONUS (AMEND· 
MENT) BILL• 

(Amendment of section J, ~tc.) 
[Efft/lsh] 

DR. DATTA SAMANT (Bombay 
South Central) : Sir, I beg to movo for 
leave to introduce a Bill further to amend 
the Payment of Bonus Act, 196S. 

MR. DEPUTY SPEAKER : The quet-
tion is : 

"That leave be granted to introduce a 
Bill further to amend the Payment of 
Bonus Act, 1963.,. 

The motion was adopted. 

DR. DATIA SAMANT : Sir, I intro-
duce the BilJ. 

JS.31 hrs 

REGIONAL RURA~ BANKS 
(AMENDMENT) BILL• 

(Amendment of section 2, etc) 
[English] 

DR. SUDHIR ROY (Burdwan) : Sir, I 
beg to move for leavo to introduce a Bill 
further to amend the Regional Rural Banks 
Act, 1976. 

MR. DEPUTY SPEAKER : The ques-
tion is : 

0 That leave be granted to introduce a 
Bl 11 further to amend the Regional 
Rural Banks Act, 1976 ... 

The motion was adopted. 

DR, SUDHIR ROY: Sir, I intorduce 
the Bill. 

15.32111'1 
CONSTITUTION (AMENDMENT) BILL• 

(Am,ndment of article 368) 

[Effglillr] 

PROF. MADHO DANDAVATE (ltaJa· 
pur) : Sir, I be1 to move for leave to intro-
duce a Bill further to amend the Constitu-
tion of India. 

Mil. DEPUTY SPEAKER. : The qo11-
tion i1 : 

''That leave be granted to introduce a 
Bill further to amend the Constitution 
ot India." 

The motion was adopted 

PROF. MAOHU DANDAVATB: Sir, 
I introduce the Bill. 

l!.33 bn 

CONSTITtrnON (AMENDMENT) BILL• 
(Am6ndmtnt of article, 7$ and 164) 

[English] 

PROF. MAOHU DANDAVATB (Raja· 
pur) : Sir. I bca to move for leave to intro. 
duce a Bill farther to amend the Constitu• 
tion of India. 

MR. DEPUTY SPEAKER : The ques• 
tion is : 

''That leave be granted to introduce 
a Bill further to amend the Constitu-
tion of India ... 

The motion was adopted. 

PROP. MAOHU DANDAVATB; Sir, I 
introduce the Bill. 

1s·34 hrs 

HOAR.DINO AND PROFITEBRING 
PREVENTION BILL• 

[En,llsh] 

PllOF. MAOHU DANDAVTE (llaja· 
pur) ; Sir, I beg to m_ove for leave to intro-
duce a Bill to provide for the prevention of 
hoardin1 of and profiteering in essential 
commodities or daily use. 

•Published in the Ga"ttc of India Exraordinary Part-II Secth,n 2 dated 7-3-86. 
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MR DEPUTY SPEAKER Motion 
moved: 

·'That leave be granted to introduce a 
Bill to provide for the prevention of 
hoardmg ()f and profiteering in ess::n-
tial commodities of daily use." 

Prof. Ranga. 

PROF. N. G. RANGA (Guntur) : I 
would like to offer a few observations on 
this. I do think my hon. friend, Prof 
Madho Dandavate, has a very good intention 
in thinking of introducing such a Bill to 
control profiteering. 

In preparing this Bill, he seemed to have 
neglected the interest of hundreds of millions 
of agricultural producers in this country. I 
do not wish to go into details. But if you 
look into Clause 1, you will find that he 
ncludes producers also in his deifinition of 
the term 'dealer'. I do not know whether 
he gave -sufficient attention to the signi-
ficance of this inclusion. For 20 years it 
was my unpleasant duty to go on fighting 
against the system of controls, especially 
over agricultural producers, which came 
into existence during the War and was later 
on continued by Pandit Jawaharlal Nehru 
for years and years. Millions of the 
peasants came to me harassed by the cor-
rupt control admin!stration that had gone 
on gainin~ strength from year to year and 
then eJ!ploiting the people in the name of 
preventing profiteering, hoarding, and so 
on. We had to organiZ<.?, in fact, over the 
whole of India an 'All India Decontrol 
Day' in OJ der to protest against the kind 
of exploitation that was carried on against 
our farmets in our c untry. Every farmer 
produces foodgrains not only for his own 
cor:sumption in the year but also something 
more to be sold, so that he would he able 
to maintain himself and then purchase 
various other things that he needs. I do 
not want such producers to be brought with-
in the mischief of this Bill or any such law. 
We had bitter experience of the kind of 
control regime we have had and I do not 
want its repetition once again. Various 
efforts were made in order to relax its 
rigours, but with very poor results. In the 
end, Government was obliged to drop that 
control regime, and fortunately for us the 
country has been growing more and more 
self-sufficient ; now we have reached a stage 

when the country is faced with surpluses in 
the production of both paddy, rice, and 
wheat. l don't know why my hon. friend 
wanted to introduce the producers also in his 
definition. I have no object ion if controls 

are introduced in regard to spices, edible oil-
in regard to sugar I am doubtful-baby food, 
paper, drugs, medicines, skimmed milk 
powder and kerosene. Even here also the 
right thing to do for the Government is to 
establish an efficient and satisfactory system 
of procuring these commo1ities and then 
distributing them through fair price shops 
and cooperatives. We have had some ex-
perience of the work of the fair price shops 
and cooperatives. It has not been quite 
satisfactory. But nevertheless through such 
means it should be possible and it would 
be possible provided there is sufficient co-
peration from the public themselves to make 
these commodities available at reasonable 
oprices. At prices anyhow that are fixed by 
the Government. 

In regard to foodgrains we have been 
fighting over remunerative prices. My hon. 
friend also 1s very much in favour of that 
demand. We have not succeeded in this so 
far. We are still going on negotiating and 
pressing and fighting with State Governments 
as well as with th~ Central Government in 
order to see that our producers especially 
of paddy, rice and wheat get remunerative 
prices. We are on the way of achieving 
succ~ss in that direction. 

15'38 hrs, 

[SHRI ZAINUL BASHER in the Chair] 
My hon. friend thinks of fixation of 

maximum prices. Who is to do it-the 
Central Government or the Slate Govern-
ments ? According to the Essential Com-
modities Act it is the Government of 
India ; but on the advice of the State 
Government. Have we reached a stage 
when maximum prices have got to be fixed 
in so far as wheat and rice are concerned 'l 
Where is the need ? Are they to be fixed in 
the notional manner ? Then where is the 
guarantee that they would remain as no-
tional ? That kind of a restriction or 
definition would be taken advantage of by 
offiicers. You know that such officers are 
there in our country. 

Only yesterday the Minister in charge 
of Railways was realistic enough to say 
that he would only try to minimise the 
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corruption in the Railways and that applle1 
to every other asi,ect of theo Overnment, ~he-
tbe.r it i1 the Congress Government, Janata 
Go~erDtDent or the Central Ooverntnent 
either at the State level or at ·the Central 
level. Jt ha• become more or less a part 

. or our hfc. Those who give bribe and thoao 
who take all of them, are there. At I0'1}e 
1ta10 or the other each one of them is 
likely to · come under the mischef or this 
kind or rcatriction and this kind of deftni· 
tion. 

Therefore, I would like my hon. friend 
to 1ive us an assurance that he would be 
wfllin1 to drop this term 'producers' in 
Clause 2 (a) and then satisfy himself w'ith 
importers, wholesalers and retailers. Other-
wise I would have to totally oppose his 
Bill not because I don't want to tackle 
these wholesalers and profiteers ; but be-
cause I want to protect the farmers all over 
India who produce wheat and rice. 

Sir, he says that there is a provision 
that there can be reasonable excuse. But 
this reasonable excuse is a1ain conditioned 
by the explanation he has himself given to 
Clause S. ( lnt,rruption). Therefore, I 
don't want to casti1ate it that way. I know, 
my hon. friend Shri Dandavate is as good 
a friend of farmers as Mr. Daga or 
myself. It is by mistake, I think, he has 
included these clauses. Now, this explana-
tion sayf: 

.. The possibility or expectation of 
obtaining a higher price for a scheduled 
article ...... " 

That is with regard to foodgrains which 
would be there with the farmers. Surely it 
i1 not his intention that the farmer should 
not keep his produce with himself in the 
expectation of a price rise later on in the 
year. He must · have been thinking of the 
other commodities and not foodgrains. 
If he thinks of foodgrains and their 
producers and it is going to apply to 
crorea and crores of our farmers in our 
qountry then I am totally opp,,sed to this 
kind of drafting. 

I would like to give a warning to the 
oovernment that they have to be extremely 
carerul not to take advantaae of this kind 
or approach from the Opposition that they 
themselves come forward afterwards and 
tqtroduQe this kind of l\ mischievous con .. 

trol raj once aaain. Mahatma Ga·odhi had 
to ·fitbt aaainst control raj day after day in 
his evening prayers. He had to carry OQ 
an AU India tirade against that control 
reaime. Farmers in their hundreds and tbo-
uaands of meetinas over a number or 
years had to go on demonstrating aaainst 
tbia control reaime. Therefore, I would 
like my friend to give satisfactory re1pon10 
to my criticisms and then offer to 10 ahead 
with tbia Bill otherwise I have got to 
oppo1e this Bill. 

PROP. MAOHU DANDAVATE (Raja· 
p1.1r) : Sir, by way or explanation I may say 
only this much that even if the entire 
House supports the Bil 1 but it dose not 
enjoy the support of Prof. Raoga I would 
not like that BiJ l at all. I would like to 
see that the viewpoint that he has expressed 
ia accommodated. In fact, be bas sUahtl:, 
misunderstood on account of draftina. I 
want to make it explicitly clear that the 
entire structure of the draft is directed 
against hoarding and profiteering. The 
entire emphasis is not against 'Kisan1• at 
all. Therefore, I have talked ia the earlie, 
clause, about the fixation of muin:uzm 
prices or rates for scheduled articles. But 
even after this draft some doubts are left 
that some burden is likely to fall on the 
producers and the 1 kisans' will not be able 
to retain the surpluses the necessary word· 
in1 can be altered. There is no difficulty. 
The thrust is not at all anti-kisan but pro-
kisan. That is why I have talked of flu. 
tion of maximum price and I can give him 
that assurance. Even after giving t~e 
assurance, I know, th~ request will come 
from the hon. Minister that I accept the 
spirit of the draft. He may withdraw it and 
we will think about it. I know that is goin1 
to happen. But even then because my point 
or view and Prof. Ranga's point of view is 
identical aa far as kisans are concerned, I 
am prepared to say that the necessary stru-
ctural chaoses can be made to ensure· that 
this Bill will not hit the legitimate activi-
ties of kisans and their interests and the 
remunerative prices. The necessary structa-
ral changes can be made but Prof. Ranga 
should allow this BiU to be introduced at 
th~ staae and at the stage of discussion 
and consideration we can consider these 
details. 

Ml\. CHAIRMAN :1 The question i1 ~ 
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.. That leave be aranted to introduce a 
Btll to provide for the prevention of 
hoarding of and profiteering in euential 
commodities of daily use ... 

The motion was adapted. 

PROF. MAOHU DANDAVATE: Sir, 
I introduce the Bill. 

15.43 hrs. 
CONSTITlITION (AMENDMENT) 

BILL-Contd. 
(Insertion of New Part X A) 

{Entllsh] 

MR. CHAIRMAN : Now, the Houae 
will take up ru rther consideration of the 

. following motion moved by Shri Ananda 
Pathak on the 6th December, 1985, 
namely:-

"That the Bill further to amend the 
Constitution of India, be taken into 
consideration . ., 

Shri S. B. Chavan was on his legs. 

THE MINISTER OF HOME AFFAIRS 
{SHRI S. B. CHA VAN) : Mr. Chairman, 
Sir, last time I had tried to explain as 
to why the Government 01 nnot accept what 
the hon. Member. Shri P..ithak, has stated 
in the Constitution (Amendment) Bill. Thia 

Constitutior (Amendment) Bill contemplates 
introduction of new Part XA in the Cons-
titution, amending Articles 244 and 275 
with a view to grant autonomous status to 
Darjeeling area. I have gone through the 
Statement of Objects and Reasons which 

" the hon. Member has attached to his non· 
official Bill. It very c1early states that some-
how or the other. they have a f eelina of 
frustration; they are not able to identify 
themselves with the mainstream: they have 

·been languishing behind in matters of so-
cial, cultural and political also ; they have 
not been getting .. proper representation etc. 
Somehow or the other, the West Ben1al 
Assembly seems to have passed tome kind 
or a 1'esolution in 1981. 

SHRI AMAL DA 'Ii A (Diamond-
Harbour) : Unanimously. 

SHRI S. B. CHA VAN : Therefore. it 
1becomes alt the more serious. ·the WQt 
Benaal Assembly passed a resolution uoa.o-
lmoualy recommending to the Government 
of India that they should set up some kind 
of a committee which should go deep int'o 
the matter and find out as to how the 
autonomous status could be given to tlie 
Darjeeling and other areas which are pre-
dominantly Nepali speaking. 

Pint of aU, if I have understood correc-
tly. they are not saying that they are 
tribal&, or they are scheduled caatot, only 
on the basis of tan1ua1e they are sayina 
that aincc they are a Nepali apeakina peo-
ple, they would like to have an autonomo•a 
character. , 

First of all, the Bengal Government 
wm have to explain to us because it i1 the 
Wett Bengal Government which will hHe 
the special responaibility for the develop-
ment of the backward areas in their own 
State. Not only in West Benaal, for that 
matter, in every State, there are backward 
areas and backward areas are the special 
responsibility of the State Government ; by 
the mechanism of planning, they have to 
plan in such a manner that the inte1 nal 
and regional imbalances are removed and 
they are given fair treatment. They have 
not succeeded in doing themse1ves. I do 
not know, whether they have. but they have 
not because of the very fact that this kind 
of a suggestion has come from the Assem-
bly itse]f. I am at a loss to understand 
as to how it is that being fully incharge of 
the development of this region, they them-
selves thought it advisable to pass a resolu-
tion and pass on the buck to the Central 
Government. 

SHRI AMAL DATTA : You have on1y 
to set up a Committee only. You can 
then consider their recommendations. , 

SHRI S.B. CHA VAN : I understand 
the implications of this. But we are 
opposed to the principle of it. I have to 
put befere this au1ust House the impllca-
cation of such a kind of step. Are we 
pre~ared to accept the responsibility of 
havma such backward areas in different 
States to be developed by some kind of· a 
mechanism ? So far as Darjeeling is con· 
cerned, they are not on1y to get the normal 
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funda, they should also be entiUed to act 
· the hill areas development fund. 

SHllt AMAL DATTA ~ They ,ro not 
"ttlna. 

SHJU S.B. CHAV AN ; That is a difl'e. 
· rat matter. But the development of this 

l'lllon and such other reaions ia the pri· 
mary responaJbility of tho State Govern· 
meat concerned. 

If we have to accept this principle. then 
we will have to accept this respon1ibility 
that in all tho States wherever there are 
ltackward area,. we 1rant thom special 
1tatua and autonomous character. 

SHIU AMAL DATTA : Here we are 
talldna about ethnic groups with separate 
cultural and linguistic aspects. 

SHRI S.B. CHAVAN; I think that the 
laon. members will appreciate the fact that 
this cultural development is not being 
restricted by the status which they have 
aow been enjoying. What is the additio-
nal factor that you are going to contribute 
by having autonomous character? The 
Statement of Objects and Reasons makes it 
absolutely clear that they wiJI have the 
ri1ht to pass certain laws and by-Jaw1 and 
they will be a special entity within the 
State of West Bengal. If I have under-
1tood the hon. member's Bill correctly, I 
think that this is their objective. For 
development of backward regions and in 
matters cultural, special emphasis need to 
be given and there ls no objection to it. 
The efforts that have been made by the 
Government of West Bengal and the West 
Ben1al Assembly will be a very relevant 
factor in that. Having asked by the State 
Government concerned, have the Central 
Government ever opposed any cultural 
development in that area ? This is also a 
point which becomes very relevant. At 
least, so far as my information goes, there 
wu nothing of that type. In fact it has 
been our policy and we try to encouraae 
and 1how special consideration for the 
development of cultural heritaae of that 
particular area. C.Crtainly, we arc not 
oppoaed to the special cultural bcrita1e of 
not only the tribal areas~ but any other ..... 

SHRI SAlFUDDIN CHOWDHAaY 
(ICatwa) : They have boen demandina' 
that their language 'Nepali' should be· 
included in the Bi1htb Schedule of O\U' 
Conadtutioa. It has not been accepted. 

SHtU S.B. CHA VAN : That is what 
you mean by cultural development ! 

SHR.l SAIFUDDIN CHOWDHA&Y : 
Anythin1. This ia also part' of culture. 

SHR.l S.B; CllAVAN: As re1ard1 tho 
aspect of including their language in tho 
Bi1hth Schedule, I am coming to it. 

First, thero is a feelina of frustration 
because of ne1lect. It is rather too much 
for your representatives, who arc supposed _ 
to be responsible for development, to come 
and comr,lain that they are nealected. For 
80 many years, Darjeeling has been there 
and Darjeelina has been· saying that they 
are backward. The economic development 
oJ that area i1 the special responsibility of 
t!e Government of West Bengal. Certainly, 
we would like to understand from you as 
to what you have done. The Government 
of West Bengal c we an explanation to us 
as to why they have not succeeded in the 
economic development of that area. 

SHRI G.M. BANATWALLA (Ponna-
ni) : They are fed up with the West 
Benaal Government. 

SHRI S.B. CHAVAN : In fact, the 
argument will go against those who have 
passed the Resolution in 1981. 

SHRI AMAL DATTA : We came to 
power only four years back. You were 
there for a longer time. 

SHRI 0.M. BANATWALLA : Within 
four years, they cannot be fed up 1 

SHRI AMAL DATTA: They were fed 
up before we came to power. Now, they 
had an opportunity to pass that Resolu-
tion. 

SHRI S.B. CHAV AN : I have another 
poiat. Last time also, I said that the 
implications would be far more dangerous 
than what on the surracc of it, seems to be 
the objective of this Bill. This is a very 
clever way of creating conflict, instead of 
col)centratina on the economic development 
of t~o •rea. By diverting their attention 
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from the economic development, you are 
very cleverly trying to create a conftict 
between the Central Government and 
Darjeeling thereby inciting other people 
also in other States and ·Similar kinds of 
movements roay start in different areas, so 
that you may succeed in creating a feeling 
of unrest, 

SHRI SAIFUDDIN CHOWDHARY : 
You know that there is one secessionist 
movement going on in Darjeeling by name 
'Oorlcha Land Movement' and these 
people who have passed the Resolution arc 
opposing that movement. They are not 
seeessionists. Do not attribute motives. 
Since the hon. Member has mentioned 
about Uttar Khand dcmand ... (lnttrruption.s) 

SOME HON. MEMBBRS : Gorkha 
Land. 

SHRI S.B .. CHAVAN: One and the 
same thing which will include Sikkim, parts. 
of th;s DarjeeJing area and a]so Cooch 
Behar and other areas and form into a 
Nepali speaking State. The hon. Member 
may be having his own ideas, but ultima-
tely this is a step in that direction. 
If say this. That is a very clever 
way of saying the same thing in a different 
manner that ultimately we wi11 have to go 
to a Uttar Khand State. If in the auto-
nomous district also soni::! of the aspira-
tions, if they are not, then the second 
demand would be to ask for a Statehood. 
Thereafter since, it becomes a very small 
State going in for a Uttar Khand State or 
a Gorkha Land, I do not think that 
Government does not understand the impli-
cation of different kinds or poposals which 
are being putforth into the House. And 
that is why, I said last time that there are 
very dangerous implications, if we accept 
the proposal of this nature. 

Another aspect which I have do deal , 
with is about the Inclusion of Nepali 
language in the Eighth Schedule. This 
aspect has been dealt with so many times. 
There have been demands for inclusion in 
the Eighth Schedule from so many langua-
ges. Hundreds of applications are pending 
with the Government and there seems to be 
some kind of misunderstanding that once 
the l~nguage is included in the Eighth 
Schedule, automatieal1y development of the 
Jan~ua~e is going to take place or it is 

aoing to acquire some kb,d of a 1peofa1 
status. 

So far aa the development of the 
Nepali laa1uage is concerned, certainly we 
arc not opposed to it. They can deve-
lop Nepali language, We are prepared to 
give them all the help and assistance which 
are requirtd for the development of Nepali 
lanaua;c. But for development of Nepali 
language or constituting an academy for 
thia purpose, I do not think that its ineJu. 
aion in the Eighth Schedule is necessary. 

SHRI BHADRESWER TANTI (Ka1ia-
bo:-) : We do not have any alternate 
enactment for minor languages. It is onf)" 
a national academy for the major Indian 
languages. There is no such organisation 
for minor Janguaaes. That is why minor 
language group should be included in the 
Eighth Schedule. I demand inclusion of 
the Nepali Jang1iage into the Eighth Sche .. 
dule of the Constitution of India immedia-
tely. 

SHRI S.B. CHAVAN : If the hon. 
Memkrs arc interested in the deveJopment 
of the Nepali language, I will request him 
to approach the Ministry for Humao 
Resources Development and they wm teJI 
you as to what are the lines on which you 
can develop NepaH 1anguage. There is no 
difference of opinion about the develop-
ment of a Jauguage. All languages need 
to be developed and Nepali happens to be 
one of the languages which certainly we 
are also equaJly interested to deveJop 
... (/nterru[11/onr) Please don't interrupt me. 
I have to go now. 

I have to finish it by 4 o'clock. So, 
I don't think that even on this core also,: 
there is any point in saying that we should 
go io for some kind of autonomus bcin1 ,· 
granted to the DarjeeHng area and that 
is why I fulJy appreciate the sentiments 
of the hon. Member that the backward 1J 

area needs to be given special attention. 
It should be done by the Government · 
concerned. 

If you approach the Human : 
Resources Development Ministry, whatever: 
help and assistance is necessary for tb~ 
development of that language, it wiU,,, 
certainly try to help. So on both tho•c 
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count,, I ,don•t think that there f.s any 
8CQpe for giviaa support to this kind or 
a. Bill and that is why I will request the 
House and pirticularly-first the Member-
that be should wi.thdraw the Blll And 
if, be does not do it, then I will request 
the Ho111e that the Bill should be opposed. 

1'·00 hrs. 

SHIU ANANDA PATHAK (Darjeeling) : 
Sir, for the last few weeks, discusiion 
bas been goi,ng on this particular Bill. I 
thank · all the hon. Members who have 
participated in the discusaion on my Bill, 
viz. the Constitution (Amendment) Bill, 
t'98S (Bill No. 122 of 1985). 

I 

I also thank some of my colleagues 
who have offered valuable suggestions for 
the advancement and development of the 
backward areas. I particularly thank 
hon. Members Shri Narayan Chaubey 
and Shri Piyus Tiraky for lending their 
wholehearted support to the Bill. 

But on the whole, I am surprised to 
note that the principle and concept of 
autonomy have not properly been under· 
stood. I will answer the remarks of the 
Home ,Minister during the last part of my 
reply. I have already pointed out in my 
speech, wb ile moving the Bill on 6th 
December 1985 that the demand Cor 
autonomy is not a separatist or secessionist 
demand. Rather, it is a demand for 
strengthening the unity and integrity of 
the country and for cementing the bond 
of brotherhood and friendship between 
the people of an isolated hi11 area situated 
on the extreme border and the people of 
the rest of India. 

This is not a demand outside the 
purview of the Constitution of India. As 
a matter of fact, the concept and principle 
of autonomy has already been accepted 
in the Constitution of India under Articles 
244, · 244( 1).. 21s. and Fifth and Sixth 
Schedules of the Constitution of India. 

· There are a number of autonomous 
districts and regions with elected Councils 
in Assam, Tripu.ra, Meghalaya, Mizoram 
etc. And these have been prescribed Jo 
the Constitut.ion.· AU these provisions 
are made for ·:the people belongins to 
$dlo4ulcd Tribe,. al\d trib~ I 11.reas,. 

In my latt speech I have pointed out 
that the problem of the people of 
three hill sub-divisions· of the distdct ot· 
Darjeeling is also not different from the 
people of the above areas, i.e. economt-
eally, culturally, educationally and in all 
aspects they are so backward like people 
in Assam and other areas in the riorth· 
eastern region. 

It has been argued that this BiJI trios 
to create another State within a State. 
It is not. But the definitions of State, 
and of Autonomous Area are quite diffe-
rent ; and I have not pleaded for a State 
within the State of West Bengal. I have 
pleaded for autonomy for the people of 
compact areas of three hill sub-divisions 
of the district· of Darjeeling and contiguous 
areas of the neighbouring district where 
the Nepali-speaking people arc in a 
majority; within the State of West B~ngal. 

You must know that even the Pataskar 
Commission which had gone into the 
problem of different ethnic groups of 
people in the north eastern region had 
recommended the constitution of a State 
within the State, and Pandit Jawahailal 
Nehru had suggested the Scottish pattern 
of autonomy for the people of these 
regions. i.e. some sort of a Statehood. 
Why all these exercises'? Because it was 
realized that the people of these areas had 
not been able to como up on par with 
others. and that these people wanted to 
participate in the task of national recon· 
struction in their own way, with their 
own identities and distinctions as they 
were linguistically, culturally, socially, 
economically, educationally and mentally 
different from the majority nationalities of 
these States. 

In the course of the discussion, some 
of the hon. friends also attacked the 
principle of reorganization of States on 
linguistic basis, which was one of the most 
vital demands of our Independcn(;e move-
ment. But now it seems that they are 
discarding this principle, they are discar-
ding all the values of national movement. 

They spoke about the need of rapid 
development of the people of hill areas 
everywhere and some of my colleagues also 
conceded that even after the independence 
no desired development and proaress has 
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been achieved in these areas and hence 
they are also not satisfied. It is not my 
contention ; it is the contention of our 
friends on the other side also. 

Here is the point. Unless you involve 
them in the development activities, unless 
you allow them to participate in the 
administration and unless you give them 
the responsibility, th~y always feel isolated 
and neglected and their real urge and 
aspirations to participate in the nation 
building activities as a real partner would 
never be fulfilled. That is our thinking. 

Only financial allocations would not 
solve the problem, would not fulfil their 
urges and aspirations. You have to draw 
them in the process of national integra-
tion and dcvclopm~nt of the country and 
also allow them to play their role in this 
process of d:velopment and integration 
according to their own apptitude and 
characteristics. 

You should realise that they have got 
their distinct language, distinct culture, 
distinct manner and apptitude distinguished 
from others. But the hon. Minister has 
stated that this is an absured demand of 
the people of hill areas. The thin& is this 
that. The demand for autonomy was 
being raised for the last several years, 
from the very time of Morley-Minto 
Reforms. They represented their case 
before the Simon Commission and other 
commissions that were set up. Before 
these Commissions and Committees, the 
people of Darjeeling had repeatedly 
presented their case and demanded some 
sort of special arrangement for them 
because they have contributed a lot ; they 
have defended the country ; their contribu-
tion is not less than the contribution of 
other people. At the time of Britishers, 
they felt that they were neglected ; they 
were not given an opportunity to advance ; 
they were kept educationally, politically 
and socially backward ; they were in all 
respects isolated and their area was 
declared as partially excluded area, that 
means they were cut off from the main 
stream of national movememt of the 
country ; that this "partially excluded 
area" was introduced according to the 
Government of India Act, 1935. After 
independence also, they are feeling that 

they are isolated ; they are n\)g!ected and 
they are not being allowed to play their 
role in the development of the country 
and the national re-building. That is 
why, this demand for some responsibility, 
some autonomy, some sort of special 
arrangement was raised so that they can 
participate in the administration and they 
can have their say in the day-to-day sphere 
of development ; for all this, they wanted 
to have some sort of statutory arrangement. 
This is not the separatist demand, not 
the secessionist demand. If their reasona· 
ble demand, justified demand, democratic 
demand is not conceded to, then a sense 
of frustration will come among them and 
out of this frustration, different types of 
separatist, secessionist demands will come. 

What is happening now is that this 
demand for the autonomy is being rejected 
again and again. They think that if this is 
so, th<.n nothing will come up, 

Therefore, we must have some other 
way to find out some way and means to 
accede to their d~mand. Some persons are 
demanding a separate State or Gurkhaland. 
All these are coming up out of frustration. 

I am surprised to note that our hon. 
Minister-he is not here-from the very 
beginning, was attacking the West Bengal 
Government for its audacity passing a 
resolution in the West Bengal Legislative 
Assembly. Now, Sir, you must know that 
this legislation to which I am referring to 
was unanimously passed in the State 
Assembly. The Central Government has 
opposed the move. It is not a question that 
a few member here only we talking about 
this demand but the entire people of West 
Bengal is supporting this demand. There-
fore, the demands of the people of Darjee-
ling should be given thought to, and they 
should be given regional autonomy and 
that is a reasonable demand. 

Second point is regarding development. 
Our Minister said that it is the responsi-
bility of the State Government. I may just 
inform the House, that as far as the West 
Bengal Government is concerned, they have 
tried to help all the people, the down-
trodden or the backward people including 
the people of DarJeeling. They have also 
helped the Nepali speaking people, they 
have set ap a Nepali Academy. Similarly, 
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they are awarding pr~cc and hclpina the 
Nepali · poets, artists, writers and encouraa· 
ins them. Apart from that, economic deve· 
lopment is given due importance by the 
West Benaal Government, they are trying 
their level best to uplift the people of tho 
backward regions. Our Home Minister, 
ltarted, from the very beginnina, to 
take the West Benpl Government, as 
we see everyday, to . task. Not a 
single day passes wit.bout their mak· 
ing any ·accusations and derogatory remarks 
oil the Left Front Government. They are 
.picking up this habit. I do not know 
whether this should be allowed. I would 
Hke to reiterate that the West Benpl Gov-
ernment has secured an overwhlemina 
majority. They have come to power for 
two terms, in succession and they wilJ come 
to power again for the next term. There-
fore even now, the Government should not 
deny this legitimate demand of the people 
of the hilly regions. Otherwise. it will lead 
to a very dangerous dirtction. Under the 
Constitution, the power to concede to the 
demand IL::s with the Central Government. 
I cannot but request the Government and 
hon. Members to ponder over this matter 
and to accede to their legitimate demand. 
What we are asking here is somethin1 
within the Constitution. The concept is 
there in the Constitution and it is not any-
thing against the Constitution. Therefore, 
I think our hon. Members should ponder 
over this matter and I request the hon. 
Members and the House to a1ree · to the 
demand of these people and level their 
support to pass this BUI. 

MR. CHAIRMAN : Before I put the 
.Motion to the vote or the Houees, this bo· 
ins a Const.itution {Amendment) Bill, the 
votin& has to be by Division. Let the 
lobbies be ,learcd. 

· • 
1 MR. CHAIRMAN : Now the lobbies 

bave been cleared.- The Queslion is : 
0 Tha t the Bill further to amend the 
Co11stit\i&tion of India, be taken into 
con•ideration. '' 

Th~ Lok Sabha divided. 

AYES · 

Abdul Hamid, Shri 
Acharia. Shri Basud,b 
Banatwana.. ShrL G.M. 

Choudhury,, Shri Samar Brahma 
Chowdbary, Shri Saifuddin 
Das, Shri Sudaraan 
Datta, Shri Amal 
Ohoah Goswami, Shrimati Bibha 
ffansda, Shri Matilal 
Iyer, Shri V. S, Krishna 
Mandal, Shri Sanat Kumar 
Ma1udal Hossain, Shri Syed 
• Peruman, Dr. P. Valla! 
Rao, Shri Shrihari 
Reddi, Shri C. Madhav · 
Roy, Dr. Sudhir 
Zainal Abedin, Shri 

NOES 

Ansari, Shri Abdul Hannan 
Antony, Shri P.A. 
Basheer, Sh ri T. 
Bha&at, Shri H.K.L. 
Bharat Singh, Shri 
Birbal, Shri 
Chaudhary, Shri Manphool Singh 
Dalbir Singh, Shri 
Dennis, Sh ri N. 
Diahc, Shri Sharad 
Doara, Shri G. L. 
Gavit, Shri Manikrao HodJya 
Ooman10, Shri Oiridhar 
Jadeja, Shri D.P. 
Jitendra Prasada, Shri 
Kamble, Shri Arvind Tulshiram 
Kaul, Sbrimati Sheila 
Khan, Shri Mohd. Ayub 
Kidwai, Shrimati Mohsina 

Mahajan, Shri. Y. S. 
Mahendra Sinah, Shri 
Neekhra, She I Ramesh war 
Panika, Shri Ram Pyare 
l>anja, Shri A. K. 
Pathak. Shri Chandra Kishore 
Patil, Shri Balaaaheb Vikbe 

_ Patil, Shri Shivraj V. 

•wronaly voted for Aye• 



tonst. (Amdt.) 11111 
; , "'' 

MAR.CH 7, 1986 

Patil, Shri Uttamrao 
Pushpa Devi, K.umari 
Rajhans, Dr. 0. S. 
Rath, Shri Somnath 
Sahi, Shrimati Kt'ishna 
Saikia, Shri Muhiram 
Sankata Prasad, Dr. 
Sathe, Shri Vasant 
Shah, Shri Anoopchand 
Sankaranand, Shri B. 
Shastri, Shri Hari Krishna 
Singh, S hr i Lal Vijay Pratap 
Sukhbuns Kaur. Shrimati 
Sultanpuri, Shri K. D. 
Suman, Shri R. P. 
Suryawanshi, Narsing 
Tewary, Prof. K K. 
Varia1e, Shri Madhusudan 
Vyas, Shri Girdhari Lal 

Yadav, Sbri R.N. 

MR. CHAIRMAN : Subject to correc-
tion, the result• of the division is : Ayes : 
17, Noes : 47. 

The motion was negatived 

•The following Members also recorded 
their votes : 

A YES : Shir Anand Pathak, Shri Satya-
8(,pal Mishra, Shri Balwant Singh 
Ramoowa lia Shr i Bhadreswar 
Tan ti. 

NOES : Shri Abdul Ghafoor, Shri Bhola 
Raut, Shri Janak Raj Gupta, Shri 
Keyur Bhushan, Shri Digvijay 
Singh, Shri L. Balaraman, Shri 
I. Rama Rai. Shri Lachbi 
Ram, Shri Satyendra 
Chandrn Guna, Shri Jaaannath 
Patnaik, Shr• Radhakanta Disal, 
Smt. Sunderwati Naval Prab-
hakar, Dr. P. Vallal Peruman. 
Ch. Sunder Singh, Sbri K. H. 
Ranganath, Shri Sirpati Mishra, 
Shri Ram Singh Yadav, ·Shri J. 
Chaudbary. Shri M.A. Sodi, Shri 

. P. Shanmugam, Smt. Suma ti 
Oraon, Smt. Sheila Di.xit, Shri 
Mohan Lalt Shri A.P. S;thi •. 

16.20 hrs. 

CONSTITl1110N (AMENDMENT) 
BILL 

(Insertion of n,w artlcl, 16..4, etc.) 

[&tllsh] 
MR. CHAIRMAN : Now we shall ao 

to the neJrt item. Shri O.M. Banatwalla. 

SHRI G. M. BANATWALLA (Ponoani) 
Mr. Chairman, Sir, I bes to move : 

"That the Bill fotber to amend the 
Constitution of India, be taken into 
consideration." 

Sir, Article 41 of the Constitution 
says: 

0 The State 1, within the limits of 
its economic capacity and develop. 
ment, make eff'ective provision for 
securing the right to work, to educa-
tion and to public assistance in case 
of unemployment, old age, sickness 
and disablement, and in other cases 
of undeserved want.'' 

This Article appears among the Directive 
Principles ... ( lnterruptlon1) 

SHRI SAIFUDDIN CHOWDHARY • 
He bas now moved a very good Bill. 

SHRI G.M. BANATWALLA: I always 
move very good Bills. Only your thinking 
is to be adjusted accordingly. 

Sir, this Article 41 is among the Direc .. 
tive Principles enshrined in our Conatitu· 
tion. As such, the article is not mandatory 
in the sense that there cannot be its enf or• 
cement at law. No individual can have a 
recourse to the court for the enforcement 
of his right to w"rk as also the ri1ht to 
public assistance in case of old aae sicknea, 
dieability and undeserved want. The 
prcaent Amendment Blll which I have 
moved before this House seeks to move 
this right from among the Directive Princi· 
pies, to the Chapter under the Fundamental 
Ri1hts. In other words, the Bill that I 
have moved today seeks to make the riaht 
to worke a Fundamental Riaht of each and 
every citizen of our conutry, a riabt which 
can be enforceable at law. I need hardly 
add at this junc.ture that many countries of 
the world have already accepted the ri&ht 
to work as a fundamental riaht. Not onl)' 
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the . tooiaUst countries but also other&, like 
Japan and Prance and ,evoral othora, hav~ 
already accepted the riaht to work u a 
ftandamental rtaht. Moreover, India it 
oommUted to tM Universal Declaration on 
Human Ri1ht1, and I would like to draw 
the attention of the Hollie to Article 23 (1) 
or the Uuiveral Declaration of llights, 1948 
which says, .. Everyone has the riaht to 
work, to free choice of ·employ~nt, to 
just and favourable conditions of work1 and 
to protection against unemployment". India 
being committed to this Dcclarat ion, the 
United Nations' Declaration of Human 
Rights, we should not fight shy, therefore, 
of 1Dakin1 an effective provision In our 
Constitution so that our citizens have this 
Tight to work in reality and not only on 
paper. I may say that today we have reached 
a stage where it is necessary that the right 
to work should be enforceable at large. I 
need hardly add that if a comp1acent attitude 
continues in this respect, we will have a 
situation very disturbing to the entire 
nation. The right to work arises because of 
the widespread unemployment in the con-
try havina assumed alarming proportions, 
this problem needs to be given a serious 
thought. The problem of unemployment 
is maseive, menacing and e,tplosive. To uy the least. unemployment is the basis of 
poverty. If this problem of uuemployment 
is not solved, then, one shudders to think 
of the conaequences that may follow. There 
may be chaos ; there may be disturbance, 
because, as I said. unemployment is the 
basis of poverty and poverty means denial 
of life itself. Poverty in this sense is the 
very negation of the risht to live. I do con-
cede that the Government is fully aware 
of the alarmin1 proportions of the problem 
of unemployment. A lot ia being done for 
whic b due credit sbou]d 10 to the Govern· 
ment. There is a tremendous activity on 
the part of the Government in order to face 
this question of unemployment and it will 
be unjust not to give credit for the 8ght 
that has already been launched with respect 
to the problem of unemployment. We 
know that there are in operation important 
employment beneficiary oriented pro1ram-
me1 fo1 specific taraet aroups such as Na· 
tional Rural Bmployment Programme, 
lntearated Rural Development Programme, 

. Rural Landless Employment Quarantee Pro-
1ramme. Training Scheme for Rural Youth 

.. for Self-employment, ·&heme for providin1 

self-employment to Educated Unemployed 
Youth and various others. The efforts 
of the Government in this respest arc com-
mendable. 

:1 must also in all fairness to · the 
Government and to the positive efforta 
that are being made 'by the Government. 
say that a lot is being done in order to 
tackle this question or unemployment. But 
the dimensions are still alarming in spite 
of all that is being done. I must concecle 
that even if we look at the National · Rural 
Employment Programme alone, we find that 
there is a generation of employment to a 
contiderable extent. In the year 1981-82 the 
target was to generate employment tQ the 
extent of 335·73 million man days. My 
congratulations to the Government. 
Government has exceeded even the target 
and the achievement was 354.57 million 
man days of employment being generated. 
Similarly we find that in the year 1982·83 
the target was 353.22 milUon man days. The 
achievement was 350.10 million man days. 
In 1983·84 the target was 322.23 million 
man days, The achievement was 302.02 
million man days. In 1984-85 the target 
was 309.13 miJJion man days. The achieve-
ment was 349.90 million man days. There-
fore, Sir. in all fairness we must concede 
that a lot is being done by the Government 
in order to fight this question of unem· 
ployment. Not only that. We must also 
be fair and appreciate that in the Budget 
that we have just had there is a massive 
increase of 65 per cent in the plan outlays 
for mojor programmes, anti-poverty pro-
1rammes1 the allocations for the IRD and 
related programmes are up by Sl per cent, 
similarly the allocations for National Rural 
Employment Programmes are up by 93 per 
cent, as also the allocations for the Rural 
Landless Employment Guarantee Progra· 
mmes are up by 58 per cent. Therefore 
there is no denial of this fact. I have no 
reason here in this House to deny and to 
charge the Oovernment as being indifferent 
to the entire problem of unemployment. 
Their efforts are commendable. The point 
that I am making is that despite aJl that 
· ls bci.ns dor.e and a lot is done, the dimcn• 
sions o'f unemployment have to be fully 
und.eutood. We find that as many as 8 .. 22 
million persons will still be unemployed at 
the e.nd of .1989-90. In the case of ed~ca-
ted unemployed. if there is no deterioration 
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. a tbe unemployment rate. then there ie 
apprehension that the number la expected 
to go up from 3.7 million at the besinning 
of 1985 to 4.9 million by 1990. Therefore, 
I uy that we have an alarming situation. 
with respect to growina unemployment. I 
may only here, as a matter of instance, 
rofer to this sad thing that even this new 
rear 1986 opened with the news that about 
1~32,000 people bad applied for enlist-
ment of unskilled labourers of Calcutta 
Corporation. And then only 300 were to 
be empanelled and that too on daily 
,wages, And for these 300 to be empa-
nelled and that too on daily wages. we 
bad 1, 32,000 applicants only taking the 
Calcutta Corporation as an instance. And 
there also we find that a large number of 
candidates were graduates They even held 
Law degrees. So, persons holdmg Law 
degrees were found applying for work as 
daily labourers, as unskilled workers of 
Cakutta Corpor atioo. That is the situa-
tion. And when the time came to distri-
bute the application form!il, we even have 
tho sadder news that there had to be a 
lathi charge and then so many people were 
injured. This is the situation that i1 deve-
loping and it is necessary that developina 
situation ia taken up with a 11 the serious-
DCIS that is there at our command. 

Sir, I must say that the right to work, 
no doubt, has to be ensured by national 
economy. Left to myself I would not Hko 
these unemployment doles. There was a 
time when peo;,le used to be ashamed to 
aay that •1 am without work, I am unemp-
loyed,. They would like to hide this. To-
day. lookina at the western countries. in 

· the western countries people declare from 
the housetops that 'I am unemployed, give 
me my dole'. So, that is the value change 
that has also come. Left to myself, there-
fore, I would not like this unemployment 
allowance or unemployment dole. The best 
way is to see that the national economy 
itself ensures, and it operates in such a 
manner that it ensures the right to work. 
Then. that is the wish. If the wishes were hor-
lCI beaaers would ride. The stark reality of 
the situation is that despite various efforts of 
the Oovcrnment, the economy is unable to 
provide work to all willing hands. The 
present ec_.nomy of ours is not in a posi-
tion to provide work to all. There is a 
faih.ire on tho part of our economy to see 

. ; ,/ ' 
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that work .is provided to every williDI hand 
that comes forward. It ia not ,only that • 
But it is a sad commentary to say that 
even the growth rate of employment aooe,. 
ration haa fallen. So, while on the ono 
hand we declare our will to combat •. to 
have a war aaainat unemployment. and If 
we look at the documents or the 7th FiYo 
Year Plan, the relevant chapter begins by 
aayina that the principal objective of the 
Plan is progressive reduction of. unemploy-
ment-while on the one hand we want pro· 
gressive reduction of unemployment. on 
the other hand, the stark reality of the 
situation is that the rate of growth with 
respect to employment generation is on the 
dee) inc. The arowth rate of employment 
generation durina the Sixth Plan period 
works out to 4. 32% per anum. It is unfor• 
tuoate that in the case of 7th Plan, we 
expect a growth rate of only 3.99% per 
annum. Therefore. even while wo are plan· 
nittg, we are planning for a lower growth 
rate of employment generation. This is a 
factor which must be taken note of in a 
very serious manner and it is a satl commen-
tary on our efforts towwards the planned 
economy. I therefore say that when the 
situation is that even the 7th Plan aims at 
a lower growth rate of employment genera· 
tion and when the problem of unemploy-
ment baa already assumed such an alarmina 
·dimension, it is a matter of absolute pra-
ctical necessity that we have short-term 
measures also in order to see that there is 
no failure of our economy. Here, I may 
refer to a quotation from the Sixth Plan 
document. About unemployment, the Sixth 
Plan document says at page 202. pua 
13.28: 

"The employment opportunities have 
not been adequate in the recent past 
either for the educated manpower or 
for overall production. Even in terms 
of long-term employment as indicated 
by the usual status estimate, the posi-
tion has not been satisfactory There-
fore, the employment policy during the 
Sixth Plan has t.i meet the two major 
goals of reducing under-employment for 
the majority of labour force and cutt· 
ing down on the long-term unemploy-
ment Though a lasting solution to 
these problems coUld be found only 
within the framework of a rapid ·arid 
employment oriented economic growth, 
suitable measures are also to be ·evolved 
in short-term in a coordinated wav. 
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· particularly for· the benoflt of the 
weaker 1ectiona." 

We, therefore, flnd that, when the ·utio-
nal economy la not in a position to abolieh 
anemployment and when our own ctlorta 
are marked with. a decline in the 1rowth· 
ate of employment aeneration, it becomes 
neoeuary to have short-term meaauroa to 
tackle this e~plosivo situation of unemploY· 
meat and we must also have an efficient 
1yatem of public assistance in case of 
unemployment. 

I do understand that here are limita· 
tions of resou recs. This is the u111al reply 
we always get on the floor or the House. 
I have, therefore, anticipated this reply 
evon at the time of moving my Bill for 
consideration. 

It can be said that if right to work is 
made enforceable in law and when the 
economy is not in a position to provide 
work to every willing band, then public 
assistance in case of unemployment would 
mean a areat drain on our resources and 
would also mean a areat drag on our efforts 
in various other directions. Thi$ is a very 
usual excuse that is put forward. 

But I must tell the Government to 
apply itself seriously now to this particular 
question. Unemployment cannot be allowed 
to grow in the manner in which it is grow-
ina now. IC this trend continues, the nation 
will have to pay a very hea·w'y price for the 
same. Therefore~ I shudder to think 
of 1he consequenes. If there is a wiJI, 
there is a way, a way from among 
the resources and it should be 
possible to mobilise the resources that are 
necessary for the sustenance of this right to 
work as a fundamental right. 

I may say that there are vast areas 
whi~h can be tapped. What is the position 
with respect to the arrears of income-tu 
ud of excise duty? Look at the evasion of 
taxes in e~lse revenue. The Wanchoo 
Committee, as you know, has estimated 
black-money to the tune of Rs. 20,000 
croree. What effort is being made to tap 
black-money? 

Here J may point out that in the year, 
1983, in r.eply to a question io this House, 
the then Labour Minister had said that, if . 
tho unemployment allowance is asreed to, 
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it would require Ra. 629 er ores per annum. 
I.t may be more. I do not know the balls 
on which that was calculated. But then we 
wore told in this House that Ra. 629 ctcmd 
l)lr annum would be needed if unemplo,· 
ment allowances are to bo paid. 

I want to draw your attention to the 
ead state of affairs that even the e,tcise duty 
arrears on 31st of December, 1985 amoun• 
ted to Rs. 637 crores. Even the tappina or 
one source would give you more than what 
is wanted in order to meet the situa· 
tion. 

The income-tax arrears is another 
area which, as on 31st December, t 98S 
amounted to Rs. 1 ,SSS crores. These 
are not my figures. I have found 
it out from the various questions that have 
been answered on the floor of this HouSC1. 
I mustt therefore, submit that what is 
wanted is the necessary courage, the cou-
rage to declare a war, to declare a war on 
poverty, to declare a war on unemployment. 
There are various areas which can be 
tapped and tapped for the resources. I 
may even go to the extent of suggestina 
that there may be a Central Employment 
Fund with subscriptions from industrial 
employers, Central Government, the State 
Governments, the nationalised banks, 
public sector undertakings and there may 
be even contributions from the private . 
sector and they can be given incentives to 
contribute to this Central Employment 
Fund through concessions in the income 
tax. 

Therefore, I have suggested that once 
we accept this basic principle that the 
society owes a duty to every individual and 
that the individual cannot be left in a 
state of want, for no fault of his, then, In 
that case, schemes can be worked out. Let 
there be a beginning, even a smaJl begin· 
nlng, And if there is a beginning, I am 
sure even a small beginning towards, even 
a phased beginning towards publ.ic assis-
tance in the case of unemployment can 
also help us in tackling effectively a very 
big problem that is 1 oomi ng large over u·a. 

One can go on speaking about un-
employment. One can go on speakina 
about the consequences of unemploymeot-
poverty, so on and so forth. But I would 
like to restrict myselt and not like to be 
carried away by my own eloquence on the 
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subject. Sufllce it to say that this problem 
of-·unemployment demands a aorious consi-
dora.tion. Dcclar ing a war on unemploy-
ment brooks no further delay. We 1ee in 
our own coun.try the various untoward 
things that are happenin1-that. arc 
happening because of the aagravation of 
tlle problem of poverty that we have. 

This Bill not only seeks to give this 
right to work a fundameni.al basis and to 
"'cure for every citizen this right to work 
as a fundamental right so that it can be 
enforceable at law but the Bill also s~ks 
to secure as a fundamental right public 
assistance in case of old age, sickness 
disablement and undeserved want. The 
Bi II says that this should be a fundamental 
right. No person can be left to languish 
in aging condition or in conditi.Jns of 
sickness or disablement. I may hardly 
emphasize that the problems of the aged 
arc also growing and need adequate atten· 
tion. As you know very well, with the 
break up of the joint families because of 
the impact of western civilisation as also 
the econ·.1mie pressures, thi~ problem of 
the care of the aged is becoming acute. 
Of course, joint family is the best system 
to· take care of the age.d. 

But then, the point is that in a profit-
motivated society the lot of the old people 
once they are out or the rat race, is bound 
to be miserable and lonely. The most 
important issue, therefore, is how best to 
provide economic and sochl support to 
the aged. Sir, in India, the number of 
people aged 60 and above has risen from 
S per cent in 1961 to 6 per cent in 1971 and 
is expected to be 7 per cent by 2000 A.O. 
We, therefore. fiad that this problem of 
ensuring decent life to the old people-I 
n:iust say to the senior citizens of our 
c0untry-is assuming great importance. 

You know, very well Mr. Chairman ' that the Booth?lingam Committee on 
Wages, Income at1d Prices had also drawn 
the attention of the Government to the 
problems of the aged. The various Five 
Years Plans have also emphasised the need 
·for a comprehensive scheme for the aged, 
:for the senior citiz!ns of our country. I 
think almost all the States except the State 
of Arunachal, subject to correction, have 
a-hemes for payment of pension to the 

andjgent old in the unoraanised sector sub· 
Ject to several restrictions. But you:lnow 
all these are small dents that are 'Weioa 
made with resp.ect to a 'very bia problem 
that loom, largo and hovers over ua. To-
day we are having a very healthy attitude 
towards human reaol.trces. The Ministry 
i1 now re-named a, the Ministry of Human 
Resources Development with wider func-
tions. We appreciate that this is not mere 
re .. namina or the Ministry but it is a rovo-
.lutionary change in the very outlook and 
the outlook today is of the development of 
human resources and the Minisrry baa 
wider functions. I must, therefore, urac 
upon the Ministry, the Ministry of Human 
Resources Development ..... . 

AN HON. MEMBER : Sir, we aro 
having a war on unemployment 

(lnterr11ptlons) 

MR. CHAIRMAN : Other p~ople also 
want to take this w.tr oa 'unemployment. 

(Interruptions) 

SHRl G.M. BANATWALLA : Sir, I 
w.is saying that we wclc >me the creation· 
of the Human Resources D~veJopmeat 
Ministry with a revolutionary outlook with 
wider functions. But then, I must urac 
upon the Ministry thlt keeping with its 
revolutionary objectives, let this Ministry 
of Human Resources Development try to 
draw up a national policy for the aged, 
for the senior citizens of our c:1untry. Let 
there be greater and substantial allocations 
for the welfare of these senior citizens. 

Sir, the Bill a] so seeks to make it a 
fundamental right to public assistance in 
case of disabled, sick people and in other 
cases of undeserved want. I need not 
emphasise the ne~d for this. Today the 
situation is that disability, in our present 
state of society is thrust upon an indivi-
dual. Terrorism is taking place. A per-
son walking down the. street is suddenly 
rendered disabled for the rest of the I ife. 
Is the society going to throw up its hands 
and say that it wiU have no duty towards 
such an individual 1 

Therefore, adequate provisions spould 
be there for public assistance.· These are 
the minimum . social security, program'mee 
that must be there, not merely on paper 
as a matter of Directive Principl°es, but 
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$Ult bo tranelated i.nto .acUon •. The. people .. 
must hav, CQnfid~nce' that their 1tandard 
Qf living would be maintained despite spe-
ci"l hazards. Hence, the need for public 
•·•siatance in ca,es of disablement and 
undeserv.ed want, as I have just explained. 

M'.R.~ CHAIRMAN : Please conclude. 

SHRI O.M. BANATWALLA : . Io 
deference to your bell, I would refrain' 
ftoa\ further commenta., I have ·not 
brought this Bill in any spirit of confron· 
tation with the Oovornment. We aay : 
'Let the Di:vil have its due'. But here it 
la not a question of the Devil but a 
Government that has underta~en several 
proarammes.· as I have mentioned earlier, 
for the alleviation of poverty. · They are 
doina their own work. Government deser-
ves all credit for the same. Tho point 
that is beina emphasized is that the time 
has come when we should tackle thi1 un-
employment problem in accordance with the 
pr.oportion that it has assumed these days. 
Let a war be waged on unemployment and 
let every citizen know and be assured of a 
decent live] ihood and a standard of living 
even in cases of disablement and uodeser· 
vcd want. 

With these words, I commend my Bill 
for the approbatf~n of the House. 

MR. CHAIRMAN : Motion moved : 

"That the Bill further to amend the 
Constitution of India be taken into 
coosideration." 

Shri Mool Chand Daga has given notice 
of an amendment. Is he moving? 

SHRI MOOL CHAND DAGA (Pali) : 
Yes, Sir, I beg to move : 

"That the Bill be circulated for the 
purpose of eliciting opinion thereon 
by 8 August, 1986." 

MR. CHAIRMAN : Shri Raj Maopl 
Paode. 

SHRI RAJ MANGAL PANDE (Dco-
ria) : Mr. Chairman, Sir, I owe my crati-
tude to you for the favour you have done 
to me by calling me to speak on this vital 
subject which really affects the millions . o.f 
p0ople who are une,nployed in th.is cour;i-
tey. I may b~ allowed to s~y that the 
Bill is not so simple .as it apparently looks .. 
1 .. mu (grtger be allowed to say that Shri 
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Banatwalla i• pniua enou1h or shrewd 
enouah to put us f orther in to d iffloultie1 al 
be bas done in the case of Shah Bano; 
Who does rnot inow that with all Oli1 
development scheme• we are 10 short or 
resources that in spite of our wishes not to 
raise taxes, either direct or indirect, w 
have had to ~o in for strict measures ~ucb 
to the annoyance of our p:»ople as a. whole~ 
to the Members of Parliament here and' 
eve~ to our friends and people outside 't 
We have had to it becauee we have to 
mobilise resources. And if a further bar. 
don of Rs. 1000 crores or more in thia . 
developing economy is thrown, it may well 
be that many or our developmental scbemei· 
will not be completed or they will be stay.; 
ed or their period of completion will be 
prolonged further so much so their co&( 
will escalate and what we shall gain from 
thif, we shall lose afterwards. Even if we 
try to do so, there are many hindrance• oa. 
the way. Mr. BanatwaJla has given 111 
extensive flcures about the income-taa 
arrears and excise arrears. It look1 as if 
a11 the courts will be closed to realise 
those arrears because when we say or M,. 
Banatwalla says that the courts should be 
siveo independent powers to deal with 
matters as and when they so required. 

17·00 hrs. 

Shri Banatwalla says that the Govern•, 
ment should have power over the courts. 
to take all the things where arrears are. 
there in courts. Courts are goina tQ 
decide whether the levies so pending in 
the courts are justiciable or not. Could. 
we realise all these thousands of crores.'t 
May I humbly ask Shri Banatwalla that 
even if the power is transferred to him iri 
some way or the other, can he wjpe out 
the powers of the High Courts to reali11 
all those arrears 1 I think nobody could -
do it. So lona as we have an independent 
syatem of judiciary, 10 long as the people 
have a riaht to go to the· coot~,· we cannot 
do it. So, this thing is out of question. 

Naturally in a developing economy 
we have to see many things as to how Wd 
could mobilise the resources. What are 
the resources, what are· the avenues left 
open to us ? We found !hat in the Staid 
Assemblies · it is a serious problem. People 
ar.e so much taxed that they don't find. 
avenues to add to their resources. But 
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die .. Planning Commission, day after, day, 
year after yeer has been aakins, de111&ndina 
tllem to do so. Our limit baa roached 
NCh an txtent -here the people are n.ot 
10in1 to tolerate any further burden. A 
eorious diares~t is 1oin1 to be there. 

In this case, Shri Banatwatta is tryina 
to land us into further dif&ulties or 
trouble by puttina us a further load of 
thousands of ·crorea, if not today, tomor· 
row or the day after. Today he start, 
with an humble beainnina of Ila. 5 lakhs 
or so. Tomorrow he says that it will 
coat about a thousand crorc or like that. 
Eai,ocially in out economy, in our social 
ltrilcture where the educated youth don•t 
Ute to have manual job, what will 
happen 1 

Even in your district you will flnd 
that thousand, and ~houunda or M.A. 
B~Ed. who somehow or other paaa, have 
been teaching classes for a ·basic salary 
of Ila. SO/- for th elaat eight year,. Because 
they think that the social structure demands 
them not to take manual jobs. What will 

· happen to this country? When the edu-
cated youth are not takina up 
manual job, when the educated youth are 
not going to take up that kind of job, 
even the right to work is to be guaranteed 
hereafter. What kind of work they will 
be allotted to ? Will they be allotted 
some kind of a seat or a chair to do the 
job? Many Economists• contentions are 
that with the staff that we have either 
here or in the Secretariat or Parliament 
or in the State Legislature, if even SO% staff' 
la reduced, the work can be more effective 
and more smooth running than what 
it is. 

1'7 04 hrs. 

[SHIU SOMNATII RATH In tht Chair] 

My friend says that even those people 
who don't have the work should be given 
work. What will happen ? Even in 
Scandivanian countries where the unemp-
loyment dole is there, they feel that those 
people have got a tendency not to work 
and have the State Insurance benefit or 
other benefits. In this country where 
doina the work is . taken to be a sian or 
aymbol of degradation, we cannot afford 
to 1ive them that type of work which makes 

them sit on a chair, in an offlce. Could 
tbla economy of thi1 country 10 to that 
extent ot atfordlna this kind of luxury t 
I take it 11 ll}aury bocauae we have w · rt 
for every peraon who wanta do it manually." 
We ere short of labour. We are abort of 
mllllon1 of labourers. You will ftnd that 
Bihari,, UP people and Anameae la~uren 
are going to Punjab and doina the Job 
over thero. They are 1ettin1 bardl7 
R.1. 20 per day. There 11 no dearth ol 
work for manual labourers. The only 
difllcolty Is with the educated unemployed 
youth. or couree, comiderln1 all tbeee 
upect I the Government went in for certain 
schemes like IR.DP. NRBP, etc. Bven 
the unemployed youth were given 
R.a. 20,0CX)/. to start their own bualnea. 
We do admit there are certain dHBcultlea 
in 1ett1n1 the finance but all the •me 
1ehemes are there. The Government i1 
aerious to 1eein1 that the unemployed 
youth who do not 1et a job can at 1eaat 
get some financial assistance to start their 
business and be respectable citiiena of 
this country. 

Now, I would like to draw the atten .. 
tioo of the House to Article 41 or the 
Constitution : 

"The State sbal\, wi4bin the 11mits of 
its economic capacity and development, 
make effective provision for securing 
the right to work ... " 

The Constitution makers had the apprehen-
sion that the economy of the country 
unleas developed to 1ucb an extent the 
right to work cannot be included in the 
Fundemental Rights. So, they put it aa 
a 'directive•. They directed the State to 
ensure to conduce such type of condition• 
as right to work becomes po11ibility. 
That possibility could be there when 
country baa developed to a ataae where 
we could afford a thousand crorea of 
rupees as a surplus amount IO that we 
may invest it in other activities for 
'unemployment doJe'. ' 

Sir, the Idea is noble but all the Ame 
there are many noble ideas. Who doee 
not want that hia ·nei1hbour should be 
helped 'l Bat a person who does n,ot 
have coouah clothe• for hie own children 
and family bow could you expect him to 
help hi, ncifbbour, So1 is the caee wftll · 
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the Government. The government which 
"·dt,es not have funds or· retources to meet 
·Ut own con·finaenciet how ·co11l4 be 
expec·t it · t~ afford such a luxury to invest 
a ·thousand crores or rupees to 1ivc aa 
• aole to those ·persons who do not like 
to · work. I think no aovemment wort,i 
the name can do so under the prcecnt 

. circumstances. 

Sir, this is true that there are many 
people who aet invalid either in accidenta 
or otherwise. Of course, the Government 
la liberalising the ioaurance policy for 1uch 
a section of population. We are even 
1oing in for development of rural economy 
by 1oin1 in for insurance. Someone waa 
telling that we are looking to the other 
a1pect1 where this inaurance buaineu could 
be done to see that all those persons who 
suffer from some kind of infirmity pt 
benefit under insurance. We have many 
schemes under consideration. But all 
those schemes need careful scrutiny, cons-
tant viail and huge amount bccauae it is 
well known that the amount we are inveat-
ina on many of these schemes a fair 
portion of at does not go for the purpose 
it is meant. A fairly large percentage 
either goes as a waste or down the drain 
because of the corruption that is prevalent 
in the society and government structure 
in the machinery itself. 

S , we have to take care of all these 
things before we can do such a thing. I 
would like the hon, Member Shri BanatwaJle 
to remember that we are in the process of 
development. When we come to the 
category of those countries which are 
absolutely developed, then we could go 
in for such a scheme. The people of this 
country who arc unemployed. disabled and 
are facing a lot or miseries, every respec· 
table Indian would like them to be aiven 
the benefit. Nobody, will have any 
objection. But at this staae. when the 
country is finding shortage of resources to 
maintain its line of communication, to 1ive 
electricity to its industries, to give electri-
city ,nd power for many other usefuJ 
purposes, in my opanion, priority need be 
aiven to these things. We could do things 
as the bon. Member has suucsted later 
~hen country has become fully developed. 
In view of what I have stated, I would 
Jih the hon. Member to withdraw his 
Bill. . 

SHRI DIGVUA Y SINH (Surrendra· 
naaar) : Mr. Chairman, Sir, I thank you 
very much for giving me this oppartonity 
to 1peak on this Bill. 

I feel that my hon. friend, Shrl 
Banatwalla, i1 fortunate to act priority in 
the ballot and to have an opportualty 
to put across his Private Member's Bill 
today. 

I would like to focuas attention on oae 
aapcc::t which perhaps others may or may 
oot do so and which is the aspect of 
population explosion and how population 
explosion is commensurate with unemploy· 
ment. 

I have been a littJe unfortunate fo, 
not aettiog priority for my Private 
Member's Bill, which is the Constitution 
(Amendment) Bill, demanding introduction 
or family planning as a Directive Principle 
of the Constitution. There is anotbes 
amendment, not a Constitution (Amendment) 
Bill, I call it a Family Welfare BilJ, which 
may or may not come at all, because there 
are three otber BiUR on the anvil and it is 
listed after that on the agenda of tbe 
Private Members' B;ils. 

What 1 am trying to say is that how 
can you talk of the right to be employed 
when you reproduce at random, the way 
you like and create such vemendous 
pressures on the employment potentiality 
of this country. It is something which is 
paradoxical. Which person in his senses 
would not like to see every Indian employ-
ed gainfully ? But there are certain things 
which can be classified either as utopian 
or altruistic, It must be looked from 
the angle or our resources as against the 
existing population and the growth of popu· 
lation which is still high despite the fact that 
our birth rate is 1oina down. J can say 
that this is a utopian Idea in a country 
like India with all the financial constraints 
and existing biah population an<i which 
is 1rowin1. Unfortunately, even today, the 
1rowth rate is 2 per cent. You cannot 
talk and think of such a scheme ; it will 
be a totally utopian idea. · 

I would not take more than half a 
minute in making a suagestion to the hon~ 
Member that if he wishes that such a BUI 
does set credence, aimultane usly, wo 
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lhould also undertake a legislation, where-
by we amend our Ci:>nstitution and 
Introduce family planning as a Directive 
Pr:iociple to go hand-in·alovc. 

(Tronalatlon] 

SHRI RAM PYARE PANiltA 
(Robertsgani) : Mr. Chairman, Sir, 
although I oppose ··the BUI which has been 
introduced here by Shri Banatwalla, yet 
I support the sentiments and views express-
ed by him while moving the Motion for 
consideration. At least the Bill bas given 
to Members r·an opportunity to express 
their views on the serious problem of 
unemployment. I also express m'/ thanks 
to· Sbri Digvijay Singh who bu drawn 
attention to a basic issue, while speaking 
bft the Budget, that the growth of 
population is taking place at an alarming 
pace. It is true that on the one hand we 
are taking measures to remove unemploy-
ment and on the other hand the popula-
tion is increasing at a very fast pace. In 
1uch a situation the problem can never be 
aolved. 

Shri Baontwalla bas given an example 
here that in response to an advertisement 
for the vacancies of 300 uuskilJed labourers 
more than 1 lakh candjdates had applied 
and lathi charge was ordered to control the 
rush. We,. also see such things when we 
visit our constituency. 7S per cent l 1f 
our visitors comprise unemployed youth 
who want lett-:rs to recommend them for 
a job somewhere. Sir, it is true that if 
serious thought is not given to the problem 
the matter will definitely go worse in the 
comin& days. 

Sir, with these objective our Govern-
ment undr the leadership of hon. Prime 
Minister Rajiv Gandhi have formulated 
the Seventh Five Year Plan and we can 
say that it is an employment oriented 
document. There has been an increase of 
65 per c,mt in the funds earmarked for the 
anti-poverty programme. Also, significant 
Increase has been effected in the amount 
earmarked for the scheme initiated by the 
late Prime Minister, Shrimati Indira Gandhi 
for the educated unemp)oyed. This shows 
&1\at the policy and the motive of the 
Government is very clear and Shri Banat· 
wJUI will praise the Government ··for it. 

Our boo. Ptlme Min.later, Shri llajiv 
Gandhi has aaid about takina the co1>ntry 
into the 21st century. Tbe motive of the 
Government behind this is that this popula· 
tioJ of 1S crorca may not become a CIUM 
for us. So we 1hall havo to 1ear ourselves_ 

· to enter the 21st century from now itulf. 
That is why a Ministry of Human Resource 
Development was established. Under thi1 
Ministry we are aoin1 to brin1 about cban· 
3e1 in a lot of things. For example, chan111 
are bcina brouaht in vocational trainin1. 
New education system is bein1 introduced 
from the ensuing session. There is a pro· 
posal to open model schools in every region 
from the next session in which children 
belonging to Adivasis and backward claaes 
and those livina in remote areas will be 
able to receive education. In this way 
those people will also get an opportonity 
to give education to their children in aood 
schools. 

Mr. Chairman, Sir, our Constitution 
provides equal opportunity in the tleld of 
education to a11 the citizens of the country 
but even after 38 years of independence 
we have not been able to achieve that goal. 
But now we are working to that end. In 
Adivasi and backwa1 d areas, there are 
schools where the teachers attend the school 
just for two days in .a week. They do not 
teach the students but instead take wort 
from them. So thcr¢ should be Public 
Scho\)ls in those areas. The new Govern· 
ment under the leadership of Shri Rajiv 
Gandhi is now giving its attention towards 
it and such programmc.s are being formula· 
ted. We have kept in mind the interests of 
farmers and we are trying to enhance pro-
duction. We are encouraging cottage indu-
stry and the Public Sector. We are tryina 
to solve the problem of unemployment. We 
propose to give employment to crores or 
youth in the Seventh Five Year Plan. 1t 
is true that we should make serious tffort 
to combat this evil. 

What is our duty today? How can we 
wean educated youth from the clutches of 
disruptive forces Y-bether they are nuali• 
ties or anti-social elements. The only way 
to save these youth from them is to engaae 
them in constructive work. There is some-
thing wrong with the prc•ent system of 
education which prepares the youth for the 
future. So there is need to eff~ct 't1aai~ 
cbanaes in 1he ed\lcati n ayst~. 
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Gandbiji and V·tnoba Bbaveji bad 1trea-
Nd a DeW education · 1ystem. Just now 
._.JI wu eayina that our tociel sy1tom 
laat been contln11in1 on the old pattern 
tn which caate 1y1tem ii baaed on 
... ,. vocation. According to the old caat 
. ..-.in the brahim will livo o·a 
charity, study Vedas and perform rcligioua 
ritel. The V1i1bya ha• been allocated trade. 
~~- J.11'.ltri~ will work for tbc defeq90 o.r 
~ ~~pt~)' and all th~ work pertalni~4 to 
IP.!~ lta• b~n apportioned to the H~ r ij~ns 
Thia i1 th~ basic thins in the Indh1p philo-
~P~f. We shall have to strike at its very 
root. Unless we brlna rcvo.Jutio oaQ' c'1&1'· 
1• in it, the condition of the society will 
'1Qt f,aporve. We cannot claim to be 
latli&111, if we do not act according to our 
All pulturo, pbilosoply, V eds, Putanu and 
Upi9':aad1. But there are certain thinp in 
k whi~h do aot fit in tbe requirement, of 

. ~ prctmlt times. The Houac aa well as 
- ~pie will have to decide bow to 
JIP.IOVe tho1e shortcominas Henceforth it 
"111 pot be posaiblc to observe the caste 
IJ,ftem. Even now in villages the brabim 
awrforD11 reli1ious rites. The son of a 
'fNkur cannot plough the land. If he does 
be will be 01traci1ed. The barber does not 
9Jt the hair of harijans. 

AN HON. MEMBER: This system has 
now changed . 

SHRI RAM PYARE PANIKA : The 
1y1tcm h~s changed only in the constitution. 
in practice it is going on. We wish that 
it Is implemented at the earliest. The Con-
1~\ ,s Party is committed to implement it. r · would like to inform Shri Banatwalla 
that we shall have to legislate so that this 
t)'P,.~ of bigotry is coded. If we want to 
i.kc the country forward and solve the pro-- of unemployment, we shall have to 
brlna lealslation to curb the growth of 
J)<>p1,1lation compulsorily. It h not the job of 
p.ny nn,1e communitv t J come forward. We 
all know that when people try to obstruct 
the implcmentati'on or prosrammes of na· 
tlq?.~l hµpor~apce on the plea of t~eir befna 
anti-religion then we will have very c1utiously 
and with an open mind in this repsect. 
W.e are movln1 in a new direction and now 
new we shall &ave to formulate our pro-
·arammea accordinaly. If we do not . change 
our system, even the completion of the 
._,...,.nth. ant4 the Rlcrhth Five Year Plan wiH 

We shall have to inculcate respect for 
manual work in the workers. SimilarlJ, we 
thall have to reform the system of educa-
tion. I went to Japan, There I saw that 
1uardia.n1 do not decide whether their 
ward will become an IAS officer, doctor or 
cqi.a.eer. It ia the JUychologist, 1oieatilt 
er the expert who decides as to which fWd 
the child wm enter. But in our country, 
aa IAS ollcer want• that his son should 
become only an IAS officer. 

Nowadays we 1lnd that the guardian, 
iue even ready to bribe the teachers to pt 
thJir children passed. At the time of cs, 
aminatioos, the teacher aoes to every hoUN 
and ask• for •ouru-dakshina'. What does 
this •ouru-dakah ina' mean ? 

SHRI G.M. BANATWALLA ; AU the9.0 
thinas have happened in Maharashtra. · 

SHRI RAM PYAR.B PANIKA : It 11 
unfortunate. Sir, I have fu)l respect for 
the judiclary. 1 understand that the 
Maharashtra Chief Minister has resigned. 
Such decisions should be taken promptly. 
I thank the Chief Minister also that he 
bas resianed to show respect to the judi· 
ciary. 

Sir, similarly, the Allahadad High 
Court had held Shrjmati Indira Gandhi's 
election vold and she was giv~n 20 days 
time to appeal. Thereupon certain leadpr11 
of Bihar had demanded her immediate 
resignation and created chaotic conditions 
in the country. They should not have done 
this. It was as if a lower court had awar-
ded capital punishment and granted him 
premission to appeal to the higher court, 
and then a demand may be made that the 
person should be immediately hanged . .J,>eo-
ple with such thinking sometime create 
disruption in the country. We should thinJt 
this over seriously. 

Atongwith it, confidence will havo to be 
instilled in the public that' the recruitmcot 
In the &ervices will be made on the basii 
of merit and if someone com~s with a 
letter of recommendation from some Minis· 
ter or M.P., he will not be taken in se~vice 
on that basis. We have seen in the State.a. 
that recruitment is made on caste and com-
munal ·considerations ·and nepoti,m is ~h~ 
order of the day. This too will have to be 
stopped and ·strinaent punishment sho~~ 
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Thermal Power station in our area whose 
aame I do not want to take. The O.M of 
tlai.1 station. is from Bihar and he baa recrui· 
ted all the drivers from Bibar. When I 
aaked about this from him. he stated that 
a committee has been constituted which baa 
ai,polnted these persons. We shall have 
to make this clear to the Public . Sector 
that nepotism in that sector will not be 
tolerated. I cxpeet from the Government 
to iaue\· a circular stating that if injustice 
la shown to the people in the matter of 
recruitment, then at least our party, Con· 
aress (I) and specially the youth wing, will 
not tolerate it. We have to create such an 
atmosphere in 1:.~ country. We expected 
that legal provisions to th;s eff-ect would 
be made that if it is found that a cand.i-
date with first division has not been taken 
and a candidate who has passed the 
1upplementa1y examination. has been 
recruited, the concerned members wilt be 
expelled. I am submitting this basic ques-
tion before you. 

We have to remove unemployment in 
the country and have to take our youth 
forward carefully. I agree with the hon. 
Member's feeling, You have also appre-
ciated the work done by the Government 
but in the Directive Principll! also it has 
been provided that such step.i will be taken 
only when the economic conJitions permit. 
Therefore, even if you amend the Consti-
tution the position wm rcm'1in the same i.e. 
subject to the economic conditions of the 
country. I, · therefore, want to tell Shri 
Banatwalla that there is no need to bring 
such a Constitution Amendment Bill. You 
should appreciate that how much pressure 
is there all over the world ; in Western 
countries there is so much inflation that 
they are unable to control it but the strong 
hands of our Prime Minister have restricted 
the inflation to 4.7 per cent. Recently, 
statistics of ten· countries were published 
which revealed that they hsive been able to 
control it a little with great difficulty. Just 
two years back when Inflation in the devc- · 
loped countries was 21% it was only 9% in 
our country. ls it a small achievement? 
The Budget which has been preeented also 

. inspires us to this goal : it is a job-oriented 
Budget. We have, therefore, to take the 
youths into confidence and have to impart 

"-"' 
takin1 the country forward. It la not .necee-
aary to open more degree colleac,1. We 
should open I.T ls, Polytechnics,·· BlllD• 
ring and Medical colleaes. The de1te1 
colleges should be opened keeping in view 
the number of clerks you require. Thu 
education should be imparted in a plannocl 
way. 

Not takin& mu.ch time of the Hot11e, 
I shall urge Shrf Banatwalla to wlthdrivr 
it beet1uao our Government is treading tho 
very path envisaged by him in his Amend• 
ment-Our leaders too have the feeling, i 
feeling to advance into the 21st century, 
With these words I thank you. 

SHRI HARISH RAWAT (Almora) : 
Mr. Chairman, Sir, I dare not oppose the 
Bill pre1ented by Shri Banatwalla, as bas 
been done by my scholar friend Shrt 
Panika. I would 1 ike to !lut,port his recUn1 
that it should be the right of every cititen 
o.f Ind it\ to get employment and every one 
should be provided employment. Our 
founding fathers. through the medium of 
Directive Principles, hnvc tried to direct 
the Government in this regard. But in the 
absence of legal Ganction behind it, desired 
attention has not been paid towards it. It 
is clear from the fact that at present namet 
of 2.S crore unemployed persons are reg\s-
tered in the Employment !){changes. tf 
this is the number of the educated unem-
ployed, the number of the uneducated 
unemployed wi11 difinitety be more. We 
shall have to concede that even today more 
than 40 per cent of our population is l ivina 
below the poverty line. If after 39 years 
or freedom and upto the first year of the 
Seventh Five Year Plan, we have not been 
able to check poverty and unemployment, 
then we are not successful in anyway. The 
responsibl ity of this mistake lies definitely 
on the shoulders of the planners . If we 
do not try to rectify this mistake, our 
democracy, towards. which we ara committed, 
wilt · be in danger. Therefore, through you. J 
would like to request the Government that 
if we do not wage a war againat unempl(?)'· · 
mcnt and poverty, it will definitely · affec~ 

. our present set up. 

Shri BanatwaUa said .that the 
Govtrnment bas constituted Ministry of 
Human Resource Development. I want to 
say that the Government has not. onb 



of·,' Human Resource Development, but it 
ha1 also provided funds for the Ministry of 
Aarkulture and antipoverty progr1lmme1 . 
also. It may be ·NREP Proaramme, ll.L.B. · 
G.P. or BmpJoyment Guarantee scheme 
i nspitc of the best efforts of the Govern: 
~nt, we arc not in a position to claim 
that the percentage of unemployment has 
been controlled. So Iona as we are not 
in .a position to control unemployment. we 
should give unemployment allowance at 
least to the educated unemployed. 

So far as the handicapped and 
old age pensions are concerned Governruent 
have made sufficient allocation for it. Ours 
is a welfare state and if we do not c-1me 
forward to help the needy, destitute and 
hel pJess people, our main purpose of · a 
Welfare State will not be fufilled. I would 
like to request the Government that the 
allocu.tion made in this fund may be raised. 
Efforts should be made to he] p the hand i· 
capped and the destitute who are aged, 
in some form during the current Pive year 
plan. ,\ time bound programme should be 
chalked out for the unemployed. What 
kind of employment that would be, is to 
be decided by the Government within its 
financial limitations. I do not say that you 
should .give clerical job to everyone. Most 
of our hon. members are of the opinion 
that our education system produces clerks 
only and I too agree with them and cJn· 
demn such a system. I believe that what 
India is today, is due to our Educational 
Institutions and the students turned out 
by these institutions. Now the main thing 
is to change our Education policy as per 
the changing requirement&. Education 
should definitely be job-oriented. But if 
we condemn the present education policy 
vis-a-vis the job-oriented policy, it will 
definitely effect our achievements. When I 
support the job-oriented budget, I do stress 
the need to honour labour and work. In 
spite of various programmes, we could not 
motivate the people to derive benefit from 
these programmes. For this, there is need 
to create conducive atmosphere and we the 
politicians and the Government can do 
useful work in this rc1ard1 because so JI oos 
as people themselves do not come forward 
fo seek employment, nothing positive can 
be achieved. . Oovernm~nt efforts alone 
cannot deliver the goods. I have already 
said that I do not have the couraae to op. 

. . 
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pose the Bill of Shri 0. M. Banatwalla. 
Thia Bill not only expresses the feelin11 of 
Sbri Banatwalla but also the feelings and 
sentiments of t.houaands of people aocl 
reftccta the ·auauish of thousands or persona.-
And this Bill baa also afforded us an op-
portunity to share their auguish. I do not 
say that the Bill introduced by Shri Banat-
walla should be in the form· it has been 
introduced, because Government may face 
certain difficulties, But the representativ• 
of Government, i. e. the Planning Miniltor 
or the Minister of Human Resource Deve-
lopment, must assure that some effective 
steps will be taken in the Seventh Five 
Year Plan to brin1 down the percentaae of 
unemployment to a certain extent. 

SHRI MOOL CHAND DAGA (Pali) : 
Mr. Speaker, Sir, I think this subject bu 
came up three to four times for discussion 
in this House. So many times. such Bills 
have been introduced and withdrawn and 
should be withdrawn because what is the 
objective of this Legislation. Is it to pay 
unemployment Allowance ? A demand it 
being made to pay allowance to the · unem· 
ployed. In this way, all the sadhus, asce· 
tics and monks can also claim that they are 
also without any job. In our country there 
ia a hymn: 

Das Maluka kah gaye sub ke data Ram 

.. . (Interruptions) .. . They are also unem-
ployed. Who asked them to renounce tho 
world we have not. People do not want 
to work but you have to take work Crom 
them. 

I have read your Bill in which from the 
financial implication has been put at Ra. 
100 crores per year. It surprises me because 
our Government have made a provision of 
Rs. 443 crores for N.R.E.P., Rs. 633 crore1 
for R.L E.O.P. and Rs. 428 crores fof 
I.R.D.P. in the current Budget and you 
have suggested only Rs. 100 crores in yout 
financial Memor.andum. I could not 
understand to whom you w.tnt to give work 
and you call unemployed. Will you allow 
all to do work of their choice? A doctof 
should be given the work of practisina 
medicine. Today people should work bard .. 
Many people in Par11amcnt own aarlcul· 
tural Jand but do not till it. They are 
simply Jand~woers. I want to say that tlM 
tiller of the land should be its owner, But 
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ti.ere are people who own land. have their 
own busincu and are also Members of 
~diamcnt. They want to amasa wealth. 
Every person should have somo work. 
Socialism means that anyone who 
wants to work should be given work. 

Mr, Speaker, Sir, you take tho case of 
drlssa where the feudal system is still 
prevalent. There are people in Orissa who 
stltl own hundreds of acres of land. Shri 
Stirtderlitl also owns vast areas of land. 
One who does not cultivate the land should 
nbt be its owner. 

What I want to say is that the Bill is a 
half hearted measure. He himself has 
quoted the figure of unemployed as seven 
crores and has dcm:lnded a provision of 
Rs. 100 crores only. Rs. 100 crores are 
completely inadequate to solve the problem. 
To my mind he does not seem to be 
serious. 

In several States there is unemployment 
and in many others, legislation to grant 
right to work has been enacted. In the 
states where right to work has been pro-
vided, I would like to ask whether it has 
been made justiciable; I think it is not. 
But here you are making it justiciable. The 
people would go to the courts and demand 
the unemployment allowance. to which 
they are entitled. even if they do not want 
to work. The people of India will become 
dependent on the unemployment allowance 
which is nol proper. 

Once there was a Muslim Emperor. 
One day a mendicant (Fakir) called upon 
him. The Emperor invited him for dinner, 
but the mendicant refused the invitation 
aayins that he earns his bread. This is the 
real culture of India. It is an insult to the 
people of India to accept aJlowance and 
beg for it. Do not inculcate such habits. 
One who is able to work wilt never beg 
for such allowances. 

You tell me the name of any European 
country or take the case of America. I 
nave read so many articles on these coun· 
tries and found that nowhere ri1ht to work 
has been granted. Mr. Chawdhury, you are 
the supporter of these countries. Articles 
about China, Czcchoslv~kia, Iraq, Egypt 

· and Japan are published in it. You tell me 

where this right to work ia aranted2 Can 
they appr.oach the courts for its enforce· 
ment. If it becomes a fundamental risht 
here. the people will directly 10 to the 
courts. 

You are only talkin1 about it, we have 
already made provision in I.R.D.P. to up-
lift one lakh and fifteen thousand familiot 
above the poverty line. In the current 
Plan. t~n crore people will be u·plifted 
t1bove the poverty line. We have pro-
&rammes like 1.R.D.P., I.R.D. and N.R. 
E.P. Those are the programmes for allevia-
tlon of poverty. You do not want to take 
advantage of these programmes. Start a 
camt,aigo to popularise Khadi and thou· 
sands of people will get employment. 

Kabirdas was a weaver and throu1hout 
his life he worked hard to earn hil 
livelihood. 

SHRI SAIFUDDIN CHOWDtlARY : 
Make law for it. 

SHRl MOOL CHAND DAGA : We do 
not want to enact such a law. For you, 
religion is just an opium. 

SHRI SAIFUDDIN CHOWDHAR.Y : 
Not for me. 

SHRI MOOL CHAND DAOA : For 
you fulfilment of de,ires is uppermost. But 
we think beyond this materialistic world. 
It is the only thing by which India bccamo 
great. You must gaze at the Moon and 
the stars at night and ponder over it. We ' 
must learn to appreciate nature. There has 
been an increase in the desires of man. 
You say that law should be enacted. 
During Congress rep.ime, land was distri-
buted. 

SHRI SAIFUDDIN CHOWDHARY : 
It w 1s not done. 

SHRI MOOL CHAND DAOA : Jf It 
was not done it is because of you. In West 
Bengal you used to beat them. 

SHRI SAIFUDDIN CHOWDHAllY: 
Much has been done there as compared to 
other Statrs. 

SHRI MOOL CHAND DAGA : it 
these land reforms had been implemented 
properly, the poor and the landless would 
have aot land. We want family planniq 



but you do not ob&erve It ·because your . 
rellalon doet !mt' ~.ail l\. 

~11u sAIPuoi>1N ~oowowv : 
Nobody forbids it •..• 

(1111,rrupt/on.,) 

Skit.I MO<tb mM"lt DAOA: RI ltHitt 
interrupt, tllit 11 t1W dnlY · tblttt. 

[Eng/Lt/a] 

Mil. CHAIRMAN : No cross talk. 

( Tri!ltiTdt Ion] 

SHRI MOOL CHAND DAOA : They 
have been 1iven the ri1ht but it is not 
Juaticlable. 

SHRI SAIFUDDIN CHOWDHARY : 
In those countries, when they get work,. 
why will they apporach the courts. 

SHRl MOOL CHAND DAGA : Now I 
would like to ask you, whether you want it 
to be a fuodamco tal right? 0 Id age pen· 
aion of Ra. 40/- per month and some where 
it is Ra. 100/· ia already being paid to the 
destitute. Similar anietance is being given 
in other places also. 

SHIU SAIFUDDIN CHOWDHARY 
Where such help is being given? 

SHRI MOOL CHAND DAGA : It may 
not be 11ivcn in your West Bengal but I 
know about Rajasthan where it is being 
given. 

SHRI SAIPUDDI~ CHOWDHARY 
To how many people is it beina paid? 

SHRI MOOL CHAND DAOA : All 
tboee who arc destitute aad have no source 
of income. We believe in joint family 
1yatem. You want both the help from the 
Government as also from your sons. I 
would say that in India, only those persons 
should be aiven pension who have no sou-
rce of income. Those who live la joint 
ramilies with earnins 10.na, ahtNld iot, t,e 
aiven any pension and thereby Government 
can save crorcs of rupoes. Pension should 
be 1iven only to those who do not have 
any source of intome. Today, even an 
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affluent person is 1ettin1 pen1hw1 tltl• 
retirement. Why is he being -. i!en Retisfon 
\fb'ei' le .... ·~ '9falfft '·~ .r.,,,. 
are also ~r~.loa •. 1,r o~~lJillllqt '. iave, 
crorea of rupee,. l,c,ina paud :•• pension to 1 

such persons and invest it for pro.vi4if!il l 
employment to the poor. it will prove tti' ·be! 
mQro IIIOful. . . · , · i 

~ • '. • • • .' ,J ' • ~ I, , ~: . • ~ • • • ,...J : · ' 1 

wour:t~::1 ~t::1it :0t.::~~~, 
allowance is paid. They say that comdlil-1; 
nitJ ueet.·tlJ.oQld be creattM .. · (. 

Under . N.RB.P., dams." .. raa4.s, .,and'. 
achools are · built an'd social·· ·fQf!Otb'J is: 
undertaken. These will become your assets:· 
and will be useful to eradicate poverty.: 
Give work to the agricultural labouren1· 

during lean season and do not make them. 
indolent by giving allowances. 'Idle mind 
is devil's workshop'. You are giving un-
employment allowance. Any old man can 
demand allowance on the plea that he is 
unemployed. On making an inquiry you 
will find that one of his son is an J.A.S. 
officer and the other is also on a good 
post. If you want India to be self-reliant 
eco~omically or to hold its head high, thi1 
Bill would certainly hurt the feeling of self 
respect. It is provided in the Constitution 
that State must control all the means with· 
in the State and these should be in the 
hands of the people. Al I the educated per-
sons want to become clerks and would not 
like to work in the fields. Others would 
like to become doctors ... ( I nterruptlons) ... 
By going through this Bill, it appears that 
all the unemployed do not want to work 
intentionally. Some people have a Jot of 
money. We have to think about that money 
also, in order to establish socialistic pattern 
of society. Those who are on the top 
should be brought down and those are on 
the bottom should be uptifted. The ques· 
tion was of controlling the means which 
you not done. You simply demand · that 
Leaislation should be enacted to make it a 
right. Everyone has the right to liv~ with 
dignity and it is the policy of the Govern-
ment to protect individual dignity. I want 
to talk about those countries where this law 
bas already been enacted. , 

[English] 

MR. CHAIRMAN Mr. Daga, you 
can continue next time. 
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17.11 In. The motlolf wa.r adopted. 

!ONSTITUTION (AMENDMENT) BILL* SHRI UTTAM llATHOD Sit, I 
(Anw*'1nen1 •I Articl, 16) introduce tho Bill. 

[Bltilislr] 

SHIU UTTAM &ATHOD {Hiaaoli) : 
a~~ I bes to move for leave to intro<l11c a 
lifl further to amend the Coaatitution of 
adia. 

Mil. CHAii.MAN : Th• question is: 

"That leave be aranted to introduce a 
~ill further to amend the Constitution 
or India." 

MR. CHAIRMAN : The Ho1se now 
1tand1 adjourned to re-assemble at 11 A.M. 
on Monday, the 10th March, 1986. 

11.00 hrs. 

Th, Lok Sabha then adjourned till Elt· 
ven of the Clock on Monday., March 
JO, 1986/ Phalguna 19. 1907 (Saka) 
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